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LOK SABHA DEBATES

LOK SABHA

——

Tuesday, i 1%, 1975/Chaitra 25, 1897
sy, Apri oty

The Lok Sabha mst at Eleven of the GClock
{M=. Seeaxer in the Chair]

MOTION REG. SUSPENSION OF
QUESTION HOUR

Mr. SPEAKER : Shri Janeshwar
Misra, you have given notice for sus-
pention of the question hour. You have
set & very bad practice.

Wt wAvwe few  (Tmgan)
asasn Agey, A1 AT gAY qrA gAw
fir o3 wwme g W fagr g o

weIw : Az wga & &
ﬁfmtf:a:;mﬁ?wrmen@

FAH AR & F ad

ot wAne faw : waw weRw, 7
s Ak g § ) qd W wy § fow-
fad & oftar & qfaa gara v wang
) wgr & afewfed 3 miAr ¥ Avirge
qrar fed fug o a2 & 7 W
A 14 &) gw anwd € fr ag agE Y
agw wawt B ww ww feafe Y Ay
Wraw T g | qg] FT | fewmi
& iy dar TRagT § A gw Wi e
WA g W adhe fem W W
@ g @ T faarg feaqr gy

woaw WERW : qg WT de § W
¥ wa wown aregw Adt &

Wt wAwe fer ;& oadt adl? b
¥ wrdwiqate o Wl ¥ fea
¥ W age W ot W § Fre & R
W et wywelt R wmp W
e dnir ol §1. . . (weer)

4 L 887

waaw wgtew c qg wgn @ @
sfea &1 ame #fsw ) 2fEg sami Awm
atar ¥ welw v ¥ fad ey §1aw
Ty 7% 7€ Ay aar dy o som aft oy
TAFE T EEfUTa A D I8 97 AwmA
AMT ¥ AT FA F @A | AW,
73 avd) w17 agt § 1| N7 Frafod ww@
Ay acfe T/ 0Q waw & foy N
®7 1 fawg § 1 w1 0¥ Ird &1 wAAT
®z wai¥zd gaw wr §) og whe
AR ares wwar §a fr gw &)
TR AT FQ@A A aw A
f& o dz¢ agt femn swr § W
O shFa AN A @ G Y

ot wwwe fw : A A @

afadi st €z A fafaced § Aoy
% wg 9N w1 sr@ 77 fear mr i
30 N Al ¥ wew vl o W
adr & fad v #t 9@ &, a7 oy
as ofwa ¥

wmw WP @ W afariz § dafa
!mhqum o awdr §i
q{ﬂﬂﬁﬂ!ﬁﬂ‘ﬁ%maﬂ“’
A€t £ CF W2 ¥ \Wvm A gag
ff @ q@ AWy F780 W@ aq !

Wt wAree faw : ymw  wEnE,
‘frwn’ wmwe ¥ WW 3 @ 9@
& fadft 31 agwaTne & 7 Oty WY
ad @ Wrga g A | G @w
staw # w1 afer framl & g
THGT QTFTT 8 TwIT awael sqegre
st A 97 T A ward 3@ 9T B
s aff fear wrar &1



3 Oral Angwers

weaw wgvex : fwar ang aQer § s
u oF avive w ifew | we v e
qY Wreor 24T % T & | agPE raward
v % fo gew @8 T waw A
gar )

The subject of law and order in the
State of Orlmsa is not with the Central
Uovernment. It is not the Home Ministor

here  who is responsible for that.
¥You are questioning my ruling.

Those in favour of the suspension of
the Question Hour shall say ‘Aye”.
SOME HON. MEMBERS : Aye.
MR. SPEAKER : Thosc against shall
sy *No'.
SEVERAL HON. MEMBERS : No.

MR. SPEAKER : The Nocs have it.
is 18 negatived.

&t mavex fam : ¥@ 9 FWw
gEwdARz Hima N §)

MR. SPEAKER : We shall take up
guestions.

——

ORAL ANSWERS TO QUESTIONS

Action on Demands of § & T Staff of
Indian Rallways

wﬂ;ﬁaﬂﬁsﬁkl GH&NOI?RIKA PRASAD
ill the Minister Rallways be
sed to refer to the reply given to
gstaired question No. 230 on the
12th November, 1974 regardmg ‘work-
to rule’ agitation by Signal and Tele-
commupication staff and stage

(a) whether any further action has
been takéem on the demands of Signal
and Telecommunication staff of Indian
Railwa

ys ; and

(b) if so, what are the salient features
of the action taken so far on each
demand P

THE DREPUTY MINISTER IN THE

MR O A e
H an ]

the scven demands of the &aallmd

Telecommunication Staff, Aanl decision

remaint 1o be taken on onulzdone demind,

viz,, that Ifwoctors sh be relieved
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of the stores responsibilities. This demand
is under comsideration.

ot wfrer were : wevive g o
aar o ¥ I R wqwar § fx ¢ www
awT w2 A af § whd W qqer
wwif &1 g §) @ F A wiga'
g & ag 6 wid war § 3T 37 W7 Wl
frrg ¥ & fod aoe A s fed
g7

SHRI BUTA SINGH : Theirdemand
are followas :

They should be treated at par with
technical categories of traffic controllers.
There should be 8 hours duty for all
the staff and this could be done by
declaring the S & T staff as continuous.
under the hours of employment regula-
tion. More siaff should be provided
as present the saff is  inadequate
I N wEdw Gz amraea faw
wy W W Ay WA § ) Tnspec.
tors hlaould be relieved of kntom r:}-l
ponsibilitics by posting store keepers
signal staff should be allotted railway
quarters, Full upiform for winter and
summer should be en toall 8 & T
staff. Negotiating facilities should be
given to this category of employces.

st whwer sew : waifea A
® fod gowre & wn fow §, T A
AT g g )

SHRT BUTA SINGH : As T aid
the only demand leftis the demand for
being reliecved of stores reyponsibilities
Decisions have been taken on all other
demands and they are at various stages
of implementation.

ot whwer wore : W 0 ¥ wmid
wax & sk s annlt s gt fewre
s @ &1 warmw X wywerer forr wr
fx ¢ whd ¥ fuowre ye @@ ffew v
o @ s wy R o w § P
ot ewg 4% 7
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Mg Mg :wed WM om A e

o ATt A T § I W el et
AL ¥ F9T NEATEW A A ¥ fgn
% aft &1 qafad sarer awg v W@ Y1

SHRI SAMAR MUKHERJEE s
May I know whether it is a fact that
there was a meeting with the leaders
of Signal and elecommunications
staff on 30th December rg73 andaflera
long dwscussion an agreemént was
arrived at. An understanding wasarrived
at, though there was po written agree-
ment. | want to know what was thedate of
that agreement, what were the issués on
which the understanding was arrived at
and who were the leaders and the
minister present at that meeting ?

SHRT BUTA SINGH : I won't be
able to tell you who were the leaders
present.  As J said, it was as a result
of the negotiations and various attempts
made by both Trade Union leaders and
the Minister that an understapding
was arrived at. As ] mentioned just
now, the implementation at present is
at various stages and it will be difficult
to give a complete picture because all
the railways are involved in this and
the implementation of the items agreed
is being carried out.

! wer wm fog : asaw o
qIEre 7 A g famr §, 38 & @y
ag 4™ § fe oY 7 wiw off, 37 F &
@: Bt it g7 foqr o § X qw
feercda § wfpa & o quz feafl
&Y AYT AW &7 ST KPR FIA TIFH
Bt o wo war & fanelt ar T W, A
v wdwfedt A fam Wfza  fod
W wk W ¥ e we fean i dor
™R ows e as ek ww, o€

Ordl Answers 6

R yo aw qie o ggi oW W AN
W a% of miyn areee faran ot
T P st fed St oagr et
g1 & Foer & wron angar § fe o
& wiurfedt fiemr frdy MR = Rl
T AR wfr gfeang fred & oeae
T A% 3 WAAR v §, I & Ay
AWt W @ edady wd W oy

?

amfle, @ w1 €% g

T AriAnly WY st
W Qiiw vz ;o oW dar At
fear e . .. (wwaww) . ..

wmw WRAw : M AN ¥ oy
¥ foebmn @ &7 g W ow
¥ ww wfggy

SHRY S. M. B: EE :+ I would
like to know from the ister whether
it is a fact that an agreement was reached
regarding the demand of yardstick.
Regarding the demand to relieve In
tors from more responsibilities, that 13 to
Be implemented. My hon. friend,
Shri Buta has said that thidis the only
demand which has not been implemented
and itis to be implemented. T would like to
know whether  implementation has
beén delayed and for what reasons ?
1 would like to know as to whenat fs
likely to be implerented ?

SHRI BUTA SINGH 3 About this
yardstick, it had been dcc‘idcc_l that un!&
the basis of the TRUS yardstick thestafl
provided is inadequate and at least tluf
thould be implemented so as new
yhtdstick is not evolved. Lhat was the
demand. So the decision i that that
yardstick drawn by the JRC Sub-Com~
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mittes was not approved. Staffstrenght
is fixed based on mctual requirtments
and is reviewed as and when necessary.
As T mentioned in may main reply,
this is a continuous ;:occss and th
category of ecmployees has to be called
upon to work as and wherethe contin-
gency arises. Strictly, speaking, it is
rather difficult to apply a yardstick
which is applied to the other mechanical
employees the railways.

SHRI S. M. BANERJEE : What
about the store responuibility ?

SHRI BUTA SINGH : As T said
the demand regarding store respomsibility
is  «till under consideration. But itts
rather risky at this stage to Say that
inspectors will be relieved of the store
charges.

' oft vw ogry oi¥ : dar fs wedw
wET gy fag 7 gwr fem Fk @z
ot wwe feat fe Ak el g &
X W 9T g W% X gEan s &
form 3 2few 7 Y T A GO Y
wa v g AN gfer fr ¥ g9 @
R w INfR dwer & qw ¥ T

w1 o W aver wq w@r § A wwmag

ol o ¥ WX X qwr A v @1

wigd e O g @ W A ot
T R ¥ ot g Y w7

woaw ‘wgxa : a3 A wW aft wore
R war?

Wt woenetie frewt ¢ sTni ey
- wys e g
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ot ow wpe sl ¢ X dq A

oft woerrefie frrdy : oY sme W
omw W gwar € e am A qur fe
quaw Wt At Ko g, v ¥ Wk G W
aiga w6 fie aft aw g Wit ol
o §

1 ot e agw o O A B

SHRI P. M. MEHTA : We often
hear about work to rule agitation. 1
would like to know from the hon.
Minister why the railway administratien
18 allergic to work to rule. Is:twrong?
Is it against the interests of the admins-
tration ? Or, 15 it 1n any way objec-
tionable if the employees work accordmg
to the rules laid down for them ?

SHRI BUTA SINGH : I would like to
state that if we allow the maintepanceof
track staff and the running stafl to work
to rule, Tam sure that no Railway
Minister or anybody can maintain the
running of the railways.

SHRI ATAL BIHARI VAJPAYEE :
Then you must change the rules ...
{ interruptions)

MR. SPEAKER : But you also must
speak to rule !

SHRI BUTA SINGH : What I said
should not be copstrued to mean that
the observance of the rule is not to be
carned out. Here we have to consider
the nature of the wortk done by the
maintenance stefl There are three
categones of employees who are in charge
of the running of the railway system.
One 15 continuous staff—cight hours-of
job and shift system. The second is
essentially  intermittent—with 1o, I ?,
12 hours duty. The third category is
excluded type. d&.lp;;me there is a pump

olor. 8 duty is to operatea pump
:?errcgullr in . During the reatof
the he takes rest or looks after
establishment. The maintepance staff
feation stadf

i d .
':f’;""”w'“ cent to the man station,
Ha il
there, even beyond their duty.’
they are paid sad all th#
But if thoy say “no, we will nat goth
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what is going to hap to the train
which is already in the track ? In this
context, it is~tather difficult to adhere
sirictly to the rules.

ferlt viewwr & fwz wfen wfem
*g20. st gum feg wAw :
wft wew fogr®t wroddy :

fwrt‘n oY 0g qa Y gar S0
 :

(%) uw wayd dag s & 97 A
afen snfew @ ¥ ffira feedt sawm
¥ @i 400 v ¥ X waEww I
AWTA FQA F TAGT FW ATA §AZ
axedt & am ¥ 4§

(W) T Juw & £ & WAy
feaa g afFn wfei & A s @
#T IAF & e w1 TR wAow ¥ fgear
Fear § ;

() & €@ sgardm ofagT ¥
sarar & fag sodr fed od & qwE
9T WY faare fg wrar a1

(w) afe gr, & swra-awmw & fga
& v fady feat am @ ot g8 @TH
fada w1 atg w1 @i @R

(%) aft g Ty & § fadfg afr
faar T & ga® wx aw f@d WA
N awEm §?

THE DEPUTY MINISTER IN

THE MINISTRY OF RAILWAYS

(SHRI BUTA SINGH) :
(a) to (e) A Statment is laid on the table
of the Sabha.

Slatement

(s) Some Harijan Members of Parha-
ment met the then Railway Minister late
Shri L. N. Mishra for allotment of a plot of
Bobking Aty o Ao vt

g to
caste and mqol’ a; mmumber of
to

Parliament on humanitarian
and ﬂmpnmdy grounds m‘ lease
Ml! for certadn w, -u;'d thi:! plot
. _ un apnd waz
R el oo B

CHAITRA 25, 1897 (S4K4)
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(b) The other booking offices situated
néar the ?lot in question and their
distances from it are as upder ;—

Approxima-
tely
(1) Delhi Main . . 1 Km.

(2) Delhi ChandniChowk 1.6 Km.
City Booking Agency.

(3) Delhi Subzimandi City 1.6 Km.
Booking Agency.

(4} Delhi Sadar Bazar City 1.6 Km.
Booking Agency.

(¢) to (€Y Since the plot in question
was not likely to be utilised by Metro-
politan Transport Project for quite some
time 1t was deaided in the public interest
to allot it to a poor member of scheduled
caste till such time the same is notre-
quired by the Railway and with the
expressundertaking to give vacant porstes-
sion of land to the Railway witha month’s
Notice. However the allottee oftheland was
not i & position to operate the Booking
Agency on the terms and conditions laxd
down by the Railway and hence the
allotment has since been cancelled,

SHRI HAMENDRA SINGH BANE-
RA : After gomg through the statement
it seems that good sense picvailed over
the hon. Mimster and he has cancelled
this deal. So far as the haryanps are
concerned, we aie all one to plead their
cause. But what 13 the main cause of
concern for all of us 1s taking advantage of
the name of harijans for other purpuses.
Iwant to know what really transpired
between the Member of Transport and
the Chairman whercby they took this
prompt  decision.

SHRI BUTA SINGH :I am not-
able to fullow the question. Why did he
cancel the agreement, this is what you
want to know ?

MR. SPEAKER : Better try to unde:
stand him again  What you have under
stood may not turn out to be right

SHRI BUTA SINGH : That 1s why
I want to add that it was not m:]u:llnd.
I want to make it clear to him.

SHRI HAMENDRA SINGH BANERA :
In the statement it is said that it has
Dbeen cancelled, but it has heen cancelled
after sanction was accorded. The maiu
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wos Ruvr wign § fas W oy s@

4

“A booking agency on the terms and
conditions laid down by the railway
and hence the allotment has been
canoelled.”

R wer Aty WA wem e A
rny € fr ¥g 38 ) 7O wdt s ang)

oft wawrefy fradh : @y o Ak
A fifag 9 O | w T ver ) Sav |

Scheme for cleanliness in Trains

*631. SHRI GAJADHAR MAJHI :
Will the Minster of RAILWAYS be plea-
sed to state :

(a) whether Government have framed
any scheme for cleanlmews in running
trains and for providing moie facilities to
the passengers travelbng by Second
Classes ; and

(b) if so, the sahent featyregthereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH ) :/a)and (b) A state-
went 1s laid on the Table f the Sabha.

Statement

fa} and (b) A spetial drive by Railwav
Officers to check Electrical , Mechanical
and Sapitary fittings i the Coachesof
important trains at starting stations
and at Divisional Headquarters was
launched on 10-4~75 for a period of 3
months at present ta ensure that deficien-
cies are set right on the spot.

Under this drive at Starting Stations
the rakes are made fit in all regpectsand
special attention is paid to checks and
inspection at the washing lines 3o thatthe
conthes are properly cleaned, washedand
water tinks flled on the washing lines.
Similar attention is given towardsdynsmo
bolts, batweriea and electrical E?b.'np
when the rakés are in the sidings.

Similarly' at the Divisiopal Head"

CHAITRA 23, 1897 (84K4)
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the defects poticed on the fun within
the allowed time so that the punctuality
of the trains does not suffer.

SHRI GAJADHAR MAJHI : Due to
over-crowding in the Second-Class bogie,
there is di ty of drinking wat¢r and
food there. I want to kaow whether
the Government is thinking of making
any arrangement for supply of dn.ﬂv:l
water and food to the passengers tra
ling by Second Clamses ?

SHRI BUTA SINGH : It is truethat
at present there is not sufficient arrange-
ment for drinking water in the Second
Class bogic. Efforts are being madeto
see if these facilities can be provided.

SHRI DHAMANKAR : The state-
ment says that a special drive was launch-
ed on 10-4~75. I do not know wehther
there was any specal attempt made to
secthat these things which arec mentioned
in the statement are properlydone and
to ensure that deficiencies are set right
on the spot.

As far as the Western Railway is
concerned, when we travel and enter
a coach, we see that it is full of woal
dust and all that. We have to carry
a duster to clean the berths. Thetrain
might have been washed somretinue befre
coming to the station. But wlen the
train comes to the station and when we
enter the coach, we fina that it 15 fullof
dust and charcoal cdust, May ] know
whether the Government will takeapecial
care to sce that the coaches are properly
cleaned and the lights are properly
checked ? Even in the lavatory, there
no light absolutely.

SHRI BUTA SINGH : You must
bhave noticed from ;l::k slateme-r:a; c{:;elf
that only two days & 5 ve
had beii-‘yn started on_all tz:amilwnyi.
The western railway will also be contact-
edin this regard, and if there 15 any
slackness, they will be asked lo keep
up the drive for amegitics and cleanlincss.
Tt is truc that at every tcl:m_ma.l after
a train completes its jowrney itis given for
washing snd cleaning and then it s

and brought to the station.
we will see that the Western
Railway also follows the same system.

SHR1 SHNA CHANDRA HAL-
DER :mzx.kéﬁgn Sir, the Wi‘f”'
in his staterment ssys that “a special
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drive by Railway Officers was launched
on  10-4-75" On the Eastern Railway
in the p ::h second chumoo-chea.
previoutly for cight , there were
three clsctric fans. mﬂdl ofthem
have been removed; oaly one fan is
ed. I was travelling on 129475
81 UP. Nowthey have introduced two-
tier system in the ACC. There wasno
drinking water throughout the toain. I
want to kpow whether you would look
into the matter and remove the diffi-
culties of the Sccond Class passengrrs
in this respect. Last year, you have
increased the fare, but the passengers’
menities are being decreased. I want to
know what are the concrete stops are
to take to remove all the di ties

are faced by these passengers ?

SHRI BUTA SINGH : So far ac
provisions for electric fans in the train
are concerned, the summer scason starts
from today. So, if there is any deficiency
in the Eastern Railway, they will be
asked to vide that. The Fasterp
Railway will be asked to provide adequa-
te fan facilities to the Second Class
coaches. So far as drinking water
facilities in the 2 Tier ACC are concern-
ed, definitely, I take this informaton
from the hon. Member and we shall see
that drinking water facilities are alo
provided im the 2 Tier ACC.

ft ™ e feerd : fm 2wdd
qt w5.§ %Y suweqn ¥ avey § @@t W
v 573 T wdwiiegt w1 o @w
QBT T AE AGT AT @ AW A% AW
w e Yawm AR oo ow ¥
w2 ar Y& e adt AL A wwany
wnat § 5 @ & aarw ¥ am e
st

# g W mFar g g e 2 ey

:

A% S
=331
3
2
%

3
|
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. not one of the condit

wgat g fe wak ot ¥ sly
wERY o wreak s W@ 47?7

fag feqz frar wrar § eengz & oo
gre fr 37 uy wza A2qq & ar ¥

wgr a% wefor wr ema §ag W
e s fagrad® ah st @1 TR
faw oY Fm feew smamm mar @
fow o9 T Ax wT ¥ I/F At
ezt am A0 #f WAw ¥ ql
fear or g1 § 1 AR vl fda o
W &1 g fawew seo arfew gar A
aft W 9T wa A fen oo
g "1 ¢ fa afwum amz ¥ o sim
Fain w7 @At Y et b suk
fag dar 44 wgr @ fopud arcdfios
w fgargr Y @ G wfww smm &
wifaw w % fear sy st are @
G 9T NTAT AT ATfie wwr & qpd
FHA ey wAz aw )

SHRI BHAGWAT JHA AZAD :
While appreciating that the hon. Mini-
ster is quickly trying to giasp the work-
ing of the Railway Board, may I know
whether he has also gr
most important condition for c!aninﬁ't:u

Y

* compartments is to clean the Rai

Boug:. Unleuithleduﬂ atthetop is cleansd
the t that is lying above, the compast.
ment cannot be kept clean. Is italso
s that till adequa-
te fans apd water facilities are proviged
to the public , to the Mms, there
shall he no water copler, no fan, for the
Railway Board alto? Is it not ane of the
tonditions that only when the offosr
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who are freely drawing upon the ration

from the restaurents ave from
doing that, oply then this epsin
the compartments can arise ?

SHRI BUTA SINGH : So far as the
Rail Bhavan is concerned, the pational
press has already commented that it is one
of the cleanest offices In  the country ..,

SHRI BHAGWAT JHA AZAD :
I sympathise with the knowledge of the
hon. Minister.

SHRI BUTA SINGH : So far as
other suggestions are concerned, the
viewsof the hon. Member are well known
on the Railway Board and 1ts function-
ing. These suggestions will be definitely
looked into.

SHRI BHAGWAT JHA AZAD :
I gympathise with the hon. Minister.

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHD :
I thank you for that.

SHRI SAMAR GUHA : The hon. Mini-
sterof Rajlways appears to be the symbol
of cleanliness. A% ‘I'E'Wfl' amf s ww
mAa ¥ € 1 ¥fen g@ F ww wEAr
At fe fraiga =wma & foar &2
g1 |FUT T GE G qIEAT 97 T-
qA; #YT 8 TG w1 O wE edw
Ay ey @ TR A E A any
=y 7 {0y ¥ A A sRewr afy
Ay raT A Y AT 37 ¥
¥ @ weq ) W X Aew ¥ oAt
Xy, . ..

ft wew fagrh wdqd : w0
xmrg?

st wwr qg : A WAt At § e
qF Sue {W qW Aw & frg w1 A9
wRG wehl § o) e @A WS
UG Ty ST AR AT N @ AT A
TEem R ?

e wfteg ; qhaw B W) g
T wt et fr (s ?
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ot wwwfe fraet ook g
T o AT R AT | & areedt T &
agwa g e ooh ager wh &1 & @7
framr s U AT ey &
@ TR A GA § 1 3w fag wqREET
T ST AR o o ¥ SER ® anAaw
W A6€ T4 A FRXE | A @
4TRT 3F § i w17 w X A oY A
afae M ¢ % NG wx UwdAfas
gt emafrafi v ¢ /s sasr
1§ ¥ FT 8 |

off wwe g : Www A & AT F
amd- #1€ g7 At fTar

ot wwwrafy frawt : S Rt § fw
AT W QEE %e@r & AT W 9T A
faarre gwaT

WEQW WHAW . TAFT FET gAAr
s~ gaT

SHRI MADHURYYA HALDER :
T am a frequent pa:senger of Sealdah
Division of the Eastein Railway. Tiee,
cleanhiness 18 don¢ by nature with her
stiong winds. Apart from that, lights
arc pol there, fans are pon-existent and
3095 of the seats are removed. Howerer,
I willconfine my question to the cleanl -
ness t only. Instead of having a two-
months’ special drive for cleanliness
why not have 1t throughtout the vear ?

SHRI BUTA SINGH : Itis not a quosts
ion of provisjon of those fittmgs and other
facihities. The Hon’ ble Member has
mentioned the Eastern Railway, especially
the Sealdah Divisicn. There, the difficul-
ty 1s that whatevers lprovtded for the
passengers is stolen. If I may say so,
1t1s not an exaggeration to say that 809
of the fittings are mussing 1n the Eastern
Zone. It is unfortunate and, threugh
you, I would request the Hon'ble Mem-
bers to co-operate with the Railway
Admmistration,

(Interruptions).

MR. SPEAKER : J am passing on to
the next question. This has taken so
much time. Shri Sakti Kumar Sarkar
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Cases Filpd with MRTP Cossanission
by Registrar of Regtrictive Trade
Agresments

*634. SHRI SAKTI KUMAR SAR-
KAR : Will the Mupister of LAW,
{BSTIGE AND COMPANY AFFAIRS

pleased to state :

,(a) whether the Registrar of Restric-
tive Trade Agreements has filed 28
mca‘nd before the MRTP Commission;

(b) if so, the particulars of the cases,
company-wist ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) and (b) Yes, Sir.
The Registrar Restrictive Trade
Agreements had filed with the M.R.T.P-
Commission upto g1-10-1974, 28 applica-
tions for inquiry under section 10(a)
(iii) rcad with section 37(i) of the M.R.
T.P. Act.

A statement is laid on the Table of
the House. [Placed n  Library. Ser
No. LT-9418/75).

SHRI SAKTI KUMAR SARKAR :
Most of the answers about the nature
of the Restrictive Trade Practices are
not clear. May I know from the Minister
what 1s meant by ‘territorial restrictions’
and ‘exclusive  dealings’ which are
mentioned in the case of almost all
undertakings in the statement ? Would
he kindly clear it up for our convenience ?

SHRI BEDABRATA BARUA: These afe
matters heétween the manufacturers
and distributors. When they make
territorial 1estrictions that one will not
sell a particular territory
or when  they say that ‘you must deal

exchuively with “me and no other ’
or that *you must not sellany s
of any other manufacturers t these
manufacturers’, we call it dea-
lings.

SHRI SAKTI KUMAR SARKAR :
The MRTP is meant to restrict monopoly
houses f"dti?mm t?&:
countey.  Put  fittipg rolaxstion hes

AFRIL 13, 1975
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been given tosome of the State Govern-
ments the West Bengal Govern~
amr.“dwa the Gpwmm'tw:f Indhl
y to vonsider apy Proposs
;pvmomd by the State of West Bengat
of the expantion of the indusiry and
growth of theindustry-as it was stated
the Chief Minister in the Chamber

of Commerce some days ago ?

SHRI BEDABRATABARUA : We have
already explained that so far as appli-
cations from monopoly houses are
concerned, they are always convidered
on their merits.

SHRI INDRAJIT GUPTA :Th*®
statemeant refers to only 28 cases which
were referred to the Commission ti
gist October. I would hke to know
from the hon. Minister how many cases,
apart fiom these 28, have been taken
up by the Commission suo moik
or on the basis of complainty made
directly to1t, beause Ifind thatall these
28 casts were on the bass ofapplications
made by the Registrar ; Idonotfind
any rase which was taken up suo moin
or on the bass of complaints made to
the Commission directly. I would like
to know whether, during 1974, there
were any cases and 1f so, how many, which
were eptcrtained by the Commission
swo molu o1 on the basis of complaints
made to it.

Secondly, you sayin your statement
that the final orders are pawed after
an inquiry. Supposed the final orders
find these companies or any company
as being gulty of restricive trade
practices and if itiyordered to discon-
tinue such practices but it refuses to
do %0, what is the remedy under
the existng Act, what punishment can
be given to that company or what
punishment has ever been  givern to
any company under this Act which was
found to be guilty of restrictifye trade
practices ?

SHRI BEDABRATA BARUA : I
would like #o give the hon. Member
even, some advancs information then
what isstated in the reply. About these
28 cases, .:;; have swlf: to grst
hqll thelend of . The total num-
ber of cases that are g taken -qtr
the Monopolies Copumissicn is 49 It.1s
dlear, it 1§ caxwhave bemn = he o
mof_or on . 1 db not Bave
the breakup hew 15 W
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ing the Other tion of the
en ﬂgl“ordeum

hm.M

mmby ti:e Mi lies Commia~
company is to
defied the final ,ordnrt, prommhafz

i sonment to six months or fine
to ge extent of Rs. 5,000 has been made
in the Act. Till now no case has come
to the notice ofthe Government wherethe
oraer of the Commission has been vio-
lated by any company.

SHRI INDRAJIT GUPTA : The
reply is not clear. What he has said
;lncnns that i:::d cases where orders
ave been pamed asking a company to
discontinue a particu{:;lg restrictive tr‘;de

practice, that grder has been complie
within ~ all cascs. mplied

SHRI BEDABRATA BARUA : Yes!
that is theinformation that I have got,
I cannot say off hand if anybody has
defied it. No case of violation has come
to the potice of either the Commission
or  the Government.  (Inferruptions).

_ SHRI INDRAJIT GUPTA : Doe
it mean that the restrictive trade pra-
Clices have been given up as a result of
the Commission’s order What is this
hide-and-seek business ? The whole
country  knows about it.

THE MINISTER OF L
USTICE AND COMPANY AFFA?%
SHRI H. R. GOKHALE): There
is no hide-and-seck here.  Under
the provisions of the law, the power
to take action is in lwo ways. When
a complaint is made, whether suo
moi ot on the Registrar's complaint
or on a Complaint by the consumers,
the Mmo liex _Restrictive and Trade
Practices Commission goes into the com-
plaint asifis a Tribunal under this Act.
As you~ know, mwtry agreement has to be

' non  registration
of an agreement iz also .
o an offence

Oral Amgwogrs 2z
to this nent. If, after this order is
M3 is given to the wﬂnt:
then it is ap offence and tion

can be launched. The other is not ‘cease
and desist’ with regard to the whole agree-
ment, but the Monopolies Commision
may say that such and such clause or
clauses of the agrecment are  restrictive
and, therefore, should be amended
or altered in this way and then the agree-
fnent can be given effect to. If  these
directions are not implemented, thenitis
an offence and a complaint can be lcdged.
As may colleague has said, nine cases
have, so far been disposed of. In 1es-
pect of these nine cases, either the ‘cease
and desist’ order omour order to modify
the agrecment has not been violated.
Therefore, the question of prosccuticn has
not arisen. In future, [ assure the House
that if after the completion of €xamination
by the Monopoly Commission, itis known
that there is a violation, prosccution will
be launched.

SHRI B. K.DASCHOWDHURY :
The question put by Shri Indrajit
Gupta is, which of thenine cases have
been di of. We cannot find that
from the statement. Ther¢, the natwe
of Restrictive Trade Practices has been
given in short. Item 1 relates 1o tyre
compapics, which have formed them-
selves in a trustora cartel. It » m
the pature that the prices agreed bet-
ween themaclves will be the sellng prices.
So is the case with Lamps company
and certain  other companies. I would
like to know from the hon. Minister,
whether this has been breught to the
notice of the Restrictive Trade Practiccs
Commission that these have been pending
since 1971 ? How long will this Commus-
sion take to settle these disputes and
for how long will the Commission
allcw these companies to form a cartel
or a trust and Bo ©m lqﬁaﬁng the
tyre ices and maximising thear

ofits ? Similar is the casc in respect of

if:-mpi Company ana the Gramophone

Why has such a leng time

been wasted and  prosecution not laun-
ched ?

SHRI BEDABRATA BARUA : So
far as the Restrictive Practices arc
conterned, the power of the Commission
is mandatory and once a roference
is made tothe Commirsion, Government
hat no authority to interfere with th¢

provecdings. The ceedings are based
PR of Givd] Procodure. It has
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taken time and we have also noticed
that, but as I said, the Government has
noauthority to  interfere.

Tn regard to the nine cases, I can
give the particulars where the cases
have been disposed of. One is Hindu-
stan  Filkington Glass Works.

SHRI H. R. GOKHALE : You may
give the serial pumbers only.

SHRI BEDABRATA BARUA : The
cases which have been disposed of
are item No. 3, 9, 15, 17, 24, 25, 26,
27 and 28.

SHRI SOMNATH CHATTERJEE :
The i ce of this legislation, I
believe, is fully nl{s{preciated by the
Government and the Monopolies Commis-
sion. Kindly see tne nature of the Restri-
ctive Trade Practices about which

mplaints have been made. The enquuics

re  pending from 1971 onwords. It
is very easy tosay thatitisfor the Com-
mimion to  decide then procedure
and what time they will take, but has
not the Government any duty toincrease
the strength of the Commission, if neces-
sary ? Illegal practices have been conti-
nuing at least from 1971 and 1972 and
four years these have been pendmg.
The ballhas been sent to the  court
of the Commission to decide the apeed
at which they will decide the matter.
when there it  npo doubt that
ima facie a case has been madc out
the Roegistrar  about these abje-
«tibnable and illegal  practices, and
they are allowed to be kept pending.
The country is suffering, the economy 1s
suffering and the Government 15 sayinr
well, the Commission will decide.
would like to know, what steps are
guing to be taken to  expedite  these
<ases,

SHRI H. R. GOKALE :Itis pnot
because of the shortage of Members
in the Monopolies Commission that
there is delay. In fact, our experiece is
that they are now taking up more and more
Restrictive Trade Practices cases ; they find,
they have enough time to deal with the
cascs and the agreemonts  which

; have been filed are being very speedily
| scrytinised and complaints belng lod-
i god. The hon. Memher“ . hmle.lfisﬁ;
wyer, e main roalop
Ethc detay is this. In a case, where Civil
Procedure Code applies, first the evis

i
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dence is taken, then there istheinterim
stage, parties go to the High cowrt and
mhm??y ordmd .thg:nh!hm i t.hT

er, an &n appea
provided to the Supreme Court directly.
All these are  the causes of delay,

SHRI MOHAN DHARIA : Wih
your permission, I would like to put
on¢  question.

This law was introduced by th®
Government with & view to curb the
growing monopolistic trends in th€
country and also to put a stop to the
restrictive trade practices. May I know
from the Minister whether the efiorts of
the Government have not proved to be
effecive ¥ And what steps arc being
“taken by the Ministry to see that this
law becomes cffecuve ? The mono-
polies have grown. The restnctive
trade practiccs have grown and all
the assurances given by the Government
are being flouted every-day. Will the
hon. Minster assure this House that
immedate steps will be  taken and
that he will not only ?lead his incapacuy
to act 1n the matter ?

SHR] H. R. GOKHALE :1 have
said mn this House and the other House
before that in respect of the lacunae 1
the Act which are sometimes impediments
in fully implementing the proviswns of
the Act, we arc bringing a legislation
to amend the Aa. Inr t of une
very i tant part, ¢. g. the powrer to
delink the en iccs where we are
finding some difficulty under the Act,
we propost to int roduce a Bill to amend
Section 27 of the Act.

I am not pleading is capacity m
the sense that I cannot request the Mono-
polies Commission to deal with these
cases cffectively. In fact we have been
repeatedly requesting them and as
far as I can see, they are deal.
ing with these cases very effectively.
But where there is a judicial or
quasi-judicial proceduyte we  become
helpless when courts emer into

the picture and stop the mﬁdﬁnm
that are on the opolies
Gommiﬂiﬁ?s

T agrec with the hom. Member and
Tcan asure you that we,om our part,
will pot %&u see that
the eauuﬁ of mmﬁyhple-

men
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it dm gro woRt  qfcesafoat
i @ dwr W

*ga7. oft shgwm uwwwt :

sl T Twatw
w dfeew st cwnm EA@ T
wmh gt w@ fw:

(%) v @t €& oAt awmfy
< @ b oa ay fwd B wm
aq feam & gEiz wr e a@w
T o geY W 9 Ewi A an
XY I W FHT sy,

(¥) war gwee A @ @
qfermafadi w1 9§ Twea frar g ;

(w) swere g @ agd  fadew
# fad o weaet wada A W wNG
wr feafs §; o

(w) w1 etz 7@ sEA B
g bk frdm fed @ fs omwas @
et & frraw asedy At QO
7 ! AR gwaw Iy oA afcamfedt
¥1T glaaTaY w7 AqY, afe gy, o7 T
st g ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K.
MALAVIYA) : (a) Government hm
received representations that  Burmah-
Shell are pressursing their dcalerl to
purchase the facilities such as tanks, pipes,
etc. atthe pricesdetermined by the com-
pany. Government took  up this matter
with Burmah-Shell. They have advised
that they have not terminated any contract
with their dealers or suspended lu,pp!lca
because the dealers were not
acquire the asects and facilities lmtalled
at the retail  outlets.  Burmah-Shell
have further intimated that they are

the
(b) und {o) Itua::tin - ;p;:tbé::
ntﬁum
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d& t have advised Burmah-
Shell not to sell or dispose of its assets
and facilities especially during the negotia-
tions now currcnt.

oft sfgem  swarw : wEw wERg,
agd &t & 78 frdww sT wng g fe
&% ey &1 e gy % fear @t
afis 78 €7 o1 vavw {afew F frorg
e Wz g fr off aredfia ¥ ft go-
forer % & SwT wET 1

wqN  WENYG : AT WAW Ay A
gal

ot slgow wwwrw : F qaw w@rg )

w7 W wEEy gy ¥aTEe s wraT
I T8 IEFT w3y, wf 6w, ) 97
a3 frarese oty ?

ot Wo Mo memm : WX wgw R
T I9 qar9 9T O fawre o &
WY AR S o S da
§ wrRaT, § g WY 7 gwAr gy

SHRI RAJA KULKARNI: Has the
Government received  any representation
from the dcalers of Burmah-Shell 1n res-
pect of the cooking gas also and has
the Government gonc through it so far
as pressure brought by the Burmah-Shell

ers on government  selling of thus
gas dealershipisconcerned ?

SHRI K.D. MALAVIYA: Sir, I have
no information about the tation
from the petroleum dealers’ associstion
with regard to the gas- LPG- but, itisa
fact that the petroleum dcalers associa-
tion have represented to  Government
but Burmah-Sbell has been advised not
to sell their property.

SHRI SAMAR GUHA The hon.
Minister just now replied that the Burmah-
Shell has been instructed not to sell thewr

riy or dispose of their assets. I want
to know from them whether Government
hasgiven a notice or hastaken any effective
steps to sce that no property is disposed
of or no assets are sold of.



2 Oral Anywors AFRIL 15, 1978 Ol vwwors ]
SHRI K. B. MALAVIYA : Govern- ) the stepx takon  ty'mabe the
M":oﬁ:pnu of lh?i:' But aénm.u the 3 ordoag:.wm“ ey
::: unfortunate thing, as fn“ue, ?:s that b Boatsof's *  acd
property  belongs to rmah-Shell. b) the terpluted to soake the
All that we can do is to advise th;u, limited c::g::;n non-capitallatic in its
very strongly. comptitution and work ?

The entire question of mationalisation
of pegatiation of any other arrangements
with Burmah-Shell is going on and so,
wet advised them strongly not to dispose
of their property when 11135 under negotia-
tion,

SHRI SAMAR GUHA: Thc owner
of the property has the tendency always to
dispose of it before nationalisation  takes
place.

MR. SPEAKER : You will kindly
sit down.

SHRI SAMAR GUHA: What effective
steps have you taken ?

SHRI K. D. MALAVIYA: You know
the consequences of ignoring the advice
ofthe Goveramenton thisissue.

SHRI S. M. BANERJEE: The
Minister has made it clear that they were
advised not to dispose :i{e theirr property.
But, our experiegee in past shows that
practically they  have disposed of the
amets, The Government are unable to
choek this up.

¥ want to know, apart from theil
advising the Burmah-Shell, what other
measures they have taken-whether the
matter has been referred to  the police
authorities or the C. B. I. to see timt
enquirics are started and a list is main-
tained with regard o their assets,

SHRI K. D. MALAVIYA: Al that
1 can say is that Government will take
note of the suggestion made by the hon.
Member and Government will see tp it
that they do not dispose it of.

ts Make Limited Osmapany
Mﬂpmm

538, SHRI B. V. NAIK : Will e
W‘m; of LAW. m
.COMPANY AFFAIRS be pleased to state:

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The Government
implements the provisions of the Com-
papies Act, 1956 which, like any other
legislative measure, lays down rights
and obligations calculated to advance the
goals set in the Directive Principles of
the Constitution. The provisions of the
Companies Act, 1956 as amended by the
Amendment Actof 1974 are so designed to
emsure thatthe corporatesystem of carrying
on business subserves sociceconomic needs
of the conimunity.

(b) The concept of ‘limited company'
has been evolved for the purpose of enab-
ling large aggregations of n?iml for
an industrial organisation of society in
the interestof large-scale economic growth.
The Law regulates business enterprise
in order to ensure that it does not operate
in 2 manner which is against the public
interest. The Central Government dis-
charges the functions and duties conferred
on it under the Companies Act, 1956,

fcularly rleating to managerial re.

museration and appointments, inter-

te loans and investments and the

like to reduce the capitalistic disadvantages

inherent in  the joint stock system of
buincas enterprise.

SHRI B. V. NAIK : Sir, with your
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SHRT BEDABRATA BARUA: I
csnnot say  ofi-band what the Bill{ is.

SHR! B. V. NAIK: Will you give
consideration to it?

SHRI BEDABRATA BARUA: OF
course.

—

WRITTEN ANSWERS TO
QUESTIONS

Direct Train from Delhi to Rajkot-
Jamnagar

*G30. JHRI VEKARIA:
SHRI ARVIND M. PATEL:

Wil the Ministrr of RAILWAYS be
pleased to state whether there is any pro-
posal to start a direct train from Delhi to
Rajkot-Jamnagar in the near future ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH) : No Bir, Apart
from Lack of traffic justification, intro-
duction ofadirect train between Delhiand
Rajkot-Jamnagar is not operationally
feasible for want of line capacity on
sections enroute and of requisite terminal
facilities at Delhi.

Units in production of
Amsmonia

*632. SHRI PRIYA RANJAN DAS
MUNSHI : Will the Minister of PETRO-
It;EUM AND CHEMICALS be pleased

state:

(2) how many units are engaged in the
production of Anhydrocus ammonia in
this country and names of the units with
their actual production figures during the
last three years;

(b) names of the units which manu-
facture Anhydrocus ammonia using
solvent nxphtha or coal or mixture of both
and what percentage of total  ammonia
]:t::noad is based on coalfsolvent naphtha;

cost of

¢t ls the
{e) wha solvent naphtha

ammanin gas either
or coal ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
K. R, GANESH) : (a) to (c) A state~
ment is laid on thc Table of the House.
Plared in Library. Sec. No. Li. g419/75).

Proposal to Abridge Schedules 5 and
6 of the Companies Act 5

*633. SHRI Y. ESWARA REDDY :
Will  the Mmister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
tostate :

(a) whether Government have a proposal
under cousideration to abridge the Sche-
dules 5 and 6 of the new Companirs Act;
and

{b) if s0, the salient features thereof and
reasons therefor ?

THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H.R. GOKHALE) : (a) and (b) There
are no proposals to abridge Schedule V to
the Companies Act.

As regards Schedule V1, difficulties have
been expressed hy a number of compa-
nies, including export-oriented companses,
in complying with provisions of Part 11
of Schedule VI  of the Companies Act as
amended in 1979, in respect of presen-
tation of quantitative information. These
re tations arc under examination
of the Government.

wak fedam & ww s aifet

*636. WY YWY wOUIR : wT N
s wg wary # w9 &6 e o
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Bpecial Trains to Link Delhi with
Metropolitan Cities

*G39. SHRI RAM HEDAOQO: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government propost to
introduce special  rail services, with
reduced running time, linking Delh witly
the metropolitan cities of the countrv,

(b)if so, the particulars thereof; and

(c) what special measures have been
adopted to ensure more accommoda-
tion for the ordinary sccond class pas-

sengers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH) : (a) and (b) Yes, Sir.
Subject to traffic offering, during the
ensuring summer season a total of about
13 pairs of holiday special trains between
New Delhi and Madras, 7 pairs between
Bumbay Central and Jammu Tawi oa
New Delhi and a pairs between Bombay
Central and New Delhi are pr to
be run to clear the extra rush of traffic.
New DelhiMadras and Bombay Central-
Jammu Tawi specials will run  once a
week. All these specials will be hauled
py diesel engines and run to fast timings,

(c) These specials will have g second
class coaches each in addition tosecond-
oum luggage and brake vans.

Setting wp of Goal-Based Fertilizer
in 1973-76

*§40. SHRI K. LAKKAPPA: will
, the Minister of PETROLEUM AND
CHEMICALS be pleased to atate:
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(a) whother Goversment have _any
scheme for setting up coal-based fertiliser
plants in the country during 1975-76.

(b} if so, the salient features thereof; and

. {c) the location of plants being set up
in Rarnataka and the amount carmarked
for the purpose ?

THE MINISTER OFSTATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K.R. GANESH) :
() and (b* : Three large sized coal based
fertilizer plants are current'y under im-
plementation at Ramagundam, Talcher
and Korba. Each of these plants would
have a capacity for the manufacture of
228,000 tonnes  for mitrogen per annmum
and would require about 1 million tonnes
of coal each per annum The fertilizer
programme under the Fifth Five Year
Plan dots not cnvisage the setting up
of any additionnl capacity based on
coal in the public sector.

(c) A fertlizer plant with a capacity
for the manufacture of 160,000 tonnes of
nitrogen per annum is in  an advanced
stage of construction at Mangalore,in the
private sector. The project is based on
naphtha as feedstock. The project is esti-
matid tocostaboutRs 68 crores.

Measures to prevent Ticket
less Tra at Patna Station

*641. SHRI N. E. HORO: Will the
Mumnister of RAILWAYS be pleased to
state :

(a) whether additional measures to
prevent ticketless travellers from entering
Patna Railway station have been taken;

(b) whether special barricade has been
constructed all along the 20 milesstretch
of up and down railway track from
Patna; and

(¢) if s0, the amount of expenditure
involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : () Apart from normaal
measures to man the gates and check
tickets by the ticket checking staff
sdditional measures have been taken
the Railways.

no
by
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No uﬂazddhummhm
mgsmcwhr, Railways.
{c) Doeswot arise,

Import of Sulghuric Acid

%642, SHRI DALIP SINGH: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state the extent of
Foreign Exthadge involved in importing
Sulphuric Acid at presemt and how much
Governmeny estimate to save if the recom-
mendations of the Survey of Saladipura
Pyrite Project are implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
While commercial grade sulphuric acid
is not imported, the sulphur required for
the magufacture of sulphyric acid ip India
is imported. Accorbydmgw t;) the m
report prepared ted,
& Chemicals Lid., the pyrites deposits at
Saladipura could sustain  a sulphuric acid
plant with a capacity for the mapufacture
of 6 lakh tonnes per annum. The foreign
exchange saving in the use of pyrites
instead of sulpbur for the manufacture of
sulphuric acid, in terms of the presen
costof sulphurrequired for the manufiac-
ture of 6 lakb tonnes per annum of sulph-
uric acid would be about Rs. 15 crores.

Permitting M/s. Merok Sharp and
Dohmato!n:;;ﬂ&wm

*643. SHRI K.M. MADHUKAR : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have decided
to permit Merck Sharp and Dokme, a
foreign company to import basic raw
materials from i principal o be wsed
in making formulation;

{b) if sq, the broad featyres and rasons
therefor; and ¢

(c) whether any ofthe Indian com-
panies had proposal for the manufacture ?

THE MINISTER OF STATE INVTHE
" Y OF QOLE

AND CHEMICALS (SHRI K

GANESH): (a) and (b) [M,'l. MSD(I)
mﬁehm memufscturess of forsoula-
tiges of ﬂﬁlm Indometacin
vie. Capaules-
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M/s. Morck, Sharp s
pet these twp bulk  drugs im-
ported by Govt. through STC from rupec
arcas, on the groundthatin these casesthey
would use only the bulk drugs made by
their principals. A number of doctors
have written about the shortages arising
and the importance of ensuring adequate
availahbility of these drugs. In order to
alleviate the shortages of the said two
cssential life saving drugs, Government
have agreed to import some gquantities of
these drugs through STC  from the
principals of M/s. Merck, Sharp and

. . Indian Drugs and
Pharmaecuticals Ltd. have also been
asked to take up similar formulations of
Methyl Dopa and Indomethacin which
would become available by June 1975.
S8TC will import Methyl Dopa from
Hungary and Indomethacin from
Poland for the IDPL and others. Only
spaall qmtiﬁesfortheinte;i:n period as
& Stop-gap arrangement have been per-
mitte d to beimported from the principals
of M/s MSD. Meetings were held with
the repersentatives of IDPL  and of the
Indian sector of the drug industry so that
they come up quickly with formylations
of these two drugs§

(c) The following proposals have been
approved for the manufacture of the bulk
drugs and their formulations:

1. Methyl Dopa—

1. M/s. Suneeta Laboratories
2. I.D.P. I,
3. M/s. Themis Chemicals Litd,

II. Indomethacin—

r. LD.P.L.
2, Themis Chemicals Ltd,

mgkumm

‘6“, SHRI K. PRADHANI: will
the Minister of RAILWAYS bz pleased
tostate:

(a) what is the progress of electrificatior
wk) on D.B. Kowm H

L

(b) when is it going to be completed:
and

{c) what is the total amount spent 0
faron thiswork ?
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THE DEPUTY MINISTER IN THE

%&&X’GH?F( RJ\IFELWAYS (SHRI

a rcenta (1]

of the elemllieation) work cti':"= }:;:E:cc—
tion is 30%.

7a(bj Programmed for completion in 1977

(c) Rs. 10.8 crores approximately upto
$1-3-1975.

Reaction of Pharmaceutical Organisa-
tions on Abolition of Brand
Names of Drugs

‘%_ﬁ- SHRI S. A. MURUGANAN-
TH : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

APRIL 15, 1975
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of conventions have also  been held re-

cently inthe country which were attended
by eminent doctors and public workers
where also phased lbnlltmn of brand na-
mes was supported.

e i q¢ W e g @
warfewrfed? oY et av qufen
wrT W

*646, st srowew fafemt :
st waeTrqeE Wl
w7 ¢@ WY 9 WA A gar BT
fv :

W

(a) whether three organitations con-
trolling the powerful sector of the pharma-
veytical industry have expressed their
resentment against the abolition of brand
names of 13 drugs as recommended by
Hathi CGommittee; and

(b) if so, what are therr arguments
and Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS -;'SHRIK R. GANESH) :
{a) and (b) The Report of the Com-
mittee on Drugs and Pharmaccutical
Industry ‘‘on Measures for providing
essential drugs and common household
remedies to the gcnera public, especially
in rural areas® which also covers the
aspect of substitution  of brand names of
drugs by generic names was laid on the
Table of the House on the 4th March
1975-

In arriving at their conclusions, the
Committechadtaken intoconmderationthe
wviews expressed by all concerned, in-
cluding those by Associations uz Indian
Drugs Manufacturers’ Association,

Organisation of Pharmaceutical Producers
of India, All lndta Manufacturers

tion of aboli-
tion of brand names, Hathi Com-
mittee had set up a panel of eminent
doctors and the has broadly
actepted the views of that panel. A pymber

(%) wr TR W Ew wwE §
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Loss Dae to Incidents of Crime
} in Rallway Yards

#647. SHRI K. CHIKKALINGAIAH:
Will the Minister of RAILWAYS be
pleased 1o state the amount of loss incurred
by G/erament due to incidents of crime,
insludng theftsin Rallway yards during
the last three years, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : The amount of loss
to the Railways during the yedfs 1971-72,
1972-73 and 1973-74 was in the order
of Rs. 9.54, 9.13 and 0.84 crores res-
pectively  due to incidents of crime ine
cluding thefts in yards.

Daputation of Chief Ministers for
Railway Dovelopment in N.E.
Region

*6078. SHRI ROBIN KAKOTI : Will
the Mmister of RAILWAYS be pleased
to state.

(a) whether a depuiation
of the Chief Ministers ofall
Union Territories of North Eastern
region headed by the then Governor
of North Eastern StatesShriB. K. Nehra,
met the Prim~ Minister sometime in 1973
andsubmitted a memorandum;

comprising
States and

(b) whether the Prime Minister had
assured' the delegation that Government
would take all necessary steps for the
development of Railways in N. E.
Region and an overall survey of the rail
and other communication needs of the
region would be prepared and cost of
projects would be estimated and funds
would be madeavailable; and

tc) ifso, whether any survey has been
made so far and what are the projects
taken by Government and the amount
sanctioned for thote projectsin  1975-76
budget?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) ! (a) and (b) Yes.

CHAITRA 25, 1897 (S4x4)
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(c) In pursuancetothe decision arrived
at the meeting of the Chief Ministers with
the Prime Minister held on r3th Sepember,
1973 in New Delhi, the Rai have taken
up the surveys for the following ojects
at the cost of North Eestern g;undl.
The surveys are yet to be completed.

1. Pancharatnaghar-Dudhpai-Darangir
2. Gauhati-Burpihat

3. Lalaghat-Sairang

4. Rangapara-Balipara-Bhalukpung

5. Tipling-Itangnagar

6. Murkongselek-Fassighat

7. Gauhati-Dudhnai.

The proposals will be considered further
after the survey reports are received and
examined.

Proposal to Reduce Prices of Raw
Materials of Drugs

6079. SHRI BHALJIBHAI PARMAR :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased tostate:

(a) whether Government want fo
reduce the prices of some of the raw mate-
rials of drugs which are ecither canahsd
or sold by IDIL at pool prices, if 30,
the names of products, their present prices
and the proposed reductionfincrease in
price and the reasonsfur doingso;

(b) whether the S. T. C.. has flouted and
misrepresented to his Ministry about the
prices of imported materials if so, the
factsaboutit; and

(c) whether Government propose to
Lift the price control for the Indian sector
as it is done in the case of cars, vegetable
oils and other products?

E MINISTER OF STATE IN THE
MI.II;I}%STRY OF PETROLEUM AND
CHEMICALS (SHRI K.R. GANESH) :
(a) There s, atpresent; no such pr
under consideration of Government.

i ed and distributed by
;-'rdg‘ ?r::mpﬁo;:d in accordance with a
i 1aid down by the CCI& E and

the guotations obtaiped by S. T.
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Vaviations sxvising from geices of censign-
xmmm the Bnanciad

turnover does not exceed Rs. 50 lakhs have
already been exempted with effect from
6-6-74 from the requirement of obtaining
Government approval to the fixation /
revision of the prices of their formulations.

Supply of Dissel and Eerossne to
Punjeb

6080. SHRI RAGHUNANDAN LAL
BHATIA : Wil the Mimster of FETRO-
EUM AND CHEMICALS be pleased

state:

(a) whether any cquantity of diessl
and kerosenc bas been supplied to Punjab
during the last quarter;

{b) im0, facts thereof; and

¢) whether the quantity supplied is
syfficient to meet Punjab’s requirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI, :

(a) to (c) : Yes, Sir. Kerosene supplies
to Punjab State during the last quarter
have besn as under:—

Metric Tonnes
January 1975 . 5:324
February 1975 . 6,825
March* 1975 . 3,591

No_sllucation of Diesel Oil is made on
& State-wise basis. Supplics to Punjab
have however, peen adequate to meet the
normal demana. Kerosene allocations to
Punjab have been in line with the normal
policy fallowed for all other States since
Novemoer, 1974. There have been no
serions complaints about anortage of thege
products in Panjeh duriag this peried.

Wupto 15th Matoh only.

AMRLY, 15, 1978
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6081 SHRI 8. M. SIDDAYYA : will
the Minister of RAILWAYS be pleased to -
state :

\a) whetber tle tomporary  Agsistant
Officers other than of Personnel Depart”
sment, =sre being cemsidered for absorp-
tion in the Indian Railway Personnel
Service (Class I);

(b) whether such temporary Assistant
Officers other than of Petsonnel Depart-
ment nave ever worked in the Personnel

Department ;

(c) whetber the Assisrant  Personnel
Officers (Class II) in the Personnel
Department with the same  length of

service or even more than that of tem-
porary  Amsitant Officers are also being
considered for absorption in the Indian
Railway Personnel Service (Class1)cadre
if not, the reasons therefor; ard

(d) is there a proposal to absorb the
Assistant Personnel Officers, (Class 1I)
in the Inaian Railway Personnel Seivice
(Class I}, 1n view of their wide exnenience
and specialised knowledge of the peisonnel
management?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : fa) Yes.

(b) Some of the temporary officers bave,
worked in the Persopnel Department.

(¢) and (d) : Assistant Personnel Offi-
cet s( Class II) will also be considered for
absorption in Class I of the Indian
Railway Personnel Service against the

tion quota of vacancics reserved for
this purpose.

Price and Distribution of Sorbitel
Produced by H.A.L.

60Ba. SHRT SHASHI BHUSAN : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the basis on which the selling price
of Sorbitol produced by Hindustan ti-
biotics Limited, Pimpri has been fixed;

the basis on which distribution and
-ﬁrm’me:hmmw the Hindus
tan Antibiotics Limited, Phnpri ;
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{(c) whethen, while tit market price of
this product is Rs. 24 to 16 kg. the
sale is being made at Rs. 8 per kg.; and

(d) whether any responsibility has been
fixed on the concerned management
of the Hindustan Antibiotics, Pimpri
for their failures, ifso, the action taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
(a) The Company bas fixed their selling
price of Sorbitol based on cost of produ-
<tion and the mte offered by the only
other indige neous manufacturer M/s Sara-
bbai M. Chemicals.

(b) Hindustan Antibiotics Limited sell
their Sorbitol directly to the actual users.

(c) Following are the selling price of
H.A.L. Sorbito! from time to time :~
Period Price per kg.

Rs.

June 1973 6.00
FPebruary 1974 . . 8.00
March 1974 11.90
June 1974 12.30

The prices are exclusive of cking and
tales hl:: pe .

(d) The Board of Directors of the
<ompany appointed a Committes to go
into thereasonsfor shortfall in produc-
‘tion and othér reclated matters. The
services of the Production and Engineering
Bervices Chieft were terminated by the
comtﬁlpy with effect fram 14-10-74 under-
conditions of their employment, Action
isalso being taken towards appointment
of a new Manmaging Director but these
actions art not in copnection with sale
<of Sorbitol.

oy WA ¥ Cod wwdw ww
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Amstion of W-;l-lw
ments by L D. P. L.

6084. SHRI S. D. SOMASUNDAR-
AM : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

{a) whether the Chief Marketing
Manager, JDPL has propesed to suction
a large number of rejected surgical and
allied instrumentsat Madras ;

(b) if so, their particularsand quantities
of each item proposed for disposal
through public auction; and

(c) the prventive measures already taken
and proposed to be taken to avoid the
rejected items to find place in the market
at cheaper rates which will not only
endanger the life of many but alio damage
the reputation of rigid quality control
ofthe IDPL ?

THE MINISTER OF STATE IN THE
AND

WY OF PETROLEUM
3 &mz_.s. (SH&LK-R. % L.
gwtlv to austipn & large number ¢
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s ) ermont 1 Passenger traffle on SalesureNiigte
well as ial instruments whi:; I..I:-.
were getting accumulated at the Surgical
Tostruments  Plagt, for over 8 6o85. SHRI SHYAM SUNDER

years. Accordingly an auction notice was
publithed in news papers. er, the
auction has been postponed.

(b) The category of instruments etc.
and guentities proposed to be auctioned
is indicated below :—

(i) Seconds and Commercial

quality instruments. Nos.54640
#(ii) Semi-finithed instru- No.274811

ments and components
in different stages e.g.
forgings, machinery,
grinding etc.

*(iii) Rejected  instruments
and components.

*Anction of these items will be in lot
by weight.,

914882

(c} While plagning out the proposed
.Auction, the following preventive step
were taken by the company :

(i) those instruments which could be
re-processed and sold either against
export orders or indigenous orders
were pot included in the list of auc-
tion;

(ii) those instruments which had stam-
pings of IDPL and thus could find
market as spurious or replaced ins-
truments against IDPL instruments
werenotincluded in thelist,

(iii) all the instruments marketed by
IDPL in the indigenous market bear
a stamp of IDPL and are sold only
after they have been duly certified
by quality control Wing of the Com-
pany.Since the instruments which
were  proposed to be jauctioned
were rejected at various stages of
manufacture and were not having
IDPL samping, the question of
their being sold as TDPL replace.
ment instruments do¢s not arise.

(iv) the floor prices were so fixed by the
Finance Division of the Company
which would ensure a fair return to
the intoacoount the
job content at ea at which

¢ the instruments were left un-finished

and rejected by the quality Genttol.

MOHAPATRA: Will the 'Mipister of
RAILWAYS be pleased to state:

(a) whether he is aware that therc is &
railway line now existing between, Bala-
no:: and Nilgiri for carrying Stone Chip;
an

(b) whether it is possible to run local
passenger train in that route as there is
possinility ofa huge passenger traffic?

THE DEPUTY MINISTER IN THRE
MINISTRY OF RAILWAYS. (SHRI
BUTA SINGH) :(a) Yes. Itisonlyan
Engineeringsiding.

(b) No, the Nilgiri siding is not open
for passenger traffic.
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Criterin Followed by B. L C. P, en
Capital of Industries

6087. BHRI SOMCHAND SOLANKY
Will the Mipister of PETROLEUM
AND CHEMICALS be pleased to state 3

ton " “contderaton b7 BIOF,
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for all indn;ltri'iu. ifso, why the share-
bolders capital was taken asa ground
Hathi Caﬁmlttee- i

b) who prosented the on Prici
in( the Hathi Gommitteep‘a!::it ita (t:‘:nést
that the same officer opposed the takeover
of foreign equity;

(c) whether these burcaucrates — were
nominated on the Hathi Committee to
dilute the report of the committee in
favour of forejgn sector; and

(d) whether Government E:o e to
*reat capital employed for drug
arici ulin and give free hand to the bulk drug
nanufacturers for at least first five years
‘0 achieve self-sufficiency ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
JHEMICALS (SHRI K. R. GANESH) :
a), ng& {d) The report of the Committee
m g% and Pharmaceutical Industry
vas received by the Government on the
ith April, 1975. and is receiving atten-
ion ofthe Government.

{c) No, 8ir.

Passesto wldowudfb:ruﬂmt Mother
and Sisters Retired
Rallway Employees

6088. SHRI ISHAQUE SAMBHALI :
Will the Minister of RAILWAYS be
pleased to refer to the reply given to Unstar-
red Question No. 1161 on the 25th
February, 1975 regarding passes for pa-
rents and dependent sisters and state :

(a) whether the widowed/dependent
mothers and sisters of retired ilway
servants are not included in the Post
Retirement Passes issued to them; and

{b) if 0, the reaszons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes.

b) The term ‘Family’ means wife and
children and term ‘dependent’ means
widowed/dependent mothers,
brothers. service passes are issued
to hmll;' and dependent members whereas

rof

rement are jssued only to
Bl i TR 5
) no
for any lfhnﬂnthn oftheextant ryles.

sisters and
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and promotion in Class II
and Class I posts during x97s.

G6o89. PROF. NARAIN CHAND
PARASHAR: Will the Mipister of
RAILWAYS be pleased to state :

(a) whether any posts have been
Eded and otions made by ‘:h?;

ilway nistration in Clam II and
Class I posts during the first two months
of the Calendar year 1975;

th(b) if 50, the names and tmumber ‘:if
e posts upgraded during thi i
Zone-wise in the Railway Boar?iu:lnd
in the RDSO, DLW, CLW and ICF;

(c) theincreasein the Wage Bill caused
by these u¥gradations and promotions in
each one of the above mentioned units in
the period under reference; and

(d) whether any u ing of posts or
promotions were also ordered in ¢ III
and class IV during this period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYB (SHRI
BUTA SINGH) : (a) and (b) During the
E‘riod in question one post of Divisional

perintendent on the North  Eastern
Railway and one post of Statistical Officer
on the Western Railway have been
decided to be operated in  Senior and,
Junior Administrative Grades  respec-
tively, The post of Statistical Officer has
however, not been filled so far.

(c) The difference in “mean of pay”
in respect of the above two grades is
Rs. g50/- and Rs. 400/~ respectively and
therefore, the inciease in  wage hll is
marginal.

(d) No.

6ogo. SHRI DHAMANKAR : Will
the Minister of RAILWAYS be pleased
to state:

(a) what is the present percentage
of quantum of indigenous items to the im-
ones in the requirements of stores

t annually by the Railways, co-
vering rolling stock components, electric
tnctgm signalling and  telecommunica-
tion equipment and theijr valus;
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méﬂe:rmm u"::s the ectsic traotion imﬂmm
Iast three years; and and te nmution

533 ot w“:: n’?-m '!‘hc value of

c hwdoﬂle indigenous components
stagu)l 1tyn::“d perfmm::ne
as mmplﬂdtothe:mported ones?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAY (SHRI BUTA
SINGH) :(a) The percentage of quantum
of indigenous items to imported ones cover-

indimumuwmponenu was Rs, 11098
crores and that of the imported was R

41.17 Crores.

(b) The of indigenus come
ponents to 5:? total purchases during the
year 1971-72 to 1973-74 wat atun :

Components 197172 197273 197574
{r) Rolling stock components 72.67 70.28 70.78
) dect;h?c' stores including
electric traction items.
(ii) Signalling and telecommu- 868.5 Bs.@ 06.7
nication stores.
(c) The indigenousl developedm Stock of Wegoms with the Mawefs-
Eonmn are generally f ble qua- cturers
and are givin lutufactory service
but in mm mmum there 6092. SHRI VIRBHADRA SINGH :
is always the wlud: Will the Mmister of RAILWAYS be

of train
.'—":.'"" i:—b,.

Sog1. SHRI BISHWANATH JHUN-
ALA: Will the Mimnister of
WAYE be pleased tostate:

{a) whether a young man was run over
and killed by a tramn at Delhi Main
Railway smm while crossing a railway
track in March, 1975;

(b) the number of such
on all the Railways during 1972,

1973 and 1974, separately; and

(c) whet?;rmch victims are given any
Comypensa HF cX-gratia payment snd
if so, the tofa} amount so paid during
each of these years?

mcidents

THE DEPUTY MINISTER IN THE
%mr OF RAILWAYS (SHRI
A BINGH; : (») No.

s it (O Tuformation ls befag solleced

pleased to state :

(s) what is the stock of wagons at
the moment on hand with the thirteen
wagon manufacturing umits in the
country ;

(b) the number of wagomns lifted by
the Railwvay ;

(c) the pumber of wagons manufa-
ctured on the basis of orders from
Railways ; and

(d) the number of other buyens of
wagons in respect of the present stocks ?

THE DEPUTY MINISTER
THE MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):(a) On 1-4-1975 the wagon
B e wncdiann) aiston T
our . o
ordm!oan:lch _placed by the Mipi-
l‘l.ry ”o

(b} During the T

a-szwnbout 9087 nw

}m.m puiul:ﬂhai 7%
whuh:)”’m W%

7 to
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{d) Ministyy of Raillways is the only
buyer.

Valos and mﬂ pesticides

Gogs. SHRI S. N. MISRA ; Will
the 'M;minﬂr of PETROLEUM AND
CHEMICALS be to state
the total quantity and value of pesti-
cides imported in 1974-75 ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI X. R.
GANESH) : The imports of pesticides
during 1974-75 are estimated to be
of ‘lii order of 20,000 tonnes valued
at .

2500 laks.
) 1
- 8HRI ROBIN SEN : Wil

the Minister of RAILWAYS be pleased
to state :

(a) whether the General  Secretary,
C who i 3 TTI of Asansol in
Eastern Rai was arrested  under
M’s‘? {W before last Railway strike apd
isg still detmined 1n jail ; and

(b) reaction of Government thereto p

THE DEPUTY MINISTER IN
THE MINISTRY OF RATLWAYS :
(SHRI BUTA SINGH) : (a)

and (b) In the context of Railway
strike action was taken against mil.
ways employees for thewr activities as
ratlway employees irrespective of their
lllegn.lnge to any rticular Union or
!\nomﬂm One T.T.E. of Asansol
Division of Eastern Railway was detai-
ned under MISA with effect from
8th April, 1974 and continues to be
under detention.

TR et ot gve R
W wfrfor o wfre fwre

6095. sft frwe Wt :
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g e wx ¥ sty o d

(w) war wfew frardt ®t ofrsrr
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W femwr gy ; W

() @ wdt, oY v st wr e
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Research Units to Devslep New
Dwag
. SHR! MOHINDER SINGH
GILL : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state

(s) the total number of rescarch
units Set up in the country to develop
pew drugs for the common man and

the cost thereof ;

(b} whether any change in the proce-
Hure of giving scholarships to research
scholars is also sought to be brought
about with immediate effect ; and

(¢) if so, the brief outlines of the
same¢ and the number of such umts
to be set up in Ponjab ?

THE MINISIER OF THE 8 ATh
IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
K. R. GANESH) : (a) A statemes
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i:gin?ling tlh:ngilt of reasarch and
opmen ts recognised the
Deptt. of Science and rec.hnoi?gy is
attached . In_ addition to these R & D
units, Cénfral Drug Research Insti
tute is operating under CSIR. Capital
éxpeaditure  jnourred by some of the
mhjor reséarch unitsis indicated below :—

Sk Name of the Capital
No. unit expenditure
1. D, P. L.- A.B. Rs.90.83lakhs

P., Rishikesh (upto 31-3-1974)

S.D. P,, Hyderabad Rs 32.85 lakhs
(upto 31-3-74)

2. Ciba Geigy of Rs. 310 lakhs(u
India Ltd. - to 31-12-1974
3. Hoechst 1971 Rs. 30.34 Lakhs

1972 Rs. 4.60 lakhs
1973 Rs.g.30 lakhs
4. Sarabhai N. A.
5. H. A. L. Rs. 32 30 lakhs

(up to 31-3-74)

«b) No such scheme is under consi.
deration of this Ministry.

(c) There s ho proposal at present
to set up any research and development
unit in the State of Pupjab. Ranbaxv Labo-
ratpeies who have a recognised research
and development unit are reported to be
carrying on pilot plant studies for van-
ous drugs in their unit located at Mohali
n  Punjab.

Statement
8.No. Nameof the firm and address

1. Bengal Immunity Research Insti
tute, Calcutta.

2. Chemical Industries and Pharma*
ceutical  Laboratory, Bombay.

3. Ciba Geigy of India, Bombay.

. s Medical Sto Mfg) Pvt.
4 ll?g.s Caleutta. res (Mig)

5. The Fairdeal
Lid. Bombay.

6. Glazo Laborateries (India) Ltd.
Bombay.

Carporation  (p)

AFRIL 13 1975
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“ﬂ- Name of the rm and adidress
(-1

7. Hoechst Pharmaceutical  Lid.,

Bombay.
8. India Detomators Ltd., Hyderabad-
9. Nitson  Laboratories Thans.
10. Organon India Ltd., Calcutta.

11. Ranbaxy  Laboratories (P) Ltd.,
New  Delha.

12. Raptakos Prett
Bombay .

13. Richardson
Thana.

14. Sandoz India Ltd., Bombay.
15. Sarabhai Chemicals Private Ltd.,
Bar

apd Co. Ltd.

Hindustan, Ltd.,

16. Sarabhai Research Centre, Baroda.
(India) Ltd., Thana.

18. Symbiotics  Ltd., Baroda.

19. Unichem Laboratories, Bombay.
20 Wyeth Labs. Ltd., Bombay.

21. I. D. P. L. (Synthetic Drugs),
Hyderabad.

22. Rallis Tndia Ltd., Bombes.

23 1. D. P. L. (Antibiotic Plant). Vir-
bhadra,  Rushikesh.

17 Scarle

24. Suneeta  Laboratories (P) Ltd.,
Indore.
25. Alembic  Chemical Works Cos
Ltd.,, Baroda.

26. Cadila Laboratories, Maninagar,
Ahmedabad.

27. Chowgule & GCo. (Hind) Private
Ltd., Bombay.

28. Boots Co. (India) Ltd. Bombay.

2g9. Calcutta  Chemical Co. Ltd.,
Calcutta.

go. Dai-Ichi Karkaria Ltd., Bombay.

gt. Ahura Chemicals Products (p) Lid.
Bombay.

3a. Chemosin (P) Ltd. Bombay.
33 Haffkine Tnﬂ-ihﬂﬁ‘- m’»
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Purchass of Delda Plamt of
Hisduatan lover by Mossrs. Perw-
mal Agwmcies ULad.

6og7. SHRI 5. M. BANERJEE :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state ;

(a) whether the Minister of State
for Agriculture has twice stated on the
floor of the House that Messrs. Perumal
Agencies Limited are purchasing the
Dalda Plant of Hindustan Lever Limited
at Trichy ;

(b) if 50, names of the Directors on
the Board of this Company and their
respective  equity holding in the com-
pany ; and

(¢) whether some controlling hands
in Messrs. Perumal Agencies are related
to very important persops in the State
and Central Government ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
g.EDABRATA BARUA) : (a) Yes,
1T

(b) The information is being colle-
cted and will be laid on the Table of
the  House,

{(¢) Information asked for will
not be available from the records required
to be flled by the company with the
Registrar  of Companies.

Inocrease in the Number of Members
in Lok Sabhg

_ 60g9. SHRI RAM PRAKASH :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

state :

(a) the likely increase in the number
gfutMemben of Lok Sabha from each
L

(b) what will be the total number
of Membersin Lok Sabhs to be consti-
:‘:d after the Fifth General Elections ;

by(ﬂ) When !his*m;mbu will be fixed

Wrirten Amwerdy ' 54

THE MINISTER OF STATE IN
THE MINISTRY OF LAW,JUS‘!(’IGE

AND COMPANY AFF DR.
SAROQOJINI  MAHISHI) :
(a) Name ofthe State Increase
in number of
Members

Bihar . . . 1

Maharashtra . 3
West Bengal . 2
Andhra Pradesh . 1
Madhya] Pradesh . 3

Karpataka - . 1
Gujarat . . 2
R’»jﬂllhln L] . 2

Orissa . . . 1
Kerala . . 1
Haryana . . 1

(b) Thenext General Elections tothe
Lok Sabha witl be the Sixth and the
total number of members rt_%pr'.‘_senm?ﬁ
the States and Union territorics wi

be s540.

(c) The allocation of scats to each
State in the House of the People has
already been determined by the Deli-
mitation Commission constituted under
the Delimitation Act, 1972

of Gas from Bombay
to Bombay City
6100. SHRI SHANKER RAO
SAVANT : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) Whether there is proposal tn supply
matuial ges pi from the Bombay
High to the aty of BPombay ; and

(b) if so, when can this gas be made
available, in what quantily and to
which uses can it be putto ?
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THE DEPUTY MINYSTER IN THE
MINISIRY OF PETROQLE &

CHEMICALS (SHRY C. P. MR#I‘D :
(a) & (h) No, Sir. Ttis too early to
make any :ealistic estimate about the
quantity of gas that would be available
fiom the Bombay High feld.

Elsction to State Assemblies

6101, SHRI R. V. SWAMINATHAN :
SHRI P. M. MEHIA :

‘Will the Minister of LAW, JUSTICES
AND COMPANY AFFAIRS he pleased
to state :

(w) wll:ethe: ' the Blection Commis-
on as n?gmea to the Union
Government to hold the e!ectiml: to
State Ausemblies which are duein 1975,
in 1976 along with the Lok Sabha
elections ;

{(b) if 30, whether this will save the
huge amount to b€ spent in 1978 ;

(¢} whether Government haveaccepted
this suggestion; and

(d) hew many Auemblies are likely
to go to polls in 1995 and when their
olections asre likely to be held ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTIC
AND _COMPANY AFFAIRS (DR.
SAROJINT MAHISHI) : (a) No, Sir.

(b) & (c) Do not

(d) The General Elettion to the
Kerala Legislative Assembly is due
‘;75- be held in September-October,
3

Blections to the Gujarat Legislative

Awembly will be held around Junc 7,
975

Seoviet Odl Egper
s o o e o D

arise.

6roz. SHRT R. 8. PANDEY : Will
tk%nm of mo:mm'
be plamed ‘o state :

APRIL 15,3978

Wiristom Aupwars  : 736

' (a) Whelher Prof, , Soviet
o ‘iipﬁﬂr hay nmtbd gﬁ'&mwa-
ment of a speci intiityte devoted
to the study and exploitation . of offshore

cil deppsits ; apd

(b) if so, the reaction of Goveln-
meént théreon ?

THE DEPUTY MINISTER TN THE
MINISTRY OF PERTROLEUM AND
CHEMICALS (SHRI C. P. MAJH.
(@) No, Sir.

{b) Does not arise.

Thefts in Rallways during :972-73
197%7¢  a0d 197475

6103. SHRT SAT PAL KAPUR :
Will “the Mipister of RAILWAYS be

plmed to state :
(a) whether of late there has been
steep rise in thefs in Railways ;
(b) how do these figures for 1974-75

with the figures of 1973-74
and 1972-73 and the amount involved ;
and

the particular measares being taken
M(anvernmcnt to deal with pilferage
and thefts which are being committed
by organited gangs in league with
Railway employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes. There has
been some increase in the incidence of
thefts and pilfernges on the Railway
during  1974-

(b) The number of cases of theftsand
Iferages (including those from seals
tact wagons) and the amount
of property involved in these cases were
a3 under :—

-

Years No. of Amountof
cases of ty
thefls nvolved
and pil- in
ferages  rupoes
reported

1972-78 « 40016 16048519
197914 4,828 930,449,780
45,300 2,95,97879
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the Eastern Railway.

{3) A similar drive is being lauached
in most wulnersble sections of
other  Railways.

Fiaxl Report of Hathi Committes

6104, SHRT SHRTKISHAN MODT :
SHRI C. K. CHANDRAPPAN |

SHRI > M. BANERJEE'
SHRT P. GANGADEB :
SHRI SOMCHAND SOLANKI:

Will the Mipister of PETROLEUM
CHEMICALS be pleased to state :

(a) whether  Central  Government
have recaived the final report of the
Hathi Committee on the 7th April, 1975.

(b) if hlo' whether Go;:ummt is
contemplating any change about produc-
tion 2nd price formula of the entire
Dr;g Industry in the Light of thusreport ;
an

(c) if so, broad features thereof ?
THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& QHEMICALS (SHRIK. R. GANESH):
(a) to {c) The repert of the Committe
of Drugs and Pharmaceutical Industry
was rectived by the Government on
6th April, 1975 and the same is receiving
attention of the Government.

Survey for Ofl in Andaman and
CGujarat Consts

6105: SHRI CHANDRA ¢
Will the Minister of PETROLEUM
AND GHEMICALS be pleased to state :
“ga wheibee préliminary wurvey conduo-

an Amedan fivm has revendell
oil&m sud Gujarat
comts §

Written sugwars s8
b) if %o, the
&gi to, 4 steps proposea to explore

MINISTRY OF PETROLEUM AND
AND
CHEMICALS (SHRIC. P, MAJHI) : (a)
& (O'IgNa American firm has worked along
or off Andaman coast. A Group of Ame-
rican Grnn (Reading and  Bates Group)
il'::: oil tion in Kul:l.:l offihore
ve out geophysi
B S T
tal s B i .
it‘il non!; after this wob:;k i’;nmmm
t & decision could taken about
driling  wolls *

Persoms Asvested for Commit.
ting Theft and Wagon Bremking
During 97973

6106. SHRI NAWAL KISHO
SHARMA : Will the Mgister Rtﬁ-

RATLWAYS be pleased to state ;

(a) the number of arrested
during  the year 1974-75 for commt-
tzz tailway theft and wagon brea-

(b) how do these figures with

- metre
the corresponding  figures for the years
1973 <74 and 1972 -73 ; and

{c) the action taken against the persons
so arrested ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RATLWAYS
(s}t‘m.lgh BU{: c,‘S;.I!NIGH) : {s) and

€ pum Perions arrested f
gmmitgng Lh:f:n l;ui pilferage (in ing
wagon breaking) of booked i '8
on the Indian  Railways during cﬁem
1972-78, 1973-74 and first g month of the

yéar 1974-75 were ag under :—
Year No» of arrested
cnstens  fiOT tting thefisand
2 of  booked
congignments
!m-73 . . ]ﬁ’s
197374+ - ig83
+ 1278
m%ﬁl 74 %0 ?
Decembier'z4)
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_{c) All  the arrested  porsons were
either prosecuted or dealt with 4
mentally  according to the ence
available in each case.

Shortage of ocertain Petre-Chemicals
for Plastic industries

610y, SHRI HART SINGH :
SHRIM. RAM GOPAL REDDY

Will the Muister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether paucity of some petro-
chemicals have resulted in the retarda-
tion of production in plastic industries
in the country ; and

(b) 1f s0, the remedial measures taken

Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI GC.P. MAJHI) :
{a) and (b) For some time now, there
is generally no shortage of thermoplastic
resins (PVQ, Low Density Polyethylene,
Higl:; Density Polyethylene and Polysty-
rene).

Earnings from Standard I and Il
Class Coaches

6108. SHRI G. Y. KRISHNAN :
Will the Mispuster of RAILOAYS be plea-

sed to  tate

(a) what aie the comparative earnings
from a standard II Class coach and a
standard J class coach over a given

distance ; and

(b) what are the reasons for not
increasing the standard IT class carrying
capacity on over-crowded trains by
substituting more IT class coaches in
place of I clam coaches ?

1HE DEPUTY MINISTER IN THE
MINISIRY OF RAILWAYb> (SHRI
BUTA SINGH ) : (a) The comparative
earnings from basic fares from a standard
seccond class coach and a standard first
class coach for travel between New
Delhi to Magras, a distance of 2185 Kms.
arce as under ;—

First Class
Second Clasy

Rs. 6852.00
Rs Bgog.00

Decision on take over of Caltex

6110. SHRI PURUSHOTTAM

KAKODKAR :

SHRIMATT ROZA
DESHPANDE :

SHRT RAGHUNANDAN LAL
BHATIA :

SHRI HARI KISHORE
SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS be pleaged to state :

(a) whether any final decision regard-
ing taking over of Caltex has been taken
by Government recently ; ana

(b) if so, the broad outlines thereof.

THE DEPU1Y MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD :
{a) and (b) Negotiation with Caltex
are in progrem. It will pot ben the
public interest to disclost any further
detail in this regard.

Allotment of Wagons to
Gujarat State

6r11. SHRI P. M. MEHTA : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether the pumber of Railway
Wagons allotted to the State Government
of Gujarat was very much lems in the
month of December, 1974 and January,
1975

(b) if so, what was the total pumber

.

of wagons allotted ;

(c) whether there was & great shoriage
of wagons with the result that the food
grains could not 1each the drought hit
aréea frequéntly ; and



61 Written Anywers

(4} if so, whether the Union Govern-
mént was asked by the Gujarat State
to sttp up the allotment of wagons
so that the food supplics could besentto
the affected le and to what extent
the allotment wagons was increased
in February, 1975 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) No.

{b) to (d) Do not arise.

Foreign Guuzmlu Prod
Formulations tlo:'“ GW::::-'

6112. SHRI K. MALLANNA : will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether foreign companies are
mostly producing formulations and
whatever bulk drugs they produce they
consume 1n their own formulations ;

(b) whether only after two decades of
development some ndian companies are
now in a position ta sanufacture formula-
tions similar to those manufactured by
some foreign countrics intially operating
in our country ; and

(c) 1f so. the broad features regarding
the encouragement given by Government
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : () the share of the foreign
majority companies in the production of
formulations and bulk drugs in the
country is respectively about 45% and
33%. Some foreign companies are also
supplying a part of their production of
some drugs voluntarily orin accordance
with the conditionsimposed in the indus-
trial licences to ather formulators,

{b) and (c) Drug industry in the coun-
try has made rapid strides. Technology
for the manufacture of all types of
formulations is svailable in the country.
The quality of products manufactured
of lhﬁnfln;ﬁm companies is

that oreign companies.
ve taken the following measures

CHAITRA 25, 1897 (SAKA)
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(i) Indian sector of the industry:s
given preference in the approval
of the manufacturing schemes.

(ii}) Manufacture of increasing num-
ber of bulk drugs through public

sector.

(iu) industrial licences are wusually
not 1ssued to foreign firms for
producing  formulations  unless
linked with the production of
Bulk  drugs,

(iv) Foreign firms are asked to take
up production of bulk drugs
from more basic stages and to
make available a suitable portion
of their bulk drugs production to
non-associated formulators in the
Country as a condition for being
permitied expansion in capacity
or for taking up new activity,
Appropriate  export  obligations
are  also imposed.

(v) Increasing number of imports of
bulk drugs and intermediates are
canalised through the 8TC, which
now constitute over 609% of the
totalimport of bulk drugs and
drug interme diates.

(vi) Progress reduction of foreiga
equity participation with corres-
ponding increasc in the Indian
share holding is imposed when
they are allowed expansion of
thexrr manufacturing activities.

(vi1) Al non residents, branches of
foreign campanies operating
in India and Indian compames
having more than 40% non-
resident share holding required
to obtain the approval of Reserve
Bank of India for opening new
branches, carrying on new as
well as c:'xisting activity etc.

Commuttee on drugs and pharmacru~
tical industry headed by Shri Jaisukhlal
Hathi examined various aspects of drug
industry including measures for g:mmot-
ing the rapid growth of the drug industry
and, particularly, of the Indian and
small ~ scale  industries sectorss The
report of the Committee was received
on 6th April, 1975 and i» under considera-
tion of Goverpment.
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Regulovisation of leave in faveurof  and the offioial liguidetor Attached t0
Loyal Waehare in Khurda

~ that euu:;t appointed Hguidator of 4w

fi13. SHRT ARJUN SETHI : will
the Mni:t‘;c ter of RAILWAYS be pleased
to &% :

(a) whether some loyal Railway wor-
kers in the Khurda Road Division of
South Eastern Railway who remamned
under awthorised leave due to their
sickness of unavoidable reasons from the
Department after working for some days
during the lasv May strike ; are being
igpived of increment and other bepe-

ts.

(b) if so, the specific reasons therefor
and what are the difficulties for regularis-
ing their leave during the period ; and

(c) the number and names of such
workers in the Bhadrak Railway Station
of South Eastern Railway ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) and (b) Absence
of staff has heen regularised as admussible
under the Rules. The employees who
during the period of strike were either
on Jeave or w;i; Ra:lbscnt because of
sickness supported ilway Medicad Cer-
tificate for more than 3 days have not been
granted the benefits sanctioned to work-
ers who struck to their duties during the
strike in terms of the criteria laid down
by the Raflway Administration for this

purpose

(c) A statement showing the pumber
and names of Railway employees at
Bhadrak Railway station who were not

any bepefits is laid on the Table

of the Howe. [ Placed in Library Ses
M. LT-gg20/75 )

United Provisces Commercial
Coxporstion Private Lid., Caloutta
6r14. SHRI JYOTIRMOY BOSU :
Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRE be plegsed
1o state

(b) total value of each of
aumd‘the compeny mmaf

{c) whether it is a fact that Maruti
Heavy Vebicles Lid., bas taken comtecd

of the company ; asd
d) if what are the i
nh;e f 50, % details ofthis

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, EESTICE &
COMPANY AFFAIRS (8 BEDA-
BRATA BARUA ) : (a) The company,
oamely, M/s. United i Commer-
cial Corporation Pvt, Ltd., was or dered
to be wound up by an order of Calcutta
High Court dated 46-1968 and the
Official Liquidator uttached to that

(b) The former directors of the com-
pany have not yet filed with the Official
Liquidator, the statement of affairy
indicating the assets etc. of the
on the date of winding up and as such
information in this regard is not avaslably,
Necessary action against them has bee,
initiated by the Official Liguidatog,

(c) and (d) Offiial Liquidator has no
information on this subject. Under
section 456(2) of the Compamnies Act,
1956, the assets of the in liguida-
tion are deemed to be in the custody
of the Court and no alteration in that
position can therefore be made without
an application to the Court in ¢
of the winding up through the !
Liquidator. No such application has
been  made.
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(a) what are the other cag:;r iui’:,.dli'r
enquity or pending agaist .
Goenka and concerns associated with him
and ‘what is being done to expedite the
same;

(b) how long the case relating to
National Company Ltd.,, Calcutta has
been under investigation, what are the
causes of inordinate delay and whatsteps
are being taken to complete the same within

specified time limit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) In addition to
Andhra Prabha Private Ltd.,the follow-
ing companics of Express Group were
inspected under section 209(4) of the
Tompanics Act, 1956 :

1. Ark Investments Pvt. Ltd.

2. Airlines & Hotels Caterers (Madras)
P. Ltd.

9. Ace Investments P. Lid.

4. Express Newspapers P.  Litd.

5. Indian Express Newspapers (Bom-
bay) Private Litd.

6. Indian Express (Madurai) Private
Limited.

7. National Company Ltd.

Technical contraventions of the Com-
panies Act, 1956 disclosed by the inspec-
tions are being taken up with the com-
panies. On the basis of inspection,
show cause notices under section 408
of the Companies Act in respect of
companics mentioned atS. No. 4 and 6
were issued asking them as to why
Government Directors should not be
appointed. The said companies filed
writ petitions before Madras High Court
which are pending.

(b) The case relating to National Co.
Ltd. which is under investigation by
C.B.I. was registered on 14th gbmry,
1g70 . The investigation was suspended
;: the close of the year rg70 d"ax?m

terim injunction granted utta
High Court followed by :W series of

tions filed by the acqused and could
resumed only after 17th December,
1978 whep the § Court refused
ts grant stay of investigation.
48 L88/ND/73
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The investigation by Central Bureau of
Investigation is reported to be nearing
completion.

fX
Reduciag prics of Xylese by Idiea

Bir7. SHRI JHARKHANDE RAI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Petro Chemical
Corporation near Baroda has reduced
the price of Xylene: and

(b) if so,the facts and reasonstherefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C.P. MAJHI) :
(a) The Aromatics Plant of the Indian
Petrochemicals  Corporation  Limited
is licenced to produce 21,000 tonnes
per annum of Orthoxylene and 2,500
tonnes pcr annum of mixed xylenes.
In addition the plant has a capacity for
the manufacture of 17,000 tonnes per
annum of Paraxylene for captive con-
version into DMT.

The IPCL have reduced the sale price
of Mixed Xylenes from Rs. 5,500 per
MT to Rs. 3.250 per MT with effect
from  16-3-1975.

(b) The main reasons for reducing the
sale price of Mixed Xylenesare asunder :

(1) The Mixed Xylenes have to face
competition with products like
Toluene which are priced around
Rs. 3000 per MT ex-duty.

(2) With the slump in the inter-
national price of Mixed Xylenes,
its landed cost has fallen considera-
ably :—

As a result of the above factors, the
offtake of IPCL's Mixed Xylenes had
considerably gone down. Itis expected
that with the reduction in the sale price
of IPCL’s Mixed Xylenes the ofi-take
of the product will pick up.

Wells Drilled to Explare Crade Ofl
. SHRI HARI KISHORE SINGH *

Wl Sefinister of PETROLEUM AND

CHEMICALS be pleased to state :

{a) the pumber of wells drilled to
explore crude oil and gas in various
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s of the country by the end of
ch, 1975 ;

(b) the number of wells n which
and gss have been found ;

(c) the nutiks df foreign machines
used for the drnlling work , and

{d) Wwhether the said foreign machines
were received as a gift or were pur-
chaved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM &
CHEMICALS (SHRI C P. MAJHI) :
{a) and (b) Upto the end of February
2975, ONGC led 1,163 wells out of

ch in 685 wells, o1l or gas 13 found
Ol India Limited (OIL) drilled 34p
wells upto the end March 1975.
Out of these, oil or gas was found in
268 wells.

fai ypes of rigs for ariing operations
1. BU—75, 3D, 5D (Russian)
2. 5 LD, 4 LD, 2 DH (Rumanian)
3. Nat-55, Natgg (USA)
4+ H-2500-—Ideco (Itahan)

5. Sagar Samrat (a Japanese bult
Mercury type jack-up dnll ship).

OIL 13 employing the following types of
rigs for its dnlling operations.

1. FEI, FE2 (steam rigs)
2. Nat 130, Nit 1320 M (dicsel rigs).
(d) They were all purchased.

wa% 1973 AW 1974 W wem
<ww ww ¥ wifcdt A wwW e
et

¢119. ot qew T : W1 W
sl qg work W gor W% fie
wiwfail o dwrt ferft § oY
1973 ost 1974 % oW, wew-
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Revisien of Policy en Conl-Based
Fertilizer

6120. SHRI SHARAD YADAV :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Government have
decided to revise their policy to coal-
based fertihzer ;

(b) whether 1t 13 a fact that the price
of urea has risen much more sharply
than the price of crude ol ,

{c) whether 1t is a fact that exportof
one fourth of the urea produced in one
unmit will earn sufficient foreign exchange
for the purpose of making crud¢ oilto
produce this wurea , and

(d) 1f so, the details of the new Gov-
ernment policy with regard to fertihzer
production ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH) : (a) No, SirIt 1s the inten-
tion that, subject to logistic and other
conmiderations, fertilizer plants to be
set up hereafter, should, to the extent
possible, be based on coal

{b} to (d) The question of export of
fertilizers to pay for the import of petro-
leum feedstock required for the produc-
tion of fertilisers does not arise aSa
substantial part of the Country'srequire-
ment of fertihizers is still met by 1mports.

Government' icy i to
fertilizer pro;uctpi:n%‘cyn n:o wmuiuﬁu
indigenous production both by improviug
the peﬂbmn?m of operating ;mumg
nﬂlmg tonal capacity,so as
:gdme t up. s dependence on
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61a1. SHRI RAJ] DEO SINGH:
Will the Minister of RAILWAYS be
pleased tb state :

(a) whether Government are aware
that Channel of promotions of Station
Masters/Assistant Station Masters have
been violated in some posting in Feroze-
pur Division of the Northern Railway ;

{b) if so, whether Government are
aware that wide spread and deep resent-
ment have gripped the whole Division;
and

(c) the steps proposed by Government
in this regard?

DEPUTY MINISTER IN

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH ) : (a) to (c) The Ail
India SMs and ASMs ssociation,
Ferozepur Division (unrccogmsed), has
represcnted against the posting of one
Assistant Station Master Grade Ras.
55—700(R.5) as Station Master Grade
is. 455—700(RS). The issue relatesto
the revision of the channel of promotion
which has become necessary because of
the merger of two Authorised Scales of
SMs/ASMs i.e. Rs. 250—380 and Rs,
335435 into the Revised Scale of Rs.
455—700. This is under consideration
and will be finalised after consulting the
recognised Unions.

CHATTRA 25, 1087 {SAXA)

Writien Amswers 70
RS

fiae. SHRI K, 8. CHAVADA . Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(&) what is the orgina! equity & t
equity of MJs. Rallics Indis Licstod and
their total turnover in last three
years, gross profit and net profits;

(b) what are the industrial licences, no
Obf:fum letters and permission letters
held by this firm for marketing drugs in
our country;

(c) whether Mj/s Bohringer Knoll,
Scarle India, C. E, Fulford. and other
fc:nl-lc:g-n firms have dstribution and
other

__intef-connection with this com~
pany if so, the broad outlines of the arran-
gements and ferms thereof;

(d) whether this firm is indulging in
over-Invoicing, under-invoicing in exports/

imports with th forcign
scn,thc:fm:t.slt-:ru:af;am:lme firm

(€) what penal action Government pro-
Pprose to take against this firm for these
irregularities?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) Original equity, present
equity total sales turnomer gross/net
profits of Rallies India Ltd.
the last three years are as follows :—

Original Present

Total turnover Rs. lakhs
equity id up
4 pc:lpitll 1971 1971.72 1972 1972-73 1973 1973-74
Drugs Non- Total Drugs Non- Total Drugs Non- Total
Drugs Drugs Drugs
225 225 431 4879 5310 477 5519 5996 633 5608 63gr
Gross profits Net profits
197t 1972 1973 197t 1972 1973
138.8¢ 156.30 240.13 53.8¢ 54.67 95.13
a € 1971 ¥ wwet &
(b) Details of industrial licences/permis- we
sion letters and capacity mentioned etc. wtfw  arfwerd

ure indicated in the attached statement.

to (8) X tion is bei tlected
B B

6123 st wev zaw fag : w
fufia, e offe woel) and 50 o war
o g v e
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(%) 1971 & gR wite gwr &
& gifie fradt worr arfawrd fafrw
I =rraat ¥ weit 3w fewradaE
e

(w) 1971 ¥ g7 v & wefaw
fearft are arfarerell 1 s aw qoia:
Gaar g TwT § qar firw fiew aay W
firrk o ovw & fod e A
fraw fioar Ty ?

fufr, mma s et w1 wamen
W g W (ere wdfuA sfyet ): (%)
7

(&) 1971 % gu «rs awr & fag
grarer fratedt & gafag 51 fraf=a
witwat srq aw fafiry gox sqrarady siic
Fewaw ATag @ra afte 93 Feerdt
o7 e 1 faedt WY vowsa § 6-auX
dadry frataa@n & ovw on & fag
frarifaa)fam or snfrear st anem
wrgar &, s sfafrfee sfafes
1951 ¥ sra 123(6) ¥ i wee
WTWTT T & FTO7 IUAAR FTATHY &
firvlg &Y arl@ 3-10-1974 § B 7f

¥ safa & fag frates aev & feafaa
faar maT & 1
Need to  improve transport

6124. SHRI C. K. CHANDRAPPAN:
Will the Minster of RAILWAYS be
pleased to state :

(a) whether there 18 a need to improve
the facilities for the transport of fish, betel
leaves and timber from the railwaystations
in Malabar Disttict of Kerala; and

(b) if so, steps Government propose
to take to the trapsport system
in this region

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) and (b) Adequate
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facilities cxist for the transport of fish,
betel leaves and timber by rail from
the railway stations in Malbar District
of Kerala. The Zonal Railway Admuni-
stration also reviews these arrangements
periodically and takes necessary action
to move this traffic expeditiously.

Roplacement of contract
catering Departmental
set up at Eatihar
6125. SHRI RAMAVATAR SHA-
STRI : Will the Minister of RAILWAYS
be pleased tostate

(a) whether instructions had been
issyed to replace the contract catering
at Katihar by Dcpartmental set up
and 1if so, why such instructions have
not yet been implemented by the N.F.
Railway;

(b) why step-motherly treatment 15
being given to the Departmental Caterimg
Establishment ovet N.F Railway by the
Railway officers and why contractors are
being backed to give them uniniended
benefits;

(¢) why despite repeatcd demands,
contract catering agreement 15 being
extended by N.F Railway on important
stations; and

(d) why contract catering agrecmental
lower level was extended on 15th De-
cember, 1973 and the Departmental get
up closed on 1gth December, 1973

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUI'A SINGH) : (a) Yes How-
ever, on reconsideration the instrucuons
were withdrawn

(b) No step-motherly treatment is
being given to the Departmental Catermg
on N.F. Railway and no case of un-mtended
benefit being given to contractors has come
to notice so far.

(c)and (d} Contractcateringisextended
oply at places where the Department is
unable to run or is running at a loss. At
all other places,the existing arrangement
is allowed to continue. Accordingly, the
contract at Lower Haflong station was
extended.
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Facilities of Mail, Express and Delux
Truin Services

6106. SHRI BIBHUTI MISHRA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the facilities of mail,
express, delux train services of the
Railways, are available only to the
big cities, like Calcutta, Bombay, Mad-
ras, Delhi even after 27 years of the
independence; and

(b) if so, whether Government are
formulating a scheme to make available
the above facilities to other parts of
the country, like Champaran in Bihar ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH) : (a) No.

(b) Doesnot arise. However, Champa-
ran arca in Bihar is already served by
No. 27/28 Champaran-Patna an Express
train,

Proposal to reduce Prices of
certain Druags

6127. DR. LAXMINARAYAIN
PANDEYA Will the Minister of
PETROLEUM AND CHEMICALS
be pleased to State :

(a) whether it is proposed to reduce
the price of some special drugs, such as
sulpha drugs and antibiotics; and

(b} if so, the percentage thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : (a) and (b) Government
had set up a Commitice on Drugs and
Pharmaceuticals under the Chairman-
ship of Shri Jaisukhlal Hathi, whose
terms of reference Inter-alia included :

“To examine the measures taken
so far to reduce the prices of
drugs for the consumer and to
recommend such further measures
as may be necessary to rationalise
the prices of basic drugs and formu.
ll.timl"n

The report of the Committee was
received by the t on the 6th
April, 1g75. Questions like making the
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essential drugs available at cheaper prices
will also be considered along with other
recommendations.

In the meantime meetings have been
held with Public Sector, Indian Sector and
Indian Medical Association to discuss
problem of dwaug drugs and reservation
of capacity to achieve this.

Two years Post-Diploma
in Company Secretaryship

6128. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whethegut:wo years Pc:_st-Dip;;mn
in Company retaryship of the Dire-
ctorate ‘of Technical Education, Delbi
Administration has been inadvertantly
ignored as the prescribed qualification
for ‘Company Secretary’ under category
‘A’ in a notification issued on the 7th
March, 1975 by the Government of
India, Ministry of Law, Justice and
Company Aflairs;

(b) if so, the specific reasons therefor;
and

(¢) whether it is proposed to issue
a further notification for the above
Post-Diploma as the prerscribed quali-
fications of “Company Secretary’ under
category ‘A’ to avoid students frustra.
tion confrontations and conflicts with
the authorities ?

THE DEPUTY MINISTER IN THE-
MINISTRY OF LAW, JUSTICE &
COMPANY AFFAIRS (SHRI BEDAB
RATA BARUA)b : (a) tm (c) FO;‘
appointment of a Secretary o a compan
hl;l:'ing a paid up share capital of Rs.
25 lakhs or more, the only qualification
which Government decided to recognise
was membership of thrc llgs.litul: ?tf
Company Secretaries o ndia as i
had bcc: set up by the Government of
India to provide for the courses of
study preliminerily suitable and to
build up the expertise particularly
required for I diu:ha{amg Sec:etag;:l

ially in large companics.
%‘mipm referred to in the question
had not been brought to the notice
of this Department and hera the
same could not be considered on  merits
for inclusion in any category at the
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tigae of preseri qualifications by this
Department’s Notification dated 7-3-197
Arepresentation has since been mivoce
from tire y Secretary (Post
Diploma) Students Association which
is under conmsideration.

Search of L ge of Passen-
gers by thmlwzy Peolice
at  Udaipur

6129. SHRI LALJI BHAI : will
the Minister of RAILWAYS be pleased
to state :

{a) whetherthe luggage of pastengers
is searched by the Railway Police out-
side Udaipur City Station and the
passengers are harassed; and

(b) if so, whether any instructions to
this effect have been issued tothe Railway
Police by Government ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH) : (a) No.

{b) Does not arise.

Suitability of Refining Crude
Produce from Bombay
High at Indian Refineries

61g3o. SHRI N. K. SANGHI : will
the Mmuster of PETROLEUM &
CHEMICALS be pleased to state

(a) whether some international oil
companies functioning i India have
floated rumours that the crude found
in Bombay High is unsuitable for re-
fining at any of the refineries in India
and have suyggested for its export;

(b) if so, whether there 1s any basis for
::i; statement bewg made by these experts;

(c) whethet the Koyalirefineryiscapa-
ble of cefining the crude now available in
Bombay High a-d if su, the facts of the
matter ?

THE DEPUTY MINISTER IN THE
CHEMICALS (SHRE Cop. MATHD
{(a) A report that Bombay Hz
crudeis ypsuitablefgr refining at any of the
refineries in India a suggestion for
igh export appeared in ‘‘Times of Indis™
of 18-34975.
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(b) and (c) Analyris of crude frpip
the two wells in the Bombay High
struCture available so far indicates the
cruda to be similar to Ankleshwar orude
andtherefor canbe proces$ in the koyali
refinery. for processing Bombay High
Crude exclusively in the other refineries
comparatively minor a changes and
ropdifications w0 the plants may have to
bemade. Theoptimum utilization of
Bombay High Crude is currently under
active consideration. Before the field is
fully delineaied and further details of
the crude are available. it is premature
at this swge to finahize plans for its
refining.

Manufacture of Wagons by
Railway Workshops and
Private Companies

6131. SHRI SARJOO PANDEY :
Will the Munster of RAILWAYS be
pleased to state .

{a) how many wagons are built annu-
ally by Railway Workshops and how
many are supplhed by private companies,
like Indian Standard Wagon and Burn
and Company and others to the Railways;

(b) what 18 the total tequirement of
wagons for Railways 1 1974-75 and
1975-76;

(¢) how many wagons are cxported;
and

(d) what is total number of wagons
exported by Indian Railways and prvate
manufactuters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) The apr.ual installed
capacity of Industry/Railway Workshops
regarding manufacture of wagons is as
under —

(in terms of g-wheelers)
Industry . . . « 90,625
Railway Workshops -« . . 2,000
Total 33,625

(b) The Railways requirements of

wagons are worked out for each Plan
gu;iod as a whole. According to draft

i:g; Five Year Plan documents Indian
Railways would wequite 1,00,000 wagons
for handling the freight traffc.
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{¢) snd (d) Indian Railways do got
export wagons.

Requirements and Production of
Drugs in Fifth Plan

6132, SHRI P. GANGADEB : Will the
Minister of PETROLEUM AND CHEM-
ICALS be pleased 1o state:

(a) whether any study has been made
by bis Ministry regarding the requirements
and production pattern of drugs during
the Fifth Five Year Plan; and

(b) if so, broad features thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : (a) and (b) Task Force
on Drugs and Pharmaceuticals set up
by the Planning Commission have &sti-
mated the requirements of various drugs
during the Fifth Plan periods. Details
regarding pame of the major items,
estimates of demands ewc. have been
published by the Ministy of Industry
and Civil Suypplies in “Guidelines
for Industries 1974-75'* and a copy
of the same is available in Parliament

Library.

Private Sector Units Manufac-
turing Basic Drugs for Captive
Parposes

6133. SHRI S. R. DAMANI : Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

{a) the names of concerns in the
private sector engaged in bulk manufacture
of basic drugs for captive purposes and
for retailing to others;

{b) their turn over in the last three
years for such items and what it represent
as percentage of their total turn over;
and

(c) whether similar items are manu-
factured by the public sector units also
and if so, \be details and how do their
prices compare with those of private
gtCtor units ?

THE MINISTER OF THE STATE
INTHE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
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GANESH) : (a) w () Information is
being collected and will be laid lc‘:d:e
wahle of the House.

Writ Petitlons Filed by
Railway Employees

6134. SHRI SOMNATH CHATTER-
JEE : Will he Minister of RAILWAYS
be pleaged tostate :

(a) the number of cases, including,
writ petitions filed by Railway employees
who have been dismissed or removed
from service s on account ofthe last railway
strike,in diffrrent courtsagainstthe Railway
Board and the different Railway Admini-
staration; and

(b) the expenses incurred by the Raijway
Board and the different Railway Admini-
strations in connection with such cases,

inluding fees paid tolawyers ?

THE DEPUTY MINISTER IN THER
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) and (b) The
information is being collected and will
be laid on the Table of the Sabha.

Companies registered in
Eastern and Norsth Eastera
States during the last three

years

6135. SHRI TUNA ORAON : Will
the Minister of LAW, JUSTICE and
COMPANY AFFAIRS be pleased to
state

(2) thenumber of companies registered
during the last three years in Eastern
and North Eastern States, State-wise
and year-wise;

(b) number of compapies wound up
during the same period year-wise and
State-wise; and

(c) number of companies that shifted
their registered offices to other Statas
during the said period, State-wise and
year-wise with the names ofthe companies
and their present location ?

THE DEPUTY MINISTER OF
LAW, JUSTICE AND QODMPANY
AFFAIRS (JSHRI BEDBRATA BA-
RUA) : (a) The number of companies
limited by shares registered under the
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Companies Act, 1936in Eastern and North f.e., 1972-72,1992-78 and is
Eastern States, during the last three years, giv;n as under ;. 97574

Fl

No. of Companies

State

1971-72 197273 197374
Assam . . 85 26 66
Bihar . 39 54 120
Meghalaya . . 1 2 10
Orissa . . 20 14 24
West Bangal - 837 445 582
Tripura — —_ 2
Manipur . 1 — t
Nagaland . . 1 8 -_
Arunachal Pradesh — - —_
Mizoram . — -_ —
Total 434 549 8os

(b) The number of companies limited Act, 1956, 1n Eastern and North Eastern
by shares which ceased functioning esther States, during the above pericd 19 given
by going into ligquidation or be ng struck below:
of under Section 560(5) of the Companies

No of Companies

States ——————
1971-72 1272-73 1973-74

Assam (including

Meghalaya) . 3 18 9
Bihar 7 14 13
Orissa 1 4 17
West Bangal . 69 , 68 78
Tripura —_— 1 1
Manipur . -_ - !
Nagaland R - -
Arunachal Pradesh . -_— - -
Misoram . .- - -

Total 8o 103 119
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{c) The goumber of companies lim-
ted by shares that were reported to have
shifted their registered offices from Eastern

and North Eastern States to other State
during the same period is given as under:-

No. of Companies
States

1971-72 197278 1973-74

Assam . . . — 1 —_

Bihar . . . P _ _
Meghalaya . . . —— —_ —_

Orissa . . . — — —
West Bengal . . . 19 16 9
Tripura . . . _ — —
Nagaland . . . — —_ —
Arunachal Pradesh . . —_— — —
Mizoram . . . —_ —_— —
Total at 17 9

The names of these companies together
with their present state of location are
given in the Statement laid in the Table
of the House, [Placed in Library See No.
LT-g9421/75)

Construction of Gohana Panipat
Railway Line

6136. SHRI MUKHTIAR SINGH
MALIK: Willthe Minister of RAILWAYS
be pleased to state :

(a) the progress so far made in the
construction of remaining part of the
Railway line from Gohana to Panipat
in the Haryana State;

(b) the time by which this project
will be completed; and

(c) the amount likely to be spent on
this project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Overall ;hysic:l
progress achieved upto end of Felruary
197% 1s 15%.

(b) The lineisenpected to be completed
by $1-3-1977.

(c) The estimated cost of this project
is 2-28 crores.

Board of Directors of M/s. Bird and
Company

6137. SHRI INDRAJIT GUPTA °
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
10 state :

{(a) whether M/s. Bird and Company
Calcutta have sougt Government approval
for re construction of their Board of Dire-
ctors;

(b) whether the names proposed by
the company for appointment to its Board
include a person or persons against whom
investigations are in progress regarding
evasion of taxes and amassing unaccounted
wealth;

(c) if so, Government reaction to the
vroposal; and

(d) whether it is alsoa fact that the
new Directors include several
executives of various companies wnich
were previowly under the Managing
Agency of Bird and Company ?
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THE DEPUTY MINISTER IN THE Railways at Grlcutia have work

MINISTRY OF LAW, STICE on lhel';hl m to gum m?rriea

AND COMPANY AFFAIRS (SHRI rise of every commodity in the countey;

BEDBRATA BARUA ) : {(a) No, Sir.
Approval of the Central Government
is not required for the reconstruction
of the Board of Directors of the Compa-
ay.

(b)to{d) Do notarise.
Techno Economic Survey for
Region Line

6138. SHRI S, N. SINGH DEO?
Will the Minister of RAILWAYS be
pleased to state :

{a} the details of the work undertaken
to comnect Dharmanagar with Agaitala
by Railway Line in the light of Techno
Economic survey date-wise,

. (b) total amount spent upto date
in this regard, and

(€} the details of the present posi-
tion in these lines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) to (c) Preliminary
Engineersing-cum-Traffic Surveys carried
out in 1969-70for a (153.00 kms.).New
M. G.linefrom Dharmanagar to Agartala
have revealed that the project would cost
Rs. 45.30 crores and would be highly
unremunerative yielding a negative
return of (—) 1 47% in the 6th year.
A final decision on the project has rot y
been taken.

The construction of the Daramanagar
Kumarghat rail link was proposed in the
the 1974-75 provided the North Eastern

ouncil bears the cost of this work. The
Norh Eastern Council have not yet agreed
to bear the cost of the work and hence
the same could not be taken up.

Comgractors refusal to do
work om Underground Rail-
way in Calemita

6139. SARDAR SWARAN SINGH
SOKHI : Will the Minister of RAIL-
WAYS be pleated to state -

: {2) whether the contractors en
in the construction of the Under#?

(b} whether the foreign copllaborators
also want to change certain terms and
conditions;

. (€) the difference in cost due to escala-
tion, between the original estimate and
the present estimate;

(d) whether delay in execution of
the work was due to the defaultion Govern
ment side) and

(e} when this underground railway
construction would be completed ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH) : (a) Ne.

(b) Soviet collaboration terms have
remained unaffected.

(¢) The escalanon duc to 1973-74
price level accounts for about Rs. 91
crores excess over the original sanctivned
cost.

(d) Progress of work has been slowed
down due to the country’s current economuc
difficulties.

(e) The target of completion i under
review now.
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Show cause Notice issued to
Four Birla Group of Companies

614:1. SHRI MADHU LIMAYE :
Will the Minister of LAW, JUSTICE
?ND COMPANY AFFAIRS be pleased
0 state :

(a) what is the exact share holding
each of the 4 Birla Group of Companies
to whom show cause notices have been
given and who have not registered them-
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selves under Section 26 of the MRTP
Act, in Maruti Ltd.,

{b) whether these compapies or any
other Birla companies mentioned in the
Dutt Reporthave contiibuted any deposits,
whether dealers deposits or deposits of
ans other category to Marut1 Limited;
an

(¢) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
BEDBRATA BARUA) : (a) The refere-
nce is to the four companies, namely (ig
Uttar Pradesh Trading Ceo. Ltd., (i
Darbhanga  Marketing Co. Ltd., (iii)
Saran Trading Co. Ltd.,, and (iv}
Champaran Marketing Co. Ltd., which
wereshown in ILPIC (Dutt Commitiee
as hbelonging to the Birla Group of
companies and who have contested that
they belong to the Birla Houge. The
information regarding the extent to
sharcholdings of cach of these four
companies in Maruti Ltd., according to
the latest available information as om
28-g-1974 is given below :

Percentage of

No. of equly v.?ll:: of e
z shares o es shares in
Name of company Rs. 10/each held total paid-up
held (Rs.) capital of

Maruti Ltd.
1. Uttar Pradesh Trading Co. Ltd. 40,000 4,00,000 2:2
2. Darbhanga Marketing Co. Ltd. 30,000 3,00,000 1°6
3. Saran Trading Co. Ltd. 20,000 2,00,000 11
4. Champaran Marketing Co. Ltd 10,000 1,00,000 a5

Torar 5°4 pefcent

{b) and (c¢) The latest balance sheet of
Mifs. Maruti Limited as at §1-3-74 shows
an amount of Re. 2,18,91,042/- as dealer-
ship deposits, inoluding interest accrued,
with the company. U loaps from

cen oth;r th;?, ks cl::: to Rs.

154:215. No other depenhl shown
the balance aheet.

The names of companies or persons who
have made deposits in a compeny are not
required to be furnished in the annual
accounts under the provisicns of the
Compantes Act, 1956. The information

r the 4 Birla Companies specifically
ta, or any other Birla company
have made deposits in Maryti Limied is.
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therefore, not available from the annual
accounts filed by Maruti Ltd., with the
Registrar of Companies. .

Conntruciien of Refinery and
Petro-Chemical at Bongaigaoa

6142, SHRI BIRENDRA SINGH
RAO : Willthe {Minister of PETRO.
LEUM AND CHEMICALS be plcased
to state :

(a) when was the construction of the
Refinery and Petrogchemicals at Bongai-
gaon (Assam) started;

(b) when it is Likely to be completeds
and

{c' what 1s the total estimated cost of
the complex and what will be its capacity;

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI) :
(a) After formulation of the scope of
activities, the civil construction work on
tl}g ;;'o_lcct was started 1n the last quarter
of 1g74.

(b} According to its scheduled con-
struction programme, the refinery 18
expected to be commimsioned m 1976-77.

e comumissioning of the Petro-chemical
Unit was scheduled for 1978-79, but wil
now depend on the availability of Tesources,

(c) The approved estimated cost of the
Pproject was Rs. 81. 10 crores. Subsequently,
investment approval for an additional
expenditure of Rs. 29 crores has been
accorded for installation of a captive
power plant for the project. Due tc general
mcrease 1n prices and also enlargement
of the scope of the project, the cost
estumates are likely to go up. The revised
Cost estimates for the project are beng
worked out by the project authoritics.

The capacities of the refinery and the

petro-chemicals are as under:—

t. Refinery : 1 milhon  metric
tonnes/ annum
crude oil.

2. Petro~chemicals : 80,000 tonnes pefl
annum  specia

boiling int

Nephtha. pom

Approximately
$0,000 tonnes.

Licences issued to Com

to maanfacture new g

6143. SHRI VAYALAR RAVI @
Will' the Minister of PETROLEUM

3 D.M.T. :

AND CHEMICALS be pleased to state :
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(a) the names of jes of
firms to which licences have been
given to mapufacture new drugs
during the last three years and the
brief particulars of ecach case; and

{b) how meny of them  have
started production and the names
of frms who have mnot util_ia_ed
the permission to expand capacitics
and start new duction together
with the reason for cach case and
the actions taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY O PETROLLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : (a) and (b) A statement
indicating the names of the Compames
who have been granted industmal
licences during the last three ycars
for the manufacftu;lkofl new ) lm(lik

Expansion 0 rugs already
g::ﬁ:ﬁlccd. licenced capacity, whether
commenced production or not and the
reasons for not commencing production
1s laid on the Table of the House
[Placed in Libryary. See No. LT9422/75]

Meeting of Representatives
of Management snd Labour
on y movement of Coal

6144. SHRIMATI PARVATI KRI
SHNAN . Will the Mutister of RAIL-
WAYS be pleased tostate

(a) whether  Government  have
decided to convent 3 meeting of re-
presentative of management and labour
in the Railways and Coal Mines Autho-
rity and B.C.G. Ltd., to work out mea-
sures for speedy movement of ceal;

(b) if so,theoutcome of this meeting
and

(c¢) if not, when 1t 13 likely to tak;
place ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH) : (a) No.

(b) and (c) Do not arise.
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O & NGC Plan for Oi] explo-
ration in Cauvery Offshore

6146. SHRI H. R. L. BHAGAT :
Will the Minister of PETROLEUM
& CHEMICALS be pleased to state ;

(a) whether the Oil apd Natural
Gas Commissicn Las any plans for

oil exploration in Cauvery Offshore
Basin.

(b) wehtehter the O & NGC hag
negotiated the deal for the same with
some foreign companies; and

(c) if so, the salient features thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
& CHEMICALS (SHRIC. P. MAJHI) .
(a) to (¢} Certain proposals for ojl
exploration in the Cauvery off-shore
batin, made by some foreign vil companies
arc under consideration of Govern-
ment.

Itis not in the public interest to dis-
close any details in the matter,

Difference between Janata and
other Tollet Soaps

6147. SHRI M. S, PURTY : will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the difference between the Janata
Soap and other toilet soaps being manu-
factured by Hindustan Lever Limited,
Tatas and others; and

(b) the basison which the prices thereof
have been fixed.

THE MINIS1ER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRT K. R. GANESH) :
‘(a) anata’ toilet soap has a total
atty material (TFM) content of 65% and
less perfume with economy packing.
Other Toilet soaps have higher TFM
more perfume and more attractive packing.



i - to mmarket Janata . tgilet . soaps 3{.

i & price-of Rs. 1,00 to-1.05 per cake «

4 . 100 gm. There was no statutory control
on prices of soap. There was, however,
tll’ %&mbﬂr ;?74_ an - informal price

- control on.-the laundry, carbolic and
standard . grade- toilet soips produced

+ by the organised sector where by the
industry ' used to consult Government
Nefor€ increasing prices of such soaps. The
informal price control was lifted from
19-9-1974 .on the industry undertaking
to produce Janata toilet soaps and opti-
mising the production to the level of best
of the last three years.

Report of Train Accident
Eagquixy at Ultadsaga

6148. DR. RANEN SEN : Will
the Minister of RAILWAYS be pleased
to smate:

. (a) whether report of inquiry into

the causes of the Railway disaster at

Ultadsnga station resylting in  death

¥ of pumber of passengers has been submitted
. to the Ministry;

. (b) if 80, broad outlines of the findings;

(¢) whether the West Bengal Govern-
maent had initiated a special police inguiry
- into the.accident; and

(d) if so, broad outlines of the finding ?

THE DEPUTY. MINISTER IN
THE MINISTRY OF RAILWAYS
# - (SHRI BUTA SINGH, : (a) and (b)
i, Actording to the provitional finding

of the Additional Commissioner of Railway

‘Safety, the accident was duc to failure
" of railway staff. His report is, however,

awaited.

(¢) Ministry of Railways is not aware
whether any special police inquiry was
ordered by the West Bengal Government,

(d) Does not arise,
‘Occapancy Cassus of cetain Trains

6140, SHRT  NITIRAJ
'RATLWAYS be pleased to state -

. of and class bogies in 3UP, 4 DN and 28

i qb). The menufkteurts have uader- gy

SINGH
CHAUDHARY : Will the Minister of.

“{a). the result: of last occupanicy Census

UP truins ‘of Oemiral. Ralivey be

(b) in view of the hewty gyes

whether the Railways propose to provide
oo

more trains on above routes P

THE DEPUTY MINISTER IN THE .
MINISTRY OF RAILWAYS (SHRIT
BUTA SINGH) ; (a; Statement is laid on
the table of the House [Placed in Library
See No. LT-9423(75] .

. (b) Inttoduction of an additional train
is opcrationslly not feasible for want of
spare line capacity on sectionsen route
and terminal facilities at Bombay/Dadar
and Allahabad.

Sdrvey for mmw
Ruilway line in Gujarat
6150. SHRI P. G. MAVALANKAR :

Will the Minister of RAILWAYS be
pleased to state :

(a}) whether the survey of the Bhava-
nagar-Tarapore Railway line in Gujarat
isnow completed ; ifso, whether Government
propose to go ahead immediately with
the construction of the said new line;

(b) if the survey is still under progress,
when will it be completed; and

(c) whether Government propose lo  give
priority to the construction of the said
new line, [particularly in view of the pre-
vailing scarcity and drought conditions in
Gujarat, necessitating the starting of relief
and scarcity works on an urgent footing;
and if 80, the details thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c) The survey work
is in progress and is likely to be completed
by August, 1975. Further comsiderations
to the proposal for the construction of this
line would be given after the surveys are
completed and the repofts recieved. Tt
may not be possible to take up this pror{eect :
during the present farhine conditiéns uniess
the Plan tﬁomtion for construction of new
railway lines is increased substantially. -

MM. Merchamt Associs-

“Gis1. SHRT ONKAR LAL BERWA :

| Will 'the ‘Minister of RATLWAYS be
. pleased Yostater: iy . L
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(») whether Goveriment have received

s remm,inh from M/s. Rajkot Cual

Sovaraing el stroere ol ‘Brias
8 ure ol *

Coke' and ‘Pear] Coke’;

(b) whether some Members of Parlia-
ment bave also addressed communicarion
on dthil subject to the Railway Ministry;
an

(c) the action taken by Governmient!
thercon?

THE DEPU1Y MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes.

{b) No representation from Members of
Parliament has so far been received in this
regard.

(c) The request of the Rajkot Coal &
Coke Merchants Association for making a
reduction in the existing classification of
Breese Goke and Pearl Coke is  under
examination.
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Capacities of Refineries

6153. SHRI BISWANARAYAN SHAS-
TRI: Willthe Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the total refining capacity, as at
preseat, in the country for refining indige-
nous and imported crude oil;

{b) the number and name of the public
sector and joint sector and private sector
refineries and their refining capacities
separately;

{c) whetherthereisany proposalor project
before Governmentto increase the existing
capacity within a couple of years; and

{d) if so, the proposed increase refinery-
wise ?

'IPREXP OF P?!"{%{gg%ldm AND
IS

&LHGALS {8HRI C. P. MAJHI) :
{a) and (b) Based on the normal opera-
ting levels, the existing refining capacity
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mm} is about 27 million tonnesinc)

the Haldia Befinety (fuel part of whi
was commissioned in January 1975) and
. ‘the spare capacity -with Hindustan Petro-
leum Corporation and the. two. foreign
oil eom;;lnie: as clauned by them are de-
ailed

{Capacity in
million
tonnes per
annum)
Public Sector
Gauhati refinery . . 0.80
Barauni refinery . . 3.00
Kovyali refinery. . . 3.80
Madras refinery . . 2.65
Cochin refinery . 3.30
Hindustan Petroleum reﬁ.nery 3.50
Haldia refinery . . 2.50
Private Sector
Digboi refinery. . . 0.50
Burmahb Shell refinery . 5.25
Caltex refinery . . 1.55
Torar . 26.85

(c) and (d) The following projects for
increasing the cxisting refinery capacity,
have been included in the Fifth Plan
and are under implementation:

(Capacity

in million

tonnes per

annum)

1. Bopgaigaon refinery . 1
2. Mathura refinery . . 6
3. Koyali Refinery expansion 3

ToTAr . . 10

nquiu hpmmlcfhﬂws
th Y

SHR!M&TI BHARGAVI THAN-

i KAP AN ‘Will the Minister of RAIL-
o WM:S hepleamltosutt .

m s, 19?5
in she country (both’ inpubhunglprimu :

(8 whethier ma'mxm sta
Kmh need repairs’ tndm_ m

" (b) whether the- Central Govunmt
have provided funds therd'or d.unng the
cutrent year; and

{c) if s0,the extent the.reof_ P

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) For the existing
level of’ traffic, major expansion of Railway
stations in Kerala is not considered ngces-
sary.

(b) and (c) Funds for maintenance and

pa.ll‘l, passengers’ amenijties and minor
additionsand alterations atstationsare pro-
vided every year. Similar provision exists
this year also, Allocation of funds is made
Railway-wise and scparateallocation State-
wise is not made.

Payment of Dividends to General
Revenues on Profit basis

6155. SHRI VARKEY GEORGE :
Willthe Minister of RAILWAYS be pleas-
ed to state:

(a) whether paying dividends to the
general revenues is a major drain on the
net income of the Railways;

{b) whether Government have any pro-
posal under consideration at present tolink
dividend with profit earned and the finan-
cial requirements of the Railways; and

(c) if so, the salient features thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a} Net income or
surplus of the Raiways is computed after
takinginto accountthe ];aymeau to General

venues' which is only in the nature of
interest on the capital provided by the
General Exchequer to the Railways.
As such the question of cnm:dcrmg such
paymentasa drain onthenet income of the
Railways does not arise.

(b} No.
(¢) Does not arise.

'Discussions with Saudi Arsbisn Ol

Wulwﬁrdﬂmm

baplca_aedm_amq L
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{a) whegher . the  Saudi Arabian
Petroleum " Mipister Mr. ;l?‘uikb, Abmed
Zaki Yamani recently visited India;

(b) if so, whether the question qfiucrc.a-
lin?;upplieo of ¢rude from Saudi Arabia
to India during the current year (beyond
1.5 million tonnes) was discussed with
him, if 50, the ourcome thereof: and

{c) whether it was decided with him t»
sct up a Joint Indo Saudi Economic Co-
operation Commissoin, ifso,the broad fea-
tures and functions of the contemplated
commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
GHEMICALS (SHRI C. P. MAJHI) :
(a\ Yes, Sir.

{b) No, Sir.

(¢) This wasnot derided during his visit
However the question of setting up a
Joint Commission with Saudi Arabia to
foster economic cooperation is under con-
sideration.

Conversion of Mangalore-Hassan
Metre Gauge line hl‘.'; Broad Gauge
L

G157. SHRI P. R. SHENO?Y : will
the Miister of RAILWAYS be pleased
1o state

(a) wicther provision hasbeen made to
convert the metre gauge line  berween
Mingalore and Hassan into broad gauge
and if so, the. salienct feawures thercof;

{b) whether this broad gauge line can
be linked u? with the capital of the State
(Karnataka) by  extending ihe line upto
Tiptur (less than 100 miles) and by con-
verting the metre gauge line  between
'I‘u;émr and Bangalore into broad gauge;
ap

{c) whether Government propose to
survey the extension of Mangalore-Hassan
linetoBangalore via  Tiptur to make the
r\;\::jlmle Mangalore Bangalore line  econe-

c?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI-
BUTA SINGH): () to (¢) Hassan-
Mingalére - raitway line is being construc-
o a8 & motre gauge lind with B.G. infra-
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structure Mla thaiat £an be converted to B.G
copveniently at a later date if justified on
traffic copsideraticns. Thereisr o proposa)
at preseny, for the cunversion of the Ine a

gauge or its cxtensicn ypto Fanga-
lore via Tiptur.

Accumulation of stockat Durgapur
Chemicals Limited

6158. SHRI R. N. BARMAN : Will
the Minister of PETROLEUM AND
CHEMICALS be pleastd to state:

(a) whether alarge quantivy of unsold
stock has been accumulated in Durgapur
Chemicals Limited;

(b) whether due to considerable decrease
in the rale of ucts of Durgepur Che-
micals Limited, the Company has gonc iuto
acute financial ciisis and reguested tne
Central Government for aid;

(c) whether due to financial crisis 1he’
Durgapur Chemicals Limited could not dis-
burse the salary of its employees; and

(d) if g0, reaction of Govermmen' thLae
to?

THE DLPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 C.P. MAJHI) :
{a) to{d) Theinformation is being collec-
tedd and will be laid on the 1able ol the
House.

Termination of services of two senior
officers of Hindustan Antibiotics
Limited, Pimpri

6159. SHRINAWAL KISHORESHAR-
MA: Will the Minister of PETROLE-
UM AND CHEMICALS be pleased to
state:

(a) whether services of the senior_officers
in the Hindustan Antibjotics Limited,
Pimpr: have been terminated on grounds of
mdisaplme and  malpractice; and

(b) if so, the full facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
(a) and (bY  Taking note ufthe decli-
ning trend of production and profitability
the Board of Directors of the company
appoinwed 8 Committee with the followd: ¢
terms of referénce

HE
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i ipvestigate tate the workmgof the
production, engmeering and maie-
rial managemeat s, with
particular veference to the perfor-
mance of the Eenonntl and fix
responmbilities for shortfails The
Commuttee shallmeet as scon as pos-
sibie and finals. 1tgreport withm
ahout 30 days ana the Managing
Director shall place t before he
Board 3f necessary by «onvening an
emergency meeung at New Delhn’

s of the Committee, mter

aha, include the following

Iﬂ

Wheras the production and Eng-
neering Services Chiefs are found
wanting inshouldening and discharg-
ing the irresponstbilities the Com-
mittee 18 alsg aware that the failures
of these officers alone cannot ac-
countfor the inadequate prformance
of the Gommany’s technical opera-
tions

' Disciphine needs to be strepgthened
atalllevelsand guilty and slurking
officers and operators and other
w(;rkers need to be punished prom-
ptly.

A Technological Cell needs to be
e tablished immediately for esta-
blishing (a) protocols for optimum
canacity utilisation, (b) momtoring
performance, (c) goals of efficiency
achievable and targetted, (d) flow
sheets, data shects for material ba-
lancesand batch operations, equip-
men« specificaions and their dutes,

{e} Recommendations for 1emedial
action.

The Task Force which want nto
the Penmicilin operationshar demon-
strated that optimum targets of
efficiency are inderd achievable 1n
the plant even under existing con-
ditions by ngid adherence to -
duction/process parameters as ﬂ?d
down n the protocols However,
smee  producuion department has
not been able to maintain these
optimal targets of efficiencies, the
rommittee attributes responwbility
for such fatlures to the production
personnel and particulayly to Supe-
rintendent Production whoe 13 1n
overall charge of the department,

The Gommttiee & nted by the Board
of Directors, sherefore, attnbuted the fall
in production and profitability 1o several
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faciors mcludmg bed menrgement, lack
of disciplme, and prublems conficcted
with ent operation of the plent

On the bams of the recommendations of
the Commutiee, which wete ratified by the
Board of Directors, services of two officials
were dispensed wath Other recommenda-

uons of the Commitiee are under imple-
mentation

Enguiry into the Affahrs of Com-
panies

6160 SHRIMATI ROZA DESH-
PANDE Will the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS
be plased 1o state

(a) whether MR TP Gommussicn has
enquired into the funcuous of Allali and
Chemical Corporation of India Limiued,
JMKEMEX, Chemicals and Fibres of
India Limicd, Indian Lxplosives Limited,
Atul Products Limited, Hindusten Lever
Limited, Phulips Carbon Limited Umicn
Carbide Limited Sandor Dunlcp
(India} Lamited, Bavei, Boots, Abbat
Laboratory Limited, Anglo-French € om-
pany Limuted, Merck, Shaip and Dhome
Cynamude, Glazo Laboratonics, Pfizer,
Parke Dawis, Ciba, Polyfine, Albnght,
German Remides, and

(b) 1f 80, the prinaipal features of the
enquiries and  1ecommmendaticns ¢! the
M R T P Commussion 1n this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) and (b) In terms
ofthe Monopolies and Restrictive Trade
Piactices Act, 1969, the Commistion can
mstitute inquirtes onlyintoestrictine trede
practice or monopelistic trade practice
alleged to be indulged m by any undertek-

ing and notino the funcuons of any under
taking.

The Comnussion has, however, instituted
inquiries agamnst the Atual Products Limy.
ted, the Hindustan ever Linuted and the
Dunloo India Limited in respect of the
alleged resricuve trade practicesindulged
in tr them, as indicated below These in-
quirics are at the pleadings stage : «
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practices  alleged to be indulged in
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these underiakings are given below :

8, Name of the Company
No.

Nature of restrictive trade practices

1 Atul Products Lid.

2 Hindustan Lever Lid.

Exclusive

dealership; restricticg perons
from whom goods are bought; sale on such
terms and conditions as would have the
effect of eliminating competition and
limiting, restricting and withholding out-
put, atiracting the provisions of clauses
{(2)» (g) and (j) of section 83(1) of the
M.R.T.P. Act, 1g6g.

The notice of enquiry relates to trade prac-

tices which appeared to have or are likely
to have the eftect of preventing, distorting
or restricting competition in the supply
and distriution ofthe consumer goods pro-
duced by the company and bringing about
manipulation of prices and affecting the
flow ofsupply of the goods in the market
in such a way as to impose on the con-
sumers unjustified costs or restrictionsand
are prejudicial 10 public interest.

3 Dunlop (India} Lid.and 7 ouhertyre A common agreement called the  General

companies,

Code of Conduct for Members  of the
Automotive Tyre Industry entered into
by these companies which provides dnfer
alia 1hat these companies covenant to
sell their goods only on prices or terms or
C(i:l-ldihum agreed upon between them as
scller.

Irregularities Comamitted by M/s
C.E. Falford and Company

6161. SHRI BHALJIBHAI PARMAR:
Will tke Minister of PETROLEUM
AND CHEMICALS be pleaszd to
state !

(a} whatare the broad outhinesofletier
recerved by Government for giving upper
hand to M/s. G.k. Fulford & Company
for markeiing their fomulations in our cou-

ntry ;

(b) whether the Industry Ministryshowed
unclue interest in this firm and Govern-
ment received complaints in the mater, if
80, the nature of the complaints and the
reaction of Government thereio;

{c) what action Government propose
to take ugainst thi: fitm which has fouted

the I{D&R) Actand notification and mis-
represented facts in their communica-
tion ; and

(d} what was the opiuien given by
Adviser Technical of the administrative
Miuistry about C.E. Fulford & Co.?

THE MINISTER OF STATE IN
THE MINISTRY OF YLTROLLRUM
AND  GHEMICALS (SHRI K.R.
GANESH) : (a) In the lettess reccived by
Governmient it has  been stated that M/s
C.E. Fulford Lid.,a 100% forcign com-
pany is engaged in illegal and unauthorised
formulation activity. It hasalso been stated
that the company if charging high prices for
Gentamycin formulations marketed by
them.
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(b) and (d) The company bes '
applicd for manufactw® of the fellowing

items in whew applicavion_gnder lndustre
icn (Development and Regulation) Act
195t received on 13-9-1974

§.No. ltom Annual Capa.
cty
1 Geratam/cin sulphate 1000 Kgs.
& Tablet . . . 360 mulion
3 Iijec.ables . . Bioolire

4 Ointments and creams 25000 kgs.
5 Sulutions . . 11000 luitres
6 Cipsules . . 5000 mullion

Thac decmion on the above application
has notyet-been finalised though the licen-
sing Gommittee has once considered the
proposal.

(¢} The company has been asked to show
Cause as to why they have not obtamned 2
C.0 B. licence under I (D&R) Act 1g51.
On the basis of the reply received, the
question whether the company 18 required
to o‘u_mn the c.0.b. licence or not 1s bemg
examined. Regarding the high prices of
Grutamycin injections, the price of the pro-
duct wasreduced under the Drugs (Prices
Gontrol) Order 1970 from Rs. 31 79
per 2ml wial to Rs. 24.11 per 2 ml.
vial on 10-2-75. The Commussioner, Food
and Drug Administration, Maharashoa
hasbeen requested to ensure comphance
of these orders.

Steps for impro production
uﬂﬂoﬂuhlﬁ;fm ;AI. of

6162. SHRI BHALJIBHAI PAR-
MAR: Wulthe Minister of PETROLE-
I{&AND GHEMICOALS be pleased to
state:

. (a) whatsteps glavernmt have taken
or improving production of antibiotics
in Rishikesh and Poona plants of IDPL
and HAL;

(b) whether M/s. Pfizers are bringing
rmuure thrgutn]ti:mmm? the
P osals
s L%, Pt e
sli and reaction of Government thereto;

APEIL, 15, 1978
s e Ve ]

(o) whether
Ao VEle iser ot parting ik g0 tone
Ogytetriidyet ‘in

Wrgien /v e
»

ney e¥tnk
favour of §TQ?

THE MINISTER DF STATE IN '{EE
MINISTRY OF PETROLEUM D
CHEMICALS (SHRI K.R. GANESH) :
(a) In June, 1973 a Technical Committee
was stt up by Government o go into the
Working of Antibionics Plant, Rishikerh-
with the followwng terms of refercnce.

(1) To determune the installed capaci-
wes for various antibioticsat TDPL's
Antibioues plant at  Rishikesh and
the extent of utihsation of the
installed capacities.

(1i) To determne the factors responsible
for inadequate production, and the
effectivenessof measurestaken so far
to augment the nroduction.  of
various antibiotics.

(m1) To suggest measuresto be adopted for
maximissing the production and for
improving the overall economics of
the Plant

The Gommitter submutied its repuit to
Government 1n October 1973. This 1¢port
contams the conclusions/s stions for .m-
proving the performance 0 ths plant and
Covers the followng fields —

1 Technolosacal Lalent

2. Technology/process employed

3. Quahity Control
4. Mantenance,
5. Profitabality
6. Qrganuational set-up
7. Delegation of powers
8. Persunnel policy
9. Ameniues for workess
10. Production Incentive scheme elc.

In April 1974 Government had issued
after necessary examination of the report
instructions to the Management of IDPL
for implementation of the report, Further
action for implementation of Government's
instruclions 18 being taken by the manage-
ment of IDPL,

Besiaes the above, certain old oututanding
ismues with the Workers' Union bave boen
sesolved and it is expected that this will
increase the efficiency of operationsin the
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unit, are also being taken to secure
imprm' technologics and strain for sm-
proving the uction of ucts within
the range of Antibiotics Plaut st Rishikegh.

In regard to HAL the company intro-
duced anew nign-yieldingstrain w}:irhwaa
obtained from M/s. Glaxo free of cost for
production of Streptomycin. This strain
was stabilised in Scpteniber 1974. They
have also switched over from Dextrose to
Starchthrougha processdeveloped by their
R & D uqit. Both the meagures have attri-
buted to imlprovcmmt in productivityof
these items. In  respect of Penicillin the
propnsal of HAL for foreign collaboration
to pirchase high-yiclding strain for Penici-
Nin from M/s. Toyo-Jozo, Japan has been
receatly approved. Iatrod iction of this will
greatly increase the output of Penicillin,
Apart fromthese measures. the Board ofthe
company set up a Gommittec in January
1974 o Investigate into the working of the
Pioduction, Engineering and Material
Management Department with parucular
reference to the perfor mace of the perso el
and fix responsibliities for the shortfall.
On the hasis of recommendations of 1his
Committee the services of Chief Engineer
and Superintendent, Production haie been
terminated by the company. The other re-
commendations of the Committee are under
implementation.

(d) and (¢) The offer of technology
by M/s.Pfizet for improving the production
of tetracycline and exytetiacycline and
for the manufactuie of doxycveline by
IDPL free of charge is in the context of
their request for (i) regularisation oftheir
excess capacity for oxytetracycline tnd
(i) grant ofinduetrial Ticence for manu-
fi\cfun: of 5 tonnes per annum of doxycy-
cline.

Goverament will take a viewin the matter
in thelighuoftotality 01 recommendations
in the Report of the Hathi Committee
which has recently been received.

abmt aver imvelcing
oertpin foreign drug Srms d
6169, SHRT BHALJIBHAI PARMAR: ,
Will the Migister of PETROLE AND
Qmmmbepl:fﬁmmtgm

) whether the administrative Ministry

receivad nf ghout over-
s b B, e o
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marketing Indomethacin, Methyl Dopa,
Cyproheptadine,  Prenylamiedadtate
an e;

th) iféo, the main reasons tl;er'eo'l‘f;'

(c) what steps  Government have taken
to canalise these itema; and

(d) is it a fact that foreign firms, ine
cluding these firms directed their re-
presentatives tosee that  artificial shortage
of above produt ts were created in - Indian
market to aheve their goals?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
{a) to {¢; It was brought to Government’s

notice that through the cif. prices of
Indomethacin. Cyprohepatadine,
Prenylamine lactate, Fursemide had
come down substantially in the world

market Mjs. M.S.D.and Hoechst were
importing the same from their principals
at higher prices. No such int was
received in respect of Methyl Dopa,

The imports of Indomethacin, Fur-
semide, ilamine lactateand Methyla-
dopa were capalised through the STC
from the year 1973-74. The imports
of Cypro-heptadine being smalithe canalisa-
tion of this item has not been considered
necessary.

(d) No shortages of Cyproheptadine and
Frusemide have been rg;m'tl'd. However,
temporory shortages of FPrenilamine Lae-
tate due to delayed deliveries from the
foreign suppliers did occur during the end
of 1974. The supply position now, however
is normal.

M/s. Merck Sharp and Dohme are
p - Thdomethatin
and Methyl Dopa in the country. The
company expressed their unwil ess to
1ift the material imported by the STC
from rupeesources. This created shortages
of these drugs and many eminent doCtors
wrote to the inistry _of the nccessity
of adequate availability of such life saving
dmg:ql'o alleviate the shortages of Indos
ormylations

tities of I;%maﬁ;:dn m&%ﬁ s
E:r :ﬁp cos e to those at

which thes¢ are &
sources. IDPL have been asked to take up
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the formulations of these

productsare expected to be &
the ead of June 1975.

Masufacture of Bemsithine Penlcillg,
by M/s. Jolfery Manunsrs

W6164. SHRT BHALJIBHAI PARMAR:
Aﬁ“ the  Muster of PETROLEUM
D CHEMICALS be pleased to State.

{a) whether Benzthme Peniallin 18
Manufactured by M/s Joffery Manners
more than 6 tonnes per annum and the
same 15 handed over to M/s John Wyeth
Bros. Limited for formulations and samc
formulations are agamn given to Joffery
Mauners for marketing in  the country,

(b) if s0, the main features of theiwr
terms and whether they have the approval
of Governinent,

and their
ble before

{c) whether Benzithine Pemcillin 1s a
highly profitable item for these foreign
firme and 1ts price 1s under examipation
for 138t two years, 1f 5o, the facts of the same,

(d) whether Government took decision
to reduce the price of Benzithine Pemcillin
G from Rs. 2000/- per kg to about
Rs. 1,300/~ and sumularly for formulations
thereof, 1f 5o, the particulars threof, and

(e) whether this file 18 kept pending by
BIOP, if so, what steps Government
proposc to take in the matter?

THE MINISTLR Or THE STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH) : (a) to (e) Information s
bemg collected and will be laid on the Table
of the House.

Reservation Quota for promotion to
Heniox ln?’o?on in Persounel
Department

6168. SHRI S.M. SIDDAYYA Will the
Minister of RAILWAYS be pleased to
Mate ;

() the presgribed percentage in a
intments to Class I posts (Junior scale)
direct récruitment through Union
Public Bervice Commistion in  the
Pertonnel Departmenton Indian Railways;
o0, it Sl oo St
recruitment to
Senior Scale postsin  Perwonnel  Depart-

ment;

APRIL 18, 1975
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(o) ifso, whether the ceserved quots o

15% for Scheduled Caste and 9% for

Schaduled Tribe in to Sepior

Scale postsn Persomnel Depsrément has
been given to Scheduled OCaste and
Schedyled Tribe officers 1n ferms of ins-

tructions contained in Minustry of Home
Affairs Office memorandum a7/af72/
EST (SCT) dated 27th November,
1972; and

(d) the number of such officers, Rail.
way zonewise, promoted to Semor Scale
postd since 1ssue of the aforesaid orders and
number of officers, Railway zonewise,
ason 15t April, 1973 who are eligible for
promotion to Scnior Scale posts but not
considered for promotion  with reasons
therefor ?

THL DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  [SHRI
BULASINGH; ia,and ‘b* At picsent
there s no Class I Service for the Personnel
Bianch on Indian Railways, Class I

th in the Personnel Branch on the

ndian Railways are allocated to the
Indian Railway Service of Engineers,
Indian Raitlwav Servuice of Mechanical
Engmeers, Indian Railway Traffic
Service and Indian Rulway Accounts
Servict, to which  seivices direct recrut
ment 1» made to the extent of 66 2/3%
of the vacancics arising annually at the
jumior scale (Class I) level There 13 no
direct recruitment Lo sentor scale posts i
these departments

{c) As there 18 direct recruttment to the
extent of 66 2/3% ofthe vacanuesin all
ithese Scivices, L€ instrudtions contained
in the Department of Personncl’s letter
dated 27th November 1972 do notapply,
as these instructions are apphicable  only
to grades or services 1n which the element
of direct recruitment does not exeeed 50%,.,
However, all directly recrurted class I
(jumor scale) officersin all these scrvices,
including officers belonging to the Scheduled
Castes and Scheduled Tribes, are
automatically and amultancously
promoted to the senior scale in the res.
pective services on _completion of § years
of service in  the Junior scale, For pasty
in the senor beale of the Personnel Branch
for which directly recruited junior scale
officers are not available, (llass IT officers,
i for” oficating tion ‘o8
& or g promo
the basia of & postive act of on. Such
selections are made by the Dopartmmnty]
Promotion Cemmittse under the agejy
of the Union I;tblw Sorvice  Qoimmistipg,
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The E!omdoMiniury’l instructions da;ai
a7-11-1972 not ® to promotions
made b’; seldction. PRy 0 P

{d} Does not arise.

Production of vitamin «C’ by Hindustan
Antiblotics Limited

6166. SHRI SHASHI BHUSHAN :
Will the Minister of PETROLEUM
AND QHEMICALS b~ pleased to state

CHAITRA 25.1 1897 (SAKA)
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was commissioned on g1st March,
for production of Vitamin ‘C' to mect
the country’s demands; how much
Vitamin ‘G’ hat been produced there and
sold during 1973-74 &nd 1974-757

19738

THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! K. R. GANESH) :
Yes, Sir. In the Plant commissioned for
manufacture of Vitamin C, an interme-
diate product, Sorbitol, is also produced.
The production and sale of Sarbitol and

whether the Vitamin ‘G’ plant of Hun- Bitamin C during 1973-74 and 197475
dustan  Antibiotics Limited, Pimpri, by H.A.L. wasas under;—
1973-74 1974-75

Production Sale Production Sale
Sorbitol (Tonnes) 67 39 125 105
Vitamin “C’ bulk (Kgs) 85 . 51 .

tested &
and 400 under test

Vitamin ‘C’ tublets (Lakhs) . . 9.57 5.86

Injunctions obtained by Foreign Com-
panies against refarence of their
casesto M. R. T.P. Commission

6167. SHRI SHASHI BHUSHAN °
Will the Mmister ot LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

{a) whetherany of theforeign companics
or sybsidiaries thereof or any of their
branches functioning in India have ob-
tained injunctions from the Courts against
the reference of their cases to MUR.T.P.
Commistion; and

(b) whether Government proposc to
amend the reference or issue fresh refere-
nce to avoid delay in litigation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) Yes, Sir. As was
stated in reply to part (b) of Unstarred
ion No. 4897 in the Houseon the

Question .

t7th December, 1974, the proccedings

u’ﬁem MRrtP ann:m\ldon in

of tho three references made to the Gom-

mission under section g1 relating to the
.1 bary t‘rv-::miJ Private Limited,

1

*he Chlgate-Palmolive (India) Pvt, Limi-
ted and the Coca-Cola Export Copora-
tion werestayed by the Delhi High Court.
These matters are now pending before the
Dethi High Court.

(b) No, Sit.

woq w0 (wey TAR) H Tork wrwfieat 7
Rt wiwifeat o fowr wash wfewig

6168. Wt fwrwew Afieer . wriw
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facture surgical
in India,
the State and Central

{b) the yamesof the firme having foreign
tollaboration and the dctails of agreement

in each case;

{¢) thelost and profits in cach of firm;

and

(d) the broad outlines of compaiative
g;l:;:ﬂ of products mstruments of cach

8. Name of the umt
No.

1. M/, Elpro International
Ltd., Pouna

2. Mi/s. Essorts Ltd., Faridabad

3. IL.D.P.L

#- Mjs. Indian Oxygan Ltd
Calcutta

5.+ M/s. Kher Surgical and
Allied Produ.ts Py¢. Lud.

6. Tscomed Industries Pvt. Litd.
9. Philips India Lid.

T T wpp— CHAITRA 15, 1897 (SAKA)
e PN *
nstrwments
7
+ Willthe Minister of PETROLEUM
AND CHEMICALS

be pleased to state:

(a) the names of the firms which manu-
and allied instruments
including the ones owned by
Government;

¥
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THE MINISTER OF THX  #TATE
IN THE MINISTRY OF
AND CHEMICALS (SHRI K. R.
GANESH) : (a) and (b} A staiement
inaicating the informadon in of
units borne on the ist of DGTD the
manufacture of Surgical Instruments
{other than electo mechanical i
ments is attached. Details of foreigm
collaborations are being collected and
will be laid on the Table of the House.

{c' Information regarding profit or less
by cach of the firms 1 being collected and
will belaid on the Table of the House,

(d) Regarding the quality of th-
productsfinstruments, no co int has
heen received from the actual users. No
comparative study of the quahty of instru-
ments has been made.

Sratements

Item of manucfacture Nature of forcign

collaboration, if any

Operation tables, sterli-  Technical cum financial
ser and opcration The-
atre lights

Operation tables ..

Technical and financial
collaboration with Govt.
of USSR.

Technical cum financial,

Various types of surg:-
cal instruments

Anaestheia Apparatus
Suture needles
Suture needles e

Operation  Theatre Techmcal cum financial.
lights, sterilisers ete.

Y .
trains on D. B. K. Railway line from

Decision 10 rum Passenger cum
phivaté goods trains en D.BE. 15th August 1974;
N . (b) what was the reason to pomdpfe
. slno ml x—- MHANl WI" themmingofthmtminsmlhﬂwh ed
“lﬂ:ﬁll’u St RAJLWAYS boplcassd to  goee" ang
LN L 4 4

! Wy whetee 'Governtrent decided last
YOar to fun pamonger cum  private goods

(€} whether stafl have been appointed for
this jobon thisline?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (3R
BUTA SINGHD) : () M.

mixed {rain has hoos under consideration
but can not be implemented due to lack
of acctional capacity and resources

{c) No.

Alternative Rallway Line to gerve
Korsput and Bastar Districts.

6173. SHRI K. PRADHANI . wili
tthe a&;mtcr of RATLWAYS be pleased
o M :

(a) whether theresany proposal before
Government to construct one alterpative
railway line to serve  Koraput and Bastar
Dustricts of Orissa and Madhya  Pradesh
respectively;

(b) whether any throught was given to
this in  the past and if s0, the result
thereofl; and

' (c) what & the scheme of Goveinment
to serve these backward areas full of
wineral wealth ?

THE DEPUTY MINIST1ER IN THE
MINISTRY OF RATLWAYS (SHRI
BUTA SINGH) : (a) to (c) Final
Location  Survey for the constructions
of a raiway line from  Dhall Rajhara
to Jagdaipur to serve the Koraput and
Bastar qustricts of Ornissa and Madhya
Pradesh has been completed recently and
the report are under conswacration. It has
been revealed by the Survey report tha.
this project of length 241 kms. will cost
Rs. 46 croresand yreld a return of 7 84%
with steam traction and 7.97% with
Diesel Iraction by the DGl .echmgque.
The lin® is therefore not financially viable,
A decision regarding the construction of
this line will !ak!.:ln after the repnml
arc examined and depending upon the
availability of funds.

Iscrense in Revenue from Perungushi

6174 SBHRI VAYALAR RAVI: will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware that
the revenue from the Perungushi  Rail-
way halt has fuather increased justifying
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the tonvewsion of that balt Inte o P
tion; a0 Ly i ‘:f

(b} if s, Uaht i‘wpl have
taken o1 propese o takein that direction ?

THE DEPU1Y MINISTIER IN THEL
MINISTIRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) The eanings from
¥aruhgush: train  halt for the last three
years have shown a decrease ay upder:

Rs.
197273 N . f 43460
1973-74 . . . 38,544
1974-75 (upto Feb. 1975) 28,746

(b) Does pot anse
Allotment of Fertilizer Dealerships to
unemployed gradunies

6175. SHRI SHYAM SUNDER
MOHAPATRA* Will the Minwler of
PETROLEUM AND CHEMICALS be
pleascd to siate

(a) whether Government have a policy
to quve fertilizer dealciship to unemployed
graduates or unde: giaduates, and

{b) 1f s0, whether 2 directive has been
yssued to all concerns under tne Munustey ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
(aV and (b) Wihile nou directive
has been tssued mn «his 1egard, some of tne
fertilize: units give peeference 1o uncm-
ployed graduates to tac extent posaible for
appointment as dealers

Onshore and offshore drilling em
Orinsa

East Coast
6176. SHRI SHYAM  SUNDER
MOHAPATRA: Will the ster of

PEIROLEUM & GHEMICAL . pleased
to state:

{a) whethe: onshore anu offtnore dril-
ung on the Orissa East Coast wall start
soon;

(b) 1fso, when ; and

(t) what is the estimation of the
O & NGC about recovery of ol from the
Orissa-West Bengal coastal lines?

THE DEPULY MITNISIER IN THE
MINISIRY OF PEIROLEUM &
CHEMICGALS (SHRT C. P. MAJHI) :
(a) to {c) Surveys fyr bydrecarboms
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conducted o far in on-shore Orissa bave
not indicated e ce of any soitable
structure for tory drilling,

dbe contract for the exploration of the
continental shelf aress, off the coasts
of West Bengal and certain portions of
Orisa, has been awaraed to  Carlsberg
Natomas Group. 1 he reconnaisance seismic
survey ofthe conltact arca has been
completed. The survey has indicated
structural possipilitics. Detailed seismic
survey has also been undertaken and
it is only after the data  obtained from
these sutveys are processed and  interpreied
that a decision could be taken about dril-
ling wells.

The rest of offshore areas off the Orissa
coast will also be surveyed with the help
of ONGC’s own survey vessel which is
expected to arrive in the  Indian waters
shortly. It is therefore too carly to estimate
the oil potential of the offshore arcas off
the Orissa coast.

Poualty for entering trains without
ticket

6177. SHRI SHYAM  SUNDER
MOHAPATRA: Wiil the Muuster of
RATLWAYS be pleased to state:

(a) whether the mmimum pepalty  for
entering a tram  without ticket is Rs. 10-
and whether it causes great distress to
genuinc people having failed to  obtain a
ticket; and

(b)Y whether  Government are  consis
dering a Fropoﬂl to revert to the old
practice of fining Re. 1'- or to introduce
Guard’s certificate ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
RAUTA SINGH, : (a; Ttis correct that the
winimum penalty for ticketless travel is
Ras. 10/-. This is a deterrent provision 2nd
dots not cause hardship since no penalty
is tharged in the case of genuine passen-
gers who have failed to purchase tickets
but have obtained the guard's certiticate
of permission to travel.

(b) 1here is no pro to ravise the
minimum pepalty of Rs. 10/-. The system
of issuing  Guard’s certificate is already

{0

Asssts of Bivlas in Fertilizer and
" Indeistrisl] Projects

6r78, SHRIMATI ROZA  DBESH.
P, t Will the Minister of LAW,
. WND COMPANY AFFAIRS,

be 4o state
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{a) the total asscts of Birlas in fertiliser
projects and industrial project;

(b) the total asets of Tata’s Dalmias
and Jain in fertilizer
in the country in 1972473, 1973-74 aad
1974-75; and

(c) total profits these groups have made
dwing the above mentioned period in
their companies?

THE DEPUTY MINISTER IN
THE MINISTRY OF Law,
JUSTICE AND COMPANY AFFAIRS:
ESHRI BEDABRATA BARUA): (a) to

c) (1) In the light of the reyised Industrial
Licensing Policy in force from February
1973, undertakings registered under Section
26 of tne M. R. T. P. Act which figured
in the list of co ies shown under the
Houseof Birlas in the reportof the Indus-
trial Lacensing Policy Inquiry Committee
or which have admitted interconnections
m terms of the M. R. T. ¥, Act with such
undertakings are taken  to be Birla Com-
panies. The total  assets of 52 such under-
takings which stood registered under the
M. R. T. P. Act as on 3i-10-1y74 and
their total profits before tax for the year
1972 and 1933 were as fullows:

1972 1973
{Rs.crores) (Rs.crores)

Total Assets 585.79  643.16
Total Profits 43.59 44.80

The above figures also include data for
Zuari Agro Chemicals Limited which 15
registered as a single large undertaking
mapufacturing fer.ilisers  without adout-
tng interconnections with  other under-
takings of the group and which alsodid not
figure in the list of the Industrial Licens-
ing Policy Iaquiry Commitice. The
above menl;cr;;ed company is :i:e u:;ty
tompany of the group register er
thm.ll. T. P Act which is engaged in
production of fertiliscrs and its assets and
profits were as follows for the two years
1972 and 1973.

1972 1973
(Rs. ?:r?om} (Rs. crores)
Assets . 52.58 52.58
Profits . . Loss Loss

Jay-Shree Teaand Industries Limited
which figured formerly in the “:f, of Birla
Goﬂ:ahunho a uypit manufacturing
fortl but neither has the compeny
registered under the M. R. T, P. Act
nor the asets of its fertilisers project
scparately are available,
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Onl mwﬂ eath of Tata projects mre not Iw'hlﬂl;dvﬂlt‘
m(d’}&huyjain Groups are found to be the Govermment. totad  wiots of the
in mapufacturing fertilisers. The oouﬁ:i:-ndthnrpmﬁhbMtu
mof aksets and pnﬁts for inaividual were as for the year 1972 and 1993
1972 1973
(Rs. coroeres)  (Rs. crores)
New Central Jute Mills Company Limited Total 14.89 14.92
{Sahu Jain group) Assets
Profits I 70 Loss
TutaIran & Steel Co. Limited (Tata Total 206 7% 216,79
Group) Assets
Profits 11 97 5.52

Semloaity of Ex-Grain Shop Staff

6179. SHRI Y. EsWARA REDDY :
Will the Minister of RAILWAYS be
ﬂ:ﬂnﬁd to refer to the reply given to

stearred question No. 2085 on  the

srd December, 1974 regarding  seniomty
aul pay of ex-grainshop Department staff
eof South Cential Railway and state:

(a) whether orders for implementing
eme Court Judgement have since
been 1ssued on  1st Febhruary, 1975;

(b) whether that order fails to observe
the principles contained in the order of
16th October, 1952 regarding  the
sepiority of ex-grainshop staffin %o far
a8 thear seniority  will be restored  only
in case of futwie promotions and alsa
that they are demed arreais of wages
which would be due to them ;

(c} whether during the one year between

the judgement and the orders, several

Jumiors have been promoted on many
Railways; and

{d) if so, whether such actiont do not
violate the Su Supreme Court orders?

E DEPUTY MINISTER IN THE
STRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yea.

{b} The order isin terms of the judge-
ment,

n}c) No. Promotiont hdve been inade

of duly seletted candidites or a2niors,
tnthtlfm{ﬁba lity. of Aemlort

{d) No. '

Policy for Import of Raw Materigls
by Drug Mnnlﬁd‘:!m

6180. SHRI K.5. CHAVDA :

SHRI N. L. HORO :

Will the Minister of PETROLEUM
AND GHEMICALS be pleased to state.

(a) whether the import policy for diugs
1 being amended to enab'e the drug
manufacturers to impoit raw materials in
adeqaute quantity to avoid shortage of
drugs in our counliy;

(b) whether an intt1-munisterial meeting
last year had decided that drug manpu-
facturers should be asked to apply to DGTD
to indicatc the quantities of 18w materials
required for  eswsenpual/hfe-saving  drugs,
if so, the broad outlines of the same; and

() whether Governmtnt want to avoid
shartage of lifr saving and daily needed
drugs and give a free hand to 100 per
cent Indian  sector to market those drughy,
if 0, the facilities Government PrApPOSE, 5
to give to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
2y Under the 1.1 Crpoticy 107916, Brogs
a) Under the «policy 197
I(.ud Pharmacecuticals have been included
m the s of ‘Select Industries’ and
t licences to the uaits belonging o
the select industries will be fssiied onn  the'*
following basis:

( the cidvalua ) w‘;mmp-
tion of im raw materials during

the periog-1974785pr o
Mo

(a)ﬁn the' nnm;w . fi
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" i supplementary
. (H)nmm?o?m it " requirements

additignal
% ials f t -
o s 5 o

be. ared op the recommenda-
tions of the D, G. T. D.

¢ import licences to the small scale
un'ilt‘:. will be granted on the huls‘of (i)
cif, wvalpe of actual copsumption of
jmported raw materials during the perlod
1974-75 or (ii) the value of actual users
licence obtained by the unit for that period
which evep is less, plus 10% of such
entitlements.

In the inter-Departmental meeting
hel(:}in October 1074 it was agreed that
the value limitation on actual users’
licence can be relaxed and the valye
increased to takeinto account theincreases
in pricesif the concern drugmanufacturing
company applies with the necessary  de-
tails to the DGTD and depending on the
essentiality of the imports. Similarly
it wasalso agreed that the restriction that
50%, of the imports should be from rupece
payment arcas can be suitably relaxed
if DGTD is satisfied that the concerned
jtems are not available wn  required
quantities from such areas. All . these
matters will be reviewed i the light of
totality of Haths Committee  recom-

mendations.

(¢) Government hadsctup a Committee
on Drugs and Pharmaceut cals  Industry
whose terms of  reference, inter-alia
included:

(1) to make recommendations for pro-
moting rapid growth of drug industry,
Partiauhrly Indian and small scale
industries’ sector. In making its
recommendations the Committee will
koep in view the need for & balanced
and regional duispersal of the in-
dustry; and

(ii) to recommend measures for provid-
ing essential drugs and common house.
hold remedics to the esal public
esptcially in the rural areas. The
final report of the Committee was
received by the Government on
6-4+78 and the mme is receiving its
attention.

Contyaet Systems for Sinking of Tube
Wells in Bikaner Division

6181, PROF. NARAIN  CHAND
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PARASHAR: Will the Minister  of
RAILWAYS be plessed to "state:

(n) whether it has been decided to resort
to the Contract System for the sinking of
tube-wells by the  Northern Railways
in the Bikanér Division;

(b) if so, thedatcon which the decision
to give preference to the contract system
over the departmental system as in vogue
previously  was taken and the level at
which it was taken;

(c) whether the decision to invite the
scrvices of Lontractor is not a failure of the
Water Wing of the Northemn Railway
Administration ;

(d) the justificatiop for retaining the
‘Water Wing in theface of this decision ; and

(e) the total number of tube-wells
beng sunk at present and the total value
of the contracts entcred into by the ad-
ministration for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRi
BUTA SINGH) : (2) No.

(b} to (d) Do not arise.

{¢) No tube-well is being installed
through the agrncy  of contractors. As
present, one tube-well, at Lalgarh, is
being installed through Ground Water
Department of Rajasthan  Government
ata cost of Rs. 1.035 lakhs.

Posts of Additional CEs and DY. C.E.

(Northern Railway)
6182. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

RAILWAYS be pleased to state:

{a) the number of posts of Additional
Chief Engineers and ty  Chief
Engineers in the Northern Railwayas on
the 31st March 1973, 31st March 1974
and 318t March 1975;

(b)the total increasein theamount of
thew:‘;emll in each ofthe subsequent
years alter gist March 19793 and

(c) the justification for the creation of
onal posts

addi or promotion angd the
increase of expepditurc involved ?  +
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THE DDLOP;Y MINTS N
MINISTRY RAIL‘WE%? (§ ]
BUTA SINGH) : (a) The number of posty,
i guestion are as under:

AddLC.E. Dy.C.E.

$1-3-1973. - . 15
$1-3-1974. 5 24
81-3-1975. 6 24

{b) The total increase m the amount of
¢he Wage Bill 15 as under —

81-3-1974 Rs. 23,000/~ approxmately
g1-3-1975 Ra. 68,000/ approximately

{During the year 1973-74, most of the

were operated for foew months  only
whereas during 1974-75 these posts were
in operation for full one year).

{c) Additsional pgsu were cieated  or
existing ones upgraded due to increase n
workload and responubilities

Coal Based Fortilizser Plants

6183. SHRI GAJADHAR MAJHI:
Will the Mmmster of PETROLLUM
AND CHEMICALS be pleased to state .

(a) whether Government have taken
mitative to establish coal-based
fertilizer plants in the country,

(!ﬂ.whether indigenous technology 18
avaable 1n the country for such pro-

jects; and

{¢) if s0, what are the broad featureg
thereof ?

THE MINISTER OF SI'ATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIK.R GANESH):
(a) Yes, Sir, Three coal-based fertihizer

ts one each at Ramagundam (A P)
cher(Onssa) and Korba (MP) are
under various stages of construction

{b) No, Sir.
{c) Docts not arse
Setting of a Chemical Complex
q ; “ P‘
61 SHRI HUKAM CHAND
Al - Will the Mugmter  of
PETROLEUM AND CHEMICALS be
pleased to suate;

}
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dh! Madeih ¢
for setting up 3" ohemical Gmmhud
on limestone and coal ju Madhys Pradesh;

(b) 1fso, whether the Central Govern
ment have accepted the proposal ; and

{c) of pot, what is the dificulty m

accepting 1t?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS (SHRIC. P I):
(a) to (c) Based on the utihisation of bame
raw materials hke Iime stone, coke, salt,
etc., certain g‘opmh for setting up umts
i Madhya desh for manufatture of
chemicaly like calcum  carbide, wvinyl
chloride and PVG, Vinyl acetateyssoda
ash, with which the Mmustry of Petroleum
and Chenucals 13 concerned, have been
received during the last one year or so.
Letters of Intent for setung up under-
takings for mapufacture of 6,800 tonnes
per annum of PVCand of 20,000 tonnes/
annum of Methanol in Madhya Pradesh
have been recently msued Certain pro-
posals for the manufacture of vinyl acetate
monomer received from the Private parties
are presently under consideration.

TO wwfwal qura wWeew-ant
dare foqr won

618 s gEw W weww@ . wI
fufa, wra aite woolt wrd wolt o warA
o gor w4 fo -

(%) = digd § odly o WUTOR quE
worft, faae, dad do o AWTUH
g WAt §aem, qEd R gEw,
gaeraE, Aad qATAR QU &9, TAER
o Agd gEvigAw  HEY, §ATAw,
¥ AT ¥ AN A A WY T g
q agr< 7t firar § o ofy gt, aY owi
¥ weiw & genm we Jare fey W
:?;i@mfw frewd & §,

L]

(€) war gt wed e
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dare ot fed ¢ fred ford o o
spwraeery oyt § wire afi o, oY st wTee
w1 feewrx o weft spowef H e orie oA
wr § uife sdddt oot mm gwne
o ud?

furfe, vurey site weolt el stwren
e Wl (st ®owy wwn) (%)
dued & o #ft o HwTTH TUE Wy, AT
dud ®o AYo Wwraw qw WA
fruwy, dud e gew, ETAm,
ded Awraw gwe dew aEie Wi dwd
wETTTe gy, e, s afe-
fraw, 1956 ¥ =wia dofipa weafaat
wft § waferg qor-aei' & &ax v aur
Fuw) Serlt g & T N §
w1 5o S Tl e )

(w) vew gt g
Prefits Earned by Foreign Drug
Companies

6186. SHRI RAM HEDAOO: Will
the Minister of PETROLEUM AND
CHEMICALS be plcased to refer to the
reply given to Unstarred Qestion No.
4813 on the 25th March, 1975 regarding
remittances abroad by  Foreign Drug
Firmsand state:

(a) whether foreign drug companicsar®
eaming anormous profits at the cost of
Indian buyers; and

(b) ifso, the total profits earned by the
forcign drug manufacturers during the
1ast three years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF }ETROLEUM AND
CHEMICALS |SHRI K. R. GANESH):
(a) The prices of drugs arc statutorily
controlled under the Drugs (Prices Contral)
Order, 1970, which inter-alia stk to
curb excessive profits.  The said order alvo
for a maximum gross profitbefore
uxof i3 t ofthe sales turpover and
iss cave of exces profits the excoss shall be

my and shall not be utilieed
for of dividends but shall
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be utilived with the prior spproval ef

t. for the pu speci
the Govt. in the g;?:: pecified by

by(il‘,) I.nformation regaring profitsearmed
orcign companies d thel
years have already been 2:‘;113 o ronts

ithed i
to Lok Sabha Unstarred n(lzpuu:!m nﬁ::
4774 answered on the asth March, 1975,
Indigemous Production of Certain
Chemical Raw Materisls

6187. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of }ETRO-
LEUM AND CHEMICALS be pleased

1p State:

_(a) the quantity of chemial raw material
viz. naphthionic  acid/Sodium mpeph-
thionate, Mutton tallow, Iodine and
Methanol produced during tbe last three
yearsindigenously in this country, State-

wise with the names of such industrial

units;

(b) the quantity of these chemicals so
far imported in this cogniry apd the
names of countries from where they were
imporied during the last threc years; and

(c) what is the procedure of distribution
of these raw materials. both indigenous
and imported to different States and what
quantity was allotted to different States
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF I ETROLEUM AND
CHEMICALS (SHRI K.R. GANESH) :
(a) to () The information is being
collected and will be laid on the Table
ofthe Sabha.

Reinstatement of 8§ & T Staff after
May, 1974 Strike

6188. SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS  be
plcased tostate:

{n) the total number of Signal and
Telecommunication  Staff, catcgory-wise
and zonc-wise, who were dismisscd or
discharged or removed from service after
May 74 strixe;

{b) towal number of such staff in

i and Telecommunication De-
partment who have been taken back and
also the number of those who are not yet
given duty;



B

17 Written Anawers APRIL 18, 1975 Writun Angwers 128
' Wi 4 4 " ARl by gt owam Mk pot |
() total umber of Signal and Tele- (e) The Teleoo
communication & uginat whowm no pmnﬁ- pder ?km
ubollror&ﬂnﬁmf‘ isti
::: st'whmwsm':x: mﬁz 'i“‘:}cd‘ the pall by Ocwober, 1§73, *
¥ ’ # Died Prdoelth
v - m g [ x
(4) the total namber and list of staff Reols of Tesins’ Dusing ' Ther
of Sighal Wod Telecommupication ‘De- Last Twe Yours | ..

périment dgainst whom cases of sabotage
and vislente exist and whether gny legal
action is being taken againstall of them

6190. SHRI GAJADHAR MAJHT; Will
the Miminter of RAMHLWAYS 7he plensed

of some_casey were t.gtrc i which, np tg state: PRI

action is taken and fhe policy 6 the ad- .

ministtation reg#¥ding taking back on (a) the number of passengers diod ws a
remylt of accidents while travelling on the

duty ofsuch cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) w0 1d) Categorywise
particulars have not baen  maintained and
thertfore are not available, However,
a statement indicating the position zope-
wise is laid on the Table of the Sabha.
[Placed n  librarv. See No. LT-9424/75]

of Reference Books to Stafl of

el Dot

618g. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased tostate:

(a) the total strength of Electrical
i Maintainers, Mechanical Signal
Maintamers, Assistant Signal Inspectors,
Signal Inspectorsover Northern, Western
Central , Southern, South Central and
North Eastern Railways, zonewise, Divi-

rbofs of over-crowded ‘trains du the
last two years, zone-wise;

(b) the steps Government have proposed
to take 1w prevent such accidents in furare;

apd
(c) wheber adequate number of bogios
and trains are proviaded to meet the require-

mepts ofthe travelling public, ?rticularly
at the ume of fairs and festivals

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) It is not always

ecause of overcfowding th4at passcngery
travel on the roofs of.tbe trains. Some-
times, youngste1s  out of bravado, rice
smugglers and ticket-less travellers travel

on the roofs of the trains although there

18 no overcrowding. The number of Eer-
sons killed while travelling on the 100 9!‘
the trawns during 1973-74 and 1974-75 18
given below, zonc-wise:

i it mpe——

sion-wise and gradewise; Number of persons
(b) how much staff mentioned ;n (a) Railway ,;;l;f; mgu::;i.
above is provided with Signal Pagmeering 75 (upro Janua«
lﬁnual;ﬂd Gene;nl and Subsidiary Rule ary 1975)
Book other reference bhooks as ad-
missible; and _ . R
. (6) by what time the Telccommunica- Ceiral . Nil
tion Manual is to be delivered Eastern . . . 3
to concerned siafl? Narthern . . 5
North Eastern . 1
THE DEPUTY MINISTER IN THE i
MINISTRY OF RAILWAYS (SHRI North Bast Frontier. Pt
BUTA SINGH) : (a) Asgiven in Stace- Southern S N
ment ‘A’Laid on the Table of the House. South Eastexn . Nil
[Pacedsn Library, §2¢ No. LT-9425/75) South Ceneal . Nil
. . Wﬂm . " 5’
{b) Asgiven in Srarement ‘B’, [Placed I
inb%m:-l«.%. LT g4asfys) b . ‘ ‘.4

1
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(b) Instructions cxist to the staff not
to start a train when people are found
travelling on the roof and prosecute them
if efforts to persuade or to force them to
come down fall. Special checks are
conducted by the Railway Police and
ticket «hecking staff during melas and
festivals.

Publicity campaigns will continue to
be conducted regularly to bring to the
notice of the travelling public through the
Public Address System  the hazards of
such travelling.

(c) Special trainsare run and additional
coaches are attached to the trains to the
maximum extent possible within  the
available resources to meet the requirements
of the travelling public, particularly at
the time of melas and other festivals.

Closure of Jayant Vitamins

6191. SHRI Y. ESWARA REDDY :
SHRI VASANT SATHE :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state ,

(a) whether  Jayant Vitamins bas
closed down its 150 tonnes capacity
Vitamin °“C’ plant as a sequel to heavy
accumulated stock;

(b) if so, the facts thereof;
L]
(c) whether Government have instituted
m)& probe into the reasons of its closure;
an

(d) if'so, the findings thereof and action
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAL (SHRI K.R. GANESH) :
(a) to (d) Government are not aware of
the closure of ¥itamin ‘C* plant of
Jayant Vitamins, However, Jayant

Vitamins had come up for approval of

higher price for their product/Vitamin ‘C’
than thatfixed by Government carlier,
Thereason given by M/s. Jayant Vita-
mins for a higher price was that theirs

& new t, the cost of plantand
machinary wasmuch more than the cost
of the plant and machinary of M/s
Sarebhai M, Chemicals which was
installed about to years back, their
request was in  consultation
with the BICP and a higher price of Rs,

88 LES(ND)/75

11634 per kg, for Vitamin C was notified
on 21-3-75 in tespect of units which com-
menced production of this bulk drug for
the first time after gist March, 1973.
§1C have been requested toissue pro-rata
release orders for supply of Vitamin C
to the actual users on its own stocks snd
on the production of indigenous manu-
facturersin the wountry including Mfs,
Jayant VitaminsLtd.

Oil Exploration in Eastern and North
Eastera Region States

6192. SHRI SAKTI KUMAR SAR -
KAR : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the broadfeaturesofthe work under-
taken for oil exploration in Eastern and
north Eastern Region States up-to-date,
location-wise and date-wise ;

{b) whether Jcontinuous effort has not
been madein each oftheselocations;
(c) ifso, the reaspns of abandoning from
time to time drilling efforts, location-
wisc and date-wise; and

(d) theaction Eopo!ed to betaken for
oil exploration these ions during
the Fifth Five-Year Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (d) The detailed position is
indicated State-wise below :

1. Assam ¥

Geophysical surveys werestarted in the
region by the ONGCin 1957, Gravity
magnetic and  sismic surveys have been
carried out in Sibsagar, Lakhimpur,
Cachar, Nawgong, Darrang, i
Hills and Kamrup districts of Assam.
Geological mapping was startedin 1050
and is being continued, oy
drilling wastaken up on the structures
dDellineat.ed by{ geophylzic;;. tumzl gz::)
sangmukh (1959), Rudrasagar (1
I..Ikwt-hkhmﬁ)lgﬁgj,_ Teok (1964),
Dikhomukh (1967), Galeki (1968), Nagini-
jan (1968), Nazira (1968), olla(1969)

1i (1970), Amguri (1970), Charali
(1973), Mariani (1973) and Dergaon
{1973), Oil hasbeenfound in Rudrasagar,
Lakwa-Lakhmani, Galeki, Borholla
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Aw.:\guri and Gh‘n;tll:. Furtuer t}s’illiu

» )s
Teok {1966) Dikhomukh (1974) i
(1089), Nasira (sg7u), Marian (rp74)
and mu ), asthey were found
dry, ing &t li structure was
disedntidued (rg72) as a resuit of technical
dlficuities. Out of the 14structures tested
“by dritiihg so far, 6 have proved il
»hearing. Out of these six, two are in deve-
lopmentstage and exploration and dever.
lopment will continue in other arcas,
In addition five new structures vis,,
Demalgaon, Jorhat, Laxmijan, Haldibari
and structures around Amgur:, Chargola
ana Masimpur will also be taken up for
“Yrilling,

OIL, apart from proving the exent and
developing the resources of its two o1l
ficlds st Nahorkatiys ana Moran, has
undertaken intensive exploration during
the last 3 years at Tengakhat, Nagajan,
Jorajan and Tarsjan,

a, Nogaland »
Gravity ic bas been
warried oatin ima distiict, Oneseimmic

party will be deployed In the arca during
the current Plan period, Parts of Borholla
and Galeki structuresin Assam €xtend
into Nagaland, One well in  Borholla
haa beep drilled and oll was encountered,
Barsilla and Tira Hilla structures are
also planned to be drilled during the cur«

rapt Plan period apart fram continuing
gealogical mas K the area,
8. Manipwr ;

Preliminary geologicalinvestigation, has
n>st inlicated the arca to be of interest.

4 Maghalaya ;

One cture piz Mhmn had been
tested and '

dry, Drilling is
¢o be taken qpinKx;dma?n‘. Cobiatie

kila,Dewali and Angartolistructures,

5. Arwnashal Pradssh.;

Geoologionl mapping is propose to be
gotinued in the Btate during the cyrrent
Plan period, Exoleratory activitics are
to be inensified in Ningru,

OIL has undertaken  exploratory dril.
jingia Ebarang

o, APRILAS, 1979
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6, Mizeram

Gaological mapping is 0 be
Wﬁﬁn‘m“‘ry&m s
7-7‘%; ' o

¥
ONGC has delineated ten 3 i

;h:rgm, Ba:;énnglf\nticlme wu:lm ed

ing 1 ’ ing of & well with a
pmmnﬁ‘}cpth of;w metres had to be
terminaved at a depte of 2813 metres a8
a result of technical difficylties, Several
gas horizons have been encountered in
this well which is presently being tested
A few more wells will be drilled on this
stfucture to asess the gas reserves, 1Ip
addition, Tichna, Gojalia and R okhia
will ‘also be taken up for eliplontory
drilling, Geological surveys will continue

on theother unmapped structures,
8. West Bengal ;

ONGC carried out

ravi i
and seismic surveys  West Doagnetic

in West Dinajpur,

Maldah, n, Nadia Howrah
g—?arnnu Midnapur a’nd Bankura
stricts, Scismic surveys have leq to

#he delineation of a few structures pear
Bakultala and Gals, Drilling 18 prpoosed
tobetaken up on these  structures
during te current Plan period, Add:tignal
arcas may also be taken up for dritling
::bgi:ct :o.:l;e results of the seismic surveys
carried out the firse £
10 be gar period,m half of

9. Origsa ;

Surveys for hyarocarbon conducted so
farin onshore arsas of Orissa have not
inaicated the presence of any suitable
structure for exploratory [drilling,

30. Biker ;

An atromagneticmryey conduc
North Bibar jn l‘;sﬁiudnm.m
resting o&frth basement m. wm
wards and morth-captwanas »
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Techno-Eoonemic S for Rallwa
Lines in Bastors and Nocth Eaviard
Region States

6193. SHRI SAKTI KUMAR SAR-
KAR :

SHRI TUNA ORAON :

Will the Minister of RAILWAYS be
pleased to state :

(a) the details of the techno-cconom'®
surveys for the railway lines in Eastern
and th Eastern Region States s far
undertaken, line-wise dyring the last
tbree years;

(b) the details of the work under taken
on the basis of these tcchno-economic
syrvey reportsin these States; and

{c) the new lines being constructed gn
the basis of these reports?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) to (c) A statement
is laid on the Table of the House. [Pla-
«ed in Library, See No. LT g426/78).

Shifting of Registered Offices

By companies in West Bengal

6194. SHRI SAKTI KUMAR SAR-
KAR : Will the Minisier of LAW, JiJ8-

‘TICE AND COMPANY AFFAIRS
be pleased to state §

(a) Jie name of the companits which
have shified their registered office from
Wes: Bengsl during 1971-72 10 1973°74
to other States; and

the places to which they bave sbift-
mi?} pla i y

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) and (b) Nm.-.m.

in 1971-72, 16in :979 7
sin 197314 were n-pomd have mod
regidtered offices from the State of
Wm Bexigal tw other States. The pames
-of thote and the name of the
atate to whey bhave shified are given
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i&&ﬁuﬂm?m Inid on the Table of
5e Plad 18 Library: 8ee
No. LT-g47/75)

Work undertaken in 1974-75 for
Caloutta Tabe Rallway and . How
rabsAmta Railway
6195. SHRI SAKTI KUMAR SAR®

KAR : Will the Minister of RAILWAYS
be pleased to state :

(a) the details of the work undertaken
in 1974-75 and the details of the work
done in that year with the amount spent
for the Calcutta Tube Railway and
Hcwiah-Amia Railway ;

{b) the salient features of the projects
of these two lines;

{c) the details of the work likely to b¥
completed during  Fifth Plan period®
and amount of money likely to be speat
during the period, yecar-wise;

(d) percentage of the work completed
up-to«date in these two projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (2) to (d) A statement
attached.

5 tatement

(2) to (d).

1. Calcutte Tube Ratlwoy

{a) Waork in Sections 1 and 2 had been
in protrﬂldurmzllwwal‘ 1971'?3 and
the amount spentis R.

(b) Theaalicnt featurcs are asunder i~

Alignment . Dum Dum-Tollyganj,

Length . . IG‘shnl.

Coat . « Ra. 250 crores at
197374 priees)

Trafic . . 13 Lakh passenger®
per day.

Systemselected PG clectrified trail
service on 750V
grd rail  current
Cellection.

Construction time 7 years original esti-
mate—now  under
revision.

ourney  time 32 miputes.
] {from onc end
0 another.
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(e)- The | ol'wt and

-mw&hn progect. during the 52 .

period ' will ‘dépend upoir the avnﬂab:lur
‘of fands s from mr :oyear and is under.
. veview,

(d) 'ﬂle mmfl progrm ach:md i

(s &,{d} No construction work has
r been

so unda'ukmonthe!lowmh
Amtanillmh

(h)'l‘he BG Lme735
estimated to cost Rs. 121

K.ms is

crores ex-

cluding the cost of land which has been

proposed to be made available by the West

Bengal State Government at their cost.

‘The prosect is expected to yield & negative
return,

{c) The prq,eﬂ is expected to be com-
ted 79 subject to the timely
awlhbihty o? adequate funds. Anamount
of Rs. 50 lakhs has been allotted to this

mﬂ during 1975-76. Alloument of

during the suhe?mnt years of the
5th Five Year Plan will depend on the
ml availability of funds during that

vt fofom & Bwlt ¢ v @
‘ft =W

6196, 4t gywew wewmm : W
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Fodram & fafvw & oif o2 vw ara 9w
. @ & vy faq mfwgdt © gae fo6F

¥ § 5 & FwT aw aw fwa-fen amit
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yeary § ; WK

(=) =fe g, o a1 g swo ¥ fog
fodft Wt argdw a1 swagw fro aq
gmqﬁa‘rxmﬂiamm_

() mixsﬁvmtﬁr{u.' Fefin
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6198, St YW wuwrw : wr W
et oy wark o g w7 fip

(%) w1 v @ vt ¥ Do I
Tarew & swafs ww & feww ww
¥ ufow qfg g€ Y ;

(=) afx gt, &t wom-srem  fead
ﬂ'ﬁl’ﬂa’{ftﬁ,ﬂt

(v) gfa ¥ wr sremr §?

W dwmem § awiht (e
feg) : (v) Wk (@) e
“eqrear” ®7 ad § WA 4 XA, T 6
—afwras wduTd Wit 7w 10w
WY § wadw a1 wiard )
‘fawre’ W ¥y =y § W <a-feerw
Fraww 93 frar qard WY @¥ wiw 13-
ot At famfer (Uwes)  wim 14
wdft wreal w1 fmfooof Wk gEEE
srtfors fafw ot s 15 wrq fmfwr
gy, qergre arfwa fafe Wik fawmw
fafu & sl & arar =g wiww &)
frod &t a9l ¥ swefa 1972-73 WK
1973-74 ¥ 'saroar syg’ s “fawe
wg” ¥ dwiy sy ¥ gfe e st
Aoy fewrr qar g —

AT fAwis =
g (wgRaT ofT
¥z qfia-
A w1
PEFT)

1971-72 W QAATH
1972-73 &
wa ¥ yfgwrsfoww 4.71% 12.80%

1972-73 9 QAT &
197374 ¥ &Y &
wrafwy  11.67% -8.73%
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(%) 1971~72 # qwmr # 1972~
73 & fowrw = % gfy w whwe
I Wy ¥ wwle sy § gfy &
wfrwa #t ag&v afiee o)

1972-73 # AT ¥ 1973-74
¥ wafe vorear = # 11, 67 wfowy
®T gfg gf, fower q&1 oo o1 iR
AT g Y faefol 9t fenfas
s ey yfafomy agwm€ wd & 4
Wl o7 yaaw, 197273 wfawd o
aten faere s & 8.73 A (v g€
foaeT 87 *RO @1 W@ GO W
aqiary Y wfsx feqfimai

New Rail Lines under construction
in Backward Areas

6199. SHRIB. V. NAIK : Willthe Mini”
Ster of RAILWAYS be pleased to state @

(a) what are the new rail lines under
construction which are supposed to be in
backward areas;

(b) what is the sanctioned length of
these lines under construction;

{c) what are the new rail lines under
Consiruction which are supposed to be in
non-backward arcas from rail point of
view; and

{d) what is the sanctioned strength of
these lines under construction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) to (d) A statement
it laia on the Table of the Houe.
[Placed tn Library. See No. LT-9428/75)-

Essential drugs for Mass
Comsumption

6200. SHRI B. V. NAIK : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased toslate :

a) what is the annual production in
q\:m):iw of essential drugs needed for
mass consumption in the country; drug-

R s

what is the import in guantity of
th&:) drugs into the country, drug-wise
and



19 Wristen dwywers

.. (® 3 is the progducuan of these durgs
in uty in tbe Central and State
Pablic Sevtola?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
(2) to (0) Committee on Drugs and Phar-
maceutical Industty in 1ts report “‘on
wmesmures for providing essential drugs
and common houschold remedses to the
general lublic, especially in rural areas”
have identified 117 drug formulations
production of which should be taken up
oh a mass scale in the Counrt A copy
of the report waslaid on theryrable of the
House on 4th March, 1975 and the report
is under conmderation of the Govern-
ment.

A statement indicating name of im*
portant bhulk drugs required for the pro
duction of formulauons, their demand
esthmate, import, units approved for
production, actual production during
the last three yearsis laid on the Table
of the House  [Placed v Library  See
Ne LT-g429/75)

Puablic Sector Entorprises under the
Ministry

6201 SHRIK LAKKAPPA Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(a) the names and other particulars of
public sector enterprises bemg looked
after at present by his Ministry and the
amount nvested in each,

(b) what percentage does this invest-
ment represent out of the rotal stock of
capital 1n the orgnwsed sector of Indian
ecopomy,

(c) whether any additional investment
has oeen ded for duting the Tifth
Five Year IElan , and

(d) if so,how much?

THE DEPUTY MINISTER IN THL
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIC P. MAGHI)
(a), (c) and (d) A statement contamnmg
the names of the Public Sector Enterpriscs
ynder the Munustry of Pewroleum and
Chemicals and the amount nvested by
the Central Government in these enterpr-
tes in the form of eguty capital and
long-term loans as on §1-3-1974 and the
outiays envisaged for them dunng the
Fifth Five Year Plan period 1s laid on the
Table ofthe House, [Ploced m Library
& No. LT-9430/75 ]

WPRIL ¥5p 1975
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§ The inforinntion is “cilicbred
and will pelaid on the Table of the Babba.

'Goal-based fartiliser
. im Fourth

6202 SHRI K. LAKKAFPA Will th®
Munmter of § ETROLEUM AND CHk-
MICALS be pleased to state

(a) the location and other particu~
lars of coal-based ferulizer plants set up
by Government during the Fourth Five
Year llan, State-wwse, and

(b) the amount sancuioned and spent
on cach plant %o far?

THE MINISTER OI' STATE IN THE
MINISTRY O PETROLEU AND
CHEMICALS (SHRI K. B. GANESH) :
(a) Three coal bascd feruilizer plants one
each at Ramagunda (A P), Talcher
(Omssa) and Kofba (M P ), which were
taken up for implementation durmng the
Fourth Plan period, are under wvarious
stages of conttruction  kach plant will
have a capacity for production 0f4,95,000
te. of Urea pa (¢quvalent 10 2,28,000
1t Nitrogen) and will requare one mithion
1¢ of coal each anpually

(b) The sanctioned cost, the present
estimated cost and the ¢xpenditure in-
curred onthe three projects tillthe cnd of
kebruary 1975 are as under

(Rs Crores)
) Project } Sanc- Estima- Expen-
tiontd ted  ditare
Cost Cost  (upto
end of
Feb '75)
. SRS
Ramagundam 71 18 137 g0 91 15
Talcher . 70 49 142 b9 03 97
Korba . 118 25 150 00 4 68
Eleotric Goods Traia on D.B.E.
Railway Line

6203 SHR1 K PRADHANI * Will the
Mipistcr of RAILWAYS be  pleased to
statc

whether there is any proposal to
tu'E:} electric goods tramms on D.B.K.
Railway bine;
(b) if s0, when are they expested to
run;
(c) whether we can save time and orone?
by that; end
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{d) what will be the rate of i
tirae and mdneyin éach wipt TS "

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS HRI
BUTA SINGH) : (a) Yes. ®

(b) 1977-78.
(c) Yes.

{d) Running time for electric trains as
Ctomparcd to diesel trains is expected to
be 1310 15% less, and electrification is
expected togive 15% rcturn as compared
to diesel traction.

Use of Hindiin Examination of
Samrthern Railways

6204. SHRI S. A, MURUGANAN-
THAM :

SHRIMATI PARVATHI KRI.
SHNAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether more than 200 employees
of tbe  Sourthern Railway have oeen
asked by she Railway Board to express
their views about greater use of Hindi
on the Sourthern Ralway, about using
Hindi ogly in the examnation being

- conducted by the Railway Service Com-
mission and about the necessity for
continuing English; and

(bj if s0, the naturc and gist of replies
received from them?

THL DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) ana (b) Presumbly
the Hon'ble Memocers refer to Question
No. 13 of tle Questionairc which was
circulated by the Zonal Railways some-
time pack, for obtaining views of about
go0 persons of va .ous groups of scciety
viz., Journalists, Office Workers, business-
men, legislators eic, in regard to pro-
gressive use of Hindi on tl ¢ Railways.

The relevaut question is reproduced
W -

“Are you aware of the fact that recruit-
ment to Rallway Service is made through
various Service issiont? Do
you feel that by making Hindias the
medium of examination it will be ca-
sier to select intelligent candidate
from swong the applicants of your

Btate/Town 2"
Views of 3 ing  employess of
Sy bave also both eccived

Southern Railwa
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in this regard which indicate that ‘in-
telligence could be judged better only
thtough the medium of language in which
the applicant has stuaied the subject’.

Qua of Crude discovered ] at
litym, High i

6205. SHRI SHANKERRAO SA-
VANT : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) whether the crude discovered at
the Bombay High it ofa lighter variety
and therefore unsuitavle for most ofour
refineries; and

(b) if so0, the facts apout it and bow
Government proposcd to utilise it?

THE DEIUTY MINISTER IN THE
MINISTRY * OF PETROLEUM &
CHEMICALS (SHRI C. P. MAJHI) :
(a) and (b) Tests carried out on samples
of crude from the first two wells drilled
in the Bombay High structure have
shown the crudes to be of lighter variety
comparable to the Ankleshwar crude
oil. Since mostof our refiperies, except
the Koyali refinery, have been demgned
to process medium gravity crudes, certain
modifications of a comparatively minor
nature may be required to be carried out
ifthe Bombay High erude is to be ex-
clusively sed in these refineries.
However, it would be ible to process
Bombay High crude mixed with other
crudes in the existing refinerics even with-
out any significant modifications. The
optimum utilisation of Bombay High
crude it currently under active considera-
tion. Before the field is fully delineated
and further detailsof the crude are availab'e
it is premature at this stage to finalise
plans for its refining.

6206. SHRI SHANKERRAO SA-
VANT :

.

SHF1 K. LAKKAPPA :

Will the Minister of RAILWAYS be
pleased to stere

what is the rough estimal es on the

& Underground Paitway ni

y, Calcutts, Delhi and Madmaos
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{b) whether
trat there is & moun
the public that these coe ound
projects should be put of till the needs
of tbe backward areas are met; and

(c) if so, what is Government’s reaction
to such a demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH) : (a) The rough costs of

the mass rapid transit systems are as fol-
lows

Calcutta 16.5 kms. Dum-Dum-Toliganj

line Rs. 250 crores.

Bombay Corridor 6.34 kms. Ra. 159 crores.
Corridor 7:":6 kms.~Rs. 400-450

crores.
Madras Aprox. 16.5 kms. Estimates are
under preparation.
Delhi 48 kms. Estimates are
preparation.

{b) Recentlysome such controversy in
spite of the preming and urgent demands
for solving the severe tramsport problens
which have arisen in the metropolitan
cities.

_(¢) The development of mass rapid tran-
sit facilities in the metropoliton cities is
e?nﬁduedmﬁalfati;e‘g:'pw of alle-
viating the fast ing problems in
those cities, Outlay for those projects have,
therefor, been provided by the Planning

i in addition to the provision for
the development of backward areas.

Movemant of Foodgrains in drought
affepted area im Tamil Nadu

6207. SHRI R. V. SWAMINATHAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Tamil Nadu Goverpment
has requested the Railway Ministry to
rmde more railway facilities to that

tate for helping the movement of food-
grains to the drought affected areas;

(b) if ve, to what extent the Railways
bave agreed tobelp in thisregard;

(c) whether more wagon® have been
z;vidod tothe State to meetthestuation;

THE DEPUTY MINISTER IN TBE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) :(a) Yes.

(b) Necessary instructions have been
issued to railways conterned to
wagons under priority class'C’ as and
when indents arc placed. They have
also been asked to keep a special watch
on this movement 8o as to ensure its
expeditious clearance.

(c) Wagons as indented arc being
supplied promptly.

(d) During February and March 1975
1098 Broad and 2978 Mcire Gauge
wagons were loaded with foodgrans on

Government account for destinations 1n
Tamul Nadu.

Reinstatemmnt of Railway Employces
in Tamil Nadu State

6208. SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there are still a large
number of Railway employees wno were
suspended in the strike period in the Tamil
Nadu State who have pot so far been taken
back in the job;

(b) if s0, how many such employees are

(c) whether there are nospecific charges
against them; and

(d) if so, what are the reasons for not
taking them backaso far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) to (d) The infor-
mation about reinstatement of railway
em, is not maintained Statewise but
Railway-wise. On the Southern Railway
which perves Tamil Nadu and some other
States there are only a2 employees atill
under suspension. They weee involved in
2 cases of sabotage and there were court
caset which have since been decided
in their h\;wr. Action to révoke bymtrt
sus on isnow being processed e

way Administration ip the light of
tte court judgement.
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Now Rallway Lines in Tamil Nadu 1. Durgachak-| ia section, a8
Beate part of Pamskura-Haldia elec-

6209, SHRI R. V. SWAMINATHAN ¢
Will the Miister of RAILWAYS be
staw :

mgzr :ﬁ:lher R.?ilwaya have decided to
new rai linesi S
h N‘du\;r railway linesin the Statwe of

(b) if s0, the provision made therefor i
the Fifth Five Year Plan; orin

(c) whether Tamil Nadu State has
agreed to help the Railways in this re-
Rard; and

(d) whatare the new railway linesto be
undertaken from 1976 onwards?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):\a) and (b) Railway
development  is not envisaged on any
state-wis¢ or Region-wise concepts but
on overall copsiderations in the national
interests. However, the following rail-
way line falling partly in the State of
gamxl Nadu is already under construc-

on 3

BG railway line from Trivandrum to
Tirunelveli via Nagercoil with a branch
lint to Kanyakumari. No specific pro-
vision forindividual works has been made
in the 5th Five Year Plan. However an
amount of Rs 10-33 crores is likely to
b; spent on this work during the fifth
plan.

(c) There is no such offer from the
Tamil Nadu Government.

(d{ _Programme of Gm%ﬂmatim of Rail-
‘way linesbeyond 1975-76 has notyet been
finalized.

Electrification of tracks duriag
197516

6210. SHRI R. 8. PANDEY : Will the
Ministry of RAILWAYS be pleased to
state the names of the railway tracks
which are likely to be electrified during
1975767

THE DEPUTY MNISTER IN THE
STRY OF RAILWAYS (SHRI

; Following railway
dipes are expected to bt brought under
wmction during the Yyear

trification scheme.
2., Tundla-Ghaziabad scction, 88
t of Tundla-Delhi electri-

tion scheme.

National Rayon Corporation

6211. SHRI SAT PAL KAPUR : will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

() the names of Dircctors on the Board
of Directors of the National Rayon Cor-
poration ;

(b) the names of Government Directors
on the Board of Directors of Natiopal
Rayon Corporation; and

(¢) the groups and partics to which the
directors sa:oregl:rred ?:En part (a) above
belong and what is their term?

THE DEFUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) : (a) As per records of
the Registrar of' ies, Maharashrta
the pames of the present Directors of the
National Rayon Corporation arc as
under :—

(1) Shri Shantanu Nanubhai Desai
(2) s» DevjiRattansey

(3) Dr. Cesarc Rossi

(4) Shri Ratilal Damodar Shah

(5 » Fopatlal Chbanganlal Ka-
padia.

Sudhir Namjibhai Kapadia

Mobanlal Chhaganlal Ka-
padia

Bhagavat Prasad Raabhai
Pacel

Kishore L. Raheja
Shananjay Manilal Parck
Champaklal Jamnedas Shah
Chandrakant M. Mehta.

6) »»
(n »

8) »

@ »
(10) »»
(11) »
(12)

(b) At present there are no Government
Directors on the Board of Directors of this

Company-



of the "Registrar of Companies, M
rashira do not thdicate ‘the " o

the groups and pest
md di:lg:’toﬂ h]:;;utownshtheafw

"The term ofoffice ofa director is gowrned
by the Articles of Association of the Gom-
pany, -subject to the provisions of Sections
255 and 284 ofthe Companics Act, :956

o gm Mills,
6212. SHRI SAT FAL KAPUR : Will

the Minister of LAW, JUSTICE AND

CGOMPANY ~AFFAIRS be pleased to
state :

by M/s.
y

' (a) the nature of various irregularities
¢ommitted by Mfs. Kohinoor Mills
Bombay, and Directors; and

{b) the action taken or being taken
against the said Mill and pits Dircctors?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
GOMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) : (a) and (b) The books
of account of M/s. gor Mills Limi-
ted were igspected under thie provisions of
Section 209(4) of the Companies Act,
1956. No contraventions of the provisions
ofthe Companics. Act, 1956 were noticed.
However,  non-provision for doubtful
debis in the accounts of 197181972 and the
pcmlbae diminution in  the valuation of
certain mvcstmcnu noticed are being
persued.

-

-

Steps to check proﬁturin; and
"Hoarding of Essemtial Drugs

6213. SHRI SHRIKISHAN MODI :
SHRI P. GANGADESB :

Will the Minister of PETROLEUM
AND GHEMICALS be pleased to state

(a) whether his Ministry*is proposing

to -climigate: profiteering and also hoard-
ing up 'of esseptinl drugs at different
levels specially "by the retailers and whole-
alen, and

b stn whefher o mmw
o) i ammu{nthmhdﬁee--

. :bbtn taken by
- _non dumpgtbelutqumer?

m»ﬁ,w
(e} 'nsmmammmm the Offie :
ucuhuof'

MINISTRY OF

¥:zo:3fd (_:31.- q. -
on

(Priccly Control Order. l§7o m

inter alia, provides that ne rewiler shall -

sell * any formulation to & customer at a
Fﬂu exceeding the retail price’ of that
ormulation approved by the Central
Government. e relevant provisions .of
the ‘Drugs (Price¥ Gomml) Order, 1970,.
have been amended by a Notification
dated the 7tb  March, 1975 to provide
that no'retailer shall seil anyformuhuon
to acustomer ata price
retail price of that formuhuanm«?lutcd
in the list approved by the Central Gov-
ernmeént or the displayed on the
label of the container: of the formulation
whichever is less. ‘This will come into
effect fromthe 'mM:y,;ggrs.

The Hathi Gomm:rtee Report has been
received on the 6th  April, 1975. The
Drugs (Prices Control) Order, 1970 will
be reviewed  in the light of various re-
commendations of the Commirtee to. plu;
loop holes if any in the order.

v

New Contract with Saudi Arabia for
Import of Crude

6214. SHRI SHRIKISHAN MODI :
SHR1 ANADI CHARAN DAS =

SHRI RAGHUNANDAN LAL
BHATIA :

Will the Minister of PETROLEUM
AND CGHEMIGALS be plenedlostaw:

a) whether recently any new long
tcr[n? decal has been made with Saudi
Arabu |

(b) if so, brond ihnure! of the dell'
and

¢) the total qumtizy of cmdc 73 be
m:.\phed. ta !ndm underMnew dcal?

- THE. DEPU“!‘Y mmsm mm
.mms'mw or x'mo - AND~
aumm \ CGHR_

=
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Mini Perciliser Unlé Scheme of
Pitro-ReBoers Limited

Ba15. SHRI SHRYKISHAN MODTI :
SHRI ANADI CHARAN DAS :
SHRI P. GANGADESB :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

{a) whether mini-fertilizer unit schemes
conccived and fabricated by Petro-Re-
finers Limited a year ago, has notbetna
sSuccess ;

(b) if so, the reasons therefor; and

(¢) whether the responst from some
State Governments has not beten ¢n-
couraging in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF IETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
(a) to (c) Several granulation plants for
the production of NPK granylated feru-
leztrs built by vauious engincering or
gamsations ate already in operation in
d.eent parts of the  country. ‘These
plants are bascd on mixing varjous in puts
containing plant and  micronutricnts
their subsequent granulation and drying.
M;/s. Petro Refintrs Limited have olso
oficred such a plant and bave aclaimed
that in the preparativn of the granulated
product Some quantities of organic
manures ¢an be incorporated As in the
case of other similar granulation plants,
the myjor inputs indicaled arc ammo-
nium Sulpbate, swgle superphosphate,
rock phosphate and urta and, E}' suitable
blending, changes in grades arc possible,
As the fortiliser required for granulation
in such unitshas to be ubtained from the
allocations made to the various State
Governments, the support of the State
Government is necessary for the success
of th: granulation plant.

Indo-French Pact for offshore drilling

6216. SHRI NAWAL KISHORE
SHAPMA : Will tke Minister of PE-
TROLEUM AND CHEMICGALS be
pleased to state :

() whether an Indo<Fremch technical
pact has been. s for cooperation in
off4hare deitling for oil; and

(b) ifs0,thasslient features thereof?

CHAITRA 24, 1897 t54x1)
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THE DEPUTY MINISTER IN TAE
MINISTRY OF PETROLEUM &
CHEMICALS (SHRI C. ¢. MAJBI):
() and (b} The Indo-French Study Group
on Econcmic and Technical Coopera-
tion recently assedsed the possibility of
India securing assistance from French
organisations in the exploitation of ofi-
shore oil and felt that therc was scope
for collaboration between the two coun-
tties in the mantfacture of drilling and
production platforms.

Derailment of coal wegons st Delhi
Main Stetion

6217. SHR1 HARI SINGH : Will the
Minister of RAILWAYS be pleated to
state :

(a) whether some coal wagons were
derailed at Delhi Main station on the gid
February, 1975 Causing disloation of
traffic fhere; and

(b) if so, the rauses therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes.

(b) Thederailment was due to excessive
speed and sudden application of brakes.

Supply of Gas G{!hderl in
shad from Delhi Queta

6218. SHRI HARI SINGH : Will tne
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a; whether  Government  bave been
urged to include Ghaziabed area in th~
supply quota of LPG 1efilled cylinders
fcr Delni, and

(b) if so, th decision of Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI G, P. MAJHI) :
(») HPCL, Burmab-She'l and Caltex
are not marketing LPG in Ghaziabad.
Supnlirs of Indanc Gas Refill Cylinders
for Delhi and Guaziapad sre made from.
LPG Bottllng Plant at Shekurbasti.
No allocation of quotas of refilled cylinders
is made by the 10C for Delbi ot any other
TowWh.

(b) Does notarisein view of (a) above.
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Recommepdation of Hauthl b’ 1
e L T
Drugs Firma to be of superior grade—of low specific

6z19. SHRI SOM CHAND SOLANKI ¢
Will the Minister of PETROLEUM AND
CHEMICALS be plrased to state :

(a) whether the Hathi Commuttee has
recommended take over of the foreign
equity from the drug manufacturing firms
in India; if so, the reasons advanced for
taking over and what steps  Government
propose to take 1n this connection,

(b) whether the foreign drugs manu
facturers, have more than :ﬁ percent
foreign equity, piled up their assets and
profits disproportionate to their onginal
investment;if so, the broad outlincsof thewr
profits; and

{c) whether Government propose to give
free hand to Indian sector as was given to
foreign sector for one decade to achieve
self-sufficiency ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIK.R GANESH) -
(2) to (¢} The report of the Committee
on Drugs and Pharmaceutical Industry
was received by the Government on 6th
April, 1975 and the same1sreceiving atten-
tion of the Government.

Expert of Bembay High Crude

6220. SHRI VASANT SATHE :
SHRI VIJAY PAL SINGH :
SHRI SARJOO PANDEY :

Will the Minister of PETROLEUM
AND CHEMICALS be pleated to
state :

(a) whether attention of Government
has been drawn to the news report ar-
ing !n the ““Times of India> dated the
18th March, 1975 under the caption
“‘case for exporting Bombay High Crude;’

(b) if so, what 13 the reaction of Govern
ment to the varous observation made
shere in; and

(c) facts of the matter?

THR DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
GHEMICALS (SHRI C. P. MAJHI) :
(&) Yes, Sir.

gravity aad low sulphur content similar
to the Aankleshwar crude. Om the other
hand the crude has hi pour point.
;I;h‘e :ham:teruti?d of the crude are such

tit would Yield larger roentage
oflight and middle distillates fut Imu%f
bitumen and lubricating oils. The higher
pour pomt of the crude may pose diffi-
culties in transport at very low ambient
temperatures.

Bombay High crude can be processed
in the existing refineries in India with
comparatively minor changes and modi-
fications to the plants. Reduced lube
potential of the Bombay High crude need
not come in the way of the crude being
processed in refineries where no lubricating
otl 18 prodveed.  Simularly for bitumen
production also. However,evenin thoze
refineries where lubricating oils and bitu-
men are produceditis possible to process
Bombay High crude by resorung to
cither blending on blocked operations
using mmported crudes  [he optimum
utthsation of the Bombay High crude 1s
currently under active commideration.
Before the fiddd 1s fully delineated and
further details of the crude are available,
1t 13 premature to draw conclumons such
as have becen made in the news item
referred to

Import and Manufacture of Bulk
Drugs

6221. SHRI P M. MEHTA : Wil the
Musterof PETROLEUM AND CHEMI-
CALS be pleased to state

(2) what are the broad outlines of
mmportation of bulk drugs in last three
years, item-wise and year-wisc,

(b) what are the bulk drugs manufac-
tured 1n thes country, their production for
the above period, importation
raw materials
thf: bulk drugs, ittem wise and year-
wise;

Ec} whether in the name of so-talied
sel and shortage of foreign
exchang® s Mapstry want to favour
mﬂmhm:lcb&m in our Country and
regularise their unsuthorised over pro-
ﬁﬂm{mﬂm tetters/COB  licences;
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{d) what action Government to (vi) Canalisation of import of more and
take t undo this syti-Indisn attitude and more bulk drugs through STC.
he p the Indisn w?or of drugs industry ?

THE MINISTER OF THE STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : (a)Item-wise, quantity and
vilue of imports is published regularly
in the Monthly statistics of Fomig
Trade of India—Vol. II published |
the Director General of Commercial
Intelligence and  Statistics, Calcutta,
copi~s of which are available in the Par-
liamentary Library.

(b) A statement indicating the pro-
duction of various bulk drugs by the or-
ganised sector units during the years 1971,
1972 and 1973i8 laid on the Table of the
House. {Placed in Library. Ses Ne. LT-
9431/75]. Imported raw materials re-
quired for the manufacture of these bulk
drugs runs into a large number and no
tem-wise statistics are maintained.

(c) and (d) Government have taken the
following measures to regulate the ex-
pansion of forcign companies and to
¢ncourage the Indian sector of the in-
dustry:

(i) The Indian sector of the Industey
is given preference in approval of
manufactuging schemes;

(ii) industrial licences arc usually not
issued to foreign firms for produc-
ing formulations unlesslinked with
the production of bulk drugs;

(iii) mapufacture ofincrcasing number
of bulk drugs through public sec.
tor undertakings;

(iv) they are asked to take up produc-
tion of bulk drugs from more basic
stages and to make available a
suitable  portion of their bulk
drugs production 10 non-associated
formulators in the country as &
condition for being permitted ex-

in capacity or for taking
new activity.  Suitable export
igations are also imposed.

Pr i reduction of foreign
i with %I‘_V!-
M 1an
M—:Hiu > “hgn&"}'
are “aliowed expansion o ir
mapufacturing  Metivities

(vii) Indian companies having foreign
equity of more than 40% are re-
%lslred to obtain the approval of the

ABI for regulation of their activi.
ties, starting of new activity, enter-
ing into new lipe of business etc.

Committee on Drugs and Pharma-
ceutical Industry which was constituted
by this Ministry submitteditsreporton the
various aspects of drug industry on the
6th April, 1975. Government will take
a view on the various aspects including
the question of over production/permis-
sionflettersjCOB licences etc. in the con-
text of totality of recommendations of
the Committee.

Expansion of Gujarat Refinery

Gasz. SHRI P. M. MEHTA : will
the Minister of PETROLEUM AND
CHEMICALS be pleased tostate :

(@) whcthc;-:d Government are consider-
ing to expa the present capaci £
Gujarat refinery; pacity o

(b) ifso, the broad outlinesthereof; and

(c) how much capacity is likely to be
increased and by what time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI) :
g.'ljt;(c)Ahm‘ for the expansion of the

at Renfinery by 3 million topnes
per annum at an estimated cost of Rs.
28.08 crores was approved by the Gov-
ernment in August, 1978, The work on
the project isin progress and is expected
to be completed by mid-1977. The
estimated cost of the project is likely to
increase due to increase in prices of ma-

_ The expansion P'Oﬁ'—" involves installa-
tion_ of a new distillation unit alongwith
a desalter, vacuum unit, disbreaking unit,
bitumen unit, treating units for LPG/
Gasolene/Kerosene, modifications to the

existi A:lr:pq:hcric Unit IIl to enable
proces imported crude oil and other
allied facilities.

Waiting Rooms used by Families at
Railway Stations

6223. SHRI P. M. MEHTA : Will the
Minister of RAILWAYS beplemed to
state
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i
5‘) whethor mh%nm&:
reuéenthl Purpoasi;

(b) whether some of the families are
living in the New Delhi Railway station
for more than three months apd if 0,
whether the Railways are permitting
this;

c) how the waiting room cap be
¢ byauu;h; fanifly at a time;

(d) whether most of the waiting rooms
in various stations in the States a¥e being
used by the patsengers for months tg-
gether; and

{¢) if so, the action hu Mimstry pro-
pmz to take 1n such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
BUTA SINGH) {a) and (b) No How-

ever, two es have been found occu-
seoond chll waiting roma at New
Bc!h: Railway station un-authonsedl

since the third week of February, l[f._{?
The matter has been reported to

way Police who are taking action to evict
them.

(c) Bonafide passengers can ocCupy

rooms t1ll the departure of the

trunl or which the"holdtlckcti Passen-

gers ar by night trains can remain

in the waiting room till next mornipg or

for Jonger period to catch their connect-
ing train.

(d) No.
{e) Docs not arise.
for Broad Gauge
Line in Talbandh Section
(Semth Raflway)

fa24. SHRI SETHI : Will the
Minister of AYS e pleased to
tats

{a) whether recently a
been submitted to him regarding
the laying down the broad gauge railway
tnck !n Rupu~Ta!blndh Section of

M.ym-blmg Mkﬁmﬂuuﬂ Rail
way
Users of the district;
(b) if so, the broad outlines thereof

, ARRIR 15, 3975

Keitiew Anwws 2%

@‘ﬂhWW

MINISTER IN TH
MINISTRY OF nmw.ws (m:
BUTA SINGH) : (a) Yes. '

{b) and (c) Based on the recotamenda-
tions of the Uneconomic Braich Lines
Gommuttee, the Traffic Survey for con-
version of Rupsa-Talband N.G. Section
into B.G. was carried ontin 197:.

According to the repert, the etizanted
oou of the proposed conversion will be
?9 crores and the D.C.F. rate of

return expected to be 2 53% onl
The conversion will thercfore be y
upremugerative. A final decision regard-
1ts canversion i3 however yet to be

n.

Allotment of oateving coatracis
without calling for tenders

6225. SHRT ARJUN SETHI : Will the
Minusier of RAILWAYS  be pleascd to
state ;

(a) the number of vending and catering
coptracts allotted in the Indian Railways,
Division-wise, Government’s orders
without calling for tenders; and

(b) the reasons for giving contracts in
such a manper?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (u) No Cater :ﬂNand-
ing contracts arc awarded 1ng for
tenders.

(b) Daes not arise.

Remittanees mnde by Aspamn Ol
Comagany

&6, 8 OTIRMOY BOSU:
Will the M tgrvol' PETROLEUM AND
CHEMI be pleased tostate :

a) total amount remitted under each

the Assam Qil Company Digbol,
yur-mu, from 1970-71 to 1973-74;

(b) Whﬂher there are allegations of

sgainst the magagement

of the cunpuuv.

(<) if sa, the Gacts theyealy
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iu(d}m uhmthecmw in the ?
wtiomal interest; mnd

(¢) if's0, the sulient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

.and will be lud o table of the House
n due course.

(b) and (c) A complgint has been
rece from tde ‘'Secretary, Digboi
‘Youth Association regarding irregulantics
by the management of the Assam Oil
Company. Thisis being looked into.

(d) and (¢) In line with the declared
policy of acquiring effective control over
Gornpanien, the - Auam ON Compmny

panies, the Assam Yy
will also be brought into the public
sector at the appropriate time.

Larsen and Teoulsro Company

6227. SHRI JYOTIRMOY BOSU :
Will the Minister of LAW, ,]'USTIGE

AND COMPANY AFFAIRS be pleased
to state :

(a) composition of the Board of Direc-
tors ofI.mandToubro Co.;

(b) who are its principal sharcholders
and number and yalue of shares held by
<ach;

(c) how many non-Indian directors and

executives are still working in this com-
pany;

d) salary, cmoluments and uisite
{o;ed bywhoﬂhem,udhq ’

(¢) whatsteps, if any, have been or are
being taken to replace

the non-Indian
directors and non-Indian
by Indians?

executives

THE DEPUTY MINISTER IN THE

Lad., is a3 per Statement
oun the Table of the House. [Please in

Library. Sea No. L‘l‘wﬁu}

Q) o!'vd gtbelhmbeld

iven in ltalﬂntnt
llidon!he'rl le of the House
Mnm See No. LT-433/75)

(c) There are only two non-Indian

I}lrccton still working in this company,
viz.;

(i) Mr. H. Holck-Larsen, Chairman
and Managing Director and

(i) Mr. S. K. Toubro, Ordinary
Director.  As regards non-Indian
exccatives working in the company,
the iaformatign is belng collected

and a statemenc will be ced on
the Table of the House. pla

(d) The salary, commission and per-
quisites of Mr. H. Holck-Larsen, Chair-
man and Mznaging Director of the com-
pany are as under i—

(i) Salary:—Rs. 1,20,000 per annum
inclusive of devaluation compensa-

tion of Rs. 3,500 per month payable
at Rs, 10,000 per month;

(ii) Commission :—0.3% on the pet
profits of the com y, subject to
a maximum of 45,000 per

annuim;

(iii) Perqumm —As per prescribed
guidelines, Mr. 8. K. Toubro,
Ordinary Directer, is only getting
setting fee of Rs. 4100 per
meeting of the Baard of Direc

{¢) No approval of the Central] Goverp-
ment is required under the (‘qnf.me
Act, for the appointment of non-Indian
directors and non-Indian executives.

Wﬂvmlbyﬁdd

6a38. SHRI JYOTIRMOQY BOSU: Will
the Minister of RAILWAYS be pleased

to state:

() toul estimated rﬁqmrmenf:“
b o oo Tl toabes by the ot of
the F:ﬂh Plan;

total orders placed by the Railways
lnflb Eotll number supplied pla bzythﬂlpdum-y
so far;

whether it is apprehended
th:?lh’l hll:m)' wﬂlmt w sition

to m&amlmnad clatte



will have ts Tosk for séw pasturés abmdm thie

sooner thaa later if'the prajected - Fie

Plan ' requirements - of the Railways  say

guide; and - L
(d). i 50, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGI'%C: (2) To meet the demand
of freight traffic at the end of the Fifth
Five Year Plan, l;:li:wayl would be re-

uired to procure about 1,00,000 wagons
?in terms of eclers) as indicated in
the Draft Five Year Plan dacument.

" (b) During the first year of the Fifth _

Plan 212., 1974-75, 0,286.5 wagons (in
terms of four-wheelers) have been sup-
plied by -the industry, leaving an out.
standing load of 24,104.5 wagons (in
*terms of four-wheclers) as on  1-4-1g975.

{¢) and (d) The funds allocated for

curement of wagons from the industry
ﬂang 197576 18 adequate only for

bout (in terms of four-
\.vbnlm%'omwhiq: is about 508, of the

1974-75 production.

e e, Thaieay ™ TP

~ 62g1. SHRI BHOGENDRA JHA :
SHRI M. KATHAMUTHU :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state ;—

(a) whether Government decided to
allow Philips India Limited to expand
its_ capacity; .

(b) if s0, the salient features thereof;
~ (c) ‘whether the small scalesector manu-
facturing the same things has opposed this
move; and :

Ad) if so, the reasons therefor and Go™
vemment’s reaction thereto ? _

Iy MINISTER IN THE

THE DEPUTY
MINISTRY OF LAW, JUSTICE AND
QOMPANY AFFAIRS 28!‘11{1 BEDA-
- "BRATA BARUA) :(a) to (d) Presumably,
the Hon. Members are referring to the
proposal of Hué'i{

ot Tube L

- for expansion, 'in the -
o mufectureof G.L.S. Lamps and Fluore.
Lamps. This  proposal of

62ga. SHRI BHOGENDRA JHA ¢ .
SHRI M. KATHAMUTHU :
SHRI SOMCHAND SOLANKT :

Will the Migister of PETROLEUM
be

AND CHEMICALS
state :

(a) whether the Hathi Committee had
decided to recommend the take over of
the management of all foreign drug

companies in the country;

. (b) whether all the official representa-
tives of the Committec have opposed this
move; and

(¢) ifso, the broad outlines and Govern -
ment’s reaction thereto ?

pleased to

THE MINISTER OF STATE. IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIK.R. GANESH)
(8) to (e) The report of the Committee
on Drugs and Pharmaceutical Industry
was reccived by the Government on 6th
April, 1975 and the same is receiving
attention of the Government.

C'In:{-u Chief Executive
of th m‘- Company -
6233. SHRI HART KISHORE SINGH:
Will " the Minister of PETROLEUM
AND CHEMICALS be pleased tostate & -

(») whether Government have receivid
any sﬁ:&ax;mst the Uhg:mnzm-
cutive o Stanistreet mpany

(b) what are-the dificulties in takin
over the ownership of this Y,
runitasa ll.l_lli_ﬂﬂlfy of the ! WP.L.2

THE MINIS TER OF STATE IN 'THE -

" MINISTRY OF PETROLEUM AND -

(SHRE K R. GANRSH) ;
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(b’ 5. Smith Stanistreet & Co. Ltd.,
Ca.lczxt:f was taken over under Bection
18A of the Industries (Develo t &
Regulation) Act, 1951 and I Drugs
and Pharmaceuticals Ltd. was appointed
as Authorised Controller of the said
Company initially for 2 petiod of 2 yeary
w.ef. 4-5-1972 and the said period hay
been  extended upto and inclusive of the
srd May, 1975. The Authorised Con-
troller (IDPL) is cxamining/taking steps
for rehabilitation of this upit. Govern-
ment is conscious of the cxpertise and the
marketing organisation available with
this umit and the perspective role
of this unit in  producing essential
drugs in thisregion is under active
cousideration.

Allotment fof Petrol Pamps

6234. SHRI M. C. DAGA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) the names of places in Rajasthin
where  permission for setting up pumps
was given in 1974 as well as the num=~s
of persont allotted these pumps togother
with the basis thereof; and

(b) the names of the prrsons from Rojase
than  whose applications fur allotigent
of petrl pumps ate under consideration
ol Government  and sinct when and by
what timea drcision is likely to be taken
Therecy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI
(n) Retail putlets  (Petrol  Pumps)  are
set up by the oil Companies on commercial
consideiatiins  and no permission is  re-
quired fiom the Government for setting up
outlets at any particular location or to
any particular persons. Exceptfor 10,
no other oil company has set up retail
outlets in Rajasthan during 1974. 10C
awards dealerships for retail outlets ip
line with its policy laid down with the
8 1 of Government. Location and
the persons who s¢t up the new Retail

Outlets in Rajasthan during 1 are
attached. - 974

b) No such applications are under
mgaidmﬁon ot‘Gg\ﬂ-;mm -
T—81.8% ND' /7§
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Statement

Location Name of Dealer |

1. Khetri Ex-Subedar Mahadev
Prasad.

2. Dausa Ex-Cipt. M. 5. Pungu

4. Stkandra Shri Tribhuwan Prasad
Bhargava.

4 Anta . Shri Kishangopal,

5. Hindoli Shri Ramesh Chandra

Sainik.
6. Kapasan o M/s. Kapasan F/Stn.

7. Udaipur . M/s. Automotive S/
Centre.

8. Udaipur . M/s. Swastik ¥/
Station.

Of these, M/s. Automotive S/Centre
Udaipur is an ‘A’ Site and all others are
‘B* sites.

Balance sheat of Birla Orlent Paper
Milis

G235. SHRI SHARAD YADAV : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer
to the latest Balance Sheet of the Birla
Orient Paper Mills for the financial year
1973-74 and  state :

{a) the names of the Board of Directors
Managing Directors and Sccretary, if

any;

(b) thewr  remuneration,  including
altlowances, loan guarantee commissions,
etc.;

(c) whether in terms of Government
guidelines on the subject these payments
are not rxcessive; and

{(d) if su, the action proposed against the
company ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI BE.
DABRATA BARUA) : (a) The Board of
Divectors of M/s. Orient Paper Mills
Limited consists of the followitig persons:-—

1. Shri G, P. Birla ((Iluirmnt)

2. Shri A. L. Goenkn  (Vice-Chairman),



- 1gB Wmun er

" g, 85 R. K. Kngorls,
4 ShriSi A Lal,
g Shiri 3. P Poddar,

B _Sh_i_'x G. Basy, ap:r.l_

7. Shri N. Sundaresan.

ShriB. K. Vyas is the Secretary of the

y. The Company has no Managing
an whole-time  Director.

(b) 'l’ht Directors of ' the company are
being . given remuneration @ 1% commis-
sion on the net profits of the company
as. per Article 74-A of the Articles of
Associgtion . . of the company  besides
sitting fees. The Directors of the company
were paid Rs. 6,97.227 during the year
ended gist March, 1974, besides travell-

Tsﬂ of Rs. 70,153, The said
nmn of 70,153 represented reimburse-
ment to four Directors of the expenses
mawred for attending Board mectings
and travelling undertaken by themfor the
bmmofthecompauy Itisscen that no

ntée commistion was paid to any
Director of the company during the
year.

(<) ll‘ld (d) The remuneration to the
Directors of the company by way of 1%
commistion . on the net . profits  of the
mpmy is being paid to them since the

3:3 when no approval of the Cen-
vernment in the mattcr was re-

qmrccl After the Co ies Act, 1956
came into force, special resolutions as
required by section 309(4)(b) thereof

were passed.

in Karaataks High cﬁl"lll:d‘.

- 6a3y7. SHRI S. M. SIDDAYYA : Will
the  Minister of LAW, JUSTICE AND
COMAPNY AFFAIRS be pleased to

) ltllc: .

(l.} whelher there is a proposal o

- appoint an Additional judgl:- to the High
Court of Kn.matakn and

' (b) lf-w, ‘when it is likely 1o be fina-

i

.
fu. R. GOKHALEJ 1{a). md (k}

as‘" The pmpoui is !.md\‘:r tmudmtmn.

m wmsm % LAW, JUBT‘!G‘E "

- ordexs,. zb;ible pemm lmnng themw I“-'

m& SHRI wnm SINGH + Wil
the Minister of PETROLEUM ' AND . .
CHEMICALS be to state whether .
any of the oil producing ' countries have
mcﬁuutnd our Government to provide

labcration and n cnpenne to
enable them to mtwnalw: therr ml -in-
dustry ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
gHEl;{IGA.LS (SHRI C. P. MAJHI) :

o, Sir.

Confirmation of Station Masters/
Assigtant Station Masters in Feroze-
pur Divisien (Northern Rallway)

6239. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware that
Statipn Masters/Assistant Statinn Masters
of Fervzepur Division in Northern Rail-
way have not yet been confirmed despite
15 to 20 years of serviee;

(b) whether Governmentarcaware that
Assistant Station Masters having more
than 10 ycars service and their S.R.P.F.
fund totalling in thousands, are being
asked to deposit Rs. 300 as security
money which is asked and deposited at
the time of appointment; and

(c) if so, what steps Government pro-
pose to set the Divisional authority on
right track?

THE DEPUTY MINISTER IN THE
MINISTRY IOF RAILWAYS (SHRI
BUTA SINGH) :(a) Station Masters
due confirmation on Ferozepur Division
have been confirmed. Assistant Station
Masters in grade  Rs. g30—s560  {Rs.)
appointed after 16-6-1955 who have not
deposited  the security money of Rs. goo
required under the rules and orders, cau.ld
not be confirmed. )

(b) Yes. But since the time of uppoint-
ment - thesc. pcraml have not deponttod'-
the uwrl ty money : ‘

(c} Auoon as the suﬂ' y \mh the
condition  prescribed - in the rules and
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| Stock of Bulk Drugs with S.T.C.

b240. SHRT K. S. CHAVDA : will
¢ Minister of PETROLEUM AND
EMICALS be plesaed to state :

fa) whether the S.T.C. holds huge
ck of bulk drugs, ifso, the detail about
the drug and their stock position;

(b) whether the STC is helping in
. Jueating shortage of varicus medicines in
the country with the help of bureaucrats
inhis Ministry if not, what is the factual
:‘#posltion; and

1

(¢) whether  Government are taking
ay action so that the stock with STC
we released in favour of 100 per cent
Indian medium scale and small scale sec-
brin order to aveid shortages in the
feountry 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K.R. GANESH) :
fa) The value of stocks of bulk drugs and
drug intermediates reported to be available
with STC as on g1st March, 1975 was
Rs. 492.12 lakhs as per details in the
stattment laid on the Tahble of the House.
' [Placed in Library. See No. LT-9433/75].
IThe stocks are not copsidered excessive
‘as STC is expected to maintain one
{quarter’s requirement of the industry.

! (b)and (¢) Theallocation ofall canalised
‘items distributed by the STC/IDPL is
wmade to all sectors of the drug industry
i on the recemmendations of the State
'Drug  Controllers/Licensing  Authorities
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on the basis of past consumption/licensed
capacity. In the case of units in the small
scale sector incremental raw material
over and above the past consumption is
also being allowed.

Revision of Price Control of Drugs

1

6241. SHRI K. S. CHAVDA : Wil

the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether revision of price control
in 1974 was done theinstance of OPP;
the details of the relevant notification;

(b) whether BECOSULES of Mls.
Prizer was given a higher price and higher
mark up to continue 23 per cent of pro-
fits; and

(c) whether Government propose to
revise price of thisitem immediately and
ask the firm to refund the excess profits
earned to the National Fund?

THE MINISTER OF STATE IN THE
AIINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
(a) No Sir. A copy of the guidelines for
interim price revivion of formulations was
laid on the Table of the Sabha in reply to
Part (c) of Unstarred question No. 161
answered on 18th Feb. 1975.

(b) The prices of different packs of
Becosule Capsules and the mark up allow-
ed before and after the revision of prices
under the guidelines are given below :

. 1970 ) 1974
Price approved Mark-up Price approved Mark-up
20 capSules Rs. g9.91 1469, Rs. 11.42 100—97,
100 capules Rs.-39.61 125% Rs. 48.05 96—9;

The incrcase in price was allowed to
peutralise the . increases in raw material
and packing material costs.

reduced
to 100% in the case of 20

The maik up was, however,
from 146%

capsules and from 125% to 969 in the
case of 100 capsules.

(¢} The matter will be reviewed in the
light of the recommendations of the Hathi
Committee regarding pricing ofdrugs.
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Original equity of Foreign Drug
Manufacturers having more than
269, Foreign Equity

6242. SHRI K. S. CHAVDA :
SHRI VIRBHADRA SINGH .

Will the Minister of PETIROLEUM
AND CHEMICALS be pleased to
state :

(a) what was the original equity of the
foreign drug manufacturers having more
than 26 per cent foreign equity, who had
obtained registration certificates, their
production in last three years, the name of
the firms, capacity appledin (2) and (b)
from at the time of registration and present
production;

(b) the names of the foreign fim who
came in operation and who obtained in-
dustrial licences and their details as in
(a) above ;

(c) whether most of these foreign
firms raised their capital and reserve
predominantly from Indian profit from
the sales of formulations in manouvred
way through illegal permission letters and
C.O.B. licences, if so, the broad outlines
of the same; and

(d) what steps Government propose to
take to restrict and curb the monopolistic
trend of foreign drug manufacturers in
our country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
(a) Statement indicating the names of
the companies having more than 269
foreign equity who obtained registration
certificate is given in Statement A laid
on the Table of the House. [Placed in
Library. See No. LT-9434/75]

Information regarding capacity ap-
plied forin Form Aor B and the produc-
tion during thelast three yearsin respect
of registration Certificates granted to
them is being collected and will be laid
on the Table of the House.

(b) Details ofindustrial licences grant-
ed to all the firms including foreign
firms are published in the ‘Weekly Bualletip
of Inlustrial licences, import licences
and Export licences’ copies of which are
supplied to the Parliament Library.
Name of the fireign companiss  other
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than those mentioned in pare (a) of the!
questicn who obtained Industrial licences
under I{D&R) Act are given in state-
ment B laid on the Table cfthe House.
[Placed in Library. See No. LT-g9434/75].
Since number of formulations manufac-
tured by €ach company runsinto a large
number, itemswise data ¢f preduction is
not maintained. Informaticn regarding the
producticn of bulk drugsand categorywise
roduction of formulations viz. Tablets
psules, Injections etc. during the last
three years is heing collected and will be
laid on the Table of the House.

(c) Statement C 'indicating the struc-
ture of the present total paid up capital
of 26 foreign companies is laid on the
Table of the House. [Placed in Library.
See No. LT-9434/75].  Information in
respect of remaining 7 companies s
being collected and will be laid on the
Table of the House. Committee on Drugs
and Pharmaceutical Industry headed by
Shri Jaisukha Lal Hathi have examined
various aspects of drug industry including
the question of permission letters and
COB licences. The Committee submitted
its report cn 6-4-1975 and the same is
under consideration of Government.

(d) Government have taken following
measures to preévent monopoly of fereign
firms —

(i) Under the I (D&R) Act facility
of registraticn with DGTD subject
to certain foreign exchange limits
is available to the Indian com-
panies where as the same is not
available to foreign companies
and companies covered under
part ITLofthe MRTP Act, 196g.

(ii) Indian sector of the industry is
given preference in the approval of
manufacturing schemes.

(iii) manufacture of increzsing number
of bulk drugs through public sec-
tor.

(iv) canalisation of imports of more and
more bulk drugs through State
Trading Corporation.

(v) Foreign companies are asked to
make available a suitable pro-
portion of their  production of
bulk drugs to non-associated for-
mulators. .

branches of
operating in
companies

(vi) All non-residents,
foreign companies
India  and Indian

|
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having more than 40% none
resident share holding are required
to obtain the a vl of Reserve
Bank of India for opening new
branches carrying on new as well
as existing activity etc.

W U weoE s gfiam

6243, oft wiwr wow fay : w1 N
Y 78 Ta1T W 3 &3 w0

(%) ¥ 27T weuatr AW ¥
oY afered & v 37 gl 1 areny
WA HTEy Feq wqr 7

(®) %1 qrewm o gewAt  qar
%, wfrmfdi ¥ 39§ gara fed
worT ®Y afqad & w€ £ A

(v) afzef, M weEt Teq oS
wr &7

Tw warew § aw W (s A feg) -
(%) mx foazor awr 9zw a7 Tar Tar
& [vemg ¥ can it ¥fey  Sen
qRedto 9435/75)

(=) <t gn

() wegat g gfagal it e
sarfaeifrai # faafafar gy e
o v g

1 wrgEme Afaa § s gt
o W wHarEl H g wifes.
ACFT ghagw ardwal ¥ W §
Siafqgfmr

2. wreaT W iAo Yo aft-
qTWT §NT ¥X% & fag swam,
Twd fa srgafa s w7 g ay )

3. WAty & o ¥ ®¥AT weq CF-
Pt %% ®) girar

4 T vy § AP wregATSY
ghrdf ¥ swbedd ¥ Rk g
wrar w P
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5. arwarview gfawai € et
& fam Twd ¥ oo weEa
9T TAI |

6. ArgEmTT  FfawAl  FY gEAG
vafon 71 & frg Tog ofwmd
& quem a2l w1 A

7. mamifolt afafs, ameg aw Al
agrawr Wt Fewifmies  afa-
Fuwi § afemfar o & &€
fagthitg ataEsi ® AT fagy
Ffufes smemwr AT 9@ A
A faur

8. Tt amf dw Fewr ¥ et
fafem = ax doat & afwifee
g & fam froffe arewil &
wqare fadg Afafas saww oo
qra * gl

9. Ay afrag Ay fawrfiyr ufteg
] Fz%1 ¥ afwfar @17 & fag,
AgEA GTAN qo qVAAT ¥ e
T W @ A &faw wE #
wr Afrar

10. fraifra &Y
arEi ¥ gfawr)

11. ATUal STe¥ A%i 1 v wwraa¥
gl ffg @ fagpew g%
wl #F oA )

% sAnT §q7

qme dfet an fefwn admat

* 3w Tt awr dw gRfrat w0
foxr oA

6244. st Wwr Tw fag : @l

Witfoegw T wwrmw wAT qg AT WY
] osa fw e

(%) wt avHIx X §® @AT O
ug fasty far wr fr 9w am aw
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dw &Y gReEE qaTd afewi qar fafas
Fsmr Afgqdi agar FqFT -
faa<i =1 &7 sroefy ; &R

(@) =fc &f, &1 75 s ad & 28
dwar § frad swagd afest qur gfo-
fara Gy eafeaat #1 At 9g=1 ?

qifeaR WiT T@Ew HA@E R 99
w3t (st "o dYo ®ial) : (F) AFEAY
1969 § srifo Mo Hlo T T FIAY
T, &1 ftad wwata saEr Safmg
AT SAfAASE [ wW otz a0 @
af =< & Tast F1 AT ATHIT AR
#t s &) feawe, 1971 ¥ zA Al
F1 waftg foar o oty avsre # 99-
gfs ¥ o alo Hio T TH Frar
qaré fwas wada g uafagl
aQaqr & wraw 9T wefAdifgz §
AR w7 F9AT @i gu #@ie 97 94
gfasi =7 fraaeii £ arfaai 1 &
ot 1 1-1-1974 & AT 259,
udfant waaf=a St [43°1f=a 9q s
& enfzvai & fag v&b 1 sy &)

(=) 1974 % rywa am witwdi 57
Fa "erl fqasr war A & geaq
geF7 fafr & v Ja udfani & adfr
off  FUsmr  TAfRadifearawt afem
100 @t fora 7 39 w7 qF §f= @ig
10 3T FfAF EqTaF 7 |

Foreign Drug Cartels against
takeover of Foriegn Drug]
companies

6245. SHRI C. K. CHANDRAPPAN :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Foreign Drug Cartels
have mounted aff oflensive  through
the organisation of Pharmaceutical Pro-
ducers of India against any steps to take
them over or to control and regulate
thelr aciivities ;

APRIL 15, 1975
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(b) if so, the reaction of Government;
and

(c) steps proposed againstthese foreign
drug cartels?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K.R.GANESH) :
(a) o (¢} Committee on Drygs and
Pharmaceuytical industry headed by Sbri
Jaisukhlal: Hathi issued a questionnpaire
to varjous manufacturing units. associa-
tions of manufacturers and other con-
cerned including organisaticn of Phar-
maceutical Producers of India inviting
their suggestions to the varicus aspects
of drugs and pharmaceutical industry.
The Committee have copsidered these
suggestinos and Submitied its report on
the 6th April, 1975. The report i§ under
consideration of Goyernment.,

Government have already taken the
following measures to prevent the mono-
poly by cartels of foreign companies in
drug industry :—

(i) Under the Ind (D&R} Act, facility
of registration with the DGTD
subject to certain foreign exchange
limits is available to the Indian
companies whereas the same is not
available to foreign companies and
companies covered under Part III
of the MRTP Act, 1669;

.{ii) Indian sector of the industry is
given preference in the approval
Of manufacturing schemes;

(iii) manufacture of increasing number
of bulk drugs through public
sector; :

(iv) canalisation of importt of more
and more bulk drugs through
State Trading Corporaticn;

(v) Foreign companies are asked to
make available a suitable pro-
portion of their production of bulk
drugs to non-assuciated formula-
tors ;

(vi) All non-residents, branches of for-
eign companies operatingin India
and Indian companies having more
than 409% non-resident share-hol-
ding are required to obtain thg
approval of Reserve Bank eof Indi,
for opening néw branches, carryin
on new as well as existing activity
elc.
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Final Report of the Hathi Committee
6246. SHRI C. K. CHANDRAPIAN :
SHRI S. M. BANER]JEE :
SHRI P. GANGADEB :
SHRI SOMCHAND SOLANKI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the main recommendations of the
Final Report of the Hathi Committee;

(b) what is Government’s decision on
these recommendations of this Com-
mittee

(¢) when it is likely to be implemen.
ted ;and

fd) whether it is unanimous report
»f the Members of the Parlxament in this
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
(a) to {d) The report of the Committee
on D ugsand Pharmaceutical Industry was
received by the Government on the 6th
April, 1975 and the same is receiving at-
tention of the Government.

Playing of Housie in Railway In-
stitutes at Danapur

6247. SHRI RAMAVATAR SHATRI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that in two
Railway Institutes viz., N. C. Ghosh In-
titute and V. N. Sharma Institute
at Danapur oa Eastern Railway, Housie
{Gambling] is played twice in a week
every month.

(b) whether it is a fact that by playing
of Housie {gambling) many youngsters
are attracted leading to much hardship
to their family members in these hard
days;

\¢) whether it is a fact that the Bihar
Government have stopped playing of
Housie (gambling) in Danapur Town
Club and Danapur Cantonment Board on
theissueraiscdin Bihar Legislative Council
on 18th December, 1974 vide Short Notice
Question No. 65 ; and

d) if so, whether Government pro-
pose ta-stop playing of Housie (gambling)
in the two Railway Institutes at Danapur
immediately in the interest of staff and
their families?
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH) :a) Housie is
played once a week only in the 1two
Railway Institutes viz., N.C. Ghosh In-
stitute and V.N. Sharma Ijstitute at
Danapur on Eastern Railway.

{b) to (d) Housie is a game of recreation
like Rummy or Bridge in which money
transactions are likely to take place. As
such, it is doubtful if it can be termed as
gambling. Asthe basic object and purpese
of maintaining Railway Institutes is to
provide recreation to the Railway emplce
yees and their famil'es, the question of
stopping this game does not arise. It is
however, true that Bihar Government=-
have stopped the game of Housie in Dana-
pur Town Club and Danapur Caton-
ment Board.

Double Railway Tracks for Patna
Gaya and Kiul-Gaya Sections (Eastern
Railway)}

6248. SHRI RAMAVATAR SHATRI :
Will the Minister of RAILWAYS bhe
pleased to state :

(a) whether there is prolonged de-
tention of both Up and Down trains in-
variably due to sing'e track on the Patna=
Gaya section and Kiul-Gaya section of
the Eastern Railway;

(b) if so, does it result in consumption
of extra fuel which could otherwise be
avoided;

(c) whether Gaya being a place of
international pilgrimage the single track
as stated in (a) resulis in overcrewding
of trains; and

(d) if reply to (a), (b) and (¢} are in
affirmative, when these tracks are pro-
posed to be doubled.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise,
(¢) No. There is marginal overcrowding
in certain trains which is not attributable

to single line track.

(d) Does not arise,
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Cumuintive effoct of Additional In.
crements granted to Loyal Railway

6249. SHRIRAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state :

_ {a) whether it is a fact that additional
increments have been granted to the
so-called loyal workers on the Razilways;

(b} if so, whether  these
have cumulative eflect; and

increments

fc) the financial implication of these
increments for the years 1973-74+ 197475
and 1g975-76?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) and (b} Dedicated
siaff who continued 1 wutk in the face
of inti nidation, voilence and threat to
their lives have been granted one ad-
vance increment with eftect from 1-6-1974.
The sudsequent increment in the sca?c
of pay would he allowed, on the normal
date i.c. on the date on which the normal
increment would fall due but for the
grant of advance increment and not
on the anniversary of the grant o f advance
increment. '

(c) The advance increments were not
granted to railway employees during the
ihancial year 1973-74. Upto December.
1974 approximately Rs. 2.5 crores were
incurred. The approximate expenditure
expected to be incurred in the year 19745-76

has been estimated at about cight to nine

crores.

Designation of Train

Change in
Examiner to Carriage and Wagon
Chargeman

6250. SHRI R AMAVATAR SHASTRI.
Will the Minister of RAILWAYS be
pleasea tu stare :

(a) whether it is a fact that it was
agreed in a copference of Chief Mecha-
nical Engineers held in June 1973 1o
change the designation of Train Examiner
:od rriage anod Wagon Chargeman;
an

(b) if 30, the reason why the change
has not been effected so far?

THE DEPUTY MINISTER IN THE
M INISTRY OF RAILWAYS {(SHRI
BUTA SINGH) : (s} and {(b) This sug-
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icn was made at & conferere of Chief
ﬁ?mx Rrigineers but coukd. pot be
accepted owing to the difference in the
nature of work done by Train Examirers
on the one hand and Chargemen in Leccn
motive sheds and Mechanical Work-

shops on the other.
Hey i W AW s W
Wt foadh o o wewnk

b2s1. st favqfa fas : @ qQ-
foamw T ew TEC a@ TATH &7 AT
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W T Wt (wre wtfeolt wfieh) : (%)
witfewm Tal & darell & arg famre-
femsi w7x & frg 22 wiw oY 110w
fra ® w8
(w) wtan (")

WtV FY FgTre qudt (wrerard)

wwiferee qrEf

SAET

oy gAY wsIw

wroie Wy T

Fedwgurts i ard

w7 Y aegfaee ardy

TnERE ¥ vz wfera iz av

AT 20T WAy qEw

o show

Rirerm o

st 7m

frafmeT qrét

R ot

(w) faarcfamd Safua Rt &
w & mEfgy Am, Grd oy aw
frater 2t 97 fezr sy

\
W el & fod qee dwA
" '
6253 st fqfa few : w1 W
"f’mi’iﬁ*ﬁ Far w7 fr

(%) # fafom W4 & w@ @wian
RO &¥d ¥ reTy ward & P donme
el wY areda RY €7 avere w0
fawre & ;

(%) af at, &Y W gvsic o faae
@ oin ¥ foama W ;&

fow Swlt & fod ?

<o swwa § Iwnd (st qmiier):
(%) wvere & ag fafirews firar §
qreT ¥ £F T AOOONT ST
fed o foedid  epwirn/misErd
gz wify aar R FY arg A I
ww %1 wfwg € § S wRwAl
97 T% ww & 3% fad o1 aww § o
ar sl 7w NE @ ww @ g fad
FET qF THFIR AAT ATATAH AWHT T
#ir 37«4 =wdi qr W W Wi
¥ W W@

(=) #tr (n) 3ndwx Aot 1973
¥ aw gy wh oY i & WA aaT-
ang ov Afemy wwel % T
¥ wmam ¥ sdaw weelr o § A
19 =wei 97 s Sfwat & faw w@d @
aFvera & 3% feg o 4@ §1 0w qN
foadt 3¢ @il & am e W 2
T 9T 97 W qa ) [Swnew §
war | Ifwg deqt LT 9436/75]

Pariiy Pr omotion of T.Cs./T.T.Es
Rajkot and Ajmer Divisions (Western
Railway'

6254. SHRI JAGANNATH
JOSHT :

SHRI ISHWAR CHAUDHRY:

RAO

Will the Aimpistey of RAIIWAYS be
pleased to state

{a) in the last year, how many T.Cs./
Taveling Ticket Txaminers have been
promoted in the Rajkot Division and
after how many years'  seryice cack
one of them got his promotion

{b) similarly how many T.Cs./Tra-
velling Ticket Examiners were  pro-
moted last year in the .\jmer Division
and after how many years’ service. cach
ont of them got his  promwtion; and

{¢) isit a fact that iy thisregard, there
is discrimination botween the two Divisions,
if 80, what remedial measures are being
taken ?



MINGIRY OF RALWAve ot

“BUTA SINGH) : (a) None has ' been

_ qromol.ed during ~ the year. Seniormost
G.... “-in Pdt?] t . N no
- ﬁwar. g .#Mo fon is in the yith

" (b} ‘8ix TCs after hav’ing put in service

Tom 4 ¥ears to 17 years were promoted

88 8opior: TCs and one TTE was pro-

raoted as Head Ticket Collector. Those

With less service are Scheduled Castes
' promoted against reserved quota.

_(c; "The posts are sanctioned for each
Division on the basis of requirements.
_Bﬁlu.n'lse of the pattern of traffic, some
-wanmns w:II'have more posts than others,
Since promotion at this level is Division-
-'wise, there willbe variaticns in the chances
of ;premition in the Divisican! control-
- led posts.

 Aimostnts of Emolrrnents Disbatrsed
-to Officers and Subordinates

« - 6255 SHRI JAGANNATH RAO
o JOSHI ;

'SHRI ISHWAR CHAUDHARY:

Will the Minister of RAILWAYS be
;- pleased ‘tp state :

{a; the zonc-wise number of class T

& I officers in 1974 and how do these
. numbers compare with thos¢ in 1955}

« v {by the sone-wise number of clasy 11
lﬂg TV subordinates in 1974 and in t951;
T an

;" (e} how do the total amounts of emo-

" tuments disbursed, zone-wise 1o the offi-
- cers and fo' the subordinates in 1974 as
compared lo those disbursed in 19517

THE DEPUTY MINISTER IN THE
. MINISTRY  OF RAILWAYS (SHRI
‘BUTA SINGH) : (a) to {c) A statement
: islaid on the Table of the House. [Placed
in Library, S1e No. -LT-9437/75)

mtn srfm u safe qn W

S szssmamwﬂiﬂ . o
R e st

g g W

(W) vt 9% e e g

- ®Y qnawwar 4797 oY 7€ §; acemi
 faq adwar oft fear mar ;e

(n) af g, A gufc qx & i
¥ #a7 wzw IS AT §7

Ox warea | Rt (ot qn Fag)
(%) &t afi wfEw gfw ad-
T W ® WEy g @wa giE
¥ feqa & ga fan eF wien & awg aur
wmfedt & TR & ang W d wAT
9¥al 1

(") 7sg AW AWIT 7 (A 8waNY
¥ aud Fafr agsqw & w@¥eq w77
w1 sy faar g1 ofvew Wx ¥ aw
armr ¥ vyt @ fr owAt ¥ §dw W
aodft =fefy &%, wfgs ot as ow
avE™R & ¥ A1 qx A4y fqar @
Wit & AT § uvy avery & gl
arq § T & Az & ™ fmin wy
1 a¥se 0w fgr o adan)

(w) wsg avare @ fafewa wearx
afgr wot sy gavr whefa e
g1 oo & qrr fr o wriqrg fF Wy
awdt 1

dfcew W@ qae foew, whgege

6257. W0 wehwiviaw  ahie s

v fufe, e alic weoht el W)
asy gdw § ot e ¥ Flwei oy

Wrli § o 18 MW, 1975 R wm.

difw s gw 3730 % gev ¥ W
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o, oY oy et v ¥ wf we o @
st cae® o fureefy & ;

(w) war xa st ¥ Feqdr stfy-
frm ¥ sralx dliwr R & srae-
*ar &, &

() afz ef, M @awwz garr s
® faxg w1 srdmdy o ok @7

fufe, mrg asitx weoft wid 39 gW
(sft dwwr wwwt) : (7) mifeare AT
e fasn afeege, wadt afufaaw &
s aftga T aren @ qudr 31
Rafa0 sife qud: qqeeT A9 ¢

@ Fa (1) ww@ Ffufags
1956 8 el 11(2) ¥ feafag ¥
fo o€ Feqdl qw ar wpfime St
a9 & A9 rafemai § fagee afea g
f&dfl sry Fr@IT & £F & S4lAA ¥
faer fomer 3qfvr o), s o0 Wit
gIT XA a1 3k oufwomg wEwdl
gAY WIW & wofa §4T & IRAW &
fagry a#r aart woh fosyr fx qzam
afafaan & qu.a wmdy & w9 § qN-
¥ ®1 WA & A1 ag fwed) Joeq Wl
fafs & smaer & aarf wrh 20"
ww a5 fr arng a & fx gqeeer &t
geoea g wor @, ze wAma @ F
wdaft weat Avy aft &

wegaRw A Wit faet & s fee
$258. Wio WwHRrTCTAW Tigw
fafu, mmo sl oot ond woh A
fomY ot Wt qf & a1} ¥ 8 wIw

1978 ¥ wwdfrs weor sear 3845 %
TeT ¥ duw § ag waw #T gor w9
fv :

(%) Wl ey frew fafwdy
il ey werts fewr qe Frew farfs-
W & Frdwe N1¥ & wedlw aveg oy FAC
o wr

CHAITRA 15, 1897 (SAKA)
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(@) 7% foad Fadrewe & foae)
qoft 5 gane wud & afax §; afi¢

(7) s amaw we fasm WA
fafrsz aar Mifaem A e e
afgrqe & faiws sie savawai Qv )
sufeer § 7

fafer, wra st weadt syl
(vt wzws wen) (¥) ¢ ofrareltery
T wrgdr e, zar uw wrAA AT
farn wrgde foro wmaey %ﬁi‘ﬂ'ﬁ?
am g AET 3 sutn ' fgw
arftar &% arag Aq=ar, fam aer
2 -

wharefrern wre weaeht fefnd

fAEwwi & A

100 Fo W1 T
¥ any fg
¥ g
29-3-1974
L
1. =) AEET FAR IWATH 50
2. Ay agrdiT wAIE wuarw 85
3 ot q3m w7 At 50
4, %t AR TRoarF 50
5. st famg wwz fawrdt go adi
6 ot afsAragrota  Fo

wrarer wpre faee g fafidx

faRwe & am9 100 Tc &7 ¥F 8T
ferdT o) @ear
30-4-1974

as

1. st Fpzare Feaane A 1,600
afr (www frdws)

3. #ft fawgrq crawTHelY
it

4,741

o o
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mwﬁmmﬁm

3. st aarcdtang
awm A I
4. =Y oo ¥TTo mﬁ“ﬁ'

3,031

¥o Al

(@) rarfters we sy fafa.
3 ¥ 20-3-1974 &F 5,000 %0
& wfew & qeu & fged aroorei fesd
ardr 6 § TF wawr waAe facA AveAE
fafidy & 30-4-1974 a% 98 13

fgederer 1

(w) Mfemzm A9 wrv  faen
Ay, wxA  sfafaow, 1956 &
Werhy Tfiwa TR Tty adt DA
wn: T3 AN f& s oqm faww
ez fafmdy qor Mfemws 2@
e fren, wiy: ¥ ur & afe
fatwe Aw, wwus &, Fqweg AR

fofty st & 2emr wow @A
®t smasfea  wom

6259. W10 wwhmromw qtiu . w0
™ w7y garr # wo owIT oo

_ (%) su 3 & qer Wt ax frf
of ¥ 2 ziar wgm aEl A ATMA.
sfagy o o Ay o frare

() st ad 1975 ¥ I¥ ot T
R i

(x) afe g1, A gl g TR
ot g

<w s § a9 A (ot g Fer):
(%) ofr afty

(&) st () wa  Aff A |
afer, wma-af feesdr oy wenk-ag-
fewh-smmere ar g -k faeld-
wopret Jt qz wat Wl Svgrpsfe

APRIL 15, 1975

Writien Angwers 4

peda mfedt ¥ 15-3-78 & WyENAR
S e wawa werd mR gl
@ uard fyed ¥ 48 arfaai & fag
o Gt & Wz gAd qn wR Sy
faciqr agd =@ & amror fawd ¥
vz )

Views of Sovist Oil Expert on
Oil Deposits in Bombay
6260. SHRI ARVIND M. PATEL :
SHRI D. P. JADEJA :
SHRI M. R. M. GOPAL
REDDY :

Will the Minister of PETROLEUM
AND CHEMICALS brpleawd to state .

(a} whether Prof. Kalimin, Soviet O1f
Expert has vivted the Bombay High Pro-
ject during the mv uth of March this year;
and

(b} if so, what was his opinion about
the (1l deposits i that arca?

THE DRPUTY MINISTER IN T HE
MINISTRY OF PETROLEUM & CH-
EMICALS (SHRI C. P. MAJUIL) . (a)
Yes, Sir. He wvisited ONG('s jack-up
dnlling 11g. ‘Sagar Samat' in Bombay
High

b' He cxpressedd oplimsm over the
prospects of nil in Bombay High 2po intle
adjuining structures.

Wy WERT W SHET6RR, WY
6261. s eely wik : wa1 fufy,
wym e wenlt ewl ) Ty wAA A
w1 w61 % .

(%) naqr dw@ B FAEER
waqe, (vEaA) & sewel § amd
RUT ¥ sTOw el & ww ¥ e

e

(&) 3 g, N @ el O dhw
sy amy & fad woere ¥ et
wrd et o §; v
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(w) Ing weqilt & fadwme www k|
st ¥ fades £ 7

g, mum e waf-wid awvea &
qu weft (Wi @y qewer) ;o (F)
avRTy ¥ §a¥T Waerirad & fs wa.
g & gadtgAg ¥ wOW FwdT &
are ¥ a7 gé 2 frer awadft® 197273
q¥r 1973-74 a8 T arfa wr @ 1

(&) 3w 7t Fran)

(n) sy & fadwws wza &
fazmer & am fasa wsrc .
1 1 aw Tady sardy
ot afragwsy FAAY
AT EARE TTRHAT FRIAY
st Aaxfry Ay s
ot wAEEa A A FRA
aq 7z fAg o NS qgATE
Y FTE FAMT gl
AT AN AT A% 3T
ofr 7 AIIAT AZTRTAT

T P 3B A W

feet sitc Feaqw & dtw @Al a1
97 W W maeqt

6262. WY st wif : FrTH [aAT
qg ¥R #1747 w3T

(%) w0 awwre w1 fare feedralg
JRQYT ¥ A9 AT LAF €wAr 9T 7
W #7 3w sgurq we¥ &1 ¥, sz

(w) afz g1, &t T8 Tt &7 g5
ad e £ 7

o wwrwy W Ieaw (st gz Fag)
(%) frest alc swaqe & v ay
endi at fF & qrfr ¥ sgqear g

& e

(w) wor wit e3x7 ¢
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wx o wdl § Tad www e
it o ¥ wE wfeat

6263. oY st wif : qqr <o WY
qp AATR AT T HIA T -

(%) mr €= a8 & wr & fafaw
Wd =aAT 9T 5 v N3 frw fog
s & wfvar gf

(@) -aqr @& FFGT 93T FH A
qfgi 3T qear afus 71 W §, W

(w) afe ar, @1 at@z = @
Agtv ¥y Fifvd] &) %% & &g @
¥z Torx 77 famre 47

T dag ® AN (shan fag) .
(%) A=At wdr ¥ W ovfr g oAk
AW 9EF 9T T@ FF AMEAT

() neq WY v e THE ®
FTRAL 7 FE AT ATE A w2z Atar R
e fz gf &

(7) 7 wieard § 140 At 3nd-
T #) wEarat & Tr-am ¥ fao
famfafaa vow 3297 @ & & .—

(1) o7 a7 ] o7 TgT A
IIH aMTa & WEHY ¥ GRS
9% fe-qrq &t w7 & | W=
qeATT &Y w1

(2) Srdrs; & gre-arg TR
q@AT TN & awea gwwaQ
g0 oy Favdy A

(3) w=mT ¥T T AR A
saaifral arr 38z & wagd
¥t BRE qv g ofr v

(4) s & oo e AMA
arefy §2
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(5) wam & wabfr ¥ ww
gigey wdwrfeqt ax framg ot

it 81
{6) Wr&r w1 ATy AR Wl q%
e AT a® §

(7) weerr mady frardt sxaeqr ¥
gae fvar o a1 &)

(8) TEwT ¥ wwwx WA YgmAT vy
gy o ¥ oy ¥

Dual mechanism of production of
Drugs

6abg. SHRI RAGHUNANDAN LAL
BHAT 1 Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased
to state :

{a) whether Government are contem-
plating a dual mechansm of production
of drugs for the benefit of poorer sec-
tions of the Society; and

(b) is so, facts thereof?

THE MINISTER OF STATE IN
rHE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRIK. R. GANE-
jH) : (a) and (b) Committee on drugsand
Yharmaceutical  industry headed by
shri Jaisukblal Hathi had looked into
rarious aspects of drug industry and
t submitted its report on 6th Apnil
1975. The report 15 under ronsideration
f Government.

Committee’s report on ¢*Measures for
roviding emsential drugs and common
ouschold remedies {0 the  generel
ublic cspecially in rural areas”™ was
scrived cotlier and 2 copy of the same was
laid on the Table of House on the 4th
March, 1975. The committee have identificd
117 drag formulstions production of which
shou'd b» taken up on a mass scale. This
report of the Cormmittee is also under

consideration.

In the meantime meetings have been
held with Public Sector, Indian Sector
and ladian Medica) Awnciation to discuss
probiems of cheap drugs and reservation
of capagity to achieve thin

.

APRIL 13,1978,

Writion dpavers 188

mdm‘y -
beidges in  Rajasthan

6265. SHRI N. K. SANGHI : Will
the Minister of RAILWAYS be plogsed
to state

(a) what is the contribytion already
made by Government of Rajasthan to
the develupment fund of the railways;

f ?:ﬂ w ther Stete  Government can
utilize this fund for construction of railway
overbridg.s-; ard

(c) if 53 how many propnsals have so
far b en received from the Covermnent
of Rajesthon for util sation of thms furd,
for construction of railway  owirbridges
inthuling the one for Jaipur and how much
mont y he s heen senctioned for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTY OF RATLWAYS (SHRI .

BUTA SINGH) : (a) Nil
(b} No.

(r) Does not arise,

Faults with designing of Durga-
pur Fertilizser Plant found by
Italian expert team

6266, SHRI N. K. SANGHI :
SARDAR SWARAN SINGH
SOKHI :

Will the Minster of PETROLLUM
AND CHEMICALS be pluased

state

(a) whether a team of Itahan exprrts
appointed by the Umon Government has
found mayor faults with planring and de.
signing of the Durgapur Firulizer Plant;

(b) whether the foreign teem  has
sugg: sted redeigaing ond re-crection of
certain section of the plant; and

{¢) if s0, who had undertaken the de-
signing and erection of the plant and wheth-
er the defects pointed out the foreign
team have been accepted by the Tndian
experts and Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH) : (s) asd (b) 'The Durghpu,,
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Fertilizer Plant, which commenced trial
production in éctdm, 1973, has not so
£4r heen able to stabilise production at a
satisfac level due to the failure
of same critical items of equipment, mostly
imported, Production is, however, bein

presently stab’lised zt about 40 to 50%
of capatity

From time to time, systematic cffost
has bren made to idenufy and overcome
the various mecharical defects and other
problems with a view to ensure sptis-
factory operation. In some Cases, replace-
ments have been obtained fur cquipments
found defective, Since thest steps were not
fully succ: sful, Mys. Terhuimont were
invited to make a comprehensive end-tu-
end survey w.th a view to identify the
problems and sugg-st remedial mecsutes
to cnable the plant to achicve and stab'ise
production at near rated capacity:

The consmit nts, after the survey, have
broadlv recommended the {o'lowing modi-
ficationsfadditions :

{11 replacement of e riain cquipments
with cquipment of 1mjroved
design;

(i) additon of a few equipments;

(1ii) modification of some of the
instramentation and replacement
of control valves which have
not performed satisfactorily;

({iv) augm=ntation of the capacity and
storage of the demineralised water
plant;

(v} provision «f certain imported
chemicals for conditioning of the
cooling water;

(vi) modification of the combustion
control system ol the serviee
bailers;

(vii), provision of more effective pollu-
tian contral.

The implementation of  these re-
commendations is expected to be completed
n about 18 {o a4 months.

(c) Detailed engincering and design-
ing of the project was undertaken by
the P & D Division of Fertilizer Cor-
poration of India and the  FACT
Engg: and Design Organisation on
'the basgis. of the basic design and
| engineering data provided by reputed
i forelgn firras. The i ted  items
of equi t and componcuts were
ll purchaved under suppliers' credit through
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reputed’ firms  ike Societa

Italiana in the case of the em
plant and Montedison in the case of wea
plant, fl‘om..supplicrs who are also
weli  establiched  menufacturers Jiko
Nuove Pignore (Italy), Thermo Mec.
cari-ca (Italy) Lentzes/Rekuperator (West
Germany). In many cases, the equipment
fuppliers,  both ~  indigemoys and
forcign  were fabricating the items of
cquipmnet for the first time for the
dutics  rud in  the sims required.
Sevcrzl  perties  were  thus  involved
n the :mp'ementation of this project
}vluch was the first major effort towards
indigenisation bised  on maximum uti-

lisation of ipdi :
1 KCnous iprmne; .
exXpertise, quipment ard

The modifications /additions re-
commeud’dl by M/s. Technimont have
been accented and adequate budgetory
pravision has been made for the imple-
mes tation of recommendations.

Decision om Bhadrak-Chand-
bali Railway Line and -

verahaoflmw;::u

6267. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
RAJILWAYS be pleased to state :

(») whether the findings 1in regard
to the uneconomic railways (to be constr-

ucted and those in operation) have been
submittrd; and

(b) when Gow rnment propose to take
a decision on Bhadrak-Chandbali railway
in Orissa. conversion of narrow guauge
line from Rupsa to Bangri Peshi to

broed waumge line  cunnecting main
Bombay line  ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWASY. (SHRI
BUTA SINGH) : faYThe reference is
apparently to the study undertaken by
the Unecopomic Branch Lines Committee,
1969, which went into the working of the
existing unecvonomic branch lines. The
commitiee has already submitted its report.

(:&i Preliminary  Enginecering  and
Traffic Surveys from the construction of
a rajlway line for Bhadrak to Chaudbali
were carried out in 1gay, which revealed
that the project would not be remunera~
tive. No recent surveys for this line have
been made. Based on the recomimendations
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ofthe Unrconomic Branch Linces Commi.
ttee, a traffic survey fur convession
of Rupsi-Bagri Poshi-lalband N.G.
section inte B.G. was carried out in
1g71 and the report has bren cxamined.
A final decision on the conversion is yet
to be taken.

Shaw Wallace and Company

6268. SHRI SARJOO PANDEY :
SHRI (. K. CHANDRAPPAN :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS br pleased
to state:

(a) the total asscts of Shaw Wallace
Company throughout India;

(b) names of industrics
Shaw Wallace has shares;

(c) what amount the company has
repatriated in_ 1972-73, 1973-74 and
1974-75 from India ; and

(d) what a top amount executive
Director and lowest cmployee draw as
salary 1in this Company ?

in  which

THE DEPUTY MINISTER IN [HL
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDABR-
ATA BARUA) : (a) Toral assets of Shaw
Wallace and Co. Ltd,, as at 41-12-10973
were Rs. 15°51 crores

(b) A statement s erciosed.

(e} As sten from the lawst Bolapee
Sheet of the Company ason 31-12-147,;,
the amounts shown as remitted 1n furc "kn

currencies during the yiar 1g
as follows: 73 Wre
Dividend for 1972. Re 857901

Interim dividend for 1973. Rs. 4,538,388

{d) The highest paid executive is the
Managing Director of the Companv who
is at present paid Rs. 10,000/~ per month
plus a share in the commission of 5", on
the net annual profis of the company
payable to Managing =nd whole-time
Directors in proportion to their salaries
provided that his remuncration by wry of
salary and commission shall ‘pot
exceed Rs. 1,75,000/~ per annum plus
usual perquisities. Particulars regarding
lowest pud e are not required
to be disclosed in the Balance Shect and
Profit and Loss Accounts,

APRIL 15, 1975
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Siatemont
Names of Indian i
Wallace & Co. " Lid. :aﬁgﬁm

4 4 gi-iz-73

(Asper latest Balance sheet of the company)

(a) Subsidiary Compantes:

1. Cruickshank & Co. Ltd.
‘The New Samanbagh Tea Co. Lid.
Shawlace Nominees Ltd.
Tezpore lea Co. Ltd.
5. The Hooghly Flour MillsCo. Ltd.
6. The Indian Yeast Co. Ltd.

L2l

(b} Other Companies:
1. Associated Industries (Assam) Ltd.

Ghue Products Litd.
Hayward Waldie

2
3 Refinery  Ltd.
4. Indian Potash Ltd.
5 Matheson Bosanquet &  Co. Ltd.
6
7

Namburnadi Tea Co Luad.
Rewa Coalficlds Lta,

8. Sandoz (Indian) Ltl.
o  Shaw Lenwr Ltd
o SKOL Bieweries Lad.,

11, Porhside (Nadpherty Hulls) Estat
G Lad.

12. Walwood Plartavron & Agency Ltd.
14, Dalliousic Holdings  Lid.
(1he compuny also holds a few shares
i a public sector financial institution viz.

Industrial Credit & Thaestment Cor.
poration of India Ltd)

Manufacture of Raw Materials for

Drug Industry
626, SHRI S, R.DAMANI : Will the
Minister of PETROLEUM AND

UHEMICALS be pleased 10 state

(a) whether the bulk of raw materials
for the drug industry is manufactured
by the public scctor units and the private
seotor units are mostly engeged in for
mulstions from profit motive;

]
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(b) whather prices of formulations
are disproportionate to the prices of raw
materials supplied by the public sector
units; and

(c) if so, broad outlines thereof and
the reasons for not compelling the private
sector umits to produce more basic drug
and also for not laying down balanced
consumer prices of formulations?

THZ MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K.R.GANESH):

(a) to(c) Public Sector Units are manufa-
turing about 35% total annual production
of bulk drug in the
balance production is by the private
sector. Percentage share of public sector
in the manufacture of drug formulations
is around 8. During. the Fifth Plan
period it is  expected that Public Sector
will attain a larger role in the drug indus-
try. Depending unpon the availability
of technology and the competence for
manufacture of bulk drugs, private
sector units are also encouraged/allowed
to take up the basic manufacture of bulk
drugs.

There is a comprehensive Drug (Prices
Control) Order 1970 and the prices of
drugs are controlled under the said order.
Units having sales turn over upto 350
lakhs have, however, been exempted.
Prices of formulations are examined by the
BICP as per the provisions made under
DPCO 1g70 and the guidelines for the
purpose. These also take into account

' the prices of bulk drug as may have beep
fixed under the Price Control Order.

It is true that production of formula-
tions is generally more profitable than
that of bulk drugs. The formulation
of drugs by the public sector units will
be increased. The Committee on Drugs
and Pharmaceuticals Industry headed
by Shri Jaisukhlal Hati has examined
various aspects of this industry and has
subumitted the report on  6th April 1975.

 Any revision in the pricing scheme will
- be considered in the light of the recommen-
dations of this Committee.

Stocks of wheat and maize piled u>
at Faridabad Goods Shed

6270. SHRI S. R. DAMANI : Will the
Migister of RAILWAYS be pleased to
state :

§—8 SS/NDJ75
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{a) whether huge stocks of wheat and
maize have piled up at the Faridabad
goods shed awaiting movement by the
Railways; '

(b) If so, the full facts thergof as to
when they were received the quantities
destinations and the reasons fur huiding
¢hem up; and

(c) the amount of damage caused to
a foodgrains and who will make good
that loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) No.

{(b) and (¢) Do not arise.

Expenditure and the time Schedule
for comstruction of Railway lines
in Eastern and North Eastern

States -
627:. SHRI TUNA ORAON :
SHRI S.N. SINGH DEO :

Will the Minister of Railways be pleased
to state :

(a) the details of the new railway lines
under construction in the. Eastern and
North Eastern States, State-wise;

(b) total amount spent upto date
and the percentage of the work completed,
line-wise; and

(c) the details of the time schedul®
for completion of each line and the pro-
posed amount to bespentin 1975-76 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) to (c) A statement
is laid on the Table of the House. [ Placed
in library, See. no. LT-9438/75)

Aw Twd goaar gvmmsEreh afaf
q AT FAT
6272. =Y WEI A I+ 74T
I 9o ag TqI¥ T FAT F4T (5 ¢
(%) =l 3T § FWAa W qAE
gt afafa § w2 ofr & awr-
ar gfaar & A fHar g ;@i
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Sub-Section (2) of Section 187B enables
the = Public Trustee to attend General
Meetings of the Companies himself or
to exercise the voting rights at such meeting
by proxy. The position in this regard
has been explained in the Heuse on ro-rz2-
1974 in reply to Unstarred Question No.
3964. :

{c} A copy of the Rules governing the
appointment of the Public Trustee,
published in the Gazetted of India, Part II
Section 3 (as G. S. R. No. 983) dated the
15th Scptember, 1973, was laid on the
table of House on the rith December,

1973-

fd} During the period from 1971 to
1974 the post of Public Trustee was
neither upgraded nor downgraded.

Loss due to mis ement in M/s.
Gluconate Limited

6275. SHRI INDRAJIT GUPTA : Will
the Minister of PETROLIUM AND
CHEMICALS be pleased to state :

(a) whether M/s. Gluconate Limited
one of the reputed pharmaceutical con-
cerns in the country, and founded by the
late Dr. B. C. Roy, is suffering heavy losses
due  to mismanagement;

(b) whether there has been stoppage/
severe curtailment in the company’s prod-
uction of acriflavine, Euffavine, Pethidine,
Proflavine and other drugs which now
have to be imported from abroad; and

(c) if so, whether an inquiry will be
held with a view to taking steps to restore
the company’s health by, if necessary,
taking it over in the public sector ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : (a) Yes Sir, The company
suffered a loss of Rs. 9.31 lakhs during
1973.

(b} The production of various products
of M/s. Gluconate Limited came to a
gradual stop due to financial difficulties
arising out of losses incurred by the
Company and accummulated liabilities
arising  therefrom.

. (3) The position arising out of the stop-
page of producion of important bulk
drugs such as Pcethidine etc. are being

CHAITRA 25; 1897 (SAKA,
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looked into in consultation with the
Government of West Bengal.

Directives to zonal Railways
on RailwaK‘aEmployees punished for
Yy, 1974 strike

{3276. SHRI INDRAJIT GUPTA :
Will the Minister of RAILWAYS be
pleased to state :

(a) what arethe precise directives issued
during March, 1975 to the various zonal
railway administrations with regard to (i)
withdrawal of court cases pending against
railwaymen in connection with the strike
of May, 1974 (ii) suspension cases fiii) re-
instatement of permanent staff dismissed
from service and (iv) reinstatement of so
called ““casual” workers whose services
were terminated;

(b) the progress made, zone-wise, in
the above respects upto 13-4-1975; and

(c) whether a new category of workmen
classified as ““hard core’ has been indenti-
fied and if so, what s its definition and
significance?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Government’s
policy in dealing with cases of striking staff
has been repeatedly announced in Parlia-
ment. Based on that policy the Railways
have been asked to expedite action. Briefly
stated the position is :

(i) Cases of re-instatement of dismissed/
removed employees are being looked into
carefully so that maximum number of
employees are taken back to service :

(i) In case of employees against whom
court cases are pending, except those
charged with serious offences the State
Governments have been requested to
drop the cases, the State Authorities are
being requsted to expedite withdrawal
of these court cases;

(iii) Staff under suspension are being
taken back as soon as the court cases
pending or the Departmental proceedings
in progress against them are fipalised; and

(iv) Casual Labour should be re-em-
ployed in turn as and when new works
become available on the basisesof the
length of service as casual labour.

-
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bh) A statemént showing the position
as'(un 5-4-1975 is laid on the Tablgo:} the
Sabha. [Placed in Library Se¢ Nv. LT—
9439/75]

(c) No.

All owanc

Non-paymaent of construction .
to smployees otr lcu‘l..ui D gvision

6277, SHRI INDRAJIT GUPTA :
Willthe Mujister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether heisaware of the longstand-

ing grievance of the loyees of the
Fertilizer Corporation of India Barauni
Division, regarding non-payment of cons-
truction 2 nce at the existing per-

centage ou their revised scales;

{b) whether he is also aware that this
benefit has been sanctioned with cffect
from 18t January, 1973, to the F. G. L
employees’ Namrup Division; and

(c) if s0, why the discrimiyation agamst
Barauni employees is continuing ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIK. R. GANESH) :
(a) to (c) The Fertilizer Corporation of
India have reported that a demand from
the employees of its Barauni Divisien for
payment of construction allowanceat the
existing rates onthe scalesof payasrevis-
ed with cffect from 1-1-1973 is under con-
sideration in thelight of Government of In-
dia’s recent orders prescribingrevised rates
for payment of such allowance consequent
on revision of pay scales of employees,

The Corporation hes been paying the
construction allowance to its employees
in projestsupder construction in accordance
with Government of Indw's instructions
issued m this regaid from tim~ to tume,
and has mud~ po Jisctimination as hetween
employzes of one division and another.

12 hrs,

o aFee  faw (FeEw) - avw
ngww, g% A OF Qeaddz M feay
&1 et ¥ svar qqe, & Mg gfaa o
w8, Wt W, 98 ¥ o9 W@w WL g
aa wware § @I o9 § AT ag g
wex Y wr @ 5 o amm ¥ €W gt
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wow ey wm b od ko o
fr s ca® & amw e #Y, 3y qeeviEe
WA 7t &1 oy w1 dF ardy Mo @
we 51 fer §i .

ot wmvae fasr 2 ofer & e
ot g g gE 9w & aqarcos
# g @ 7t § ot ow wdmr amk
seeqe ¥ gw st qfea wr My
LR | S

W wgrw : S agi o7 Ay §eaT
Ty & At oy ?

st v faw : gw ared d fw
T 9t fawre gmr wifgy, smw a@r gz
Fi aat smgar (wwaw)

weaw W : e, wRr aw amg
N 75 ata § ¥ am ¥ T gwadi R
T AT T qw ¥ gEA adfY sl
wifs w8 =2z w1 Tz @)

(¥eTarw

ame ¥fen, WA qoaw & wiv wF
N wd €1 A3 dad € fw amde i
fora wr &, wwem wF @ w1 R
¥ tw vafuz adt &7 wr g

st wrw ey wrea @ (vrfaae) ¢
# 7 fufadw wwa feqr § st &
afvaran oor AF guear fraf g fram
TH AT FATHG NG &A1

oft wy famg  (@iwT) :uER gnd
STHIMT WENT 93 QT g 7

M. SPEAKER : I am pot admitting
that adjqurnment motion.

ot wewt fagrds wrad ¢« weom wey
73 fedufiome o1 amwer s gt
t{#%ﬁtm&.
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o nq fovwd : ¥ ¥ 97 wm Bifng
wr gx wdv Y Dfed, Rfpa 4 %
fadz &t dwmw Bqaqdiz w¥faq  far
&1 R ¥ F5T A W f wen @

WA wgvey : A ¥ FaT AN g

if_ ST | I do not prohibit. If you want 1o
discuss the policy, that can not be brought
through adjournment motion.

@ wzs fugr®t wwddy : awm
agry, #T faduifsrs & w97 sma
o7 a faqic & 78 f7r faden &g
feedc Y ama ¥ st gawgy ww &
famrs amar dwa ¥ we & T oy
s & wmrfeazalt, S, Afew, e
fefovar. gfom sazqerdada & ot §
8 qva gyE w7 fear &) wm ke
& o 5 amm sgrere ¥ za s &
T AZY FT ¥R B ATRTT 9T WAt wA
¥ A T o awar §1 gw W A
wi% avg & seare frg 1 e wren
FmT ¥ 9 A7 ag wgA AN
751 3, ug feqfr AY &% @ §

woaw agytm @ ° amd s fo 7
ar ¥ 9z off aror 9T Wt ax AW
“for wr aFTA g Iq ¥ @1 ¥w Am R
andy w1 N yW A IzaT ) wgefan
a sram §)

it wm fagr@t wmwgd : am &
san & afwa a3 wad 7 &1

weaw wfwg : ag @ F alt e
#fen wg fand off & ot o fam @B
a1 AT e el & Y FETar w@r &Y
wmacog gt fs ffe aw @, s &
oT ¥R T Ay Iw ¥ e XW w KA
d wat g At aft ¥ qfen 2
fafego aft § ag @ whoe @g fx
RMEET § 1t can be discossed under any rule
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e fafwaw a8t ar awar ) ag frfee
a1 4t {1

ot wem fagrdy wowdd: - @g w5
T & ¢ IA F AT 9T AW HCH
EAAT & aFAT

weqw wfwq c A A @ s v o@
awar g\

ot wam fap®t wwqdy : AfFA 8T
w2 aag A famd @ wn g wfe
w14 &1 ¥9 A% F w1 A g ?
ug %) sfar ) w2k Fiwg A §?

wsm wvem AW wfaw A &
qaifems &1 A )

‘ot wew fagrd wwed e W
wan @1 = vfaaEy gfaaa F &
A i & A aifegeie #§ A oamAr
arg g & w1

weaw wgiew : ST &Y v o gAY
ag ard § fr <for & % gq gqw oot
4 1 Yfew ww F@ @ T @ 7D

oo aft 81 ! kaow Ileft it to the
wisdom of the House the other day.

fi5r smn @1, I atd B HArA | A

@ R ¥ wEr fF 71 leftit to the
wisdom of the House.

ot wew fogr®t wraqdy ;a9 g¥
gy &ifwe fr 7 wmaeT gw feR T
&

woqw AR : F /@ Am A
war fagers ?

o wew fugrdt qrondal @ A7 WTwTT
® o % A7 ¢ fo o aw w@h
avi gml, ww At Wi3N v wwiadt
gy |
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weam WgRa : qeAdled T WX
FE AG AMCA, gu W FE Ad S
%8 9T gr1l 99|
_ _SHRI S. M. BANERJEE (Kanpur) :

Sir, T would like to make a submission.

MR. SPEAKER : I am sorry, Mr.
Banerjee.

SHRI S. M. BANERJEE : Sir, I want
your guidance, not in regard to this parti-
cular matter, but, about such cases, wher¢
prima facie cases have been established.
In the case of Shri Tulmohan Ram, it has

. come in the newspapers, It is-going to

come again tomorrow or the day after.
There is another case in regard to Shri
Ramnath Geenka, where also a  fprrima
facie case has been established. Similar is
the case of Shrimati Gayatri Devi. All
the three, Shri Tulmohan Ram, Shri
Rampath Goenka and Shrimati Gayatri
Devi should be suspended.

PROF. MADHU  DANDAVATE
(Rajapur) : Sir, when is the motion about
the Leader of the House coming up ?

MR. SPEAKER : I do not know. It
is for the Business Advisory Committee
to decide. Now, I have to make ap announ-
cement. The Prime Minister will make
a statement.on - Shri Morarji Desai’s
fast at the end of the day, at 6 p. m.

12.09 hrs, _ _
PAPERS LAID 'ON THE TABLE

CeNTRAL FExocise (FOURTH AMENDMENT)
Rures, 1975

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE) : I beg to lay on the Table:
a copy. of the Central Excise (Fourth
Amendment) Rules, 1975 (Hindi and
English versions) published in Noti-
fication No. G. S. R. 438 in Gazette of
India dated the 5th April, 1975, under
section 38 of the Central Excises and
Salt Act, 1944 [Placed in  Library See
No. LT—qg416/75)

STATEMENT ExprLaming DEvay in LaviNe
oN THE TABLE CERTAIN NOTIFICATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (SHRI BEDA"
BRATA BARUA) : I beg to lay on the
Table astatement (Hindiand English ver-
sions) giving reasons for delay in laying
Notificztion Nos. G. S. R. 43 (E) dated
the grd  February , 1975, G. S. R
52 (E)- dated the 2oth  February,
1975 and G. S. R. 137 (E) dated the 15t
March, 1995. [Placed in  Library  See
No. LT—9417/75]

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLICG IMPORTANCE

REPORTED BURNING OF HOUSES OF HARI-
JjaNs AND MURDER OF THEIR CHILDREN
IN Navapa, BiaaAr

st FiwT TAT fag (=axr) wems
wera, # sfrarafa @@ #g 3 fs=-
fafaq fawz & N7 T@ HA WERT F

ema feara g 1T gTAAT FI@@ O F

7e 3@ I ¥ Ux FI@A T ;

“fagrz & agrm faa § efeAia
S AFE & QAT JH qqT IA F A
F==i v gear fd oA FT WA

SHRI SAMAR GUHA (CONTAI) :
I had writen to you; if you allow me
half a minute I shall make a submission.
recently been several cases
of ~ atrocities committed on Harijans
women -in Purulia area. It had been
given wide coverage in the West Berzal
papers. The matter had been agitated
in West Bengal Assembly also. If you do
not want to include my name, will the
hon. Minister enlighten_the House as to

"what actually happened there.

MR. SPEAKER : 1 received the
communication from you only this morn-
ing. " The agenda had already been

. printed apd the selection of speakers had

already been made.

SHRI SAMAR GUHA Without
including my name the hon. Minister can
enlighten us.

SHRI S. M. BANERJEE" (Kanpur):
Normally five pames are allowed;
today there are only three names; you
can include my name and his name.
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MR. SPEAKER :1 am sometimes
happy there are less names because time
will be given to other matters.

Tg #A@A § gEHAl (W1 gWo gRo
Agfea) : wign, awwT T 10 AGA
1975 & ‘giFeEa qwa’ ® gxifug aqr-
a7 fa@r g twa¥ 9 wfasis 1 veaw
g 1 fizg g fadi ¥ faqr wex
¥ IO WA H gl FaAr wvar ) iz
¥ o7 Il 3 ATA-ATG qZ IATAT AATE
fg mfagzard 3 aa § wfzger aa
7 =1 afgag o= sa of 40

fagre aww & 78 wiAw g & F
8 @dd, 1975 1 Farar fad ¥ Mifae-
7z 9fqq a@ # wizear aa § oF gfeax
FEdr § st @ qg o faad v gfewa
wfgard w7 731 qfam &7 wtw & oal
AT & & 723 ux awfos gfiasre
AL AT F S ol F ar § gw U
avF1z & ux farqa feaid =Y gdvar &7
W@ £ st gE@  faar wm fa e
& qifsa AT &1 T 9qTeT Ued i AT
A HFT F FIT ATAFRIU &) THEAT &)
a1 T g

A WET T fag : wenw W,
7 o eqAtad o wgearx feav @ s
& welea A W 9w foar gAY A
fadgrma g | R eatarggor  geqnd
fad od ol aTHTT q FHFT FAr Y
ag 712 2 fr fagre & Agwt faq Hgft-
AT F 60 wFAI F SA@ wd qql
37 FAT T=7 5 ged TfF ST F7 quraAly
ATE IO &1 10 wgA, 1975 ®
“iferr g’ ® gxifwd awiz &
a’ ¥ oy fasd Fo fzA0 ¥ f@ge wsy
¥ Fo wE ¥ o ATE F gEad ge
£ 9T g8 & arg-ard wigaeli & sma
F oaig T g avardr fAE 7 ik
73 v Fara AAr g W Aifamiz 9|
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¥ a3 § whear am ¥ 3 afgam
Sm T oA | wa & 7 wfen a= #wn
fo% @ A fewr 3 Sfemm AmR
F1 fa% ot § 7 781 fFar &) s® s
¥ o ofrpre Ppar @ sa ® A ¥ foard
f& 60 aFrdl F wed E AT T F
A F=i F7 gear fFG T FT AWECT |

A A 19 T A FO T2 TEAT A
1A S A earArader gEATa [T 91 T8
Ffema FoA’ §F @A & ATATT 9T AGY
fqar a1 exraradw gEwE HAiF SIEA
%W @93a W gwrEr-gal § g
fedeq & emare a9 & fzd W W E
‘AT-WITA 2736’ § TAA I 9T 11 A9
1975 F1 U waraiT ura ar fs gl
s # 6 g T A 3= T faa
T T TF A1z wAr f2g o, g4 FE
¥ aga wwav ¥ 99 WA 0% qwies
fawar g &wa1 & FfFa soar STETCH
swrafas w17 §) gafad & & Qe 97
F1 geara faar o, @i @M II| A
wrwre fFar ) afFT qa wgRT ¥ 99T
S 99 % a7 ¥ faev @1 11 WA

1975 & “qawed ergwm’ ¥ qE@-IB

9T A |AT ATy A gHAT (FaTaT)
10 39« (wr) Zef & & GaHiE
T aHRAE § e stfigste § ghadt
F 4z 99 F o9d agrdra gGs91 F 99
FT 9vd & @mrAre e gt & |
afew zm & &7 wefiv at@ g a8 am™
eraTaF a4 | “‘aqrar wwm g fF I
%t 7 oF gfeem qadt & @ aqEHT
F7al TRT 9T ATA AN W q=AA
Far afewdt gare 9 fady w73 F ar
ga%1 ¥ a3 fear w7 gfewdl & @i ¥
AT A &AM @A qwE AN A B
ayet § 930 T wF fear’ 1 “ga amrary
% Hic avwre g7 v ag v gV
§ 7 exwTHAO TEAT IH AaY § 7T
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' [ Wt @A Frg) \
8 Sgtaw i 7 10 whw 1975 & ‘tfea
R’ & fors frar g7 ¥ gavrgr awny
LAl t six persons wore burnt flive
ag fyege quw & ot axwr fad
orf wat aft §1 2 N vy A
fod & wia forgr o &1 DY o fadm-
wig 1 wafed wa w1 sgearedor
sy 8T w7 fagic & and § il geo”
fad 71 wdw & T F O £ gw WA
Ward 87 @ wram g fe guR
@ FWHAr A AMfgw § oe waar
o & o 37 & fadew sy f5 ag
& At § svac @ ¥ A A w
s &, de A § 9w g WY s syl
wfga &t faar 3, afer amr &a ag
€ fo A srpee foar & fage &
‘wmatad’ swae § g wewm & WX ¥
WY QWA iqT § I8 i ag g AR
T it o wgraat g wE Af fed Wiy
& Wl wherear @ @ 41 7 AR

g g “araied” srmar ¥

Y., .ol aw aEmar wid wE Af
fei wd & m& whsamar & W@ &
Y waT & oFON BT qar A wx
T g7 M AT wmardt o faw
o & ax f sama g fr war o 5
AR g AN JeT andt Pt 1 A
o won wifed, pd 9w ¥ fade ¥
T ¥ oy o f WY Rl ¥ wa
oy T ¥ aA TaA WAt g
g2 ara fagic w10 awdker w1 st
A @ SRR (S 5 B WM 6 W
oy A oY werelt o Fores fopan ar

“arfierery % wi afenrs qy fafyr wi”)
P 3 omw wew ¥ @) Wy ¥
et | faway ¥7 g1 ww w7 47, Fraw
whasiel # duet we & (Y15 g
#r fonk oot " 116 il ¥’y
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“gamm) ¥ whew weaR” | “ang ety
" 1| @ arat ¥Y @7 avme wr s
wTFE &7 gT ATHTT A syl Wt
g fr smr sfrere aferfrdl s
gieodt & ot ¥ @ o e &) QW
¥t &7 ag o dar g@ § foa W YT
AYEC W SAA APT EAT NORT |

gt aw g8 weAl ¥ waw § fa W
A d & sqm angee fomr @ F waw
agm s xey feafe e aor o §4
T aANY Ua JATY & 879 ANRETX
® FF7 gg wear gE A gl
Fare fadg wTx 9T FWF A A awh
dar fs aawe-gat ¥ s §°7 mag
qigh w0 & wear gf € ?

oF a1y v wEm wgar g e faer
s ¥ g 3w oAand vy wew gé &
Fn & wfafrfa ¥ag azer apr afv }
ot qwds s Twi, A 9 fagr oW
¥ oWt a7 a7 ¥ qy ® w4 o @
I wr /7 §1 F@r 97 ag gHIAT @
gaz gt B wafe & wegagw Fo7 w
Fd w7 @ 1 N & "W ¥ wraw
wrgar g fr AT €8 wITAT AT AW Wgd
g & wat A1 v o met B o«qr
ar 4fr 97 ?

geft aw 4 =g waar wgar §
FTER FT AR & oy aw ek & afus
apan 37 & frar &7

s w3z & fo & "omr W
A @ A wAed § fe gw o |@
¥ @ werAl & ga ag & whewiy agy
afem gt &1 o WY Hoere W aTE W
wrf dywar vy for faw gfeadi s
weafod) & avm dv & g & oW
O & wror gT ata ww w® §, %
¥ wel & ot Wt W€ sqever gy oF
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Tt arq g8 @ fF ar asw s
F fedr afury 7 38 dy T HWT
fpar, atget fear e @1 FT S= &Y

aisft arT 3z § 5 3T w47
fastre sl Rt & awma et A& H
Y zAFE AT T SAIEAT YW FIT
&7 @ fqa & sraaer & F1T wEAr Y
9T, & agi 9T et &1 frew WA
FTT | )

T w7 7 avHIT ¥ SrAAT ATRAC
g & %7 azwT ¥ 919 @A s 7
s § v afgad @ awg & whasns
FrweTrst ¥, w daw fagre ¥ Wy F
SRAT A1gar g, frad w7 engr g
T fFad @ avfads @ wor s
& WIT 71 AT T AT A ALEAT
@I ZY A AW AIA HETA Fyp
oA wed 27

SHRI F. H. MOHSIN : It is true
that we do not have much information
about this incident. But whatever in-
formation we have got from the Bihar
Government supports the view that it wasg
an a accidental fire, not a fire which was
intentional.

MR. SPEAKER : He has asked about
Navada dist'ict. Here you have given
information about something else,

. SHRI F.H. MOHSIN : Bhatia also
i1s in Navada district. In the news item
that has appearcd in the [Indian  Nation
dated 10-4-75 it is stated :

“A Nawada report said
ladies

that two
were burnt alive in village
Bhatia under Gobindpur police
station  yesterday.  Besides three
animals also died.”

According to the information given by
Bihar Government, it was an accidental
fire and because of a westerly wind, the
fire spread to other areas also. Addi-
tional news has come just now stating that
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along with 2 Harijan women who were
burnt alive, three heads of cattle were
also burnt. Ido not have the information
stating that there were deaths of 3 chil-
dren alse. But  we will make further
enquiries and supply 1t to the hon. member.

-

We do not have the detailed information
about the relief eiven ta these neople who
have sufferecd, but wc have asked the
State  Government to give adedquate
relief for those persons who have been
victims of this firc. He was stressing the
point that it was not an accidental fire
but it was an intentional fire.

St qREA (ATeE) W ATET T
ST &1 F 9 AeadiE & g 9 FvEs
g g g1t '

MR. SPEAKER : I have not called

him. It will not go on record unless he
sits down. :

ATT FT BA FT 9AT TEN 2
st | g o X

yeaw WM : IH g & caneT
AP AIST F A ATE AT g, AH
garwa fgar Fewm 1 g @9 fafas

I will have toallow them all. I will not
listen to your Minister or somebody else-

¥9 AT 43 LT |

st gy WY@ (Mgr) : ged afag
TSI AT FTHT 2|

weaw wPE ;oA S a1 ag W

g

SHRI F. H. MOHSIN : The hon.
Member has referred to the news item
in *Nav Bharat Times’ and ‘Aryavart.
Certainly, we will bring this to the notice
of the Bihar Government and get the
information {rom them. Further infor-
matipon will be secured from Bihar Govern-
ment and will be intimated to the Member
about relief and other matters connected
with this incident.

st 5wy TR g ¢ AT =7 A
F1E ITR A1 ATAT | A 12T § F Aoy
ad wewwA faqg ) 7 7 w3 o1 5 &%
S eA1a sEYor gewlg fear § ag aw

***Not recorded.
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[\ Wt qarer fug)
W areem o WwC a7 §% qr e
¥frgy FuT Y wae s gaven fear &)
# 7 98 # 9§ %7 g ar o< R
Ty ug } fie ¥ 7 awwre & m qerar
fo aoft aw fifos Wit o afy frmt
» T8 ¥ q F e feqfy § ATt
waTay A7 v qv fe I & wEl
X Q¥ A 7 ¥ o oW A
, 8 ST R Ev ¥ B & A ¥
AETT ®1 747 fawig 7 agr AL aw
1 8 ¥ 77 afas maz w20 ° avwe
¥am @ o ¥ 9f g 7 QL
at 9g a3 gu &Y ana ¥
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HEAW AR : WHT TATT oY, AT
F ei¥edt am o, @ W@ s
e g’ T el

sftdiwe ware fag : o @ g W
7€ W et v Fowre ak 41
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fir gt & g% ol Twe A Wi W O W
Twet & aTe AR § T AT Ser W
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fo & o Wgarw wregw & Ww €,
R grow & o §, I qv At &
W WR o Y @ § IR
S W gfrfwemcd, v e

:
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]
|
e 4%
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ko |
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4,
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1
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W arwaifew amed ¥, Swev § W49
mm’ﬁg,mﬂftc Qo Ugo § a1
Tt et i d W At g ?
T § W F woew ¥ @i wE s
W% Fwe & s wer wrhe @
wg & oW &Y vager wRe & We
e, frey gu Wrt ¥ &, Wfve ad
® Wit & arw, wigra ad & S daw
famary vt Y . wft & o awet
& ot towr B ae faeary v WY
foren wft & o7 awh

-

Wt waw fogr®  wredad : g
W srerdl o are @ ot & hgw #§
®/T QHo QWo ATq Wizt w) w1 W<
t? we wft sl weer g WE

gmsﬂ"wﬁ'ﬁm v &
' .

wow wgnew: W wew ¥ oy
ag 1w e i)
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@& oW oww g oW
waog o g ¢!
W YT § §s Ay ¥ Aw A oAt
% wha far € fdy § oofar ge g,
ivar g § 1 F wmrwgw g
7% fag sy s g fear g,
9% WA PR A i e T Y

ngz &Y § ? are Ady & § oitv o faww
wW T WRTE AT R I
wom fy oty wedy ¥ wedr v Prar ¥
FIw I3C |

§ gAWT /] T g A wiw wow A
g o s fex wonw wgw § R
4ff TqEr  srRgE A AR @[
i § Wk g wafe A E
b

& s ¥ v wgw § o xw w@AT
e o faacw oedy § ot s feal
FTG WX IEET TXT F JAT T>T A

SHRI F. H. MOHSIN : As I have
!-h't‘ady said, we have no nformation
about the intentional atrocities committed
on the the harijans in Navda district, as
reported to us by the Bihar Government

e will certainly got more information
vn the points raised by the hon. Member
and the news item appeared in the Nava
bharat Times sod Arya Vrira It s
true that incidests of atrou ties on hari-
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jans is increasing in some of the States,
while it is relatively low in some other
States. It is  hicher ip Stotes like UP,
Madhys  Pradesh, Kerala, Gujerat,
Mecharashtra, Bihar and Andhra Pradesh.
The tots]  number of cases of atrocities
kas risen from 2,735 in 1971 to 3,141 in
1972 and 3, 736 in 1973.

. In Bihar, on the other hand, there is an
Increase in the number of cases reported
about atrocitics on Harijans. In 1971 the
number of cases was 63,in 1972 it was
71, in 1973 it was 118 and in 1974 it was
142. Whoever may he  hehind  these
atrocitics, the incidents will have to be
condemned. But it is very unforunate that
in spite of the efforts of the Government
and 2lso of some social orgapisations,
these incidents of atrocities on Har'jans
are increasing. It is really a matter
of concern to us and various steps have
been taken by the Governmert to sce
that they are properly registered and the
people who are committing the offences are
brought to book.

One of the suggestions we have made to
the State Governments is the constifmtion
of committees at the State level including
senior officials to devote special attenticn
to the task of improving administrative
responsibility in the registration, investi-
gation and prosecution of the offcnces
under the Untouchability Offences Act
and’ to denise methods of better enforce-
ment. Such Committees have already been
formed in Andhra Pradesh, Delhi, Gujarat,
Assam, Tamil Nadu, Jammu & Kashmir,
Maharashtra, Karnataka, Orissa, Punjab,
Haryana, Rajasthan, Goa, Diu & Daman,
Tripura, Pondicherry and Dadra and
Nagar H.+ . li. Specialcellsand committces
also to look into the gricvances of the
Schedulvd Castes and Scheduled Tribes
and to re-iew the pos'tion in regard to
employme;:t of the Scheduled Castes and
Scheduled Tribes have beensct up directly
under  the respective Chief Ministers in
Andhra Pradesh, Bihar, Haryana,
Himacha! Pradesh, Madhya  Pradesh,
Maharasl-tra, Karnataka, Oriesa, Punjab,
Rajasthan, Tamil Nadu and West Bengal.
In U. P. = special cell has been set up
under the charge of the D. I. G. of Police to
undertake investigation into compl:ints
involving off nces against members of the
Scheduled Castes and Scheduled Tribes
and to initiate action according i law.
In Gujarat a special cell has been set up
under two police officers in Rajkot and
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Baroda to investigate into serious come
plaints of ~trocities against Harijans and
other minotities,

T~ Ustouchability CflLes {Arerd-
ment) Biliis also before Parliament. I
secks  to ensure better implement the
provisions of the Act, These are the
varions  measnres that we have under-
taken.

MR. SPEAKER : The questionis
about a particular incident, and your
reply szid that it was an accidental one,
and now you are giving this long list.
After all, there should be some rclevance
to the issuz.  Now you have aicde it into
a debate. Why not have a debate specially
for that? Why should the debate arise
out of this calling Attention where vou
say it was an accidental fire ?

SHRI F. H. MOHSIN : The Member
was referring to other atrocities also, and
that is why I had to give the information.
As regards this incident, it has been re-
ported to be an accident by the State
Government. We have instructed the
Bihar  Government to investigate into
the matter sufficiently.

=% gft fag (gat) : gfoml wa®
g & sfafrgs 7 F5 waaTOEN
@I E AR g off 0F A g
T A FT F@ATEIR FIA ATA AR
F fgears smear fad@tg T ST &0
HEATIR FT 9g WX A FAFHA & arg oY
T s@TEATd AT AFEA T F g
form gfeoml Fawpat § arra o @Y 2
T ol ITAFT AT TRHTA A FL FART
g FT Ad g, oY S faa ¥ qOmaq
I & SEF! T@T T § T ar FR A
fergeam #1 qEAIT Y, IAE AW AT
AT T 9gH w@, dfgar AR qgafea
¥ foear &7 3@ T @Y1 I wrAATH
F Fuinqa g1 T @I F oy g
qT ST FETAR T § I o a8
FWE @Y AR IO AT AG TAE N
Sgi aF @ fauw gem &1 §ww g,
T I FEHI AT WAW § AT GHQ W ARG
# GEAT FT FEHE, T GIIN
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o ¥ fed o¥ P wx smoEd W
ween § avwe st wf oy wwp ol
gl 1 few wenr & wifer ey wr e
& g mawror e ¥ sopfr g1 O
o sfiger & {0 & sy wg & AT
T gk & Tod % 9T B S adr, g
oY warf war, qeele smafint w9 -
wr€ € Y wTw wrn e AT AT
T AT ATarE e feaT A 1 wg -
Few o Y & | %8 @ST HiwT faur
TLT KT & | T wrew Zreel ot ay
waare  WCER § ¥ w9 AgA
v ey omar &, ot aqw I FHTATQ
AP § ST A W ¥ AN
fear smr &

:

g oy mufw, A
W gl sl ¥ GEwT AN ¥
T T Wt & F W wiww ¥
wg wiE § e o A e
ard o wad ogy oY feedt & s
g wndEw gAw A’ ¥ W aeeerd
TR WMRY 1 8% ¥ 9% W & 4
wO T ¥, TN T 8 wean
{ e ¥ ) og feefrddr &, wew
qevr # fe woere o g oart ¥ o«
fraweft AT 21 W W% o d R
smmrd F R # weeler X A soAn
g § e @y wfmw ww
g Eo

m arge e
a’ﬁ‘rquifww sy fax § wgee
a7 'uar-ra*ir-fr wifgq

wravk gy ¥ & owife oo gfew
e gk el Y v Al ) awiw
it W awe oft fiv st g or §, 9
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qad, wrer gfwe wak F ek
frerareft ady @t & 1 Ao I woee
¥ awg e ag e wmdt vt i w@e-
¥aw o ¥ wra & f2g ow s ko
e ¥AT wifgd WX saFr swEm
qEUAT AN Wiigd wlta W ¥

a s § frgfon o dhareuraTe
R é % N9 o5 qev 7o qhrag oy
¢ feolt i awt §, saar ok avady
& fodt fawer B gar & acar ek feam
wife ¥ o aw gv A ghom whrd
o @y g1 Ay Wiy e gt Fage
TR 09 IEE WA ¥ fgaa
¥ gwrd fawrit & oY wver dag ow
o0 ofed  ww g v ¥ o
AN Wk afiwrdrr @ o @
A T IEE, T B WA FHT | R
@ Y fomr Af a@ A o way A
AT WY IRTRT AT F H g |
# s W § e ardy & fgma d
Wt gt frogs AEE, ag v fawm

gheadl ot &Y sy B &, 9%
e Erer wg & fearw Wi frgem
¥ gfom W anfeandt genfie 2n
2 1 ag awfew o o o Ad A
&1 96T 7w qTm ¥, wiw weny
Tt §, werlt azdt ¥ W= A v
are wwg ¥ fag ok 2007w whw ¥
fad Swax fv ag sy wew AT
T[T &)

o WTO¥ HEFAT WIgAT § iR AT ATHEIX
e # gt o swmrr &1 foery
FAT WRAY & oY FYRTT WY (6T AT
wrdwer aaree o w onfhr ¥l
waedt & fxar o qraw § oA,
ey e qyfee adw exee WY
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[ ¢t fo)

o g Yot W iR arfe
s won afew grar Se W W
sfqw o gy & o¢ of fraw )

Yo gyt gura § fr g frd dHow
ghom sy gt wifgd faeer
o agr & fomftw ok q@o fto ¥
g wrfgd 1 agr ¥ W W TR
?,Eﬁqﬂ’q#o e 1 chm Tws Fro
£, 38 s ¥ geew @7 wifgd | R
grq e s ate wrdedul w1 o JEd
vy wifgq 1 fadr @O Ay BRE
g 9T gy oy, wifty & a=AR
o ghodl & s & erw
wifew agar F@ @

T goeTe R W A g avrar
A faqre woh &Y xw awenr & froee &
g fadnht, s gfowdi &Y wfed
Wk ¥ wgroar firdnfr ) v AR WYy
ff s g

SHR) F. H. MOHSIN: I amun agice-
ment witn some of the suggestions made by
the hon. Member. In some of the State;,
special cells are being set up by the State
Governments to investigate into the com-
plaints made by the SC& ST peopleabout
the atrocities committed againyt them.
So far as appointment of officers who are
toinvestigateinto the matteris concerned,
it is to be deteimined by the State Gov.
emnment iweil. It may be difficylt for us
to siate that IG only should be entrusted
with this investigaton work. There are
manay States where this work has already
begun and they ate investigating into the
matter  promptly. Where some police
Offjcers have bten found guilty or lethar.
gic, serious action has been taken against
them. As far as eiadication of untoucha.
bility is concesned, it is true that at ali Je_
vels this offtnce willhave to be atteaded
to with the utmost ce, It is also
true thatit cannot be'donebﬁthoﬂom-
il'.:lﬂit M‘lnd‘glw&.; only but

would require sympaghictic Coopera-
ﬁmgy&;nﬁa:um&muﬂwkomm
coun ses oy APY Alscriming.
tadageinst and no atrositiessse committad
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‘lglimt them in future. ¥ would welcpue‘
¢ co-opéation of alf the cal parties
and their politionl mmm bymiﬁ
. Whatever insoi-;mtigé we have got, we
ave given you. 00T a3 W get -3
information fiom the Bihar Gsvérnment
we will supply that information to the hon.
Members,

SOME HON. MEMBR—ROSE|

SHRTSAMAR MUKHERJEE : (How-
rah) We have given notices under 377...

MR. SPEAKER: So many of them
came under g77. I admitted one. )

SHRI S. M. BANERJEE ; (Kanpur)

1 want to make only a submission.

MR. SPEAKER: Not at this stage
You sec what is the order of Business and

at what stage notice under 377 will com, ¢
I have allowed one,

v —

In.¢45 hrs
ARREST OF MEMBLER

MR. SPEAKER : I have to inform the
House that I have received the followin
wireless message dated the 14th mﬁ
1975, from S$.D.J., Lucknow:

“Shri Mabadeepak Singh Shakya, Mem.
ber of Parliament, admitted in |Dis-
trict Jail, Lucknow, on 14~4-1975
at 18.32 howrs, ufs 131 f107/116
() Cr. P.C. P.5. Hazratganj,

by the Court of M:}L
tional City Magistrate , Ludknow

and remanded upto 26-4-75.

ESTIMATES COMMITTEE

SEVENTIETH AND sEVENTY Mgt REPonT
roweat ne following . Ropoess of ths
to t the
Eatimates Committee:
(1) Seventieth’ Report on Aoction Tiken
Government on the Reconumen.
Bations umm? in their Piftiath
Development-lndustria] . Licoming
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{a) Seventy-first Reporton Action Taken
by Governmenton the Recommen-
dations contained in their Sixty
fist Report on the Ministry of
Commerce tment of Inter.
nal Trade) Civl Supplies Organi-
sation".

COMMITTEE ON SUBORDINATE
LEGISLATION

Frrreentit  REPORT

DR' KAILASH  (Bombay South)
1 beg to present the Fifteenth Report of the
Committee on Subordinate Legislation,

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTING OF THE
HOUSE

(TwesnieTh REPORT)

oft whrer wgre (wifaat) & war W
%1 § sz % aqufeafy s
gl w1 3,90 wladgy gy Far g |

.

PUBLIC ACCOUNTS COMMITTEE
Huwprep AN ForTy-THIRD REPORT

SHRI H. M, PATEL (Dhaubhuka) - I
beg to present éhe Hundred and forty-third
Report of Puplic Accounts Committee on
Action taken by Government on the reco-
:::endatiom co:;nined in tlmtll-iﬂandmd

twenty-secound Report on the Report
of the Comptroller and Auditor General
for the year 1971-72, Union Government
(Pasts and. Telegraph)

sn.g8 hrs.

GOVEBRNMENTS OF UNION TERRI-
TORIES (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
SHRI F.H. MOHASIN): I to move

leave 10 inwoduce s Bill further
to amend the Government of Union
Terrtories Act, 1963, the Representation

of the Act, 1950 and the Represen-
tation of e Act?a:bsl and also to am-
ended the ternn Council  Act.
1971

*Pyldished in Gre of India. Rewraordi-

nary Part I Secton @y dated 157475

MR. SPEAKER: The Guestion is ¢

“That leave be ted to in -
uce a Bill further tgr:.;md the thr:i
mment of Union Territories Act, 1963
the representation of the Penple Act,
1950 and :he Representation of the
Peoipqle Act, 1951 and also to amend
the North-Eastern Council Act, 1971,

The motion was adopled.

SHRI F. H. MOHSIN : I
the Bill. Tintroducet

]

1 49 hrs.
MATTER UNDER RULE 377

REPORTED DEATH OF TwO PERSONS IN
cusToDY OF SECURITY FogcEs [N
NAacAranD

MR SPEAKER: I have allowed one
matter under 377,

Shri Kevichusa

SHRI S. M. BANERJEE (Kanpur).
After him, you may kindly allow E:e:t
make a submistion. Thisisa veryimportan
matter, .,

MR. SPEAKER: T have allowed onc
1 am not bound to do it everyday.

SHRI DINEN BHATIACHARYYA
(Serampore) : I want to know whether
you go through allthe mattersraised under
377&-’| What is the procedure for admitting
onec’

MR. SPEAKER: This is not a right.

T'am not bound to do it everyday. Why do
Vn:aud e:;plmt the procedurc that we have
e

T have allowed one. Now, you want
others also. I am sorry. I have allowed
one only. Shri Kevichusa.

SHRI A. KEVICHUSA (Nagaland) :
Mr, Bpeaker, Sir, what I want to raise
80w concernes Nagaland. Tt relatesto two
men who died while they werein custody
of the security forces,

tIntroduced with the recammendation
of the President.
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The first one was Thepfulehu of Mezo-
ma village. He was held in one of the Bat‘ta-
1lion headquartersat Piphema and he died
on the 16th March asa resultof beatings.
The second was Dozhu of Chedema Villa-
ge. He was a man Wwno nad rcnqered
useful services to the Peace Committee,
He was arrested on the 4th  April and he
was taken to the Army Cantonment at
Ranga puhar near Dimapur oa the 5th
and, on 7th morning, he died as a result of

beatings. The use of third degree methods.

are not uncommon in that region. Such
dealings stand in the way of establishing
better relationship between the people
and the Government.

SHRI S. M.BANERJEE: The Home
Minister should make a statement.

{Interruptions)

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME
(SHRI F.H. MOHSIN) : We will get
the information.

MR. SPEAKER: Mi. Baneijee, why
do you getup every time?

SHRI S. M. BANERJEE : 1 have
already tabled Calling Attention motions.
T would only request you to ask the Finance
Mizister to meke a statement...

MR. 3PEAKER: You cannot have it
as and when you please.

SHRI SOMNATH CHATTERJEE
(Burdwan) : I would like to raise this
because the Prime Minister is going to
make a statement. We have seen from the
papers that the Prime Minister has dec-
lared that the emergency is going to Con-
tinue. Now, those persons detained vnder
MISA, including political opponents,
will continue indefinitely in jail until the
proclamation of  emergency is revoked.
When Parliament passed the Maintenance
of Internal Security Act in 1971, the
maximum period of deieution was one year
from the date of detention. Now, when the
Defence of India Act came....

MR. SPEAKER: This cannot be rai-
sed at this time. :

SHRI SOMNATH CHATTER]JEE :
When the Defence of India Act was passed
by Parliament, that provision in MISA
was altered and now the lawis that the
perind of detention will be wntil the pro-
clamation of emergency is revoked.
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MR. SPEAKER: You are a distingui-
shed lawyer. How do you get up like this
without even a motion...

SHRI SOMNATH CHATTER]JEE :
Iam bringing it to the notice of the Govern-
ment becauoc I take ii that the Prime Minds-
teris goingto makea statementon the ques-
tin of emergency. T won’t take long.

You will kindly see that so long as the
proclamation of emergency remains, the
persons detained under MISA  will con-
tinue to bein jail without any trial wheie-
as those detained under the new Detenticn
Act, viz. smugllers and economic offen-
ders.

MR. SPEAKER: You have not even
moved a motion...

SHRI SOMNATH CHATTERJEE:
Whether the Government is going to make
a statement is matter to be decided. I will
take only half a minute more.

Under the newlaw against smugglers
and econoic offenders, the maximum pericd
of detention is only one year. While these
people remain in jail for only one year,.
those people who arein jail for more than
two or three years have no prospect of their
release  until the emergency is revo-
ked.

How long will this continue? How long
will this life impriscnment continue? One
of the judges of the Supreme Court has
said that thisislife imprisonment, that there
should be a periodical review of these cases,
How long will these people rot in the jail
Weare calling ourselves a civilized country.
I am bringing it to the notice of the Gov-
ernpment, so that when the Prime Minister
m~kes a statement this evenii.g, she may
refer to this point how long this will cont-
nue. (Interruptions)

12.57 hrs.

DEMANDS* FOR GRANTS, 1975
76—contd. '

MinisTRY OF AGRICULTURE AND IRRIGA-
TioN—conid.

MR. SPEAKER: We now take up
further Discussion on the Demands for
Grants under the control of the Ministry
of Agriuclture and Irrigation. Mr. Vikal

*Moved with the recommendations cf
the President.
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was on his legs. After he has finished, 1
would not be able to accommodate mote
than two or three members. Then the
Minister will spcak. The  discussion on
these Demands has taken three hours more
than the time allutted by the Business
Advisory Committec, This is not a good
practice, Next yrar it would be said that
last year we discussed it for so many hours
little knowing what was the time that it got
from the Business Advisory Committee,
This is not a very good practice. I would
advise the Minister not to encourage this.
Suppuse there are 100 members who have
given their names, it dots not mean that the
time should be extended to accommudate
all »f them. Then theve is po use the Buwi-
ness  Advisory Clommuttee meeting and
fixing the time. 1t is pot » question of only
the Menister; the Speaker s also tht e, The
whaole busines has to be readjusted and the
Demands of other Ministries will have to be
wuillotined at the end. There is no semse in
doing that. Thesefore, [ can aceommodate
only two sprakers,

Mr. Vikal. e is uot here, The
Opposttion hes  taken much musre than
whit was allotte] to thems Phe time s
avatlable undy for Congress members—nuot
more than twe
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SHRI D. D. DESAL (Kaira) : Mr.
Speaker, Sir, while supporting the Demands
for Ghants in respect of the Ministry of
Agriculture and Inigation, I would request
the Government to pay greater attention to
agriculture which forms 45% ofour gioss
national production. Most of our producers
are rural pe ple. Unfortunately. they have
not heen recognised to the same extent
asin the case of other people. Sir, 1 feel that
we will have to, somehow or the other, soe
that the rural people or the agriculturists
o1 the farmes are given the prestige and
the income which they deserve becanse
our aimis to see that poverty is complete-
ly eradicated.

33.23 hrs.
[Mr. DepuTY-SPEAKER in the Chair]

Sir the various measures which we have
taken have so far not yiclded proper results
because much of our ecffort has betn
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weongly directed and we feclthat what-
ever we have been able to extract from the
peoplt or the farm side, seems to have been
diverted in to areas which have left the
countryside barren. Therefore, ter
amount of effort and investment will have
to be made in raising the standards of living
or incomes of the farmers. To do that the
agricultural universities which we have
established throughout the country can be
directly tied the farms. Water is our
princiﬁl.l or one of the biggest resource and
that bhas to bt conserved and managed
in a manner that it provides us optimum
yields.

Sir, therich farmer syndrouse has also
had adverse psychological effect and
fortunately for us. since Babuji has taken
over, the nsy thological atmosphere in the
countryside has improved a great deal.
We also hope that this atmosphere will be
conserved and will be improved upn to
see that our farmers feel more confident
to deliver the goods.

Sir, two days ago. I went round the
districts of Farukkabad Etah, Manpuri,
Aligarh and other arcas where potatoes
are grown. There has been a glat, ['went to
these arcas because reporishave been appe-
ating in the pewspapersabout  the potato
glut. I would request Bibuii to arrangy for
quick transpurt of potators 1o scarcity
affected areas in the countty and even or-

ganisc exports.

The same s the case in regard to cotton
owers, They produced actording to the
veramenl's requitements. But, there s
no buyer for cotton even at the low price.
‘The question of exporting cotton has to be
settiod at once but if export is revtricted
and thereagain if export munopoly is limi-
ted to Government agemcics. ] um afraid
the policy may be defcated. Therefore,
Government should allow export by
anybodv to any destination. Export pro-
motional incentives of Rs. 500 per candy
of the large staple cotton is required to be
given.

After all we cannot compete in world
markets thoug hour pricts may be compa-
rative in international markets we are new
lnnd thl.:;? had been old and lt:sblinhad
ong staple cotton growern like Egypt,
Sudan and other African countries.
Therefore, introducing our long staple
cetton in world markets is the most inaper~
tapt thing. We have the technical know-
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how, the infrastructure for growing lang
staple cotton and this could give usa grand
opportunity to capture the world. markets
and put us on th¢ weorld map as big
suppliers of long staple cotton.

Agricultural scientists and technologists
are paid in a different manner from other
technologists. It is not a guod thing to do.
After  all they are contributing to  the
development of the country in a  manner
and arta which i very vital. So, they
should bhe put un par with others.

1 do not want to dilate upun wheat
prices. The farmers feel aggrivved that
Rs. 105 is a low price.

We have a huge population of cows.
Crogs breading has been started in  the
country and a programmet of €xtension
services had been proved. ‘This could casily
to extended by the agricolture  ministry.
In fertilisers if we have a ghit. we can can-
cel the import contracts. If fertiliser is not
being lifted. 1nstead of blocking the moncy
which the cooperative socicties are forced
w do, Govtrnment could cancel the
imports.  Farmers do not get power in
time. Cotlon and jute should be placed
under the Agriculture  Mijnistry instead
of the Commeree Ministry whose inteiests
conflict with the gigwers” intorest. Thisisa
roguest made stiongly with a view  to see
that justice is dond to agriculturists. The
responsibility in regard W  landles labour
it put upon the Agriculiure Ministry.
[ honestly frel that landless labour i
nobody clse than village small scale indus-
try personnel.  Persons who were engaged
i a vauety of cotlage and village indus-
tries have lost their jubs to large scale
industrics. Those personsshould be trained
and provided with similar means of hve-
1ihood by Industry Ministry.

SHRI D. P. JADEJA (Jamnagar) :
While supporting the demands for grants
of the Ministry of Agriculture and Irriga-
tion, I shall restrict myself to chapter 9
concerning fisheries. It ix, hearteming to
note that the Goverpment are taking extrg-
care for promoting this vital industyy in
our country. They have made a i
allotment for this in the Fifth Plan. Our
Country is fortupate in having one of the
longest and the richess fishing coasts in
the world, [ feel that cnough atiention is
stillnot.being given to this vital part of the
Ministry. I personally feel that it is divided
up between the WG&HM‘ Shipping and.
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Traasport, Ministry of Commerce and the
Ministry of Agriculture. For want of co-
ordination, fishing industry is suflering.
I request the Government to take this up
and implement the fisherics development
programme on 4 hygemd< and lime-aving
basiv throughout the (ountry.

The first point 1 want to stresy is the
extenuun of our sea-limits. Our fishing
rights arc restricted to 12 miles. I do pot
mtan lo say that we do not go beyond 12
miles,  But  there are  other countrics,
major fishing countries of the world who are
fishing within owr t2 miles limit. Some
develop~d nations have extended the Limit
to 200 miles. Even super powers like the
United States have all:u got to stay away
from the 200 mileslimit. We have extended
our limut upto 12 mules only following the
old international conventton, not cven
to 50 miles which Pakistan has donc. At
the Geneva Cuanference, which I believe
is still going on, we should demand 200
mile imit atleast for fishing, if not for
anything else and this should be mple-
mented as carly as possible.

On the West Coast alvo Pakistan has
alieudy  exwended ts fshing lmit to
50 mulrs.  We should also do  likewnse,
But cxtending it jo mules or 200 miles
15 not epnough  We have to protect that
Lumnt of 200 mules or 50 milesthat we extend
and 'hat 1s more important and for that
protection 1 would urge the Government
to give importance to thiv point whereby
they should have more patrol boats, nune
effi -ent staff and modern speed-boats to
compete with the activities of the forcign
firms,

Sir, I would only request the Govern-
meat to give better and more infrastruc-
tural facilitivs to the fishermen  in this
country by allotting them modern fishing
vassles with up-to-date clectronic, Losmic
and mnodern equipmentso thatour fisher-
men can alio compete with the fishermen
of the world, not only in exploiting our
sea respurces but also to operate in the
Inditn Ocran and the Bay of Bengal,
which are justifiably oursand do not belong
to thow ing countries who ar¢ today
infiltrating in our water territories.

Sir, I would suggest that an extensive
survey work is required to bedoneallalong
the coast to discover and demagcate not
only fishing grounds but there should be
a rcguhuf fshing optration so that we
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avoid over-fishing of our coastal regions,
give protection to breeding grounds and
also give protection to the small farmers,
to thos¢ small fishermen belonging to
thosc  fishing communities who  arc
living all alung the coast and if proteotion
is not given to them, their livelihood is
going tv be more mm danger. Sir, T would
request the Government Lo stress more
on market research as far as fishery pro-
ducts are concerned and o have more
storagr, transportand processigg facilities
for this vital industry. Fishing industry is
cxport-griented  industry and I do not
hknow why this industry is not put at par
with the other industrics of the country.
If the fishermen or the fishing company
give a guarantee of exporting much more
within two or three years, then whatever
the worth they import, why cannot they
be ronsidered at par with others?

Another point T would like to mention
1s about the Fishing Harbour. Sir, exclu-
sive and planned fishing harbours are
being cstablished in other parts of the world.
Sir, here we have the National Fisheries
Harbour Board which is under the Minis-
try of Shipping and Transport Ministry
and our Fishing Harbours arc under
this Ministzy. But what they are doing?
They arc developing harbours and they
are looking to  the ante ests of hathowrs
and ignort as far as dned.cvelopment of
fishiug hat bours is concerrthe For example
Visakhapatnam harbour project was to
be completed at an estimated cost of
Rs. 200,00 crores and here aobut Rs. g.00
corey was allotted for the development
of fishing harbour project. Sir, the entire
harbour project at Visakhapatnam has
Lren wompleted except the fishing harbour,
Whereas from Viskhapatnam alonc weare,
only through deep fishing trawlers, ex-
potting worth abeut Rs. 1.0 crore. §i
you go into the economics of this project,
you will find that development of fishing
harbour will be mort important to our
country.

Sir, T would like to say something on the
Wild Life. The Wild Lifc Protection
Act has been extended  throughout the
country cxcept in five States. Sir, I
plcad wat the Government should please
sec that this Act should also cover these
five States. Otherwisc the Kashmir stags

d Mani stags which are very rage
:2'“ be ctand we will never see them
in future.
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w717 7T Y 37 Ay vy fSfaae w7
¥ o vAd §, I W) A AAT WA
wrdl fieay srar @ 1 A ot o i w@w
Y et &Y Frar w2 frem fgar
A wgrer o X7 o qTA AL AT § o
x® aed ag aeh § fe fawrf T g
sqTyT & vaTAr v & | WTER 6 GRS
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B lmieo ey
frod wiw o faodt Send § oA
wat-yrafin g a1 guk N € 9wy
Wy Al §), Ser Aver engfa AN
gifgy |

AR WX, TS AE A §W
g welt ot fod TagT g 91 A I
ay sy 9 fr g dmw g5 Qd
srat Y & 4 a7 W € gy o< gfwfene
fizd AR ¥ aravia g waw g7 o)
JEEAT FTAS | FY T IaT fizd
THar 2 Tan fag wer v & odHeE
A F AT ATHRIA FT TGN FqTA
fegraar ar wYv w3 v av fr 177 9%
TH AYFAT FT AT W § AW AT AGH
ary fae awaT &1 ¥ #q gAY TOT
o % =&Yq awrs 9 9y 1 g foe
ATgE T TAT H TAGT 47 1 AfwA
afy A% wam 9 1 wg T
faar mar &1 wram ar fra From
§ g ferm w1 w0 f2yr my o2
AT w1 AT AT ¥ oA F AW
5K 97 sara A faar mar ) a1 & o198
Ay ¥ IqrsR AEiRE, WAA OH
oY gfe g3t Y 7 fqqzm AT IEAT
s e garu aand. fage garsa ¢ oum-
T g & 7T & A § wEwg arue
ata garhl frafr ag 2 fx g& Aw & am
AfF T A AT A ATAT AL W
w130 4 WX YT AV ¥ qEUW §
W I §LE AW @ ¥ N waAre
¥gT aw oEftang ¥T A § ATIHY ATHAT
! anE 7Y A € AT wifgd Wi 3% AW
Y aT wm Av v wifgd )

oy ¥ grard faad & ae @
MY B WA AWTH I W § ww
awret ¥ wrew gare feam w@d 1w
fiu¥ § fir 3N wax s §f §
¥ 3% et gy o wrad dg)
gfeww & € ot § 1xm el HO frdew
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ifs gaR &7 & ST 7w uws ar W
UFT ¥ F7 A9 (FHIT § 39 9T S HA
ATHY § AE Ig UKTAFT S T AT
ar waifea &0 #1 g oar wzae
&1 &1 g, W% f5g & w1 @), ag
QU F 9 arE w7 frar wrar arfgd
vHT ¥aT fwar war af 9§ feaE gqq
qrOs W SeArad g@T FT A A AT ATH
2 qraT |

ST ASAT FT TIAST ZAT AT T TA40-
&7 gafq § 537 qarat § 98 q@ra o
faar ar f& <fs wer @@ AR USA
# fwar 3 aamar 5T W@r g Wi 9g aga
a7 HIW 00T AV T fF 38R w77 g
FA ZNY T AT 98 TE HIAT AT F
sqar fawrg w87 T qroan, T@oard
¥ & SATAT H TATAT F(GA THE qTEA
#gar fee s =ifgd ) Fox g faaa
araa gt 28 w1 =wifzd 9 28 fao
T ) ZHFT FAST 4E AT fF agi aArar-
THA & ATHAT F7T AATT QT F AT Iq4A
oy 74f swar wm TE ¥ gAY 9EW
J Ay FUS B AT F 7T A T AIF
Fa19 & faw ) oy a9 3300 wig gATL
YW ¥ 0 & (@7 #% wrardy qzzary
aTET ¥ A fFA IAET ATEN BTV T
gt AT | AT IIF F@AT § qv IAF
faqu 7g w=0 & fF gaa #r wifgai ¥
arx & foo ararara F 3faa gqraa g
aifs fFami &1 swodr Io9 F1 SfaEa
qeg fag aF | 70 wE g % sa AR
u1q fadis e 3 ...

Mr. DEPUTY-SPEAKER : Your name
should have been given first in the list from
your party.

Y WYFOO HATK : § uF fmATH
e FT @ E | gAR TE0H @fasr 997
wAT ¥ Iqasd £ w1ad F Fgr A
dare &1
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MR. DEPUTY SPEAKER : What have
mineral resources to do with Ministry of
Agriculture?

Y SYEST SUR : ATF AEAT A A
T FEW fr AN 3T AT I AT
y fasre Tt wgET F A AT AT
ga # v § AT TEA T TAH
F1 FA TN

SHRI RAGHUNADAN LAL BHATIA
(Amitsar): Sir, actuulty I did notintend
to intervenc in this dehate but for the low
fixation of wheat prices because T come from.
an arca whick is 2 grainary of foodgrains.
Sir, I do not knuw as to what arc the
factors which led the Government to fix
the prices so low. I do not know whether
there are representatives of farmers in the
Agricultural Prices Commission which
consists of cxperts. The low fixation of
prices has created a stir in our area.
We all feel that this price is thoroughly
unjustified.

$'r, we understand that now in order to
compensatc the furmers a bonus scheme is
ander consideration of the Government.
When that bonvs is to be payable and what
will be the quantum of that bonus, is not
known to us. Last vcar, bonus was given
to :he farmers against procuremet  of
paddy. Wec know that even half the honus
didnotreach the farmer. There were middle
agencies which took away the eatirc  bo-
nus. Now again, it is being repeated. It the
Food Minister really wants to help the
farmers, I would request him to change the
price of procurement. This will be a direct
hels to them. Last ycar, if you sce the fig-
gurcs, about one lakh acres or so had been
diverted and if this price is fixed. I am sure
next year much more area will be diverted
to other crops and this Government will
again  be depending on more import.
The Minister must think seriously about
the situation that is developing with regard
to the low fixation of the wheat  prices.
I have also to say that there are too fre-
queat changes in our fuod policy. When-
ever thercare good crops, the officers begin
to say that there is no need of any feod
policy; relaxations are made which ulti-
mately cause havoc. So, this is the right
time thatthe Government should consider
a permancnt and purposeful food policy
so that the faimer should know in advance
that this is the pricc that the Govern-
mcut is going to pay, this is the method of
procurement and this is the method of dis-
tribution.
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Coming to irigation, I wou'd like to say
that India’s economy is based on agricul-
turc. In our country, 80% of the popula-
tion is dependent on agriculture. But this
is a subject which is being least attended to.
The surplus waters of Bihar and UP
are not being hanessed. In my own State.
there are three rivers-Sutlej, Beasand Ravi
W have been able to tap the Sutlej
waters and we are trying to tap the Beas
waters. But the waters of Ravi- are not
being tapped at all. We have a  quarrel
with Pakistan with regaid to the surplus
waters of the Ravi and we went to  the
International Court. We paid Rs. 100
crores as  compensation to the Pakistan
Government for getting use of the Rawvi
waters in our own country. That was in
1969. Itis unfortunate that after 1969 the
water is still flowing to Pakistan. So, this
is very important thing. A dam must
be constructed to capture the water that
goes to Pakistan. The Centre has not done
anything in this regard and Pakistan is
deriving the benefitsof this water. Therefore,
I would suggest that immediate tackling
of this problem should be taken care of.

Panjab needs 11 million hectare feet
of water. But is is getting only .6 million
hectarc feet of waler. Qut of this, you will
be surprised to know that about 309% of
our water is taken away by sccpage alone.
By investing Rs. 100 crores, we can tap
that water also. And this will give us 2.6
million tonnes of foodgrains because 1.7
million acres will be extra irrigated by this
309 water. ltisnota very big projectand
it does not require a foreigner to make a
scheme for that.

Itsimply requircs: lining of our channcls’
That is all. I would reques: the Minister
to take this matter very scriously. We are
paying Rs. 100 crores to Rs. 500 crores of
foreign exchange; but Rs. 100 crores
given to Punjab will solve much of the pro-
blem. I want that the land reforms should
be there and the small farmers should be
helped.

MR. DEPUTY-SPEAKER
{woar¢ important epough.

Those

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION [SHRI
JAGJIVAN RAM] : M:. Deputy Spe-
aker, Sic, the discussion has had a che-
queres progress in the House. Some other
ubjects intervened and the debate went
on prolonging. As a matter of fact, Thad to
postpone some of my programmes, because
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I could not reply carlier. But I think it had
given opportunity to a large number of
Members of thegHouse to contribute to the
debate. 81 Members, excluding the two
Ministers, have made their Cﬂntribution on
the debate and have madevaluable sugges-
tion in the various fields covered by the
Ministry. My handicap, Sir.is that all the
subjectsthat are included on the Mjnistrv and
have been dealt with during that debated are
primarily and constitutionallyin the State
sphere. If we are dealing with those sub-
ects. it is only because the State Govern-
ments have agreed that in certain matters
we can assist them either by technical advice
or by financial assistance. Otherwise, all
those decisions that are taken in consulta-
tion with the State Governments, had to
be enforced and implemented by them.
But I quite understand the anxiety of the
Members; and that is why suggestions
have been made to make certain subjects
as Central subjects. If we put together the
suggestions, it amounts to this that every
subject is to be made a Central subject.
Members suggested: why not make agricul-
ture a Central subject ? Other Members su-
ggested : <Make Forestry a Centra! subject.”
Of course, about water there has been
a consensus that it should also be madea
Central subject. It is not possible.  Sir, but
food is the product of agriculture and
agriculture depends upon the combiration
of Sot] and Water. The aggrarian con-
ditions also determine the pace of
productivity.  You will remember, Sir,
that before 1937 when for the first time
popular governments  were established
in the various States, there was confusion
in the tenancies in this country ; anc
the first step that the governments in
1937 took was to so rationalize the tenancy
system in the country that it would eli-
minate  intermediaries  between  the
farmer and the State, I think during
thesc years, that matter has practi-
cally been completed in all parts of
the country in intermediaries between
state and farmers have been eliminated.
That is not 2 mean achievement. Today,
when we talk of land reform, it is mostly
about theenforcement of ceiling laws
because all other aspects have, as 1 have
said, generally been completed in all
parts of the country. It may be that in
certain parts the problem of share -crop-
pers  or tenants-at-will still continues.
But that is a very complicated matter
the abolition of which may help or
even adversely affect those who are
engaged in share cropping o1 are tenantg-
at-will.
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So far as the ceiling laws are conce

the House is aware ?lxat the Iamr&ﬁ;
passed practically in 211 the States. Iy
som¢e States oeess of enforcement
has been tardy. The difficulty in some
S.lates is that they do not have the requi-
site land tecords, as fo example in the
castern  Stales  of Bihar, Orissa a;d
Bengal where they  were governed by
the Bengal Tenancy Act. All the records
were  with  the Zamindars and when
we abolished Zamindari, the Zamiydais
were so much enraged that most of those
records were uot made available to the
Governments. We  had to re-construct
them. But 1 am not saying this with
a vitw 1o justify the delay that has taken
rlace in the enforcement of the ceiling
aws. Inspite of these complications the partv
to which T have the honour to helong
has been emphasising upon the State
Governments to implement  the eeiling
laws, 30 that whatever surplus  land
may become available can be distributed
among the landless  people  Though
I have no hesitation  in admitting  that
the delay in the implementation of the
ceiling laws has led to the depletion of
the surplus  expeeted,  one  purpose
has been served, decentralisation has taken
place so far as those holdings are con-
cerned. The farmer is assured about  his
title to the holding which he is cultivat-
g and that is why this land  reform
was necessary.

After haviny undertaken lapd reforms.
1tix also  necessary tn take up land deve-
lopment  and for that  consolidation of
huldings is necessury . This alw isa compli-
catvd mattec. The farmers have atta-
chment 1o the plots of land that they
have. The quality ofland in  gifferent

rts of a village differ from cach other.

e problem is how to find the equivalent
of a perticular type of land in the same
village. And this complicated matter
has been taken inhand by the State Govern-
ments. In  some States appreciable
progress has been made, in others a begin-
ning has been saade. but on that pomnt
alsu we have been emphasising on the
State Governments that the piccesses
of consolidation should be rxpedited.

When, of course, land shapingand land

t art very neorasary. In that

cunnection also in some States very satis-
factory progress has been made so far as
land shaping is concerned, particularly ia
Andhra Pradesh, Punjab  and Tamil

D.G. (Min, of Agrl. 246
& Irrig.) 1975476

For production from land the most im-
portant input is water and in our country
a major portion of our arble land which
is under cultivation depends upon rain.

We have made effort during these last
25 years to incrrase the imigation potential
in the rountry, by major river wvalley pro-
jects, by medium and minor irngaticn.
And we  have bern able to cover 299%
to 289% of the cultivated area; but still
we have to go a long way before we cas
cJaim that the major porticn of our culti-
vated area, or the cropped arca, has assu-
red water supply.Major river valley projects
are under construction by the State Gov-
ernments. There have been difficulties of
finances; but certain compulsions of the
State Governments make them undertake
a number of projects at the same tume
which they know and we know it is not possi-

bieto complete duiing theschedulea period
with the result that the completicn of the
projects is delayed, thereby increasing the
cost and estimatethat wereoriginally made
and it also disturbs the cost effecuvences
of the whole project. I am making an endea-
vour that some of th¢ major irrigation pro-
jects which are nearing completion, shoukd
be expedated. We are talking to the World
Bank. and tequesting them to make a gone-
rous contnbution m the shape of loan so
that with their help, we can complete qui-
ckly within the next 2 or 3 years, major
schemeslike the Rajsthan Canat or Nagar-
junasagay or Godavari quite a number of
such projects. Let us hope that it will be
possible to rective the necessary loan fiom
them, so that we can complete these pro-
Jects. But having provided irrigation facili-
ties, Sir, itis very important that the area
commanded bv that irrigation projett is
capable of utiliing water;and therefore
wommand arra development  becumes very
important. That also we have undertakes;
and the House is perhaps aware that it has

been possible to sccure World Bank loan
for the command area development in

Rajasthan, Nagarjunasagar and Godavari.
1 am not geing into details of minor -
gation , because Lhave to keep to my [ioec.
In regard to minor irngation, I would say
.hat spectacular progress has been fn.ndf so

far as tube well and medium irrigation pro-
jects are concerned in the matter ¢ [ tubc
wells cither by the State sector or by the

individual faymers. Perhaps they have been

amsisted with loan by their State Govera.

monts aad by banks. We have a large puo-

gramme; figures have been made availa -
ble of developing our undérground water
resources. One difficulty that comes
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regard to our rivers orunderground water,
is that we do not have full data about the
rivers or undergrouna water. So, at the
first stage, our proposal is to establish a
number of stations which would collect
fulldata about our rivers. We have nearly
14 miver systems; and before we under-
take major river valley projects, the data has
to be collecied. .o

We have competent engineers,.we have a
competent consultancy  service and we
want to study the problems from all as-
pects.

Gomnected withirrigation isthe problem
of floods. The mansoon in our country is
irrational and the rainfall, a substantial
portion of it, is concentrated within fou
months and even within these four months
1t is mostly concentrated within six or eight
weeks. The result s that a major portion of
this water is not retained and fows to
the sea. A hold schema,again that depends
upon the finances that we can have, will
have to be conceived to see whether we can
save this water from flowing to the sea and
Conserve 1t. It may be possible to store this
water only undergreund without permitting
it to go to the ocean. That scheme also
will haveto be examined and ifthe necessary
finances b2com= available, either from the
resources in the country or from outside
loan, that will bea day when w2 can con-
serve all the water that we got from the
rains.

14 00 Hrs.

There has been imbalance in the deve-
Jlopment of irrigation patential in the vari-
ous States. Hon. Members have given the
figures that in some States it is 8o per cent
and in othersit is eight per cent. Our eadea-
vour is to so develop the river valley pro-
jects or medium or minor irrigation projects
thatin any area where the irrigation poten-
tial today is very small, they can geta reca-
sonable percentage, even if local water is
not available, from one system or the
other

I would like here also to mention that
though we say that we have nearly 30
million hectares under irrigation, one should
not forgct that all this arca is not assured
ofirrigation facilities throughcu. the period
For example, our tubewells have, even if
they have the water, to depend upon the-
availability of powar, whether it is electri-
city or diesel, in order that, when water is
required, the wells can be energised Itisa
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fact and a.realityof the situation that there
has been shortage of power not only in our
country but it has become a world pheno-
menon as such. Universal shortage of
electricity has taken place and has been
felt, especially the shortage of diesel in our
country. I would not like to go into
the causes but the oil producing countries
had to take certdin steps due to certain
developments in internatonal politics. All
the same, Hon. Members are aware that
when it came to protect the agricultural
crops, electricity was staggered, even certain
industries had to stagger their supplies so
that we could divert electricity to the agri-
cultural sector for serving the tubewells.

Having provided irrigation facilitieg
it has become possible to introduce a new
method of agriculture in those areas depen-
ding on high yielding variety of seed and
application of fertiliser. When we apply
fertilisers, there is a danger of insects and
pests growing in larger number, So, appli-
cation of insecticide also becomes neces-
sary. For all these things, soil testing is
very important,and I quite appreciate the
anxiety of the Members that facilities for
soil testing should be provided- I have
discussed it with my officers. Last time,
when I was Minister in-charge of Agricul-
ture, I had suggested that we should make
such an arrangement where facilities for
soil testing might be made available to the
farmers, and it is a simple process. I we
encourage young men to take up soil tes-
ting as a profession, it will facilitate the
work of thefarmers anu they will not have
to run to the soil testing laboratories.
I think, in many cases, they do not know
where such facilities are available.  So,
we can give training for a few weeks to
a large number of Higher Secondary boys
or Inter-science boys and provide them
soil testing kits so that they can start
private practice in soil testing. After that,
they can go to the village, collect samples,
test them and give the results  to the
farmers. Where they find that it is more
complicated, then in those cases, they can
refer it to the laboratory and obtain the
result. I propose to introduce this scheme as
early as possible.

Having known the quality of the land,
it may be possible for a farmer himself
or for the Government agency to advise
him to go in for a particular crop. For
increasing agricultural production, it is
necessary to have a good quality of seeds,
So, 2 large number of farmers are also pur-
chasing new seeds. Sometimes complainty
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are heard from here and therc that the
seeds supplied are not as good asit was clai-
med to be. I have suggested to the State
Farms Corporationsand the National Seeds
Corporation to produce these seeds, as far
as possible, either of the States or of the
Clentre so that direct responsibility can be
placed upon the Government themselves.
It may take some time, but a beginning has
to be made.

So far asfertiliscrs one concerned arc, we
have been producing them. But, due to one
reason or other, we have not been able to
produce them upto the installed capaciiy.
This year, efforts were made to see that
whatever stock of fertilisers was availa-
ble reach the Staiesin timeand from there,
they should reach well in time to the
blocks.

Having done this the chances of black
marketing or complaint of non-availability
of fertilisers in the blocks were not there.
I 2m happy to say that complaints of non-
availability or of black-marketing have
not been heard this time. It is only be-
cause we followed vp to see that fertiliser
reaches the block from where the farmer
can take it.

The production this year is going to bhe
good so far as rabi crop is concerned. So
far as kharif crop is concerned, the House
is aware that the monsoon was indifferent
in cortain parts of the country. The condi-
tions in some of the States have been very
acute. Madhya Pradesh, Orissa, Tamil
Nadu, Gujaratand certain parts of Rajas-
than have suffered. The condition today in
Tamil Nadu is rather serious. As regards
Madhya Pradesh, it used to contribute a
substantial quantity of rice to the Central
Pool. The rice crop has been so adversely
affzcted that it has not becn possible for
Madhya Pradesh to contribute even a
single ounce to the Central Pool. Orissa
also used to contribute. Today, Orissa
sends their demand for rice to the Centre.
Occasionally, whenever we approached
Tami! Nadu, they were good enough to
contribute something to the Central Poo
to divert to Kerala. This has increased
pressure on us and, though ithasnot been
possible for us to supply rice to ti:em, we
have supplied nearly 70,000 tonnes of
wheat to Tamil Nadu and also to Orissa.
We have been supplying to Gujarat.
Test works have been carried on there.
About the principle of Centre-state share
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in the expenditure on  relief work, the
Finance Minister has made a statement.
No relief work has been permitted to suffer
for want of funds or on account of paucity
of funds. I am mentioning this because this
has made an impact on the allotment of
foud grains to thesc States and has also de-

pleted the prospect of the production  of
kharifcrop.

When we think of fuod in this country,
we primarily think of only cereals. Ob-
viously food is not  only cereal, We have
in the Food  department the fisheries,
we have the poultry and we have the ani-
mal husbandry 2nd it means that all these
departments are meant to supply such
food to our pcople which will provide
necessary nutrient for their sustenance and
growth. The practice  however in our

‘country is that everything else is meant to

help us to take more cereals.

When there is a meat preparation, a
Punjabi will say ““‘we will have more cha-
patis”; when there is a fish preparation,
Bengali will suy “sprepare more rice”:
If therc are good potatoes preparation, a
vegetarian will say “*we will have more
puris’.

W waT "wasl (ger) :ogar fa-
ara Fr ard wfgd o

SHRI JAGIIVAN RAM: Ifyou can

e:lcist on that, J have no objection at
all.

Now isituota fact that when you have
fish you require more rice?

SHRI RAMAVATAR SHASTRI (Pat-
na) : Whereare the fish? '

SHRI JAGJIVAN RAM:  In the sea.

SHRI SAMAR MUKHERJEE: Fish is
now selling at Rs. 14/- per kilo.

SHRI JAGJIVAN RAM: That is
because you refuse to take sea  fish.

What I am suggesting is that if we can
crient our food habits, any of our problems,
willbesimplified. Iamsaying this because
as you have now heard in the House about
production of potatoes, we have produced
a large quantity of potatoes. The potato
crop has been very good and it is produced
in several parts of the country. Previously
it was produced in only certain areas and
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not produced in other areas, and 8o it
was transported from one arta to another.
But fortunately, it has developed in all
areas. now. We have potatoes in larger
quantities and prices have fallen. 8o, when
we find that it cannot bie consumed in the
country, we will bave to  see that we find
some outlet for our potatoes so that our
farmers are not affected. And ITam glad to
inform the House that it has been possible
for us to find some export market for our
potatoes, As a matter of fact, some quan-
tity has been exported.

Similarly, about fisheries, we ore atta-
ching great importance to fisheris and
there is no difficulty in permitting the parties
so desirous and making foreign exchange
available to them on certam conditions
for importing fishing trawlers. .Asa matter
of fact, T may i1nform the Member who has
spoken about fisheries that all the licences,
or permits that have b en given have not
yet  been implemented. But we have no

jection to giving them to new partics.
So far as fisheriesare concerned, 1thasbeen
our policy to entourage them and to give
modern fishing boats to  fishermen's co-
operatives. In Kerala and Madras there
has bzen good progicss.

We attach equally great importance to
inland fisheries because we have several
exotic varietics of fish 1n our country and
they should nnt be permetted to hecoms
extimct. Therefore  we are developing our
inland fisheries  as well.

1 would not like to go 1nto detatls about
poultry, but we have undertaken on a large
scale the production of nulk, A Dairy
Corporation has b en established and they
arc going to open & large number of Dai-
ries in several parts of the country.
The Report in that., in certain areas, it
is a very happy development, the people
have b~gun to feel that there s surplus
of mikk. ...

AN HON. MEMBER: Where ?

SHRIJAGJIVAN RAM: In Punjab,
Gujarat and a partof Maharashtra. It js
not one arca. I have said, in crrtain areas.
And pressure is being  utlised on s to
see that it is consumed, If my friend takes
som® intercst, that situation can be created
in West Bengel also, Itis not very difieult;
3t cam be. And when I say that, I mean it.
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We are producting cross-breeds with hi
yielding oncs, so that it brmm*zwem-
cal for the farmers; it alio helps in provid-
ng emplwmcnt,quf-emplommt. toalarge
number of people. So, the progress in this
direction has been quite good and 1 think
that within the next three or four years
every part of the country can be served
with 1t8  requuirement of milk and milk
products. 1 am mentioning all these be-
cause all these, camulatively, provide the
necessary nutrient to our people.

I have menuoned about potato, Agri-
culture produces the raw materialy for
some of our very big industrics like textiles.
The production of cotton, espccjally long
and extra long staple, has been qGuite
sizeable this year 1n our country, and it
has created a problem for purchis- of 1t.
Complamnts have heen heard and they are
so that the millers are not purchasmg.
Even the Cotton Corporation hasvnoth en
so active 1n making purchascs {rom them.
Also the price offercd fur long staple cotton
1s regarded by the farmers a3 not i mane-
rative. We have b en anxious about that.
I am i a posution now to mmform the
House that we hive decided to export long
staple cotton.

AN HON. MUMBER- How much?

SHRI JAGJIVAN RAM: It will not
be in public intrest to dasclose  the quan-
tity. But wr hope that 1t will be possshle
toseni such quantity as woulld cnyure a
good price,

Jutr alsosometimes produces problems
for us, and we have provided the Jute
Corporation for purchasing jute and to
see that our farmers do not suffer n this
mattrr.

About fishing, some hon. Member has
suggested that we should go deep~r in the
sea. That question has been undertaken
with the int-raational body. ‘That deals
with that.

Hon. members have raised t'e question
of inter State river valley projects, minor
irrigation snd tubewells. T will g t a1l those
examined ; they will be brought to the nntice
of the Stat~ (overnments; and where it
concerns the Centre, we will sce what we
oaz do in the matier, But,as I hove seid
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generally our attention is going to be con-
centrated on all these three types of irri-
gation, so that conditions can be created in
the country that, even when the monsoon
is indifferent, we tan produce as much
foodgrains as will be required for the con-
sumption of our people.
=

A [ew months back wihen T took over
this Ministry, the situation was bleak
and dark . In this country and outside
an atmosphere was created that a large
numbar of people will become victims of
starvation.

SHRI NOORUI. IIUDA (Cacharj :
There have been a large number of star-
vation deaths.

SHRI JAGJIVAN RAM: Thatabo
contribates to that. [fyou arc saying that
that is there, perhaps you are interested
in creating that scare.

In foreign countrics, interested propa-
ganda was made with horrible photographs
about the conditions n this countrys

SHRI NOORUL HUDA: It isafact
that a large numbrr of people died of
starvation.

SHRI1 JAGJIVAN RAM: I willsuggest
to them, I+t themn qive hundred names with
their addeesses, and the date on which they
dird of st crvation, and also see whether on
that date, there was food stuck in that
area or not.

(Interruptions

Wt WA fas (Tomgran) ¢ aEme
qg & fr oY 7T W W, IRF W
qrar 1 a7 7 ? 9w ofar # & @
AU S LS 2 4

SHRI JAGJIVAN RAM: I agree
that even if the fuod stock is there, and the
man has not gnt the capacity to purchase,
he cannot purchase. But your complaint,
has always been to the Food Minister and

as Food Minister, I have to see whether
food was there or not.

ot wivae faw e A g W
Iy wed W & A? ar few fiw &
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oY woeltaw T F9E ¥ oW A9
37 & wm wY v g fr o A wrepw
grar =gy fa
_ Our country is a poor country. In normal
time many poeple do notget work and even
if they get work, they are exploited by
upper class people. Even in normal time,
they do not get nutritious food.

SHRINOORUL HUDA: Whois res-
ponsible ?

SHRI JAGJIVAN RAM: Every body
is responsible.

SHRI NOORUL HUDA:
Government whe is responsible.,

SHRI JAGJIVAN RAM: Do you think
that I should say things which are pala-
tabic to you unly. I have ty state facts,
what is the national position and what is
the reality of the situation.

Itis the

SHRI SAMAR MUKHERJEE: You
do not accept that there were starvation
deaths. You say that these were because of
mal-nutrition. This technical difference
isthere. This s the attitude of the Govern-
ment. The factis that people are dying
of starvation.

SHRI JAGJIVAN RAM: 1 am discuse
sing the food probli m and I will hold my-
self blame-worthy, if 1 find that no kind of
food was availabli. I cannot say that there
was not large scale  distress, There was
large scale distress, but that distress was
increased by indiscriminate  creation of
climate of shortage in the Country.

SHR1 INDRAJIT GUPTA (Alipore):
Itis done by the hoarders.

SHRI JAGJIVAN RAM:  Yes, yes,
by hoarders and political leaders also

SHRI NOORUL HUDA: Who are
in league with the Government? Who are
allowing the hoarders?

SHRI JAGJIVAN RAM: What Idid
you saw and even after that, you sce the
whole climate changed because the climate
of shortage changed.

SHRI DINEN BH ATTACHARYA (Si-
} : Whatof that? Thereisno
t in West Bengal even though
there is more production.
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SHRI JAGJIVAN RAM: Ifyoucannot
help it, what can we do? Every time if
you defer the production efforts, \e\{hat
will happen?  (Interruptions) Cerlainly
thereis no difference with regard to dea-
ling with the hoarders and profiteers,

SHRI SAMAR MUKHERJEE: You
are not dealing with the hoarders and in
Bongal there is no procurement though
the stocks arc there.

SHRI JAGJIVAN RAM: I wassay-
ing that after that the Government took
certain measures, and new confidence was
genzrated in the country among the con-
sumers. I will give a simple illustra-
tion. Qurs isa huge country. Ifa climate
of shortage is created and if every house-
wife retains say only 10 kg of food-
gains at least there are 12 crore families
that will amount to 12 lakh tonnes. from
the consumers market of you demobilisc
12 lakhs tonnes, the shortage is acute.

After this confidence was created,
that type of keeping something for the
worse day$ ceased. The steps taken by
the State Governments to  de-hoard
from the hoarders had itseffect and the
winter rains which were very favourable
for the rabi sowing, all these taken together,
made the situation less difficult then it was.
And who  can deny  that the availability
increased and the prices 2lso went dowg ?
‘They are facts. T do not say that eveything
has become satisfactory. I do not mean to
say that they should develop any sense
ol complacency. We have to eontinue the
efforts and that we are doing all these
days.

With the favourable copdition of wea-
ther, the reports from all zreas are that
the Rabi cropisvery good.

Friends have complained that there
ias been some diversion from  wheat.
1 may inform the Housc that if there is
any restriction of any type, it is only
on_wheatandrice.Sofaras other commg.
dities are concerned,there [s po restriction
or control either regarding the price or
regarding the movement,

I would notlike to take more time of the
House in going into the details of the
various cut motions and the points our
friends have raised. As I have said, I
will get all of them examined and take
iv up with the State Governments also if
the membersso desire. They may write to
me on any problém where they think it
is necessary to do that.

APRIL 15, 1975

D.G. (Min. of Agri, 256
& Irrig.), 1975-76 5

_SITIR'I DINEN BH ATTACHARYYA :
Water is not being supplied to the culti-
vators.

_SHRI JAGJIVAN RAM: It has been
given. Perhaps you have no information,

SHRI DIENEN BHATTACHARYYA :
It has not been given. That is why the
cultivators squatted on the railway track
as a protest measure, ’

_SHRI JAGJIVAN RAM: Wil you
listen to me? So far as water  from
Kendu Ghat is concerned it hes been
given.

SHRI DINEN BHATTACHARYYA -
It has not been given. Piease came with
me and I will show you. Only day before
vesterday I was there and I have seen.
So many farmers came to me complaining.
I come from that area.

SHRI JAGJIVAM RAM : You may
come from that area, but I have to go by
the words of the Chief Minister of West
Bengal.

SHRI NOORUL HUDA:

. He is not
telling the truth.

DR. HENRY AUSTIN (Ernakulam):
It is said that in the Nagarjunasagar the
project has been completed and there is so
much ofwaterin the reservoir but only
the canals are not there. The Andhra
Government, it is said, has said that if only
Rs. 50 crores can be allotted to the project,
they can undertake to provide adequate
supply of Mad to both  Tamil Nadu and
Kerzala.

SHRI JAGJIVAN RAM: Isitnotan
unnecessary intervention ? You have taken
all the schemes for the World Bank, von
have served vour purpose.

st oA um fmat () s
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SHRI JAGJIVAN RAM: AsIhave

pub"enw n{:nf” th;re have bet:: water dis-

»; en suggested that water
Should be made a Central subject. But
the hon. Member s aware that it can
bedone only when the State Governments
agree. I will be very happy about it, if the
hon. Member could utilise his services to
P 'rsuade State Governments to agree to
that, I will have no objection. Rather, it
is welcome. Certianly we welcome it.
But how can we amend Counstitution, unless
they agree? Thatis also a Constitutional
Problem. Irrigaton has been 1n the State
list and unless they agree, Constitution
cann 't b* amended. Whenever there 1n
dispute between States we try to find a
compromise and whenever it is found
that no Comprymisc or agreement  bet-
ween two or three States 1s possible as
the hon. Member  is aware, the dispute
isrefrrred to a tribunal. This s 2 t.me-
consuming process  Therefore 1 has been
my cflurt tosce that these water disputes
among the State Governments are resol-
ved amicably. Thereare disput: s between
West Bengal. Bihar and Orisva. between
Haryana and Punjab  betwren Haryana
and U.P. and Ryjssthan. brtween Guja-
rat, MMadhya Pradesh apd Maharashtra
and between Tomilnadu, K-orpataka and
Kerala. Tnsome cases 1t has heen posuible
o sucered; 1u some other cises there are
still hyrdies; but efforts  wre being made
T am hopeful that 1n many cases at may
be possible to achirve agrcement hetweey,
States conterned out of core
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Regarding sugar industry, <1 lain
conventions have prevailed  for long and
18 pot  possible to break them wathin a
year or two. Ithas been the practicein the
sugat factories that canc is supphed by
farmer s to sugar factorses und payment 15
made to them after sugar has been sold.
That has been the practice all slong And.
Idon"t know how this developed; (t has
developed. This year, the financ al accom-
modatior from the bank to the factor is was
on the basis of last year’s production of
sugar. This year, weather condition being
very favourable, the production of sugar-
cane has been larger with the result that
there is going to be larger sugar produc-
tion.

The margin moneys the Banks were
providiog to the sugar factories were not
adequate to pay the sugurcane prices.
The matter was taken up with the Finance
Ministry and the Reserve Bank. ‘1he

102 LYS/ND/75

D.G, (Min.<f | 258
& Irrig), 1978-76

Reserve Bank has agreed, on beingeatis-
fied by the factories, to p’rovidem‘llrger
accommodation to the sugar factories.
And, I think, to-day, theyareina position
to pay their arrears. The condition in
castern U.P. and Bihar is not so satisfac-
tory.

PROF. MADHU DANDAVATE
(Rajapur) : Why don't you nationalise the
sugar factories?

SHRI JAGJIVAN RAM: That s
different subject.

Thope the hon. Member is aware
that if the sugar factorics fail to give the
canc price, then the arrears of canc
price may be recovered from the sugar
factorics as arrears of land revenuc.

Then T come to the question of wheat”
So far as wheat 18 concerned we have
reverted to the position that existed a year
before last all along sincc 1066 or 1967.
In 1969 or 1070 1t was relaxed. The pro-
duction this year is going to be larger;
the productivity is going to be larger.
In the year 1g74-74, in spite of applica-
uon of fertilisers, the indifferent weather
condition was such the hon, Members are
aware that though the bulk was large. the
wright was Jiss, So, the farmer per unit got
b ss in quant ty than he wouldget, this year.
Thir one faict should be borne in mind.
‘Then, while fixing the price, the Agricul-
tural Prices Commission took into con-
sideration ali  the various factors that had
to be taken intn comsideration. After that
they recommended  the price for any par-
ticular commodity. All those factors have
been taken into conuderation by tham.
In mommndinﬁthr existing price of Rs.
105 per quintals. It was regarded by Gove-
rnment as a satisfactory pnce. There have
been demands, forincreasing this price, it is
but natural. Shri Shinde has given detailed
l\?liﬂabuul the rise in fertilisers price rate
of water supply and other things on which
I shall not go infw dg;ils. In view ufhthc
1 feelings for a higher price, perhaps
avernm:ntngwmﬂd have considered that
‘Allright, even if it is pot justified, on
merits some increase may be given.
But at time—the House will agree—
when there is a general downward trend
in prices and when it has beenpomble for
the Government to hold in _inflation. 't
would not have been desireble to add o
the price. We have therefore worked out a
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bonus scheme. The amount of bonus is to
be paid to the State Government for in-
ves in such developmental works as
will rimarily For the benefit of the
farmers. If the State Governments so
decide it may also be utilised for making
available to the farmers certain inputs
like fertilizers at concessional prices.
I think, this will be to the benefit of the
farmers and the State as well,

As regards the quantum, well,it depends
upon the quantity supplied as it is
on a graduated scale. In cascs where stipu-
lated quantity will be supplicd, it will be

y Rs. 4.75 per quintal, That is the
scheme we have worked out. That this
Government can be anti-kisan or anti-far-
mer, is beyond our imagination. The whole
base of the party to which this Govern-
ment belong is the rural peasantry.

The party to which I have the honour
to belong has all these years been working
for conciousaness and consolidation of the

try throughout the country, Whether
it is hig, medium, small or the marginal
farmer it has always been our endeavour
to work for their progress as it is our base.
‘We can never think of taking a step which
will be injurious to the interests of the
farmers in this country. The farmers m
our country have always beecn patriotic.
enever occasions have come we have
always found our farmers in the fore-
front of any patriotic or national cause.
I only wish that in society the farmers—
whether small or margipal — could have
invested with the honour and dig-
nit)_r, they deserve for feeding the whole
pation.

1 think, 8ir, I have covercd most of the
points. I will again express my thanks
to the Members who have participated in
the debate and who have made suggestions
which will be useful to the Government.
I will take this opportunity also, Sir, to
congratulaté our farmers throughout the
country for the magnificent work they have
done and in the willing way in which they
have adopted the mew scientific method
of production—whether it is foodgrains
or other a commoditics. I hope, Sir, the
House wil] pass the 5.

SOME HON. MEMBERS ; Sir,
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MR. DEPUTY SPEAKER: We have
far exceeded the allotted time. How muth
more you want. The Minister has also said
that the Members can write to him and he
will look into that and give a reply. Let
us move to the other subject.

Now, there are a number of cut motions
which were moved by the hon. Members,
Sarvashri Bhogendra  Jha, Ramavatar
Shastri, Kathamuthu, etc. I will put all the
out motions to the vote of the House.

All the cut motions were put and negatived

MR. DEPUTY SPEAKER: The ques-
tion is @

“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
fourth column of the Order Paper
be granted to the President fo
complete thc Sums necessary  to
defray the charges that will come in
course of payment during the year
ending the gist day of March,
1976, 1n respect of the heads of
demands entered in the %econd colu-
mn thereof against Demands Nos.
1 to 10 relating to the Ministry of
Agriculture and Irrigation”

The motion was adopted.

[ The motions for Demands for Grants
which were adopted by the Lok Sabha, are
produced below—Fd.]

Demaxp No. 1—DrPARTMENT OF AGRI-
CULTURE

“Thatasum not exceeding Rs, 1,51,61000
on Revenue Account be granted to the
President to complete the sum nccessary
todefiay the chargeswhich will come in
course of payment during the year ending
the 318t Mardly, 1676 in respect of +De-
partment of Agriculture.”

Dzuanp No. 2—AGRICULTURE

“That & sum not exceeding Re.
47,35;,_0,004111’ on Rem?ﬁ, Account and n::.l
excecding Rs. 9,24,29,06,000 on Capi
Account be gra::? d ?n the Presigdert to
complete the sum necessary to dehay the
charges which will come in  course of
payment during the year endirg the gust
day of March, 1976 in respect of
F A&f’ebltm..” &
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DEMARD No. 3—Fisaenis

“ That a fum not exceeding Ra.
6,75.42,000 on Revenue Account and
not ¢ . 1,14,78,000 on Capitaj
Account be granted to the President to
campletet]-fe sum neccssary to defray the
<hargeswhich will come in course of pay-
ment during the year ending the 315t day
of March, 1976 in respectofFisheries.”

DEMAND No. 4—Anmdar, HUsBANDRY AnD
Damry DeveropMenr,

“That a sum not exceedi .
25,65,12,000 on Revenue Armnugt al:;:l
not exceeding Rs. 2,66,38,000 on Capital
Account be granted to the President to
complctethe sum necessary to defray the
charges wl:lich_ will come in course of
payment during the year ending the 318
dayofMarch, 1976, in rcapcct% 'Anlgmf
Hisbandry and Daity Development.”

Dezmanp No, 5— Forest

“That a sum not exceeding Rs.
6,94,76,000 on Revenue Account and not
exceeding Rs. 1,14.92,000 on Capital Acc-
ount be granted to the President 10 com-
plete the sum necessary to defray the char.
g¢s which will come in course of payment
during the year ending the jistday of
March, 1976 in respect of ‘Forest’’”

Demanp No. 6—DePARTMENT oF Foop

“That a sum not exceedi .
2,38.29,62.900 on Revenue Accuu?ast‘alr{:i
not exceeding Rs. 7,79,61,000 on Capital
Account be granted to the  President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st
day of Marcl,, 1976 in respect of ‘De.
partment of Food',’

Deuanp No. 7 DepARTMENT Op RuRar
DEvVELOPMENT.

“That a  sum notexceediug Rs.
48,61,46,000 on Revenue Account and
not exceeding Rs. 5,00,23,000 on Capital
Account be granted to the President to
completethe sum necessary to defray the
charges which will come in cowise of pay-
meut during the year ending the 318t day
of March, 1976 in respect of ‘Department
of Rural Development’”

Demanp No. 8--DerarTMENT OF AGRI
ourTuRAL Resmancu Anp EpucaTion,

“That a wam not exceeding Rs.
8,683,000 an Revenu¢ Account be granted
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to the President to te Lhe smwm
necesbary to defray the charges which wily
come in course of ‘Eymmt during the

year ending the 31stday of March, 1976
in respect of ‘Department of Agricultural
Research and Education.”

Dexanp No. g—Pavuents To INpiam
Councit. or AGRICULTURAL REsEARCH.

“That a sum not cxceeding Rs-
32,79,99,000 on  Revenue Account be
granted to the President to complete
the sum necessdry to defray the charges
which will ccme in course of payment
during the year ending the 315t day of
March, 1976 1n respect of ‘Payments to
Indian Councilof Agricultural Research”.”

DeMArD No. 10—~TIEPARTMENT OF IRRIGA-
TION.

“That a sum not exceeding Rs.
10,50.31.000 on Revenue Account and
notexceeding Rs. 3,71,35.000 on Capital
Account be grauted to the Pres.dent 1o
complete the sum necessary to defiay the
charges which will come in course of
payment during the year endirg the 315t
day of March, 1976 in respect of ‘De-

LI

partmentof Irrigaticn’.

R

14 .48 hrs.
MmNSTRY 0F EXTERNAL AFFAIRS

MR. DEPUTY SPEAKER: The House
will now take up discussiun and voting
on Demand No. 30 relating to the Minis-
try of Exten al Affairsfor whicl: six hours
have been alotted.

Hon. Mecmbers present in the House
who desire to move their cut motions may
send slips tothe Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to move.

Deuanp No. 30—MiNsTRY OF EXTERNAL
AFFAIRS.

MR. DEPUTY SPEAKER : Motion
moved :

«Thay asum not exceeding Rs.
82,72,58, 000 on Revenue Account and
not exceeding Rs. 25,25.00,000 ¢ n Capital
Account be granted to the President
TO COMPLETE the sum neccssary to
defeay the chargeswhich will come in co.
urse of payment during the year ending
the 3tst day of March, 1976, in respert
of ‘Ministry of External Affairy’.”



263 D. G. (Min, of
Exlm(mh 197576

MSHRI N% Hl.sn‘)AI {l(l}:ﬁh;:;m
r. Deput s Sir, I 3

my speech yb taking first of all, the
proposition which I believe had been
discussed during the [ast 26 or 27 Yycars
of cur Indercndhnce, The first proposi-
tion which I want tostateis, the foreign
policy of any country esscntially reflects
the domestic policy of that nation or
country. Siv, unless, in today’s world,
a country can stand on her own, stabiluse
her economy and show rapid industrial
development and reduce her dependence
on other foreign countries, specially
imperialist countries to the bare mini-
mum, that country, necessarily Sir, cannot
follow a consistently anti imperialist and
progressive policy.

Secondly, Sir, I would like vo state
that it is about, seventy ycars sinct
Lenin proponded his theory on imperial;sm.
It was clear from  our meny ycars ol
struggle against British imperialism and
also the struggles beingwagedby thepeo-
ple of Viet Nam, Combodia and by other
peopleagainst imperialism. thatin certain
aspects, may be here and there. mmperia-
lism wight have changed its tactics, but
the essence of inuperialist strategy, the
essence of imperialist plan to subjugate
other people,  to exploit the dependent
and subordinate poeple, to exploit the
under developed  economics of  mam
countries remainstl.c same. Sur,itis very
strange thateven after recent revelations
of American  intelligenc agencv, the
notorious CIA. their machinations in
Cuba, Gautemala, Chile, Bangladesh
and Portugaland also their revelationsthe
latest of which clearay siated that the
Cl1A was also actively engagedin assassin-
ating popular natioralleaders of various
countries in the world, cven in spite of
the fact that during 1971, the American
Scventh Fleer had come very near the
Indian Ocean threatening the peace
and tranquality of our country, even
after that, the External Affairs Minister
and the Government of India wond like to
make us believe that thereis noconflict
of interest between India and the
U. 8. A. I will come to this later, But
now we are discussing the foreign policy
of our country against the of
the sweeping victories of the Ngtiona]
Ifil:hm“!?% Forcesin Viethll:l h:nd GuI:}-
ia, imperintism, world’s
gendarmes, is receiving |
and defeat at the hands of the national
forces. The people of Vietnam aund
Cambodia have achieved brillian military
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and political victaries. In  Cembadia
the Lon Nol Government have already
fiedand in Bouth Vietpam the
duf"'l'l;lfo:th:mme is wu}s 80 the

machinations ial;
are numbered. ° =

Thereisa gwwi::f realisation and unity
among under developed  countries to
resist imperialist pressume  of thruwing the
burden of their economic crisis ¢n to the
shoulders of other dependent and less deve-
loped and vnder developed cuntrics. Even
now, in spite of these scries of defects
which are being inflicted on American
imperialism. they have not given up the
icy of imposing neo colonialism aud
colonialism on other countries. What
is our experience in thelast 18-go years?
The latest one is the Bangladesh struggle.
During that strugglein 1971 andin the
early pait of 1972, we had scen  that
American imperliaism tiied its begt to
crush and suppress 1he national liberation
movemey,t. t had come into  the
Indian Otean with its Seventh Ylect
which was a flagrant violation of all
juternational rules and canons of law,

15 hrs.

Recently welaveseenthatthe TU. S, A,
has resumed arms supplics to Pakistan as
artof itsgrand strategy to cicate buses
in the West Asian region togethet with
the one at Diego Gawsia.  Thi» process
of arms supplies to Pakista), and therr
machinations and the usc of Dicgo Gaisia
as a mibtary basc is tlucatenug the
peace and {reedom of all pegples in Asia
and Affifca who arc fighting their reacti-
omary rulers and imperial is ths patrans.
The UdS arms supply to Pakistan, let
it be noted very clearly-tlus House has
already discussed it is directed against the
sociplist counties who are thee best friends
of the tolonial. dependent and  anti-
imperialist peoples of the world. The aims
n;_pply to Pakistan and the esiablishment
of Diego Garsia as a basc arc meant tu
createtension in the Indian subcomtinent
and embitter the relations between Bangla-
desh, Indin and Pakistan. It was truly
said in thas House that the American
decision has dealt & heavy blow to the
process of normalisation.

‘We are surc that the Us

ment to get closer to the t camp
in matters of policy and taken the
relations of fri and amity with the
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ﬁ'ol:xtak thei:;iti;:iwto have normal
reala p with the people’s Republic
of Chima. would alsp try to foi;uce us
abandon the element of anti-imperialism
which is now displayed to words west
Asian, African and other people’s struggles.
This is possible because even now we are

l:;l‘nbo%rin illusions  about Ameri-
Aid. We are more and more depen-
dent upon Britsh and Americap

impeviglism  aid. What is our attitude
during the last 28 years ? we have discussed
tlu:_m; issues in Parliament. Our Foreign
Minister and our Prime Minister had ci!e-
clared again and again that we were up
against imperialism and it its tactics. But
in realivy we find ourselves more and more
dependent upon US imperialism. The
feport here says:

"It way generally recognised in both
countries that in +iew of their demo-
cratic traditions and absence of any
conflict of national interests there was
considerable scope for devolopment
of relations on the basis of equality
and mutual respeet and understand.”™

After the experience of so many years of
British and .mr-rlcan rmpcrialrs;y;, their
tactics in owr ¢ountrv, n Bangladesh, in
Viet Nam, imn Cambodia and China and
Guatemela and other  cauntrics, this is
what they say. The stark reality has come
up in the addendum and the ();uwmmcnt
of India had to admit : **That the hope-
ful trends w Indo-U.S Relations n 1974
were clouded by the American decision
to reverse the ten year old aims p.licy
twords the sub-continent.”

Weare aarprised  that our  present
Foreign Minister and his predecessor were
nurturing hopes of ¢stablishing mature and
stable relationship with the United States
inspite of the nefarious role of the im-
perialism afl over the world. Itis not at
A1y usible for a dependent country like
ours,

Indiaisthesecond largestcountry in the
world. Apait from the very size of this
country, we have a glorioustradition  of
anti-impeiialism. During the days of the
Spanish Civil War, Pandit Nchruraised
thebanner of auti-inperialismin this «mum-
try. Inspite otsuch traditions,we could not
play a decisiverole in the struggle against
imaecialism, colonialism and neocolonia-
lisn bscawse economically we are depen-
dent upon imperialist cour trics and
monopaly canitalistloan. Mere expres-
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sion of regret at the esablishment of a
military base at Diego Garcia and at the
US armssupply to Pakistan is noten .
1 would pointedly ask the Foreign
Minister: Are you prepared to work out
your economic and political policies as
to be in a position to dispense with
American aid? The reply would be: no.

In September 1978, it was decided to
fully recognise the Govesnment of Natio-
nal Union of Combodia and also the Pro-
visionol Revolutionary Government of
South Viet Nam. But even this report sta-
tes that “the situation in Combodia conti-
nues to be fluid”. Only a few weeks back
they prepared this report. Does it still co-
ntinue to be Auid? Now, of course, after a
long thinking, when Lon Noc has already
fled the contry, the Government of India
has deaded to recognise the National
Union of Combodia. But even now after
one and a half year we have not been able
to accord full recognition to the Provisio-
nal Revolutionary Government of South
Viet Nam.

1 should like 10 ask the Government
whether 1t would like 1o be the last 1o re-
cognise the P R. G. of South Viet Nam.
Why don't you give them recognition?
Here imperialism wants to interfere and
President Ford 1s askmg for aid of 322 mu-
llion dollars from the Congress. But who
sabotaged and nulified the provimons of
Paris Agreements? Antics of Thieu puppet
regime are well know. They have organised
raids to grab the territory under PRG co-
ntrol. They have orgamsed air raids in
areas deep mside the terutory of PRG.
They have refused to release two lakhs of
political prisoners withm 9o days as pro-
vided for m the Paris Agreement. Fuither
they have detained 60.000 peyple during
the last two years and at leastusoue
U.S. military personnel m civiljai disguise
arestill operatme m South Viet Nam
and there ts cor tinuous arms supply by
U.S. to [hieu cligue, Sir, I sugerst to
the Prime \Mmister to ask the representa-
tives of puppet Thicu  regime leave vur
soil and to recognise the PR of South
Viet Nam immediately,

Whatis the role of U. S, Imperialism
inSonth Kotea ? They aiepaprtuating
barbarous hostite acts agairst  DPRK.
They are aggravating tension to prre
petuate division of Korea aud in_spite of
all thesethingsand in _spite ufthe fact
thatthe other day 8 patriotsinchuding two
journalists weie done to death and were
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exccuted in South Korea, thereis no
condemnation by the Government of
India, Not only that, The External
Affairs Manister had ﬁnid a visit to South
Korea ony last year thus allowing the fair
name of our country to be sullied. In the
Middle East we have made our position
very clear thatthe U. 8.  Imperialism is
still conspiring to pressurize Arab coun-
tries, Isracl should vacate aggression and
restore therights of Palestinians, I should
ask: Can Israel defy U. N. resolution
without the connivance of the U. S, A, ?
There isa coup in Chileanditisthe result
of the C.1. A, activities

Sir, a Committce ofgroup of 20 eminent
persons were appointed by the U. N
Secretary-General tostudy the role of
multi national corporations and their
impact on development spcially vn de-
veloping countries and to submit recom-
mendations for appropriate international
action. What was the result ? The Ex-
ternal Affairs Ministry reportsaysthat
*the report also concluded that, while the
role of transnational corporations was
mainly economic in  character and n.
fluence, the non-economic impact wag
frequently as importantas or even more
important than the eronomic impact,
The Report unequivocally condemned
subversive political intervention on the
part of the transnational corporations in
the affairs of the host countries.  Even
after this, in this country our Prime
Minister, Finance Minister and others
do not condem the activities of mulii-
national corporations;, on the other
hand, they are welcoming the inflow
of aid from  m \lti-national corporations.

I will gnotefrom today's TIMES OF
INDIA which conainsan articleaboutthe
situation in Vietnam:

“The novelty in the methods to
achieve U. 8. oYjectives (opsisted of
three elements. There would be President
Thieu's mercencrary armics, equipped
with American weapons and trained and
directed by U. S, military personnel,
most often in civilian disguise, There
would be the ‘deterrence’ of preponder-
ant U. 8. forces—some off shore with the
Sevénth  Fleet and  others lurking in
Pacific Island bases, in the Philippine,
in 1hailand to which the U. 8. air opera-
tional command for South Viet Nam had
been shilted, and furthér back in Talwan
aud Japan. Backing all these would be the
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nuclear weaponry tointimidatethe PRG
and the North Vietnamese,

According to the data compiled by the
Pm,fro:: N&vm:er 1972 to]u!::’ﬁ:ry
1973 when e Paris agreement wag
si's_'md, the U. 8, sh 652 planes
of various types (260 ﬂ%oter pfl.nel, goo
helicopte1s, 32 C-1308, 60 reconnaissance
planes. ...

MR. DEPUTY-SPEAKER : Why read
it? I am surc the Minister has read that
article. I have read it.

SHRI NOORUL HUDA : This indi-
cates the depthof the crisis in Vietnam, I
say with all humility on behalfof our
party thatunless we reduceour depende-
nceon American aid and multinational
corporations, our Governnent cannotfollow
consistently  an anti,imperialist jolicy
1 wouldask the Government immﬂliatc!y
to recognise the Provisional Revolutionary
Government of South Viectnam and also
ask the Americans to withdraw all
their armies from South Korea, South
Vietnam and Cambodia.

SHRI Ii. N. MUKHERJEE (Calcutta-
North East) -1 begtomove :

“That the demand under the Head
Ministrv  of Extenral Affabs be
reducedioRe, 1.,

[Fialure ta have full diplematic 1ela-
tions with the Provisional Revolu-
tionary Government of South
Victram, (17)]

“That «Le demand under the Head
Ministry  of Exterral Aflasry
reduted to Re, ¢, 7

[Failure to cvolve ways and means of
defeating U. 8. blackmail and blusyer
which threatens the peace.  freedom
and security of Asia. (18)]

“That the demand under the Head
Ministry  of External  Affairs be
reduced by Rs 100"

[Need of wotking out positive measures
tocounter U.S. hegemonistic scheme
in the Indian Ocean region. (19)]

““That the demay d under the Heads
Ministry of Extenral Aflairs be
reduced by Rs. you.”

{Urgency of friendly settlement with
Bangladesh over Farakia waters, sea
boundary demarcation and other
issues, (20))
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“That the demand under the Head
Ministry of External  Affairs be
reduced by Rs, 100.”

[Rensons for rently  unconscion-
able increase in Discretionary Expen-
diture, (21)].

“That the demand under the Head
Ministry of External  Affairs be
reduced by Rs. 100.”.

[Necessity of toning up foreign policy
nlanning  and implementation
mechanismsin the Ministry. (22)]

“That the demand under the Head
Ministry of External  Affairs he
reduced by Rs. 100"

[Indias’ policy about imperialist func-
tioning through multi-national
corporations. (23)].

"'{h?t the demand under the Head
Ministry of External Affairs be
reduced by Rs. 100.”

[Feasibility of postive steps towards
Asian Security and pracr. (245].

SHRI RAMAVATAR
(Patna) : I beg to move:

t¢That the demand under the head
Ministry of External Affairs be
reduced to Re. 17,

{Invrdinate delay in recognising the
Provisional Revolutionary  Govern-
ment of South  Vietnam (25°].

“That the demand under the head
Ministry of External Affairs be
reduced to Re, 1",

SHASTRI

[Need to stromgly cordemu the UL 8.
intervention in South Vietuam (26 ]

“That the dumand under the head
Ministry of Externd  Affairs b
reduced to Re. 1™,

{Need to demand w.thdrawal of 25090

Awmcrican  military  advisers from
South Vietnam and tostop supply
of U.S. arms to the puppet Govern-
ment there (27)].

““That the demand under the head
Ministsy of External  Affairs be
to Re. 1™,

[N=ed 3o start jaint sction with ditto-
ral countries for the removal of Ameri-
can base at Deigo Garcia (28)].
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“That the demand under the head
Ministry of External Affairs de
reduced to Re, 1.,

Failure to get Hindi recognised as
anguage in the U. N. (29)].
*“That the demand undecr the head

Ministry of External Affairs be
reduced to Re. 1™,

Need to post only such persons in our
fissions abroad as have firm faith
in our foreign policy (30)].

SHRI P. G. MAVALANKAR (Ah-

medabad) : I beg tomove :

“That the demand under the Head
Ministry  of External Affairs be
reduced toRe, 1.

[Fialure to formulate and implement
a good, vigorous and imginative policy
ofachieving unity and understanding
among the countrics of Asia. (31)]

“That the demand under the Head
Ministry  of External Affairs be
reduced to Re. 1.

[Fialure to reorient drastica ly end
realistically the patiern ofdiplomatic
missions and relaticns of India, with
various countrics all over the world.
(32°]

“That the demand under the Head
Ministry of External  Affairs be
reduced to Re. 1. ™'

{Failure to shape a sensible, bold and
sound foreign policy which would be
genuinely  pro-India,  promoting
the best interests and  ideals of the
nation. {33)1:

“That the demand under the Head
Ministry of  External Afairs
be reduced to Re. 1.7,

[Failure to pursue atrl.!h" non-aligned
approach and asimilar linc of speeches
and actions at the United Nations
in particular. and at various inter-
national conferences and gatherings
in general, (34) 1.

“That the demand under the Head
Ministry of External  Affairs  be
reduced by Rs. 100.”
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[Need for a sustrined effortat persusd-
ing member nations of the U. N. to ac-
cept Hindi as and additional language
for all official porposes in the word
body, (35) - *

““That the demand under the Head
Ministry of Extcenal Affhirs be
reduced by Rs. 100.".

[Need for effecting large economices in
the establishmentand running of our
dipolmatic missions abroad. (36)].

“That the demand under the Head
Ministry of External Affairs be
reduced by Rs. 100".

(Need for sending well-equipped,
enlightened  and knowledgrg;(lje
persons at the UL N.  and other world
agencies annual meets and special
sittings. (37)].

"'I_'h'at the demand under the Head
Ministry of Eaternal Affairs be
reduced by Rs. 100.”

[Need for yimproving the standards of
efficiency and servicr at our Embassies
and Mussions abroad, particulaly
In regard t» extending all necessay
courtesy assistance and guidance to
visiting Indians and tounsts. (38'].

“That the demand under the Head
Mimstry of External  Affuirs be
redured by Rs. 100.”.

[Need for improving India’s relationy
with the developing new nations in
Africaand Latin  Awmerica. (gg)].

“'I'hfu the demand under the Head
Ministry of Exernal  Affairs b
reduced by Rs. 100

[Need for a fresh, 1necaningful and
courageous initiative at breaking the
long drawn out statemate in Sino-
Indian relations. (40)].

“That the demand under the Head
Ministry of External Afairs be
reduced by Rs. 100.”.

[Need for a prompt and purposeful
action at building up sound Indo-
Amrrican understanding and frined-
ship, so that the relations beaween the
two pooples arc strengthened and the

nistrations in the two countries
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are better able to inform and under-
stand each other. (41)}

“That the demand under the Head
Ministry of External Affairs be
reduced by Rs. 100.”".

[Need for a constant vigilance and en-
deavour at keeping the Indian Ocean
free from any military, strategic
or allied considerations by the Big and
Super Powers. (42)].

*“That the demand under the Head
Mmstry of External Affairs  be
reduced by Rs. 100.°.

[Necessity for a thorough overhaul in
the functioning of the  Ministry of
External Affaiis. (43)]-

*“That the demand under  the Head
Mmstry of External Affairs be

reduced by Rs. 100.”,

[Need forrestricting the amourt to be
spcut under the rategory of Distreti-
Expenditure 144)]

anary
“That the demand under the Head
Ministrv  of External  Affaire be

reduced by Rs. 100 ™

[Need lor a grater and betier mmuative
and effort by Indha for suengthening
the Gommonwealth of Nations. 145:]-

sI'hat the demand under the Head
Ministry  of Lxternal  Affairs Le
iedured by Rs. 100.”.

[Need for removing the uncertain-
ties and for improving the lot of Indian
Nationals who wrre and some sull are
hving in the various newly  irdeprn-
dent conntries of  Africa. (46,].

[ hat the demand under the Head
Ministry  of External Affairs be
reduced by Rs. 100",

[Need for toning up the planning re-
srarch and study divisions in  the
Ministry of External Affairs. (47))-

*1hat the demand under the Head
Ministry of Esternal  Affluirs be
reduced by Rs. 100",

[Nerd for a sane and a balanced appr-
oach regarding invitations and arrange-
ments for welcoming state dignatories
from various countries of the world.

(48)]. )
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“That the demand under the Head
Ministry of External Affairs be
reduced by Rs. 100.”.

[Need for good, friendly relations
particularly with close neighbours
like Bangladesh, Nepal, $ri  Lanka.
Afghanistan and Pakistan. (49)]-

“That the demand undrr the Head
Ministry of External Affairs be
reduced by Rs. 100™.

[Need for a reappraisal of [India’s
effective role in  the  non-aligned
nations. (50)].

MR. DEPUTY SPEAKER: The rcut
motions are also before the House.

SHRIDINESH SINGH (Paratapgarh):
Sir, itis heartening to see that after a lapse
of two yrars, the House has found time to
disucss India’s foreign relations.

SHRI SHYAMNANDAN MISHRA
(Begusarai) @ He as olso speaking on 2
special commission now.

SHRI DINESH SINGILI: This battle
of Asian freedom  that had begun  at
the turn of the century !5 now toming to
an epd. I think this would be an appro-
priate moment for us to takr note of the
fact that a rew Asia with ull s
impications is coming up. I say  this
particularly in relotion  to the heroic
struggle for nde pondence of the peaple of
Viempam and in fact, of the people of
Indo-China  a% a whale. Uhe  peaple of
Vittnam had to faee pot only a colonal
country but  the wld’s  Lrgrests
military power. In dning %o, they won
the respect of the world and it is mattrr of
yreat pride for all of us, bocause ther
struggle symbolisrs not ouly the  inde-
pendence of Victarm  but the indepemde-
nce of Asia and the cmergence of o new
Asian personality which can re ist loree,
however strongly and willfully it ni'ght
have been used. Therefore, 1 take thos
opporturity  of speaking in this  House
to pay my homage to the peuple of Viet-
nam and in fact to all others who have
made the supreme sacrifice, so that we mav
be able to live in freedom and  digrity.
Sir, all of usin Asia fought our battle
for in'ependence in different ways. Under
the great lodership of Mahatma Gandhi,
weevplved a non-violent pattern; others
dealing with different powtss had to ficht
differently. But the focusofall our effort
was  gaindt dolonialism, because it was
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colonialism which manifested itself in
diﬂ'ereit ways. "l;};crehwu a dtiirect oolunwnl
rule which we t in__this country;
there was indirc:t‘." colonial ~rule which
the people of Victnam were fighting. In
its new garb colonialism has, in places,
emerged though Local Governments,
stooges of foreign powers, and it has been
estab’ished that foreign powers vlvxll not
be able to have client State in Asia; that
they will not be able to run affairs m'
Asia indirectly through their ntoag';.
and thatis why, pasticulatly, we ouglt
to take note of what has happfpt’d . n
Vietnam and what is happening in Vict
nam because, to my minds it r_mrks l.‘he
end of the client-State-rlation ship, which
the colopial powers had cstablished in
this part of the world. I draw the aticntion
of the House to the client b{am because
we ourselves suffer from a neighbour who
}as tended to be a Chient State ofa fueign
power since 1ts own indtpenden<® and
in dealing with 1t we shall have bfl‘ar
in mind that we have to go to the peop €
we have to persuade the people to a_ppr’t-
ciate that a chpct status would impY
foreign domination and orly then '\:“
shall he able to make adjusiments w.tbe
them hecause threpe will  have to i
adjustinepts between twn free  peoples
Bul in relation to the point that T was
making, I would wish to draw t_hc atten-
tion of the House to the continuing ba_ltle
that goes on in Asia and that 13 aginst
economie rxploitation. It would br mterest=
g to reacall that out of the 333 mem-
ber-Siaics of the United Nations. 103
are the develop.ng countrics And f you
tike away social,st counuics from the
others, then only a handful of count ics
in the world today have cornered the
wealth  of the entre werld, Tt i> ime
portant to ralise that in order to corncT
the wealth  of the world, they have
attempted to dominate this world thrt:ug};
nulitary  power,  through cconomic
powcr and at times rven through (‘llllll:l al
eftorts. Fortynately for us, we atf .:’
country with tremendousraw mntenalTn
alsg a country which has the wor d’s
third largesttechnological man-power and,
thevefore, a tremendous pms:_bthr)' exists
in this country for harnessing the raw
materials thatwe have and also .fm‘ working
together with countrics n  Asia  to gIve
a new lead against the war of exploitation
thatstill goeson. [ am personally happy
that there is a much _greater £Conmic con,
tentin the conduct of our for atio
and it is particuarly heartening o se¢
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Finance Minister as the head of the Ministr?
of Ex_temgl Aflnirs so that he is atl;‘let:o
cqmbme. his knowledge of financial matters
with d:plonw:y_ to enblc India to play
a greater role in  bringing  about cco-
nomic development in the developing
countries. And Isay this with the back-
ground of what 1 saiq earlier that India
with its raw materials and with it third
largest technological man-power has a
tremendous possibility to  assist other
developing countries.

Also the tendency that we have deve.
lopcd, to look up to the developed coun-
tries as the sole source from which techno-
logical information can come, has to be-
broken. We have ourscles, together with
our friends, also to go in to 1€scarch which
has enabled the richer powers at the moment
to receive the technological know-how.
Wpatever wt do, Sir, we have to bear in
mind that greater emphasis has to be on
Asian aflairs, that we are a part of Asia,
that we are strategically situated in ‘Asia,
that we command the largest portion of
the Indian Ocran and are in the middle
of the routes, the sea lines that go through
the Indian Ocean. Therefore, from the
Poiats of view of raw material, technologi-
cal know-how, manpower as also geo-
8raphical situation , wehave an advantage
that few countries enjoy; but this adv-
antage has to be turned for collective bene-
fit, Wijal has bren lacking m Asia is a
collective organization for the development
of Asian countries. You will be surpiised
o hear, Mr. Deputy Speaker, that there
s bardly an Asian orgamzation worth
its name, cither poltical,  economic or
even  cultural. We did make an  cffort to
get together into whar was to b known as
the Asjan  Council of Minsters; but 1
am afraid it 1s now practicaly dead asa
dooby, It is this emphass that we have to
re-Greate; we have to give a feelnug to the
N}m couniries that here is  another
Asian country, capabe and willing to
assistin the larger development of ‘“Asia.
And I speak of development in  Asia in
no parochial sensc. I am not saying that
Asia should be built up 2qainst Eurape,
against Africa or against others; but
that vur primary respoasibility,—historical,
goographic and strategic 1s to develop
the areas surfounding us; and therefore,
we have inevitably to place greater em-
%.am on  the development of  Asia.

nfortunately, our outlook is still Enropean
fo Western -oriented. Our main Missions
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are in Western countries, Gur tours ar®
usually to Western countries; and th®
general orientation of our serviee is also
towards the Western countries. It has
been my hope that it would be possible
for us to develop a sens of Asian identity
in the conduct of our external relations;
and I hope that the Foreign Minister
will be able to make apositive contribu-
tion in this direction.

SHRI SHYAMANANDAN MISHRA
(Begusarai): But ecven the Indian
identity in external affairsis completely lost
now. Where do you matter ?

SHRI DINESH SINGH: What we have
to project Mr.  Deputy Speaker, is
cooperative identity and not a nati
identity in international affrairs, which
does not mean (Interruploins) that we
become oblivious of our national int-rests;
but our national intercsts will have to
be welded together with the national int-
erests of other countrics,to evolve a com-
mon approach. Unless we do that, there will
be a tendency for a large and potential
country like India to turn chauvinistic
and inward looking and that is why 1 have
not attempted to emphasise the national
identity. The image. as the hon. Member
would racall, which we collectively
helped to build, was that of Tudia as a
part of the Afro-Asian solidanty.

As 1 wassaying, it1s peeessary for us to
evolve Asian  organisations for mutual
devclopment. In this context, 1 would like
to say that what is happening in  West
Asia is of gicat importance to us. The
new wealth  that the West Astan  coun-
trirs are acquiring out of the sale procceds
of their il is b=ing diserted for investment
into the developed society. into  the
countrics which o not need exterpal
capital for their own development. I am
conscious of the effort that the Foreign
Minister and the Government have made
totry to divert some of this for
developmentin the developing Countrics
and 1 would urge upon him to ust his
influance tostrengthen this move. In fact
I would go so fur as to suggest 1o him that
he takes the initiative in cstablishing an
Asian ative codeavour, in  which
thess funds could be used. This would be
natural because of the  inter-dependence
that Asian countries have on _one another.
Otherwise, the difficulty is that West
Asia may get is olated from the maipstream
of Asian thought, which will permit the
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outside to put direct pressure on the
est Asian countries. The dangers of war
in West Asia are not to be taken lightly.
Therfore, thier security lies not only in
the assertion of their own power, or
the build up of their own power, which
can not be done in such a short time, but
by bringing together the Asian consious-
nessin their defence. And that consious-
ness can come to their defence only if there
is a cooperative effort. If, as developing
countries, we suffer greatly by the im-
balance that has been created by the rise
in ofl prices, then the Asian solidarity
is we ed. Therefore, there should be
a consicous cffort to try to put together
those newly-generated  resources into the
development of the Asian region.

There was a time when India’s voice
was the voice which was greatly valued
in the councils of the world. T can sce
my hon. friend, Shri Mishra, agrecing
with me. Byt 1 am not going lu say in
the next septence what he would have liked
me to say; or, my be, atthe cend of
it he may not agrec. I am not saying
that the power behind  India’s voice has
been weakened. In fatts the power behind
India's voice has been strengthened. 1
gave the example of our econumic poten-
tial, I gave the example of our technolgical
potential. We have made great strides in
developing nuc'ear energy  for peaceful
purposes and we have made tremendous
development in the  industtial complex
of this country.

SHRI SHYAMANANDAN MISHRA :
No addition to the economic assistance
recently.

SHRI DINESH SINGH: When one
talks of a country's exterual relations
one does not think in terms of one or two

rs, specialiy those years when the entire
Z:‘onom{:irdr}r may have beeniadifficulty,
but one thinks of trends which will inevi-
tably produce certain results.

1 tried to mention carlie: that Tndia
does not only have the potential but has
also made a demonstration of its technu-
logical progress. Therefore, it hasgencrated
termendous potential. But 1 referred w
the question of India's voice in the
councils of thn!vmrld withh tadp;;uuctﬂar
point in mind. I recognise that diplomecy,
silent diplomacy is of t value. I am
conscious of the fact that at times it beco-
mes nocestary fov & couniry to take a low
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key posture; but a low key ure at a
time when tremendous activity is taking
place around one is not necessarily produ-
ctive. And this is again relation to the
devclopments in West Asia and South
East Asia. There was a time when, if any-
thing bappened in this part of the world,
India was always in the centre of the pict-
ure. India was not only consulted; but
India was also usually the main instru-
ment of the international will. Now, we
have for some reason, moved away from
115 and it is now necessary to go back to
that, because it would be an essential
element in bulding up and Asian persone-
lity. A lead will have to be taken and in
this, we need not be over-concerned about
the attitude of Chind or Pakisthan or any
other country. If the most important
power in the world to-day has not been
ab!t- to prevent the emergence of the
Asian personality, I am sure China cannot
stand in the way of Asian unity. Asian-
unity will come and we must play our
l‘Dig, irrespective  of the attitude that
China or Pakistan or any other nation
may have; and I have no doubt that once
an inmitiative is taken eyen Countries
whice may not be particularly friendly to
us to-day or whose guvernments do not
}N%c-lo-cyc with us to-day, would find
it difficultto be away it from the mains-
tream of Asian thinking. Sir, I would wish to
conclude with a reference to our relations
with the super powers. I have refrained
from talking about ow relations with
individual countries, becawe I know
many of my frcinds wiil be referring to it
to-day; and in the short time available
to me, T wanted mainly to peint to
certain trends rather than go into detais;
hut Sir, our relations with the super
powers,  as natur, [y with any other
country, have to be buiit on the basis of
identity  of interests, We have fortunately
been abie toident fy ourinterests with the
Soviet Union; and what we sce  to-day
as the manifestation of Indo Soviet fiiend-
ship is not a relationship between a
weak and a strong power; butitisa
relation. ship beiween  two  equal
countries. because they have been able
to find areas in which their interests are
conunun: and itis g tribute to the policy
bath of India and of the Soviet Uninn
that irrespective of their global  strategy
elaschwere, they have been able to identily
arcas in  which they could very closely
work together. Now, unfurlunatel? such
a development has not taken place with the
United States, I have, on a number of



279 D, G. (Min. of
External Affairs), 1975-76

[Shri Dinish Singh)

ocecasions, mentioned that there is need
for us to make sush an cffort because
Irrespective of which government may be
In powcr in the United States, there is a
certain  identity, at least of ideals and
purpose, and also I am sure of interests,
with  a large country like the United
States; and our relations should not be
left to the whims ofindividual ambassa-
dors and others, however distinguished
they_ may be, but it must bhe based on
certain realitics, and these realities can be
understood only when there is an  assess-
ment of our own intercsts and the possible
interests ofthe United States.

15. 35 hours.

[SHRI ISHAQUE SAMBHALI in
the Chair)

I am sure thot the Foreign  Minister
would be able to make a beginning in this
direction. Once we zre able to sort out
our relations with  the super powers, it
would help  us more in  our effort to
develop an Asian  personal'ty and in
devcloping Asian  cooperation.  Thank
you very much.

SHRI H.N. MUKHERJEE (Calcutta
North East) ; Mr. Chairman, Sir, having
taken part in this prticular debate almost
without intermission for the last 25 years
I confessto a certain fztigue in appro. ch-
Ing this subject, a fatigue which I fear I
have not been able to overcome, in s ite
of whatever relation I could draw from
the very intcresting Speech just made
by my friend, the former Forcign
Minister of India. My difficulty in regard
to a discussion  of our country’s forcign
policy  drives from our difficulty in
dealing with the principsl  political
oFgovisating in ouf country, the Congrcss
which the Prime Min'ster Jately described
somewhere as a loose sort of party, ruther
amorphous, rather difficult to orgasive
and integrate. In relation to forcign
policy also, I find that it is somewhat
loose, and it hasloSt the footing in arinciple
which in his time Jawaharlal Nohry in
his incessant dialogue with his people in
Parliament and cutside used to try to
evolve. The resultis a kind of ad hocim
which does no good for anvbody. The
resultis a dependence upon the burcau-
eracy, which operates from South Block,
in a manner which, quite frequently, is
somewhat disgusting.
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We have recently had the mortification
of having to see our Ambassador in the
United states taking seriously the amoral
and scrupleless politician like Kissinger,
whose award ofP: Peace Prize must be
the prize joke of the century. When our
Ambassador was talking about tilting or
re-tilting of this man  or the other
he was making a fool of himself. It shows
the nearly inerzdicable pro-West orier:ta-
tion which has made a permanent settle-
mert in the Soutt block, which iswh't large
all ovir in the report which has been
presented to usin this House.

Before I get irto the cther subjects, I
would like to have some clarification of the
reasons why we are asked to grant dis-
cretionary expenditure funds, which have
jumped up from Rs. 11.69 crores to Rs
23.69 crores this year. I know d’scretionary
expenditure cannot and necd mnot be
expounded to us, but we musg have some
idea as to why in one year’s time the dis-

cretionary  expenditure at the mercy
of certain  people has jumped to  that
extent.

Before I procced further, T must
congratulate the Goverpmext thet in
regard to Combodia they have at last
recogn'sed,  not tou lzte happily, the
regime that rightfully hes taken over,
almost taken over, in that country. I
would only sk our Foreign Mirister to
remember that with  Czmbodia we Liod
very friencly relatioinship, s evidenced
by tle fact that in the capital Phnom
Peult one of the most important  avenue
siill named after Jawaherlal Nehru,

I am glad my frind the former
Foreign Minister refered to  Vietnam.
The glory of Vitnam has becn written
with a sun beam in the pages of history.
There was a cruel calamity, the United
States aggression, ecven after the Paris
Agreement of 1973, which the Uniwd
States coptipued in violation of the agree-
ment, spending in the pel‘i(.d‘_zﬂ:tcr 1973
settlement no lessthan three bi'licn dellars.
But they failed and we know the result,

Sir, I am glad Mr. Dinesh Singh men-
tioned Vietpam to begin with, more or
less as the text of the sermon so to spezak,
when we discussforeign pelicy. Itis goed
to remember that power like the  Utited
States can never, whatever the ma_cluna.
tions of the rulers of that country might be

T Db
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reverse the process of history. They have
s t:so!g{fiondolhﬂ over Vielpam
IEQE 1954 and that amounts to Ras.
150,000 crores at lest in Indian money.
ther the Unite States” funds, northe
Unite State's arms supplied to the black-
guard elem=nts in ietnam  which was
twice what was supplied to the popular
side by the Soviet Union and China,
or the United States troops which at
one timt numbered 550,000, nor the
United States , advice could prop up the
dirty regime in Vietnam which they
wanted to continue under their thumb.

1 have had the m rtification of listening
to certain people whom I donot s¢¢ now,
and who said at on¢ point of time in this
House, in the last Parliament, that
India’s fight for freedom  was being Con-
ducted on the Mekong River. I do hope
that they do get information about what
is happening in Mekong River at the
present time.

Sir, we have certain  responsibilities.
The entire dastardly gang which goes by
the name of the ‘1Yhio-wr clique must gu
apd we mmst pot allow our country  to be
told all surts of fibs  manufactured stories
about “evacuation”. Actually, even  the
Well known West Germany paper “Der
spiega” has been comstrained to exposc
American reports  about  cvacuation
taking palce, as if from the liberated
zont prople are running away while the
fact of the matter is that the Amrican
imperialsts ana their  sctellites are trying
to givt the last blow to their own prople.
‘They are compelling whoever livesin the
liberated area t gun point to leave the place
and they have already run away with
hundreds and thousands of children who
like the  Jonissarits in  the old Turkish
sultan Court, were taken away from Bulga-
ria  and other European  countries
under the Turkish sulfan and were taken
away and brought up in urder to become
something of an instrument of the slian.
So, they arestepling thousands of Chll_dl en.
They are staging all kinds of ughly tricks.

The world's conscience can no longer
be hoodwinked and we know exactly what
is happening,

Since the PRG of South Vietnam has
proved itself to be what it is; since ten
ont of soventeen milion e now in
South Vietpam liveunder PRG adminis-
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ration since more than three-fourth
of the teriitory is now iberated, we have
to goahead. Qur Foreign Ministry should
come .fol“ward without a  mipute's aclay
2nd give the fullest diplomatic recognition
to the PRG of South Vietnam. In the
meantime, we should also send reliefso that
the people who as ¢ suffering there can have,
some kind of alleviation. I say this because
I learn that even Finland and Sweden
have sent relif 1o Sauth  Victnam. The
Tntemational Red Cross is also taking
some steps. The French  Commumist Farty
has sent a donation. If  Jawahailal Nehry
was alive, I expect the would have said,
“let us do something sabaut the people
there. We shall send relief there.” But we
do nothing of the syrt. On  the contrary,
instead of saluting the glory of Vicipam,
we delay . recognition to the PRG of
South  Vittpam.

We bave an  Ambassadir  in  the

mncratic  Reublic of Vietyam whom
we have called back. 1 don"t think we
have an  Ambasador resident at  the
momnt in  Hanoi. Perhaps a Deputy
Secictary s Leing uursed somewhere o
b sent as an unimptr tant customer to
tunctin  in Hagoi. Actually, from Hapui.
then great leaders have come to us the
never, . to be furgoten He  Chi Minh,
cam¢ to Delln some years back. Frime
Mumister Pham Van Idmg Game more
than once; Jawharlal Neliru  himself
told me once how about pham Van Dong’
face, these was a swmp  of nobility, tne
stamp of suffeiing borst * with equapimiry,
worthy  of the finest Buddhist, _he is of
course nul a Buddhst but a revolutionary
Pham Van Dung came wwice 1o ths
country.Ho  Chi Minh came to this
countrty. But of course, our big leaders
do not go there. Our Prim Mimister does
not go there, Ouwr Extenal Affairs Minis-
ters . Mr. Y. B.  Chavan., has not yet
gone there. Perhaps. the only Minister
of Exteral Affairs to visit Honoi. Mr.
Dinesh Sipgh, lad imbibed something
of the glory  of Victnam and that is why,
speaking from  those  Benches, he put

ictnam in the centre as far as the then
of thisafternoon was converted.

We should do our auty by Vietnam;
we should at once recognise P.R.G. we
should send an Ambassador of the proper
staturc without delay. Let  one of our
leaders, big leaders, go to Hanoi s
well as to South  Vietpam, if that is
poasible, That is something which we owe
to ourselves and to history.
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We are ha that talks continue
between us and Bangladesh and, I hope,
that a friendly  settiement would come
abaut over Parakka, over the sta boun-

issue and whichever other problems
there might remain. Some delay is per-
haps inevitable. If our mter-State river
projects get held up, then,  polsubly,
iy regard to such problems, some delay
mught take place. But,I am sure, tnat ine
leagers of Banglaatsn woula under-
stand the difficulues of this counury, paru-
cularly, the provlems of Calcutta Poir
About Calcutta, I know, th~ leagers
of Pangladesn have a ¢'rtaip  nostalpic
sentiment. S0, if the maaer 18 m-aoerlg
pursued, I am sur:, asculement woul
comt about. In any case the interest  of
both the countiles 15 10* be  safeguaraed
and a way out must 3 founu It si-ould
not oc impossible in  thiy  technological
age 13 sort out echnological prontems,

I rem*mb=t owr Dxturnal Affaws
Miunster, Mr - Chavan, saymg at a public
meeung, andb-hasbuunrepecating v trom
the interpational furums \hatm regaia o
she Inaan Occan baves whicl arc peing
sct up by the United btates along with ns
friengs, action and not only protest
is wanted. We read 1n the paptrs about
the mseung hne:a at Lima  Tnere was
2 mecting also at Havaga where, 1 am
very hbappy, our frienda, Mi Chavan,
was pusent. 1 was glad to nouce that,
while 1y Havana, Mr Clavan madea
statem ‘ntabout Fidel C.astro. lamquoting
Mt Chavan’s woras He sad:

“What we said 1n more guarded words,
D:. Gastrosadin avely plan and
forthright manner It 1s a great service
to developing countries that he has

pmc’l.

This is sometmug relaung w e trage
problems of Dev loping countrxs about
which my bon. fi.cnd, Mr Dinest: 8 ngb,

was spraking just dow.

1 wam 10 siy tmsabout Guba There
you find a new spaiety which 1 clean ana
Young and mvigorauni. The Cuban
1evolution, now o part of world sorialism,
18 something (o whick  India also hac a
crimn  1espopmibility. The Prime
Migster 13 gong to Jamaica,..1l find,
she 1s going to Jamaici—to atum'd the
Gommogwaalte Prime  Muouscers’ Gon-
feiemve, and, f she goes o Jamaoa
juis nos & very big leap for her to go alsa
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to C.luha. Fiael Castro has been hete in
India. Nebru went and saw Dr.  Castyo
in New York in Harlem Hotel wheén
both were at a meeting of the United
Nations and told him, “You are a very
brave man.” Perbags, Mt. Chavan, can
find out from the archives ofhis Mpistry
a8 memorandum perhaps gathering dust
Whick had been sm-pa.red by our own
Embassy 1n regard to the fruitful trade
Possibilitien between Cuba and India, byt
even to day trade hardly exsts with
Cuba Tus 1s sometning about waick we
must  wake up. Something has got to be
done about it The Government of
Indus must also iptervene 1n a matier
about wnich I pave gotinformation only
today—and that s that 1 Ctie (somehow
befriened by tre teople’s China) there
are 180 prisonersin contentration camps,
among ttem Lwis Corvalan, the leager
of the Gommuping taisy Hesalooin uhe
conceniration camp  and there 15 a plan
to kil them off. Since 24th  Murch they
are completely 1solated from  the worlg
and police gogs arc there, tl o idea buing
thar a false plea would be put forwai d 1} at
they weie trymg to run away aud there-
fore they were shot and killed  Thus 13
the plan  which has leaked out  The
Government of India must intuvend and
do somc thing about 1t. In regard to Chule,
at leass, ows record v clean Lit us go
forwara and suc that the facist  yunta there
docs pot get away with sk atrocities

In the recent past, the United States
has cncountered deftars everywhere, jot
because 1t s the  United  Statcs—alter
all, 1118 a ¢hild of evolution which is 2 ag
factor 1n history—but  because the rulers
of the United States today Fave chosen
to e the gen darme  of world reactons
and tne :csult 19 that they aie deftated
everywnere. But  monecy-power 18 pot
every thiyg, aftcr all, as a revolutionary
once said, the laws of artillery capnot be
strong(r than thelaws of hatory.

And 30 1t 18 that the oldest imperialmt
power, Portugals, Portugal i now a very
different place fiom wnat 18 was, and the
pfogle surge foiward. Fiom Poitugal
to Pnillipvines we sce a difftrent piciyre
cmtrgmg. The oldest monarthy in the
world— Ethiopia—pas gune the  way of
all flesh. Ameticans so calied unsmkuble
wmir-traft carrier, which 1s the country
calied 7 hailand, 15 showng magy sym-
toms which are uot at all 1o the Likmg of
imperialists. In the Amab world, the
U. 8., as overlord of Lspaeal, fiods iweil
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t: ble tp that Arab freedom
ad pn:!:en:tl of Palestinian liberation
*re 30 much brighter than before.

Even so, the Unitcd States are rying
10 prop up such ugly customers as South
Africa and Rhodcsiai la\: on}y

61 day some telegrams pul up in
‘i"J:rii';?ncnt ymmu about the United
States deliberately  carrying on l?'adc in
stiategic goods witk  South Africa and
Rhodesia, and sham~lessly  flouting
the Dircetive of the United Nations.

Knowing howevcr that all these things
will not woik, the Unitcd States natwally
bave their eye on  South Asia—on the
Indian Sub GContient—and so they
arcarming Pakistan, with China in to—
always doing what is nceded even for the
wnsptakable Chile junta.

The madncess in China will however
pass e madnos in Pakistan is coutrived
and that will also pass before lomg*  but
the madn:ss in toc United Sates needs
Lo be fought and defeated. 't heir plan s to
have de-stabilisation in our kina of coun-
try. There 18 nv need to go into details
about their ways and means of duing so.
They have various deviees and they want
de-stabilisaucn in the Inaian Sub Conti-
nent; and of course we have whe sappers
and minets of U. S, imperialism, the “*1o1al
revolutivuaries ** jumping about fivm place
to plact today with a somcwhat inclan-
choly face, but their aim is clear, which is
to help the task of *“*de-stabilisution” in
countries like ours.

Part of this de-stabilisation cfortis to be
scep in the case of Siklum, for example,
about which, arleast, our GovCrnment
has taken good stand. I hope they will
stick to itin a principled manner. We
passcd laws in regard to Sikkim because
we wanted the democratic  forces to ad-
vance thicre. We do not want 1o do away
with the offict of Chogyal ifitcan co-exist
with the developing democratic forees;
but if the Chogyal and his advisers play the
kind of evil game that they are doing, then
naturally they wilihave to be taught the
lessons they deserve, But the Government
wust make sure that the hopes and aspira-
ions of the people of Sikkim for their
tenuine liberation are not thwarted in any
gay and there fore we have to move with
widom and cirouspection. We cannot
dersade cortain  clements of the world
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outside who will never listen to our argu-
ments. They have never forgiven us our
freedom; and thosé who bave not for-
given us our freedom will never unde-
stand our argument, The rest of the
world, at any rate, must be made to
understand the reason why Inbia has acted
in Sikkim—wiscly, firmly and for princi-
ples that realy matler,

I would refer 10 another martter whick
I thoughtol when my friend, ShriDinesh
Singh, menuoncd the Super Powers.
1 am very glad he talked about the
desirability ol Asian  countrics comung
rogether. Asian sccurity and Asian peace
arc themes which arc beard all over the
world, and we in this country have res-
ponded favourably 10 the idea of Asian
secunty because that is the only way of
consolidating Asian  freedom. In the
goth year afier Bandung, we must re-
member—and I am glad, my fruend,
Shr1  Dinesh  Singh, also referred 10 it—
that we have been fvlows-sufferers  under
impunahsm, we have been fellow-fighters
for frcedom from imperialism, and we
have, today, to be fellow-fighters for
rative cxistance i an  Afro-Asian
worid becauscibatsin the logicof things,
that is on the logic of history. Already
wt bave biawral  arrangements, and
sometimes ¢ven something like muit-
lateral arrangements. India has agiee-
men's with  the Soviet Union, with
Bangaladesh, with Afghanistan, with &n
Lanka, with Burma, we can go ahead
with Iran; we can  go ahead dufferently
in diffrent cases; we can certainly
go ahead and, generally speaking, generate
an atmosphere where these Asian  coun-
tries woutd no longer be play-things of
impenalst intrigue.  Today they are
trying to concentrate on  South Asia.
Today they want the Indian Occan base
because therr gamt 18 up in South-East
Asia and Indo-China; their game wl: be
up very svonin the Arab world; but
South Asia, the cealre of the unierse
so to speak, s suli at  their mercy
and, therefore, they are trying to do
all the damage they can.

But let us not imagine that theic are
two Super Powers and butween the two
of them we could try  tu da some kind of
tilting opvration. We have to try and
undetstand certain aspects of the world
situation.  Whether  we  like  the
Soviet Uniun and its policies or not is a
different matter, but the Soviet Union
pursucs not a Super Power policy buts
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class, socialist policy, which enables it to
be friendly with country like India,
genuinely friendly with countries like India.
But with more resoutces of wordly goods,
the United States can never be friend y
with the countries of the developing
world because that goes, basically, against
their interests.

It is a good thing for history that the
Soviet Union today cannot be deterred
from advance by the greater power of
the United States. ‘To thatextent, ifitisa
big power, a great power, let it be so;
itis a good thing for history that the Soviet
Union is a great power, But letit not be
bracketed with the United St:tes as
a Super Power because, qualitatively, they
are in very different streets altogether.
And let us not always talkin terms of
one Super Power against another as
South Block statements often suggests.
In regard to the Indian Ocean bzse.
concept, for example, all that we want
is that the world’s pavies and fleet will
certainly have the freedom  of naviation
on the high seas, bul we prevent such
machinations, conspiraciesand manoeyver
which are aimed against Asian [reedom
Asian fulfilment and Asian  developmeng
That is why we have to make a differen-
tiation between the U. S. 8. R. and
U. S. A. Let us never cali them Super
Powers in the same sense. Let us remember
that itis a good thing that the Soviet Unio,
and the socialist community of the worlg
are today so strong that they cannot be
trifled with, and thus big money cannot
decide the fortunes of civilization. The
third world, to which we belong, is
basically anti-imperialist force and that is
the essence of our strength.

I shall conclude by saying that, now
that we have completed 25 vyears of our
Republic, now that we have completed
20 vears after Bundung where Jawaharlal
Nehru , Chou-en-Lai, Sockarng, Nasser
and others got together to write a new page
in the history of our continent, now that
we have completed go vyears after the
victory over fascism, let ys make up our
minds to have a more firm and principled
and consistent policy, becasue, if only
we have a firtn and consistent foreign policy,
we shall evoke the world’s respect as well
as the understanding and co-operation of

our own people.
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I have been rather bafled as I said
before, by the amorphous qual‘v of the
Government’s thinking or lack of it on
foreign  policy. Repeating therefore,
the sort of discomfort with which I began
and with which T fear, I am ending my
speech, I am sti!l hoping—one lives in
hope—-that there would be a firm and
consistent orientation given to our fureign
policy in the near futurc.

16 hrs.

SHRI B. K. DASCHOWDHURY
(Cooch Behar} : Mr. Chairmarn, Sir,
when Prof. ‘H. N. Mukherjee, one of our
senjor most Members of Parliament started
speaking on  the debateon External
Affairs, he started by a offering - brick-
bats and endced almost by giving bou-
quets to the Government’s policy. Let
me recall, that he started by saying that
the party of the Prime Minister is a loose
party and went on to say that
because of this loosness in the party, the
foreign policy and the external rela-
tions and the policy adopted by this
party and the Government is also loose
and ad-koe or something like that. Sir,
who does no! know today that in the
whole of the world, if there is any consi-
stent, any relevant and meaingful foreign
policy that has been pursued, it is the
policy of India, which has been sustained
and which has been vindicated from
time to time ?

Notwithstanding the ideological and
philosophical  differences between the
USA and China. it has been seen that
itis possible to come on a meeting place.
Let us, therelire, come to facts. Even
with the Soviet Union, they are coming
closer and closer. Some detente has
started. All these countries of the world
to day have come to realise the impor-
tance of policy, programme, philssophy
and the approach behind the policy of
non-alignment that has been persistenlly
followed by this Government. Jt has
been  established.

Prof. H. N. Mukherjee is not here now.
He has described the happening and

the setback of the  South-East Asian
countries, particularly in Vietnam and
Cambodia. Its ups and downs  would

provide new eyes to the students of foreign
policy and to these who would like to
study international relations. Tt is clear
that any big power is not in a position
to save that country unless the people
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of thit country themselves like o take
that ture. It has become very
cléar by now that to ke an umbrella
1’{;" dwoarch to m‘{. country tither with
super-power or that super-power 1s not
going to save the future of that country
umless tho people of the countyy thoe who
ure really the makers and builders of tpat
country come to understand this. This is
the loston that we have to take today
from the happtnings in Indo-Chins
area, both in Cambodia and Laps, as
allo in Vietnam, patticularly South
Vietnam. Where is Marshal Lon Nol
to day ? Where is the regime of Thiey ?
Where have they gine ? It was so much
said in the early fifues, at the time of
formation of SEATY and CENTQ that
Ladia mast take jts part cither this way or
that wiy. Probibly that wiil bethe only
protector and not to lean this side or
that side. To-day, it has beep seen
that no big power 1 in a position to
protect themselves. Marshal Lon Nol
has to tak= refuy® som-where-cise either
i1 Am:rica or S>miwhere-clse, Mr.
Taieu it on the way out and the valiant
fAgaters  of Vietnam and Cambodia
have to take wup thir owa place which
they could not have taken some years
ago because of certain pressures put
by big powers.

Keetping these facts in mind, it is
true as our ex-Forcign Munister, M.
Dincsh Singh has said, what is there to-
day, particularly, in the South East Asia ?
The big powcrs have started retreating.
They started withdrawing their powers
leaving the countries to their respective

es. The omly thing that remains
to-day i3 to build up those countries,
to make them keep so much of theis energy,
and enthusizam  with the help and co-
operation from outside countrics like
India so that they areina tion to live
with their own spirit of independence,
own sease of liberty and make their
owa Contribution to the waorld comity of

nations. T fully te what Mr,
Dinesh Singh said t time has come
mwwnﬁper ective and to
havs a reap praisal of our towards
these countries, and in t way we can

besc for the

-lmm;r;b:‘w our it y rwm:;:‘l'
pour dnd developing co thaec who
mmd&hmmm srvrval, to
enible to live with honour sad
dignity as eptndent countried It
is ' to think in thet line,
mn posible, 1o have a sort of
U 185 (NDY/1$

an orgapization at laige for these deve.
loping nations in South Bast Asia, utili-
the wealth that we have and the

we have,

_ It s also a fact that the centre of all
internationa: forces of deve coun-
tries has lml:eed changing fiom the Westean
powers to the Asian , particularly.
through this peuo-m amngmn‘;.
As for example, in Indis we are trying
to have owr own scli-sufficiency and
to depend more and more on our own
hard labour and to depend lem on
any developed countries much less the
United States as far as possible. Not
only these i
that we have,
also coming forward to help the deve.
loping nations. It is a good sign that
we must take this up to 8 greater extent
so that the Asian money is revolved and
revolved  within  the Asian  countries,
the African countrics and the develo-
ping countrics so that none of these
countries is dependent on asy of the
big powers.

Another lemon we must have learnt
out of the recent world events. That is;
what is the real meaning of being ‘non-
aligned’ ? Isitoplyto be taken asa
matter of strategem, that is, to get the
utmost out of the two super-powers ?
Or non-alignment has its own moral ?
Non-slignment and non-aligned policy
in a feudal wociety like ours, having
diverse  politcal  opinions, needs to
be put in to optration to deliver even-
handed justice, to kecp up the moralit
and respect for human values and mutua
respect, so that , in the ultimate analysis,
in the comity of nations, we are knit
togcther as brothers and forces of wa:,
hatred and any amount of bitterness
and uncnm'd!till'l":: :l.lmlnlted. This

icy by an as come to stay.

ere in no doubn that having regard
to this ?mch, the Government's
policy as it is being framed needs some
further restructuring and recopsideration.
T do not deny even when Prof. Mukherjec
hagsaid that the policies framed at Govern-
ment lovel sometimes have to be treated
an stopet. By all means kecp them ag
secret, do not disclose, but, at the sqme
time, there should befrequent conmiltations
snd froquent er in the
M:W.m of Parfiument
or the public or open upa forum out
of which you can take the best decision
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out of the best minds of our country that
we have and that decision shoud be taken
in the best interests of the country.
Theze are certain evepnts; it is not possible
to oxplain all of them; but events arc
there no doubt when cectain decisions
sve, been taken, I would not say fucli-
shly, but m such & way that we have had
to repent later on. Theref re, what
1 say is, before we com* up with decitions,
let the mind of the Goveérnment nct be
expressed, let the best braing of the country
t their owa opinidh, let there be open
orum, let there be occasionally a sersinar
etc. Why do you not now invite the best
brains in this rogard mn varigus uriver-
tities and other spheres, hold some >cea-
siontal seminars o{n a regio:ne‘-wise 1:‘::{:,
tin erts, for exa in West
%wsaﬂ':‘i?l, in Western :Efin. in 5 uth-
Bast Asian affairs etc,, and get them
pablished, take gubl.u: opinion and come
to your own conclusions in the matter of
formmlation of policies, That willopen
up a new scop That is my submission.

We  have concluded a number of
treaties and bilateral agreements ind I
would like to refer to the agresment
which we signed in M ¥ 1974, with Banlga
Desh,called, Indo-Baigla Desh  Joint
D=clwation. I have nothing to say
against it; in regard to the whole apprr-.
ach that has been m~de by thia juint dec-
laration, I am fully in agreement but
with a little exception. I would lik¢ here
to refer to Clausr 14 of the Border Agree.
ment between India and Bangla Desh.
T will read out only 3 or 4 lines in regard
to the exchange of enc'aves in be ween
Bangla Desh and Indir. T quote :

‘India will retain the scuthern
half of S,uth Brrubari Union No.
12 anl the adjacent ves, mea-
suring an area of 2.64 3q. miles
anprax mitely, and in  excmnge
3 ngla Do will retain the, Daha-
gram and Angarpota enclaves.’

s permit mr two minutes to i
rhlf: 18::'- Dabsgram ana Aﬂm
enclave is abaof tely within the Jadien
territory, as its name jtself i but
the Geophysical sitwation Iathi it
from one point to the other, is

t5, the roid side
gﬁ;ﬂl ‘:niw:; it is wil _‘n&c Hﬁm‘ u“j
%‘W' in the aistrict of Coodh.
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There is another muall epclave - ad.
Jacent to . But age o~
clpse to the Mekligapi Sub-di

eadquarters. And there i qne woad

t goes from the southwest to the south-
cast known as Kuchliberi . Hene
about 17,000 to 18,000 ate feekng
insccure. There is an arés ‘measyring
178 metres by Go metres near Thin Bigha
Road connecting Dahagram with Ranbari
Mouza. If this arca is given on Jease
in perpetuity to Bangala Desh, what
will happen to nearly about 18,000 to
19,000 people ¥ They will all be dis-
located from this area when this arex
has been declared a new enclave.

These are instances that have takon.
place. Without giving duc  censidera-
tion to the problem, we simply want to
crectc a sort of friendship with Bengla-
desh by not stuchilﬁ importance to this
problem at all, ere are thousard
and onc wiys to mitigate this preblem
to the satisfuction of the pecple by bo'h
the leaders of Bangladesh and Iidis.
< Unf rtunate'y that has not been given
the importance I would only request
the hon-Mmister fcr External Affirs
that whenever there is another chance
that comcs up to bim, he will see to it
that he will kindly consider in what way
a fresh reappraisal of the whole situaticn
in the matter of trandir of arces could
be considered. By creating new encleves,
how the difficulties of tle le ceuld
br avoided. They wil only crete a
lot of adminishative problems by the
creaticn of the new enclave. ¥f, fir
eximple, one criminal from Iidia lesves
us and takes shelter in Banfhdeah, then
it is absclutely not w'thin Indiin sres—
we have nothing to do with that sres—
to apprehend him. Su , & citizen
of Bangladesh takes shelter in Iydia,
how can he be apprehe; ded whey the
area it not within their regien T That
is why T say that if this land is given to
Bangladesh in p uity, cbvicusly, the
peaple living on the othér side will have
deep & h?&m that they might be
got +

1 would pow like to-state three poinst
in wort. Fisst is of course The deploy-
foroe, Ve

4
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people in those parts of the country, in
the U. S. Congress, some¢ members had
raised their objections. I do not know
what will happen if hundreds of millions
of dol..s are putinto the service. Per-
hars, a new tension might be created.
Government of India should consider
their own defence preparedness. Consider
first of all by and large the position obtain-
ing in South East Asiaj secondly, they
have at the same time, lifted the arms
embargo on Pakistan. This is another
geoolitical position which they have
created. At the same time, we find in
the last few years that consistently they
have been building up bases after bases.
There is one in Deigo Garcia, If these
are really used for a genuine purpose,
then we have nothing to say. But, if
they are being used for other purposes,
that is, for creating another tension in
the Asian regions,then it would be a
very-very serious one. That should be
defended by all sorts of preparations
that we may have. To that extent, I would
humbly submit that our foreign policy and
the defence perparedness must be streng-
thened and our foreign policy could be
made successful only if we are in a posi-
tion t0 meet them. This is what I would
like you to consider for all times to come.

With these few words. I support the
Demands for Grants of the Ministry of
External Affairs.

SHRI MADHAVRAO  SCINDIA
(Guna) : Mr. Chairman, Sir, foreign
policy should be directly based on a
countiy’s projected aims. Itshould bea
policy of enlightened self-interest, After
the lasi Indo-Pakistan War India emerg-
ed as the dominant power in South
Asia. Tt is ironical that in spite of this
it is the defeated nation which always
seems to emerge the gainer from negotia-
tions. In the Tripartite Agreement the
Government of India merely resolved
problems which had arisen only from
1971 war, that too by objectly surrender-
ing to most Pakistani demands. What-
ever territory Pakistanlost India returned.
The prisoners of warissue was completely
resolved in acceptance of most of what
Pakistan had been demanding. In spite
of our having emerged victorious in all
Indo-Pakistan clashes we have as yet
secured no commitment from Pakistan
regarding the basic issue—the return
of our land still under their occupation.
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II' our notive had been to meekly allow
Pakistan to secure all she desired 1
cannot comprehend why the process
took so long. Was it merely to allow
time to actas a cover ?

The conversion of potential power into
actual power depends upon the leader-
ship to grasp the initiative and hold it
We have failed to retain the initiative
which we derived after the 1971 war.
The situation will hecome graver still
with the lifting of the U.S. embargo
on arms sale. This move will succeed in
driving another naii into the resurrected
coffin of Indo-U.S.relations. This most
ill-conceived step will arrest the trend
towards the restoration of some sort of
equilibrivm in our relations with the two
Super Powers. It is not in our interest
that we lean emphatically towards one or
the other. If we do the reaction will be
equal and opposite but Washington
narrows our options. It is a measure of
the inter-dependence of the modern
world that developments are related to
one another like beads in a chain. They
Constitute the warp and web of an ex-

tremely complicated but unified pattern
of events,

With the deteriorating situation in the
Middle East and the annihilation of
American policy and aspirations in Viet
Nam and Combodia, Kissinger the man of
miracle has been transformed into the
man of debacle ! The American move is
most ill-timed, unbalanced and wn-
justified and deserves to be deplored and
condemnéd on all counts. It is yet
apother attempt to influence and dominate
regions through proxys, a policy which
is doomed to failure but not before
it has endanger€d the entire security and
stability of the region.

Bhutto does not seem satisfied by
merely replenishing  the losses suffered
by the Pakistan army but evidently
wants to re-build a powerful and aggres-
sive military machine and it is not
difficult to visualise which country this
will be aimed against. I fear that in
case of any further deterioration in Pakis-
tan’s internal situation itis possible that
he may once again resort to Pakistan’s
traditional diversionary gambit—conflict
with India. In such an eventuality
we must be prepared to ensure thatthat
is the final round.
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. This decade is witpessing a rapidly

increasing Russian presence in the sub-

continent. Let ws not forget how ‘n the

19308, Hitler's trade and ecconomuc

Coopstation w th the countrics compr.st

the litila Entepte was swiftly con

avernight into #n instrument of complete
domination. What we must undeistand
is that we serve Moscows gro-political
interests far boiter than Pakestan ever
could. We have a large Indan ocean

phery.  We serve as a possible counter-

E:'.Imca to China and we certainly have

a far greater g power potential. There

is pno need, fore, to go ovel board

in our relations w.th Moscuw boecause
the advantages which we are seching
w2 will derive i any case. Butstll
we are witpessing a Capitulation to the
economic dompat on olthe Sovet Umon
Even unfricndly actians are convepiently
overlooked. The nment ol India
has faded to dissuade Moscow fiom
ugilaterally altering the Rouble Rupec
party rate, pot once, but seven tumes
and that mem:)f to us, aloss cak‘ulale:}

over 4 ycars t 450 crores o

‘n.rplat:x‘.i In addition, I am told, & gold

claure hos been inserted in our agree-

ment with Moscow which gives thum the
won of convertablity. Not only s

mm interference  in  our < ConomiC

matters cspocially after the institution of

ghe  jomt | ision, but,

Russian news agencies like Tass  and

Pravada have stepped up their vitriolic

criticism on certain political develon

ments within our country. Even Hregh-
nev on his Ipdan visit and on Indian
soil, said that he could not understand the
nted for an opposition n Indw. All these

agtions and statements are tantamount {0

igtegference in our internal matters. But
Government is sitting an 1dle specta-

tor in their tiny minds, I suppose,
that itis eniticism ofthe opposition that is
taking place. Not even the publish ng of

Indis s belongmg to
provoke the faintest of ks out of
the mice in our Foreign Munstry, We

yon, no natt pride 7 Itis this
display of inipatency: on the part of oer
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Goverpment whith ot ltierne-
tional stodk in the

Ancther serious threat is pesed from
another peighbour in the North, China.
How can we t that the Indisn
Government had pledged in Parlisment
that every inch ol our sacred soil
f:e fact that ?hrxe d?:b“

act

still he under an alicp
dealt tous 1n 1962 has left an indelible
mark on India's prestige in Asia apd

world from which she
recovered. 1 do feel that it s very une
forunate that the two Anan
should be wedded to policy of confrents.
ticn. But, it1s not Puesible for us torecon-
cile oursclves to the idea of surrendering
thousands of square mules of our land to
China just b-cause it suils our strategic
and military interests. Feeble attempts
through statements or ambssadonal
mules  and nods at cocktail parties are
futile. Our Forcign Mumster mustensure
that n our game of diplomatic ping
pong wth Cuina, we play the Tole of
the bat and not that ofthe ball. We myst
recognise that the dsputc witn China
can besatisfactorly resolved only when
we Speak from a position of strepgth and
that strepgth can oaly come when we have
a vbrant economy to back us and a
strong armed force with nuclear muscle.

But, because of the erroncous policy
the Government, our c¢Copomy i
in shambles. The green revolution has
turnped an autumpnal brown. The twin
cancers of inflatton and unemploy
arc spreading discontent like wald-fire.
Many of India's public sector projecta
often in the past called India's toplcss
wopders  have not remained simply
bottamicss

respcet Chn & power
like China have for 8 Country with such
an ccopomy ? 1t is this internal vitus'log
whioh weakens our international position.

Even Bhutte could my .

world. A t power ks demni-
nagt igherently™.
Ko it ot misetable that the Vigthe
ww’&fnmt wmim#'
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In the nyclear field wo, we are com-
paracively siill far behind. The principal
walue of a nuclear arsenal is the political
prestige of belonging to the nuclear
¢lyb. The generally perceived factis that
such nations are mo. ¢ ipfluential than their
nor-puclew peers. This is puignintly
trur in As‘a where both Japan and India
bve u mijor clam to internationa:
statud but arv overshadowed at *high
tatie’  discussions by Peking largely
because of Clina’s nuclear armament
status. China is forging ahead ol us
in puclear armament techpology and
we have donntd as yet what I cap only
derscrib+ as a nuclear mini-skiit ! T cappnot
understand Indin  not dewveluping het
nuclear mltary strength. Or s the
Government preserving this to use as an
electoral  atom-bomb  in 1976 ?

Instead of strength, the Government
displays flagrant and unprincipled weak-
ness 1n maost of its decisions. What
happ('nf‘d mm Katchativu ? As somrope
said. thr bhovdan of Katchativa clealy
demonsteat 8 the mind of a very hatcha
Government.  Besides.  with the recept
discuveries ol oil wuder the sea-bed,
what may scemr today as a minot and
inexpepsive  gift mey turn out to be o
\N.‘rz majm nd expepsive  Cuncession to
makt.

1dofer] very strongiy that relations with
our ncighbours must be stengthenéd and
improved. but the prewar {t-a:l clearly
showed in the failare of Neville Chamber-
lain’s pol'cy that relations cannct be
strepgthened through a pelicy of appease-
ment. Apprasement  always  indicates
weakness, and werkness can  pever
te  respected. But  our  Government
vefuses to lvarn, ¢ven 1in the aftermath
of Tashkent and Simla. Katchativy
simply adds another inﬁbn'oul chapter to
the annels of an alrcady inglorious
Government.

In the Indian Ocean region, the im-

ding reopening of the Suex Capalin
une will result in a clear logistic gain

'gndm,' Indian Ocean ficet, auto-
matically ipcreasing her Black Sca
Ficet's Indian Oeean potentinl. The
erice e bﬂ:md to lnha:urther
s restore balages, to the
nq.w

& Stuge stenm to have boen romched in
the tuprpowrer comm’tmentdin the Inding
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Ocean region from which retractingseem s
difficult. Even the restriction of port
facilities would provide some sort of
brake to their activities in the ares.
India occupies a very commanding posi-
tion in the Indian Occan with her
land moass extending  deep  imto t.
She is ip a natvial position of becoming
the epicenter of regional cooperation in the
area, poswbly even a future Awzn Com-
mon  Market "lo conwert this into a
reality, we must dovelop a sea power
capable of protccting our intcrests.
With our dominant grographical pusiticn
we¢ must seize the nitlative to examine
the posibinty of an  Indian Ocean
defence  system cbased on Afllo-As an
cooperation but with no super-power
intericrence.

Also mportant me cur 1elations witk
vur peignbours oun the jeriphery. Effoits
must be made to quell suspicions after
events in  Sikkim. It 15 possible  that
China may missce the Situation, heighten
these syspicions and create a grave situa-
tion in the arca to use 21 a futare
date. Diplomatic moves to forestall this
waot b omaeds anaediately and  conti-
nuously.

With Nepal we shaie common histori-
cal and cultural ties. She is ap vssential
part  of the sub-continent south ol the
Himalayas, Therefore, there will always
be a natuyral bias towards us, but both
countrics must not take this for granted.
In my opinivn, a great deal of mainte-
nance  effort is requirtd to. ensure a
fricndly relationship. The very fact that
we are so alike in cultyre and heritage
and that we have such a long common
border would iteelf offer greater pomnts
of potential friction.

‘The relationship between  brothers 13
always more sensitive and prone to
misunderstanding  than  that  between
strangerS. Both  countries must under-
stand this and curb tendencies to over
react on wupor mateers, Qur rlation-
ship instcad of being so hypersensitine
shoyld be a more related one. In
the present King, Nepal has a dynamic
young leader with whom ocur relation-
ship can be built on long teem Considera-
tions. His appeal that Nepal be declared
a mone of peace is interesting in what
it symbolises and for the psychology it
attempts to creste.
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There was a feeling of euphoria in
the country after the last Indo-Pakistan
war, that our success in the war meant
we Could be successful in all fields— this
does not hold. Our military victory was a
victory in a traditional field and our trye
failures are in the developmental one What
we require is an enterprising polity op
the one hand and a development oriept-

managerial seteup on the other to
carry out the task of transformation.
Despite the fact that we have such
rising technological talent in the country
our resylts are poor brcause of our
Government’s poor decition making.
The crying need in India today is a
political leadership which can crystallise
the hard and unpalatable issues and act
on the basis of enterprising decisions
arrived at as a resylt,

Dynamism and confidence are sadly
lacking in the handhing of our interpal
and external affairs, What we need s
more action not mere reaction ;initiation
not mere response; real politikk not mere
dogma.

Only then will we be able to mould
our country into a continuous positive
and cohesive force, and enable India
to play the lead'ng role which awaits
her.

SHRI B. V. NAIK (Kanara)

I welcome the Demands of the Minis-
try of External Affairs. I had a chance
to speak on those demands on 24 April,
1973 ; asfar as I can remember last
year the demands for grants of this
Ministry were guillotined for want  of
time. Since tht hon. Minister Shri
Bipinpal is present here in the House,
he was not there in 1973, I think it may
not be out of context if T quote what I
said in 1973, on 24th April. the rclevant
part of it ... (Inttrruptions)

“In this context I think that the
continued presence of the United
States as a military power in
the Asian Continent has limited
p cts. It was Viet-Nam
yesterday; Cambodia today...”

it : Cambodia
tomorrow.

We have to reverse
today and Viet-Nam

*,.. But T think that within the
course of the next few years the
public pressures from the people
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of the United States as weil
as the hard realities of the post
shock period will make the United
States and its democrétic Govern-
meént  understand  that it is no
use continuing in the Asian conti-
nent and inevitably the United
. States would like to withdraw.”

I should like to repeat what I said
then irrespective of the fact that there
scems  to be fresh areas of tepsion and
fresh arcas of conflict in the form of
Diego Garcia or American base in
Oman or in Pakistan or any other place.

If you take a look ahrad for five years
or about a decade, the withdrawal of
the US forces from the Asian content is
a foregone «(onclusion.

To that extent T would welcome the
suggestion  of  Shri Dinesh Singh, ex-
Mmster for - Foreign Affairs. But  he
used  the words ‘co-operative  effort’.
T would say ‘Asun  effort”  to  deal
with the prtsent sitwation. In this 1
would like toreiterate without trying
to labour the point. What I had misl
then was this, “In these (ircumstances if
we have to projict  our foreign policy
in the next five or tcn vears, we have o
give it possibly, in this vacuum to be
created, a second look  as particularly
what is called as the Breghpev doctrne of
the Russians  who have advocated &
collective  Asian  security in this conti-
nent.”” Quoting  myself,  unfor tunately
it is not out of cgoism, but to make myself
relevant to that Sir, in the context of
what has happ ned in Combodia, what has
happened in Viet Nem, I think we have
to V¢ 3 VTY SCTinus consideration to
this. My dear friend, Shri Brij Raj Singh,
had asked a pertinent duestion. Now, if
we are going to give a go-by to our fellow
concepts  of non-alignment irrespective
of what late Pt. Jawaharlal Nehru had said,
then why arc Yyou not aligning your-
sclf with a democratic country like the
U. 8. A.? T would request you to bear
me out or contradict me.

Now, if India was a country some-
where in the American continent, either
in South America or North Americs,

or if India were in the place of Candda,"

itwould have been disastrous for Canada
and it will still be disastrous for Canada
toenter inte any alignment with § country
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other than the U. 5. A. ‘There are only
two options left. It can remain non-align-
ed or it ¢can remain absolutely noutral.
To that extent it can remain as a logical
consequence and corellary and it has
got toremain asisolationist as the U. S. A,
was after the First World War, till the
advent of Sccond World War, till the
emergence of Alf Hitler in the Euro-

n coatinent and the world se=ne,
it had rcmained as isolationist till they
were pushed willingly or unwillingly, hist-
ory hasyet toapprove of it—till they
were pushed in  the EBuropean theatre
of war,

Now therefore, Sir, what I am saying
is that India has to take cognisance of
Asian  logistic as well as geopolitical
realitics and who ¢lse have we got in this
Asian continent except another Eura-
sian powvr—part Euroupean and part
Asian--just across the borders of Kashmir
and across Ladakh you have got a standing
super power, I would like tu cirenmscribe
my statemernt by certain ponderables Sir,
in a bit old [shiined way, Disraelt caid—
was it Disraeli ? I maybe wrong—that
*thiscountry that ix Britain, has only
primanent int'rest and no prrmament
friends.”

We can mHirraise that statem-at...

AN HON. MEMBER : Rationalise it.

SHRIB. V.NAIK : I agrce. As lonB
as you accept my ideas, [ am mast willing
to accept all your words and terminology-
We can rationalise that statement
and say therc are three factors—
fricnds, interests and policics. If we
see all the reports of the External Affairs
Ministry, wer scem to have fixed the
priorities i an absolutely topsy-turvy
way. Wer scem to have permanent poli-
cies, fairly fickle and imprrmanent
friends and absulutely temporary inte-
rests in  our country. I would like
to be proved I am wrong. Qur policy
of non-alignment has become¢ perma-
nent in the statute-book of our coun-
try for the astlas years. We are not ready
to modify it, with due deference to that
great man with reference to the time
when he said it. Some of the prophets
of the world, ideological leaders of the
world including Karl Marx, said things
which were true and relevant for the
time being but you camnot t either
& Buddha or a Marx or a Mohammed
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or a Nehru or a Mao to be right for all
times to come. I do not think Pandit .
Nehru himself wanted to be made rele-
vant for all times to come. Why are
we making a holy cow of this policy of
non-alignment ?

Let us assess the sitution
friecnds. As far as USSR is concerned,
it has been going steady with us. We
have seen that it is fairly dependable
throughout our period of history. But
I am not so say certain about our friends
in the Arab world. What happened to
the worthy representatives of India at
the Rabat Conference ? Now because
we have been caught in an oil jam, justi-
fiably we have made another drift, with
due deference to that great Ieader, King
Faisal —I am saying about the imperma-
nence of friendship in world affairs. 1t is
not to bt blamed; it is not from the sub-
jective point of view but from an objcc-
tive point of view. I hope I have made.
it clear, because I cannot mention the
name of the Head of this country on the
floor of the House. I am trying to say
something about the permanent nat-
ure of the friendship of our fricnds even
in the Asian context. They have not
becn very prrmancnt.

regarding

With regard to the oil crisis, I find an
extremely interesting statement in this
Annual Report of the Ministry of External
Affairs for 1974-75

“Along with many other developing
countries, India has also been
severely  hit by the encrgy crisis
brought about by the unpreceden-
ted increase in  oil prices. Act the
same time, India has supported the
right of the oil producing  countries
to have sovereignty owver their nat-
ural resources and to secure fair
prices for their raw materials,”

Fair prices, my foot | Because of the
rising prices of the inputs; if the Pun-
jabi or Haryana farmer asks for an increase
from Rs. 110 to Rs. 125, an increase of
15%, it is not considered fair. Over the
last 20 or 25 years, since the nationa-
lisation of oil companies in Arab coun-
tries and West Asia, they have been
having & fairly good time. I do not ques-
tion their bona fides

But why should this country apolo-
gise for the Arab wealth, for their petro-
dollars when they made 400% increase ?
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Call a spade a spade. 4009%, increase over-
night bzcause it was a tacticai rise backed
up by military power and they had a
strategic  victory over the Israelies and
they had made a point . They have been
clever and they have been courageous
but don’t say that you are supporting
a fair price for their raw material. What
is the fair price of Indian iron-ore ? You
are getting today a pittance of the cost
of the ultimate steel that you produce.
For the iron-ore produced at Billary and
other places which is virtually 609, steel,
you hardly give them less than about
2%, or 3% of the total finished product.
Now, let us, therefore, not try to do what
is called internationally, a double thing.
It is a harder world and there is hypo-
crisy in our thinking which is to be avoi-
ded. Now I would appreciate, the
Arab do have a right but it would have
been much better .if this world particu-
larly the poorer countries who had stood
by them were given an option and there
was a gradual escalation in prices.

The other point which I wanted to
make is that now we are thinking in terms
of petro-dollars. I think my economist
friends will be interested that in the
ultimate solution the only positive point
that has been brought forward is the
evolution of the concept of petro-dollars.
Till now, all the currencies of the world
directly  or indirectly were based on
gold, a material which is absolutely
useless. Then it was based on hard cur-
rencies of the world like sterling and
dollar.

Now, it is for the first time that all the
currencies of the world—or at least a por-
tion of the currencies of the world—are
being backed up by what it should be, by
one of the raw materials which is essential
for getting the world monetary system
rupning. Our Minister of External Affairs
Shri Chavanji, who also knows about
the finance of the world, should be able
to appreciate it, I think, in any pattern
it may look a bit futuristic and not very
relevant. In any pattern of world-mone-
tary reform it will have to go. We may
have to think in terms of iron dollars; we
may have to think in terms of wheat dollars
We will have to take positive initiative
in trying to bring about these reforms on
the basis of a raw material. And, parti-
cularly, Sir, we have a stack in regard
to iron-ore and manganese ore which
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we have in abundance. Mr. Chairman,
I have covered almost all the points ex-
cept the most valid point whick I svarted
to make. I had the godd opportunity
of going through the petition presented
by Mr. Jayaprakash, Narayan and
backed up by Mr. Charan Singh and
Mr. George Fernandes. I think, if there
is one thing on which there can_be a
national debate and a national consensus
could emerge of all the patriot'c Indians
not toeing this line or that line or any
other line.

I think that it is in the field of foreign
policy, because there the interests of all
parties are the same. The interests of the
country in regard to education electoral
reforms, various methods by which garibi
can be hatoed— 211 these things can be mat
ters of opinion, depending upon our own
thinking. The only thing on which there
can be a national consensus was in regard
to foreign affairs. and it is here, that
the entire document and the petition pre-
sented to the hon. Specaker is absolutely
blind. Why I am saying this is this: I
completely agree with some of the senti-
ments of my previous speaker, Mr. Scin-
dia — it is a sort of an adult urge to
get even, to get even with the Chinese, and
all that . But the Asian collective security
has received a fresh spurt, as I had
said before the ex-hon. Minister Shri
Dinesh Singh, presiding on the 24th of
February, that the USSR as a prosely--
tising communist power in the world,
has lost its edge ; it is not proselytising
any more. But dissimilar economic and
political systems can come together on
the field of defence. Two dissimilar
systems can come together in regard
to collaboration : examples, USA and
China. Under the circumstances, there is
nothing to stop us getting together
on the defence plane, irrespective of our
national goals and the political and eco-
nomic systems, with the USSR. I had
also stated on the 24th of February
before Shri Dinesh Singh presiding, in
a seminar, that what we now see in Eu-
rope is detente, It has been the child
of the European collective security system,
both of NATO and of Warsa Pact ;
and this detente in the Asian context
is possible, provided we have an Asian
collective security system ; and the so-
called theory of Dr. Henry Kissinger
of the balance of powers is nothing more
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thanhn balance of terror @ and this wag'ld.
at the present juncture, cannot afford
this balance of  terror.

Ouly one point : since 1 had made
the lust speech, since India  had on
the 18th May 1974 exploded its
atomic  device, w* hav* joined this
clit* of the six countrics which are the
nuclcar powers, trchnologically  and
physic.lly speaking. Under the circum-
stanc s, It would not be an assocation
with USSR, of unequal countrics but
of e jual countries at ¢t tain planes. \ad,
therefore, I would request the hon, Minister,
wh ' supporting lns  Demands, to take
a {r sh look at this concept of Beezhney
Ductiine,

SHRI V. MAYAVAN (Chidamba-
ram - I risvv ty sy a Gw woard. on
th: Dmands for Grout, of the Ministey
of Ixto,al Affeirs Though T am not
a student of fureign polien, T am ob's o
cumprehend the apparent changes that have
teken place in our couitry®s foreign policy
8ir, the foreign policy of our countrv
has had two  shifts  during the prime-
ministerships  of father and daughter.
We can omit the short intervening prriod
of Shri L .l Bahadar Shastii. T had referred
to the two Prime Minsters because the
Exteraal Affairs  Mimistrr whether it
1s  Sardar Swaran Singh or Mi. Chevan
hay, uofortunately, no locus standi in
forniulating th~ foreign policy of our
country.

He i\ just the mouth picer of the Prime
Minister. To the credit of Jawaharlal
Neheu, he was External  Aflairs Mini-
ster fur quite along time, Now Shrimati
Iudira Gandhi is the sole leader of bath
the External affairs and Internal Afluirs
of our eountry. Though the External
Affhirs  Minister iv a Cabinct  Mini-
ster, yet an ousider, who is nat a member
ol this House, is the Chairman of the
External Policy Formulation Commut-
tre, of which he is just a memb r. So,
am ! wrong in saying thit the External
Affairs Minister is just a mouth-pirce ?

17 hry,

As a layman what I find is that
,Prime  Minister Nehru used to visit
"ﬁuh!lI all the Countries of the world.
He to make his propouncements on
any matter in any corner of the world.
that was how he could intervene in
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Korea and stop the war. Things have
changed now. There i3 a second
class calibre in world leadership and
this is true whether of America or
of the United Kingdom. Now during
his daughter’s rule, every day a foreign
dignatory lands in Delhi.

Jawarlal Nehru, in keeping with his
stature, neglected the small neighbouring
countrirs, whereas his daughter has raised
her steture by visiting  the neighbouring
ccuntiics. In  fact both father and dau-
ghter have geglected  African  countries
and Letin American couutries,

During  the fathet's t.ne P, L. 480
offici Js, U. 8. Aid Authorities. Ford
Foundat on personnrl.  Peace Corps
volunteers  cte.  gwarmed the country.
During the daughtir’s period, the routle
rules  the roost. Every alternate day
a Russtau  drlegation is in D¢ lhi. The
Russrins who e fused to holp us in
off-shore drilllig  some 14 years
ago have now oflered  thrir technical
assistzr,ce. The Kremiin  has brecome
the second home for our Minsters and
Officials.

Before o6, the rupre was develued
at the insistence of the World Bank, but
Russia is unilaterally devaluing the Indian
rupee by changing rouble-rupee ratio, to
which mv friends have already referred. 1
find from the Economic Sursey of the
Government of India for 1974-75 that the
assistance recrived irom U. g . during
the period ended 1974 13 Rs. 5.321 crores
and that recrived from USSR  during
the same period is Rs. 553 crores.
Perhaps now Russia wants to vqual
the assistance of L. S. A. by raising the
value  of the rouble to the rupee.

In respect of the Indian Embassics
and High Commissions in foreign coun-
tries, Ishouldliks to say that they should
be places  of hoimtahity for all Indians
who go abroad and who approach them
for som assistance. I appeal to the
Hown. Minister for External Affairs to
devote  his =mttention to reorganising
the Embagsics abroad. 1 understand
that the Embassies in the Arbian Gulf
coutries age under-staffi d. He should find
time to do this at least, as he is not re-

quired for policy formulation.
It was recently mentioned in the
rs in Delhi  that the Exter-

nal irs Minister, when he was in
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from his counterpart in the United King-
dom. The reason attributed was that
the U. K. Ministers were busy in the
the Labour Party Conference.

It was also mentioned in the news
item that in the High Commission what
the left hand does is not known to the
right hand. Under the garb of matured
response, the External Affairs Ministry
1s pachydermic in its reaction ; even
though recently Dr., Kissinger rebuked

in public the Indian Ambassador in
USA, the External Affairs, Ministry
retains its Himalayan stance.

Sir, I could not also understand our
External Affairs Minister attending the
Non-aligned Conference in Havana.
We have formally recognised the PRG
regime in  South Vietnam. Professor
Hiren Mukerjee has also referred to
this. We have recognised the Palestenian
Liberation Front. We have recognised
the Sihanouk’s party, as forming the
legal Government in Cambodia. We
condemned Israli success and we hailed
the success of Arabs.

We do the laigest volume of trade
with East Europcan and Socialist coun-
tries. In the United Nations the USSR
and the Socialist countries are the
beacon-lights for India. Are we ashamed
to call ourselves a socialist country
and align ourselves with the socialigt
countries ? It is rank hypocrisy for us w
call ourselves as non-aligned., As Shri
Naik has rightly stated, if you believe
in non-alignment, why not wc accept
USA as & democratic country ?

Coming to the question of Indian sett-
lers in foreign countries, Tam sorry that
our Embassies do not take apy interest
in their welfare, except to give theadvice
that they should identify themselves with
the interests of the countries in which
they are settled. For example, mapy
thousands of Muslims from Tamil Nadu
are settled in Cambodia, South Vietnam
and other far castern countries. Inced
not say much about the war in Cambo-
dia and South Vietnam. Iwould liketo
know what protection is being given to
them in  these countries,

molested. We have not protecied human
rights and property rights of our Indian
settlers. So we will have to protect the
interests of Indian , wherever they are
settled.

Coming to Middle East, wehave been
advocating the Arab cause from time
immemorial. We did not wvacillate even
when the Middle-East countries were
maintaining their deathly silcnee at the
time of Pakistan’s inwurgency. Our
foreign policy here has not met with
success even to the limited extent of
getting oil on short<term  credit from
OPEC countries, Our fureign policy,
has not sycceeded even to the extent of
persuading the Saudi Arabian Princes to
open petrol stations in India, as theyare
doing in Western coutries.

We have no foreign policy at allin
regard to West Europcan countrics
except our tCnuous association with the
Europcan Economic Commumty. We
could not have aforeign policy in 1egard
to affluent West Eurgoptan countries
so long as we prostrate before the East
European countrics,

In our foreign policy fi rmulations
Latin America finds no place, Tam
reminded of an article which I read
in the Readers’ Digest a few years ago.
Brazil ipvited Indian farmers to settle
theie. The climate in Brazil is akinto
Indian climate. The red-tape in India
was a boon to China, which sent many
thousands of Chinese faimers to settle
in Brazl, This is one example.

Our Embassies in Latin American
countries arc just places of rest and recrea-
tion for our starry-eyed fureign service

personnel.

Do we wait for the time when all
the Latin American countries would
have become socialist countries like
CUBA where recently in non-aligned con-
ference was held.

Our foreign policy is successful to the
extent of befriending Cuba and boycotting
USA to whom we rushed for arms when
the Chinese knocked at our doors.
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I do not wantyou to thinktbat ¥ am pro-
pounding any ntw theory. T have said
these things to show what indiscretions
we commit in the execution of our
foreign policy.

T would refer here to an erstwhile
Indian Ambasador in whose house,
the marriage of the P.M.'s second son
was soleminived. He was not a career
diplomat, He was picked out by Jawa-
harlal Nehru for assignments in some
Middle Eastern countries, which werc
then the key countries of Pakistani
propaganda. But this diplomat turned
the table on Pakistan by arduously

cultivatmg  the authorities in  those
countrics.

Tt is not enough that the Exterpal
Affairs  Minister attends conferences
abroad and in the United Nations.

The Indian Diplomats must be capable
of cnveying Indian view points on
world cvents effectively. The failure of
these Diplomats was cvident when durin
the liberation of Bangala Desh scores o
Central Mumisters and the other dignato-
rics incluaing the Tmam of Jama Masjid
were sent abroad to put acrass our stand,

Now with Shri Kaul in Washington
being snubbed by Dr. Kissinger with,
Shri B. K. Nchru neglected by Mr.
Wilson in London and with Shi D.P.
Dhar in Moscow whose magic touch
cannot saye the rupce, the External
Affsirs Ministry perhaps thinks of cultivat-
ing these super powers in regard to our
Kushmiri problem, which seems to be the
corner-stone  of our foreign policy.

Indian cultural traditions and phile-
sophital postulates are not the bamsof
our fyrmgn pelisy, Jadian paverty and
its disputes with the neighbour have
become the cssentials of our foreign
policy. This must be changed duting the
rule of Prime Minister Indira Gandhi.

South Vietpam has now becomeied.
The next target is Thailand. Owr
neighbouring country Burma  where
half of the population stand for red would
soon gradually become red. We must
take care of these factors.

In conclusion, J would like to appealto
the Hon’ble Minister that the thrus of
External Affairs hos to b in the diyection
of REconomic background. Economic
inélm:ri.l ‘trepgih «loae help ia external
. .
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For example, West Germrany and Japan
command respect because of this.

The use ofoil as a political weapon by
Arab countries has put up a new dimen-
sion to world politics.

Tagain remina the Minister of External
Affairs that we should pot sell our
power to any foreign Blocks. Recently,
appeared in the newspapers that Indian
settleys in Canada are in danger. What
steps has the Ministry bhas taken to
protect their interests. What a¢ our
Embassy people doing at Canada !

To end, we must be more and more
self-reliant.

SHRI HARI KISHORE SINGH
{Pupn ) : T rise to support the demand
of the Mmistry of E:tcmal Affairs,

T hopt, this is not a _mere coincidenc®
that when this august-Houst is reviewing
the conduct of our foreign policy the
wvictorious aimy of Khemer Rounge is
having its triumphant march in the capital
city of Cambodia—with the fall of Phnom
Pzun a.d the szggh,g furtunes of Ssigon
iegume, the entire vista of foreign policy
projection in South Asia assumes a new
dimension. Let us hope that the last
vestiges of foreign influences and domina-
tion will be over soon.

Let us also hore that this process, the
final scene, will not be so painful as it
has been the chase hitheito. The U.S.
administiaticn  scems w0  have learnt
nothing and foigotten nothing from its
infamous blunders and retreats. Even
now, it 18 not too late for the Americans to
realise and appreciate the reality of this
situation in this region and come to tcims
with the "e:""mf“f""\'f apinirn of Asian
nations, But that does not seem ta L possi-
ble as tke U.S. policy in relation to :his
1egion and, in fact, in relation to the entize
developing nations, has all along suffered
fiom short-sighted, naitow and outmoded
and outdated concepts and precept.
Had it not been so, the valuable efforts
and the resources, both men and material
would not have been wasted in forging
uscless, infructuous and futile miliary
pacts and alliances and 4in propping up
undemocratic and authoritarian regimer,
potticularly. in Asia and latin America.

Ttis sajd thatthe Americnn  administra-
tion has failed to appieciate the real
spisit of the resurgent Asia wnd under-
stands only the language of force. This
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failure on the part of the successive U.S-
administration to understand  and
appreciate the urges and aspirationsof the
people of this region and their design to
dominate them have cast a heavy burden
on the meagre rewurces of the people of
the countries of this region.

The recent decision of the U.S. admini-
stration to lift the embaieo on the sale
of U.S. arms to Pakistan in anothey poin-
ter to the cffect that Ame-i-ans neitner
forget anytaing nor do they learn ant-
thing from their mistakes, failme and
blundeis of the past.  Tamsure, the House
will endorss the stand taken bv the Gov-
ernment in this regard and we fully
appreciate Mr. Chavan when he decded
to s:yasl hiz ving oo the Uit=d States
of America for attending the meeung
of the Indo-American Commission.

Let us make it clear to the U. S,
adminisuation that the old policy of
balancing between Pakistan and India
# no longer valid. T also take this
apportunity to appeal to the Piime
Minister of Pakistan, Mor. Bhutto that
ke of all persons should appieciate the
futility of arms racein this sub-continent.
Perhaps, 1f under his leadership Pakistan
would not have pursued a policy of
arms, race, Pakitstan would not have
been where it is today.

Here, T was wery much ammsed to
hear the ar%nmenla put forward by the
zokc-mno Janasangh. Shri Madhavrao

india. Ifail to understand th~ concept
of victor or vanquished in relation b=t-
ween the three nations of the sub
continent. We have had wars  with
Pakistan. But it does not m=an that
w2 have bven viclors in tne classweal term
of the word and that Pakistan has bren
wamquwished in the sam+ muner.
ZIIIM we give up the idea of victor

d wvanquished as it originated in nine-
teenth eentury or in the earlier centuries,
wewill not be able to have a peimagent
relationship with  Pakistan. When
certain  Pakiswni spokesmen  express an

rehension towards Indis, Iam sme,
the ytterances of people, like, Shei Madhav-
fgo Scindia and other ‘spokesmen of

Sangh art vy mrsth in  their

.
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I think that even now it is mot tco late
for the rulers of Pakistan—and -
larly the P.ime Ministér——to erstand
the real spirit of the Simla Agreement
and appreciate that it provides for a
lasting, permanent relationship between
the two countries of the Sub Continént
which were parts of one country not very
long ago.

Another point which comes 1o my
muud today is that, of course, we have
to put forward our own policy on
South East Asia and our 1eclations with
eastern couuntrics; but, in this regard,
we shoulld not forget the winld body’s
influence  which has cuntributed  wery
much to the promoton of peace through-
out the wukl It is unfortunate that
in recent years the role of the UNO
has diminished very much. For this, } think
the super powers should be heliprimarily
responsible  becawse it is they who are
trying to undermme the 1cle  and  «ffe.
ctiveness of the UNO and are trying to
settle jssues which ought to be in the
purview of the UNO. Idon't grudge
them anything on this point ;if theyare
able to settle the issues apd reduce
tension  without the aid of the UNO
wrll and good. But, in the process,
this institution, which has so far contiibuted,
a great deal to the promwotion of inter-
national peace and understanding, should
not be undermined.

Another pomt which crops up in this
context is the role of the super powers
and thrir attitude towards the United
Nations and the wvery structure of the
United Nations, Here I will refer to
the  Security Council Every care
should be taken to make this insti-
tution, thr mia political organ of
the United Nations, very effective.
So long as it exius in its present form,
Idon't think it will really represent the
democrasic rights and aspirations of the
wotld body and, therefore, it should be
re-cast and re-structured and its member-
ship and its comporition should refirct
mote the composition of the world body
and not merely those of the victors of
Eml-w)rld-war prriod. The  Securit

w1l snould  bhe re-constituted, If
it is not made more effective, it should
at Jeast b~ mide miwe demodratic.
Therefore, e jden ofveto apd perma«
nent miemborship should be abostished
sod the Goverqment of India should take
sips o this regard.
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While referring to the United Nations,
T would also like to make a request to
the Hon'ble Foreign Minister in regard
to the demand made by the “g:rld
Hindi Conference which was held last
year in Nagpur. The demand was that
Hindi should be madr the offic’al langua-
g¢ of the United Nations. Nuw, an
asurwnce was given un the Floor of
th® House that the Government of India
is taking steps for taking it up wirh the
United Nations itself. T hope that positive
steps have been taken and that somethin
will come  ocut of it in this year itself,

Fipally, it is alo time for us to be a
little introspective, The main weakness
of our fureign policy has heen the ahsence
of a <10ong cconomiic base comm=nsurate
with our geo-palitical sination and our
siz=. This economic base has prevented
us from projectivg fully beth o1 nwn
interests as well as those of otherd velop-
ing nations of Asia and Afiica. Itis
undoubtedly  true that our  efforts  to
acquire economic selfsufficiency  has
m2-le itsimpression on other developing
nations. It is alse tru~ that our
championing of the cause of dev uping
nations at ternational forums Tke the
UNCTAD, World Bink, TInternatienal
Monetary Fund. ete. has earned ug
ther g odewill. Bt had we sucered=d
in building up a strong ecinomic nwe
meaningfnl v the eeonomic activines
of the developing countries, the entire
textur~ of our fireign relations in he
region would have undergone a funaa-
mental  change.

It seems tha: we are becoming more
absurbed in our own aflairs. The moare
we become abirhed in sulving our own
economic d'fficultics, the less effective
will our weice bhecome in  the world
affairs in general and in the Afo-
Asian affairs in particular,ashas been the
case in the cisis which was there last
year iy Weat Asin and evey, today i the
crisis which is there in  South-Fast
Asia. It is, therefore, imperative that,
in order to play our real role sn world
aff.irs, ths f.remmt factor is an internal
economic bau&which can be of :'u?‘
meaning  to e reguirement- of the
developing  nations.

Finally, I come to the point about
the Tndians abroad. In very many
countries of Africa and alo Weiters
bemisphere and in  South-Bast Asia
we have & grod number of Indians
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they have settled down there, but they
Lave strong culturaltuties and arc emotio-
nally attached to our coumtry. Th
Government of Iudia is doing wellin
providing scholarships to students for study
here and also in promoting cultural ties,
But Idonotthink the number of_lcbolar-
ships given 1o the Indian settlers in Sm.!tl;
East Asian countrics or African Countries
for example, Mauritius or West .!ndms
is enough. I suggest that since it docg
not cust foreign  exchange, steps  should
be taken to inciease the pumber of
scholarships for the students in these
countries.

With thesc words, [ support the
Demands for Grants in respect of the
Ministry of External Affars.

SHRI P. G. MAVALANKAR (.\bme-
dabad' - Mr. Chairman, Sir, the oppor-
wnities for a Parliamentary debate and
discussion on furcign affuiis are elweys,
comparntively, lesser than those availoble
fur  diswussion on domestic and national
issues. And that 13 natvral and normal
because no people, even in domocracies,
are interested sy much in the country's
foreign :ffairs as they are interesied in
the ¢ untry's internal  affaits. The
debate that has developed so far on the
discussiin on  Demands for Grants in
respect of  the Ministry of Ex'ernal
Affairs is also an indication of the kind of
interest evinced by the House in general
and by the members in particular.
But, Sir. Iam one¢ of thov who have
always wricomed any opportunity for
discussing foreign affairs in our Parlia-
ment, because 1t is only through the
Parliamentary forum that not only
the Government but even the members
can voitt, evsy, though very briefly,ina
very cursory manner, thsir points of
view with regard to important matters
of forcigmn  policy.

Nuw, Sir, the eurnce of foreigu policy
is negotiation, not legislation. Therefore,
inevitably, the procewes of Parliamentary
control, of Parliamentary scrutiny, over the
way the forcign afhirs, develop, over the
formulation of foreign affairs policy, are
few and far between, are limited.
But that does not mean that Parliamen-
tary scrutiny and Parliamentary control
over foriegn affairs should not take place.

The Erternal Affnirs Ministry's report
for the rcn 1974-75 is a good factual
record. It  does mention the kind of



s

[Shei P. G. Mavalankar] -

contacts which the ‘Government of India, -

have been able to establish and enhance
with a number of countries in the world
at  both the governmental levei, i.e.
at the official level, as also sometimes at
non-official levels. It also narrates in
detail about the visits of various Heads
of ‘States to  our country and about
some visits of our own heads to the other
countries,

_ Although I realise that we are now
in a world where open diplomacy, summit
diplomacy and personal diplomacy at the
highest level, has come to stay—has
come to stay for good, I believe, to some
extent—nonetheless, by and large, foreign
policy and diplomacy are a matter of
secret negotiations, discussions and consul-
tations and communications through
diplomatic  channels.

_ Itis here I feel that the conduct of our
foreign policy requires afresh and bold
reappraisal and look by the new Foreign
Minister, Shri Chavan.

Sir, in this House, as in any democratic
k ; we are suffering from one handicap
which is that our sources of information
are canty sand stray. By the very naturc
of things, a good number of sources of
information are not available to Mcmbers
‘of Parliament, and indeed to any member
sof public, As 1 said, forcign affairs have
1o be conducted on a secret basis. But that
does not mean that democracy should not
take the risk of informing the people
~through its Member of Parliamentabout
- :the attitudeand the approach that the
country and the Foreign Affairs Mijnister
“have adopted towardsforeign policyissues
“and programme.
:' . Having said that I now come to some of
‘the main points. Our foreign policy during
the last aislycan of freedom and more has,
.by and large, been, ifImay putit that
“way, a foreign policy with extensive
‘ideological overtures. Even beforc our
-ipdependence, our late Prime Minister,
'Shri Jawsnarlal Nehry had been drafting
a number of resolutions on matters dealing
with foreign affairs and at that time,
. India’s rolé was chviously sero. It is only
a frec country that can have a foreign
; policy. The factor of course, cannot be

had the imagihatibn and vision -of pro-
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independent, we lifted our statas mt only
because of Sbri Jawaharlal Nehuru him-

self, not also because of India's position
itself, but also because of the fact that dur«

_ing 25 yeais or so preceeding - our  in~de--

dence, Nehru and the Congres,

_which was not just a party then, but was

a national organisation, gave a certain
international image for India. So far
so good.

The difficulty however, is that today
even after 25 years of independence, when
one looks at the development of
India's foreign policy, cne gets an
impression that our forcign policy
is punctuated more by ideology and idealism
high sounding as they are, good,
as they are sound sentiments as they are
but not by a practical and a pramatic
approacii.  Afier  all, a furcign  policy
can succeed only if itis, along with 1deals
and idealism, punctuated with and by
as I said, a practical, pragmatic and
realistic approach. And that approach
has to be a continuous one, because a
foreign policy must yield results. It must
not yicld results in terms of a pat on the
back by foreign countrisr,  important
countries or small countries. We do not
want only certificates and awardsfrom other
countries and Foreign Ministers; what we
want is a betler cconomic status for our
country, a better national security and a
better and greater image of India in
the comity of nations. My criticism is that
our foreign policy over a petiod of 23
years and more has not been agle to produce
this kind of climate, wherein one can say
that it is giving and accruing to us more
cconomic interests and mote national
security and a better image of India,

Viewed from this angle, let us sce what
we have been able to do in terms of four
or five concrete areas. J will touch these
areas bricfly, Let us take our relationship
with the two super-powers, USSR and
USA. The report docs mention on
pages 4 and 5 the relations that India
has with USSR on one side and with USA
on the other. Just before the report was
about to be printed  fioally and - made
svailable, it is stated at the end about
certain setbacks which we reccived in
regard to owr relationship with USA. -
I would like the Goveroment of Indin to
remember always that in our relationship .
with USa, we have not mede am-r;::

2%

‘distinction - ahovt relaticgs betwi

t-ang the USA Adutind-
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and the American people on the other
side. Even at the times of the worst crisis
in terms of Indo-American relationship,
it is on record that a number of official
leaders, Senatoes, Qongressmen and men
of public life, intcllectuals, University
men and common ple in America have
not only had a soft comer for end an
understanding of India’s position and of
its role in Asia, but at the same time they
have macle the severest criticism of their
owa Administration, whether it was—
Johnson Administration or Nixon Ad-
ministration. I, therefore, feel sorry
at the strained Indo-US 1elationship.
I believe strongly in the policy of non-
alignment. But when 1 see the report and
more than the report, when I sce the situ-
ation of the whole country, although we
are non-aligned and so T feel, we must
have gond relationship with beth the super-
powers, USSR and Aunerica, I find that
our relationship with Russia is a little
mure than normal; a litile more than,
if I may say, perfect. It is perfoct plus.
It is normal plus and it 1s excessive on the
side of making India’s non-alignment
look somewhat doubtful, somewhat —
challenging, if not suspect in the eves of a
large number of countries, particularly
the western demncracies. Therefore, 1
would have liked that when India could
have a giod relationship with USSR—I
want it that way—then l;ndia should also
be able to hav" a4 meaningful dialogue and
a mreaningful relationship with the people
and admioistratun of USA. When 1
say ‘administration’, I do not mean that
we should agree with what they say, but
we should be able to inform the admini-
stration better and inor¢ sharply., more
accurately, about the sentiments, aspira-
tions and problems which India faces as a
country in Asia with all 1ts grographic
and strategic stituations.

About Indis and China in the same
report on page g it is a said:
Indta continues

“Towards China

to follow a policy of secking normali-
sation of relations. China’s athitude,
however, remiins  unresponsive and
unfriendly.”

The same story is with to of course
to a lesmer extent, India and Pakistan,
As long as our relationship with China and
Pakiitan are not put on a normal hasis and
tul:‘dto&n :;:l pattern, Tam :::Jalid
L] lenge to our foreign
and the text of our foreign pulicy wi
alienys be there, After all, the test of a
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foreign policy is not the number of dele-
tions from forcign countries visiting
ndia. The test of a foreign policy with
regard to our close1 neighbours, particularly,
Pakistan ana China is : what are we
doing with regard to having a normalised
relationship ? This is not to suggest that
the fault lies only on our side and there
is no fault on the other side. Indeed there
have becn occasions when the ball has
been in that court and not in our court.
But in forcign affiir< and in the o nduct of
of foreign policy, on¢ cannot take a rigid
view and say that now we have played,
our game, now we rave played our role
let the otherside start playing backand then
we will again play back with a different
shot or littlc better shot. After all, we have
to constantly review the position and
find out whether there are areas where
initiative, im~girstive ipitatiaive based on
a relistic assessment, based on certain
risks which have got a cetain historical
backing in terms of developments and event
of the countries of the continents of the
world is at all possible. For this then
I feel that all those thinking and research
developments must take place in the matter
of the formulation of tr;e foreign o licy.
pai ticularlywith regard to these neighbours
like China and Pakistan.

17 37 brs.
[Mg. SPEAKER in the Charr)

M. Speake;, Sir, let me say just a word
abuut our relationship with the new African
countries. I am glad. of course. that
India istaking greater interest in the African
countries. One of my criticisms for a long
time has been that we have been too
much west-oriented. sometimes too much
b.g-power oriented, but not oriented
really towards the developing countries,
Therefore, 1t is good to have a reallv good
and normal relationship with countries
of Africa, the countries of Asia and the
countries of Latin America. When I
talk of Indo-African relationship, may
I tell the Forvign Minister that the question
of Indian naionals who lived in many of
these countries like Kenya, Uganda and
Tanganis snd many other cvvuties in
Africa and who have now been forced
out of those countries and some of them
have become British subjects of their
own choice and some have com- to India—
those problems are there, and I think it is
also fiom that point of view, from that
narrow selfish point of view nertssary that
te Guveaument of Indin's fiveiga policy
tis-g-v1s  African independent countries
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is more cordial and more intimate so that
we understand them better and they uncer-
starid our difficulties and the delicate
sttuations equally better. That is with
r2zard to India and Africa.

At last word about our Embassies and
-diplomatic missions abroad. I must say
thatover a period of the last two decades
and moce, by aud large, our selection
of Ambassadors and High Chmmissioners
has baensatisfactory. But there had been
times when the Foreign Miaister will bear
me out when T say this over a period of
six months or a year, some of our imoortant
missions were without the Ambassador er
High Gommissioner. It is not fair, 2nd it is
also no use having Lndia’s missions
and embassies, diplomatic missions and
‘consular missions in every country. After
all we nave ts b» selective in tnis regard.
Apart from the fact that India is a poor
country and we cinnot afford this kind of
expensive luxury, we must only spead more
time and money in areas where we can
get dividends back and which is possible
only if you appoint good ambassadors and
diplomats drawn both from the carrer
diplomatic service and also from public
life. 1 am sure the Minister will agree
with me that India has a galaxy of people
in publiclife, tallin terms of talents, tall
in terms of attainments and experience
and tall in terms of projecting India’s
image abroad.

Why cannot, then, the Government draw
proportionately alarger number of people
from amongst these people of our public
life into the diplomatic postsas ambassadors
and high commissioners ?

Having szid that, [ want to point out
to the hon. Minister in all earnestness
and in all sincerity, about the way our
embassies and diplomatic missions and
consular offizers are functioning in various
parts of the world. Indeed I should have
said, the way they are not functioning
bscause, as a matter of fact, it has been
the experience of most of us, I have been
-abroad on a few occasions, not recently
of course. the last time I was abroad was
in 1968, but I went four or five times earlier
to the tontries of the East and countries
of the West, and I cannot recall a single
occasion when I can say this that I
went to my own cmbassy and I got a
better treatment. T am sorry to tell you
about this. In other countries embassies,
I got better treatment. But in our own
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Country’s embassies T did not get any
Courtesy or any coopeiation. This is
the difficulties faced not only by Indian
nationals but also by Indian tourists.
It is 2 bit humiliating to see our own
people betting stranded sometimes, being
pat to great distress, and sometimes even
accidents take place. You will remember,
last year, there was a huge accident in
Paris when more than 300 people died due
to the aircraft mishan. There were two
Indians on the plane. It was a hell of a
thing for us to getinformation ; unfortuna-
tely one was a relation of mine and 1t was, -
as I said, a hell of a time for us, to get
contacts with our own people even in such
acute cases of a distress, It has been found
several times that the functioning of our
deplomatic misions abroad was not as
effective as it should be, and I am sure,
now that the Minister has taken new charge
of hi: responsibilities, he will ses ty gt
that the functioning of our embassies abroad
in terms of efficiency, in terms of service-
oriented attitudes, and in terms of econo-
my, will be put on proper lines, A lot of
expenses are there a lot of foreign exchange
is being wasted, and therefore, what I
feel is that Government could set up some
kind of small cell in the External Affairs
Ministry to look into the question whether
we need embassies and to develop missions
in every country of the world. There are
140 or so countries of the world who are
members of the UN. I don’t think we
should need to have diplomatic relations
with each and every country because that
is not a barometer of our strength or
prestige. Even bigger countries have fewer
embassies, but India has a large number of
embassies but with lesser efficiency, and
So this kind of perversion has to go. There
is another aspect of the matter, and that
is about our external publicity. There is
also linked with it the question of passport
service.  All these things need to be
looked in to a little more effectively by the
Ministry of External Affuirs then what was
done so far. :

With these words I conclude, thanking
you for having given me the time to speak
on this Ministry’s Demands for Grants,

SHRI SHYAM SUNDER MOHA-
PATRA ( Balasore } : Mr. Speaker, Sir,
the policy at home generally reflects in
the policy abroad. We cannot certainly
take a conservative policy at home and
take a liberal or revolutionary pclicy
abroad. When Mr. Canning was Secretary
of State for Foreign Affairs in Englang
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some journalists branded him as a conser-
vative ot home and a liberal abroad snd
Canning aid, it is not correct, because,
the policy at home alway: r>flects in the

icy abroad. So, I conclude from that
in India. under tuc leadershtp  of our
Prime M:uister, the policy at home is
revolutionary and the policy abroad is
bound to be revolutiomary and we are
bound to extend the fuilest cooperation
to the socialist countries abroad.

Mr. Speaker, Sir, if I go into the diplo-
matic history of cur countiy during the
last 27 years, as a teacher, I can divide
it into three parts.

Furst part is this. At the begenning, it
was moulivd bv Shri Girja  Shanka
Bajpii who was probably a litte pro-
American. Liter oo, with the expericuce,
gained abroad, we found resurgent nations
commg up. The Goverum~nl was bouud
to take a pohicy to support the revalutions
outside. That was preusely why ludia
took a r'viiutionary stanl m the CN.O.
in suppottmg the Korcan rebels; wien
Kot cans were fichting against the American
ging.i\m at the U. N. Orgamsation. Sn
Benegal Rau took a bold staud in the U.N.
to support the peoples” muvement in Korea
and moved for re-ufication.

The peaod under Pandit  Nehru's
leadershup was the peiiod, when India
started following an active neutralnt poli-
cy—+t was not a p Loy of detachment—
suppat ting the neutial natious and making
the pelural o smuller nations ferl that
they have fuith in the cumity of nations.
That is why we found there camn” Nasser
or Tito or Sockarno or Chou-En-Lui, and
Pandit Nehru took a leading pert in formu-
lating a pulicy of neutralism—active neutra-
lism to make our voice fe't on the policy of
anti-racialism, policy of self- cliance, pﬁ.icy
to make our nation a gicat nation,—a
strong nation.——

1 woulit divide the entire period into
throe stages. From 1971 onwards, when we
fought the Bangladesh war and created a
Saverei esh, probably, for the
first time, Indians won this war. Sir, as 2
student of Histary, if T look back o the

of one thousand years, piobably.
is is the first time that the Indians felt
'M@dgﬁa !h:;:r.ldonotkﬁow
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lh_at India is a nation to be reckoned
with,a great pation to be coupted upon to
talk across the table. If Indin’ voice has to
.bt' counted upon, then India must feel that
it will lead at least th neutral nations and

the Asian  natious against the impera-
Lsm. mpera

Exterpal

Mr. Speaker Sir, India's policy is v
strong. ﬁf » Incia™ policy La‘:ab-? l,hang“erl.
from ume t¢ t'me, Theie was a time when
_R.uu:u was considered to be a pation of
iron curtain-- Statc of JIron Curtain—
and it was difficult w know what was
guing on inside Russia. Bu!, when Mr.
Khiushchev came to Iudia and whes, Pandit
Nelnu received him and Shri Bulganmn
they addtessed millions of people. There
was 3 memmoth gatheringin Calcutia—a
few milhons of them Thr jourpalists
said that there were four milhons of
people For the first time, we came to
knuw that there wag already a revolution
inside Russia and a democratic set-up or
a demociatic thinkng was cuming into the
public and Russan pobitecs.  The Indians
then started appreciating the  Rustien
diplomacy. Since thep 1 think, Pandst
Nechru—. gicat demucrat,g great social ofe—
bad been to Chmma as well as o Rusaa.
Hethought that Communism was something
altogtther different. What was the role
of China ? Well, China showed s a
different typr of Communism—.in aggres-
sive  type of Communism—which Pandit
Nchru had never thought of the great
democrat or sociulist, Pandit Nehru puever
thought that a communist country could
invade apother couniry and venture an
aggiession against another cuunuy. It
was a shock 1o him that a Communist
countty could wage a wai. After that
our refatjup with China has been very
static. Shri Mavalankar said that China
had been pon-respomsive. Even  today
they arc mest cutical of Inain after the
Ping Pong Diplumacy. This is what the
Vice-Minster. Ghao Chin Hung said in
Calcutta :

“We are happy to see the hovpital
lity of the Indian pcople and we
will cherish their profound friendly
feelings towards Chinese people™.

“Our Government is ready for talks
to noimalise our relations.”

After, that when there was an acoord with
Sheikh Abdullah, the People’s Daily
of Chins was vigorows in crticism
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against India when they said that th®
Indians arc robbers; Indians are dacoits
and if I m1y use the word, they said *India
has annexed Kashmir', Thas is the Chinese
atutude. So, we cannot be 18sponsive to the
extent that we lose owt honour ana our
prestige.  So if they are non-responsive,
we should also be non-responsive to them
because a strong nation should make itself
a strong nation f not in words, in deeds
at least, Sir, Tndia in 1950 and 1953
probably committed a blunder 1n accepting
Chinese suzerainty over Tibet.

AN HON. MEMBER : Sovereignty.

SHRI SHYAM SUNDER MOHA-
PATRA : There was conflict Lirtween
the terms ‘soveieignity’ and ‘suzerainty’.
As students of history and political sejence
we know 1t was suzeramnty over Tihct.
But I think the facts are belying the real
situation bucause in Tibet there j¢ no
freedom of th¢ Tibewan people. Sir,
time hat come whren Indva as one of the
leaders of Asian nations must raise the
issue of hvman rights ptoblems in Tibet.
If we caunot challenge the stand once
we took, and which is a settled fact. at least
we must take up the cawse of the Tibelan
people on the floor of the United Nations.

Mr. Speaker, Sir, we must also focus
our attention on the problems of Indian
sub-continent. In the Indian sub-continent
we have solved the problem of Bangladesh
As Professor H.N. Mukherjee said under the
feadership of our Foreign Affairs Minister
and the Irrigation Mhnisier the Farakka
problem and other problems wall be
solved but there is a criucism by vested
interests that India has supported one

system in Bangladesh, that India
supported Presidential type of Govern-
ment in Bangladesh. But I can tell
you that the Govermment of Bangladesh
now under the leadership of Mujibur
Rehman is more democratic than many
socialist countrirs. You must appreciate
the crisis through which esh
wasguing. Forty lakhs of peoplc sacrificed
their lives for independence and afte; that
international apd national vested ipterests
sabo the cause of freedom. ‘There
is rank corruption there. There are
sahoteurs and collaborators who collabo-
rated with Pakistan ime. They wanted
to subvert the independence. What slter-
muitive was there for j to
take other then this He wanted, ‘at
Teastfor the time being, to solve the problem
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with iron hands. Ts there any coun

in the world which cap establish mhx
In such a short time, through democracy.
I think there is none. As a student of
history tell me, is there any ¢ in the
East Eourpean countrits which has done
so ? It is difficult to establish socialism
through democracy. That is why if he
has to establish socialism in the shortest
possible time perhaps he has to take some
other course.

Mr.  Speaker, Sir, our attitude to
socialist countriesshould bea little different.
Sir, you had been both to North and
South Korea. What are we segin g in
South Korea ! Even today 50,000 American
forcesare there in Seoul. They are crushing
the peuples’ movement. They are murdering
the intellectuals. They are killing the
teachers and there iv no ndependent
thinking in South Korea. It is the North
Korea and the leadership of North Korea,
therr Premdent, Kim JI Sung, who is
popular both in North and South Korea.
Whatshould be the attitude of cur Govern-
ment to North Korea ? It should be this
attitude that we support their cause and
not support the Government of South
Korea, which 13 a paper Government of
the Americans.

Our attitude as far as the Middle East
is concerned should be a little different.
Our fremndship with Irag should grow
from sucength to strength. Let us pot
forget that Iraq was the only Arab country
during the Bangaldesh liberation to su L
us and after the war it was the first nmi the
only Arab country to r e Bangla-
desh. We should extend our full support to
Iraq and go against zionism and go against
the American cligue in the Arab counliies,
w} osubevert theaspitations of the people.
If we cannot do it, then, probably ﬁiawry
will not pardon us. Mr Spesker, Sir,
I will also say a few words about ous
embassics abroad. Mr, Mavalankar has
said aboutthis. 1havealso my experience.
Whatshould be the criterion of appoint-
ing somebody as an ambagsador? Should
he be a career diplomar ? Should hie be
an officer who had a merftorious past and
who was a top ranking student in the

Upiversity? Sir, in France, le
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with conpnisseurs of _art, archi-
tecture apd literature. Sir, there are
people in our embassies who cven
do not know when Megasthenes
came to India. Mr. Speaker, Sir,
you will be surprised to know that
this is the stuft we find in ow
embassies sometimes. They must be
men of culture, they must know
history and they must have intel-
lectual background to represent our
country abroad. Mr. Speaker, Sir,
1 suggest that while assigniug people
to other countries, we must d
out whether the ambassador who
is going there to represent our
country has that background to
represent  our country. (Jllmwi_sr,
I think, we will lose our reputation
in foreign countries that we have
uot sent good people, Sir, I will
uot speak much, Sir, our policy
has bren that we should be self
reliant and our policy has been to
make our nation very strong, We
should pursue this policy te its
logical comelusion so that our country
is reckoned as une of the highest and
strongest countries in the world,

With these words, I support the De-
mands,

STATEMENT RE. : ELECTIONS IN
GUJARAT

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF ELECTRONICS,
MINISTER OF SPACE, MINISTER
OF PLANNING AND MINISTER OF
SCIENCE AND TECHNOLOGY
(SHRIMATI INDIRA GANDHI).
Mr. Speaker, Sir, the House is
aware that over the weekend, Shri
Morarji Desai, one of our distin.
uwished members, has broken his
ant.

The earlier decision 1o hold clections in
Gujarat only after the end of the monsaon
was because of the severe drought condi-
tions existing at present in large parts
of the State and was also in keeping
with the aceepted convention in
the country that General Elections
are not held at the height of summer

or during the rains In  order to
minimise inconvenjence to the people
in the exergise of their franchise,

Elections in Gujarat efe, 326
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This decision was not taken lightly
or with ao:l}y political motivation. No
question principle or policy was
involved here apart from what we
thought was the best for the people
of Gujarat. We did not want to
do anything against their interests.

The Government of Guyarat is
putting in a tramendous cflort 1o
alleviate  the  hardships of the
drought afiected arcas. We genuinely
felt  that elections now would
divert the attention of the Adminis-
tration and the people ficm their
concentration on this urgent task
and neccssitate  the redeployment of
personnel for clectiom  work,

SHRI SHYAMNANDAN MISHRA
{Begusarai) : President’s Rule for fourteen
months ?

SHRIMATI INDIRA GANDHI :
This could not be in the interest
of the people of Gujarat where
large numbers of people are on the
move, either working on rel'ef pro-
jects or taking their cattle to other
districts. Even drinking water has to
be  transported over long distances.

I have never stood op prestige.
However, I do feel that fasis of
this nature are unjustified and
constitute an irrational form of fpoli-
tical pressurc. Many friends heve
drawn attention to the fact that
Shri Morarn  Desai  himsell  was
forthright in cxpressing similar  views
in the past.

I believe a rumour wag spread
that we might put off elections.
There was no truth in this. Our
motives were being misrepresented
and our anXitties misyrdirstocd.
1 had clearly told Shri Morari
Desai, and it had also been stated
in Parliament. that elections would
be held as svon as  possible after the
monsoons and that the process would,
begin in Seprember. If the rains ended
soonner, We could have advanced the
date of the clections. Tlus the isue at
stake was only three or four months.

18 hrs.

SHRI SHYMANDADAN MISHRA :
Completely wrong, Using President's
rule for 14 months.
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W SHRIMATI INDIRA GANDHI :
Frankly, this small time lag hardly
seemed an adequate reason for such
a serious step as the Fast.

However, Shri Morarji Desai did
undertake his fast. Medical reports
were disquieting. The merits ¢t the
case recorded into the background
and the prime consideration for us
became that of saving Shri Morani
Desai’s life. We did not want him to
die. So my colleagues and I décided
to ask the Election Commission to hold
elections in Gujarat around the 7th
of June, thus mceting Shri Desai’s
main point.

SHRI SHYAMNANDAN MISHRA :
Why did you speak strongly at Rae-
Barel: ?

SHRIMATI INDIRA GANDHI :
The exact date will, of course, be
fixed by the Election Commission. The
summer conditions will, no doubt,
mmpose  hardship on the people at
varlous stages of the election process,
but we hope that the people of Gujarat
will appreciate the underlying rcasons
for holding the elections earlier.

In my correspondence with Shri
Desai, two other questions also figure—
the Emergency and the Mainterance
of Internal Security Act.

Recent international trends have
been far from reassuring. There is
feverish military build-up in and around
our region.

SHRI SHYMANADAN MISHRA
That is the fiction you are building

up.

‘a
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SHRIMATI INDIRA GANDHI : The
threat to ow borders is not only
on our land frontier but also aleng
our exXtensive sea coast. The revocation
of Emergency at such a time will
seriously zflect national security,

SHRI SHYAMNANDAN MISHRA :
We do not accept this positicn (Interrupi-
tions) Emergency will have to go.

SHRIMATI INDIRA GANDHI :
The purpese of the Maintenance of
Internal Security Act is also to streng-
then the nation’s hands in dealing
with  anti-social  and  anti-national
elements. The objective of the Main-
tenance of Internal Security Act hes
never been to curtail any legitimate
political activity.

SHRI SHYAMNANDAN MISHRA :
You have put thousands of political
workers in prison.

SHRIMATI INDIRA GANDHI :
If there are apprehensions or allegaticns
of the misuse of the Mainterance of
Internal Security Act, it will nawrally
be our responsibility to examine such
complaints in consultation with the appro-
priate State Governments. 7,

SHRI MADHU LIMAYE (Banka) :
This is a useless statement (Inlerruptions)

MR. SPEAKER The House now
stands adjourned to meet again &t IF
A.M. tomorrow.

~18.05 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Wednesday, April 16, 19754
Chaitra 26, 1897 (Saka).





